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ThaLokSabhanutatBmmioftheClock 

SPEAKER In the Cham

[EngSsm

SHRI M.V. CHANDRA8HEKARA 
MURTHY (Kanakaiipu :̂ The kiteriRi ordar 
of the Tribunal is being gazetted. The inter­
ests of the (bur crores Kannadigas should be 
safeguarded.

SHRIMATI CHANDRA PRABHA URS 
(Mysoore): Sir, lot of violent agilatifMis are 
going on. We want the in(eiventioh of the 
Centre. {Intmup^on^

MR. SPEAKB): Tlw liitgaiion Mnisler 
is going to make a statement immedialeV 
after the Question Hour.

SHRI M.V. CHANORASHEKARA 
MURTHY: We wart an assunmoe fioffi Hie 
Prime Minister. We ItBilfeMfaM and oonfi' 
denoe in the Prime MMslar.

M il 8f% AK^«easehaw ffl««|hat 
wn scqfing 9  inw tiie ifngcnon NRnisior b

going to make a statement immediate  ̂after 
the Question Hour.

SHRI V. SREENIVASA PRASAD 
(Chaman îanagar): It was said that the mat* 
ter shoiid be settled outride ̂  COWL

SHRI M.V. CHAI4DRASHEKARA 
MURTHY: The Merests of the four crores of 
Kannadign are neglected. They are not 
Dreoanfid to |i Sir.

SHRIMATI CHAM3RA PRABHA URS: 
. LotofaglationsandlawandordOTprablems 
have been created.

SHRI M.V. CHANDRASHEKARA 
HAJRTHY: Sir, the whole Kamatai« is burn­
ing today. (IntwnipliMis)

M(lSPEAKER:Pieasetal(eyourseats. 
I have already said that I have received a 
letter from the Irrigatioh Minister. He has 
aslwd for the permission to nudce a state­
ment on the same issue, immediately after 
the Question Hour is over. You can find out 
as to what b tiw stand the Govemment is 
taldng. ItbyourGoviemment Youcantalcto 
theMinister.youcanfindoutastowhatisthe 
stand, the GowemmeM is taldng. A copy of 
the staipnent is wUh me. I have.seen and I 
am dkiiwing him to make the ststtemenL 
Now, the QuMtion Hour is the Private 
RMfiuior8 uino. il IS your nmo». wnon you aro 
alowed to n k  quMtfons. I  you do not want 
the Members to ask tfw questions you are
— - — — iimtnw TWIi tTMfn 1 in anti n xi* n ^GOfiSUfiiin̂  f^waio nMOfiMPOfS' mnoa ifis is
generaly not done in the Question Hour. 
Youhawthetieffllorlhtt imme^ely after 
the QUeifion Hour, yoit can rate 4 ^  issue. 
But there is no poM in rdrir^ tis s u e  at 
this point and not allowtngotfieriyfemtwiBto
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putlhe questions. I do not appredale * and 
I do not undsretand k.

SHRI M.V. CHANDRASHEKARA 
MURTHY: Sir, It isquMlionof fourciorasof 
Kannadigas. You eannot nsglact thsm..

SHRIiUUTI CHANDRA PRABHA URS: 
Sir.ltisavitallssus.

MR. SPEAKER-You can ttto it up at a 
prepertime.

• {im m n /p u O n s }

SHRI M.V. CHANDRASHEKARA 
MURTHY: Sir, we ar» not prsparsd to toler- 
ate dt these things. (Msmfrtfena)

M a SPEAKERiPieasetakayourseals. 
You are not h e i | ^  younrtras: you are not 
helping the Paiiameflt You do not icnow, 
how to use the devices. You could h«/e 
asiwd for the statement; the Government is 
going.to maice a  statemenL

ylmOnypnOnS}

MR. SPEAKER: You to me one 
byoneandlwnirytohe|pyou.Nowaiofyou 
sit down and let one Member speak.

{kittmptioiuH

SHRI M.V. CHANiNIASHEIWFtA 
MURTHY: It is a veiy sensitive issue Sir. It 
involves four craves of Kannadig^ it.b the 
question of He and death of the people in 
Karnataka. The ncent decision of the Gov- 
ermnent of India gaatthig .ttie interim Older 
cfthetrfeunaiiigoingtobeadeaihbiowto 
the entire Karnataka. VVieir Membeis of 
Paiiiamant ai^ Lê sjatoires. of us. met 

..aftJsufamiltadamemofaHdumlottief̂ iinfie 
Minister and requested him to use his good 
ofHces to settle the iMue vnictMe and 
negotiable. But in t̂ito of that they haws 
decided to gazette H m want a biankay 
assurance fiom ttie Ctowsmniont of Iwia, 
ekher by the Prime IM s tw «% «e  Wsler 
newumes Minisl!prt>mfie injeiiwtcf bcai 
the Sajes-K^iwiaka TwwlHwfci. «ie

cooemed Statee-wl be safeguaided and 
the issue wMbe settled negotiably.

MaSPEAKER:WouMyoubesa(iBned 
I  something of that kind comes outt

SHRI M.V. CHANDRASHEKARA 
MURTHY: Definitely Sir.

MR. SPEAKER: Okay, you wait untH 12 
o’clock.

Nowweshci take upQuestion N0.S284.

lljOShrs.

C^AL ANSWERS TO QUESHONS

[Engm
hnpiact of Inctuslrial l*olley on Labour

*284. SHRI LOKANATH CH- 
OUDKIARY:

SHRI RABI RAY:

Win the PRIME MINISTER be pleased 
tostate:

. (a) wiwtherthe Government have con* 
stituted a special-tripartite committee to 
conskier the impact of the changes in indus­
trial poHcy on iaboun^--

0>) V so, the comFositiDn of the commit­
tee: ^  .

(c) the time by which the committee is 
Hkeiy to submit tts report?

THE IM4tSTBI OF S T A I C ^  THE 
MINIS1ftYOFOOM.(SHRIPA«ANGlMA): 
(a>to (c). A Aalament is laid on the table of 
thelkNise.

STAlByEUT
Aspe^iFfijpqilile Committeehasbeen 

ccnstituted by Ihe
the impact of ihe new infetstrialpii^



noomnMndations on various issUM oon- 
cmhIhq subj#cL

Oa/Amma AGRAHAYANN 20̂ 1913 (S4»9 (M Aaam n  «
pnUitM  ifhctinB Ubolur ■nd'OllHf Mhtod
fiMRwisiBio mflKw jy^pnapraM noomiiwii*
<MkM9. Hw ooinpotMMi of tf* OonMiiBM 
is {̂ tfsn in liw Aimusura Th» Comnlllw 
«wMdd niMt tram tims to tinw and maks

Th« oonipodtton of tiM Spsdal Ttipar- 
tte CominttM is as foOows:

(I)
w C9ntmlgomnm0nt . Nmtmrofseais

1 2 3

1. MlnistiyarUtour 1

2. Mniatiy of Indusliy (Optt of- 
Industrial Davotopownt)

a Miniatiy of indusiriiy (DspIL of • 
PublieEnlMprIsM)

4. Mniatiy of Financs

5. Planning Commission

Total 5

(10 En^itofws

(i) Counctt-of Indian Empioyws 8

00 AlindiaManufactures
Oraanisation.

2

Total 10

Oil) Worinrs

1. Indian National Trado 
UnionCongnss

3

2. BhaitVa lyiazdoor ̂ ngh 2

3. nina IMaZOiXii oaDIwi 1

4. Uiitad Tiadas Union Contra (13)

5. Al fa i^ Tiada Union Cqngraas 1

f. C m m a M lm t Ttai* Unions

7, Nadonal Ijtm ir OfOMisation

Total 10
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SMU LOKANATH CHOUM JRY: In
«w  rapVtlw Mnistar said that Itw biVKt of
now industrial poflqr on tha industiy wifl ba 
oomfctowdbytlwCominiH— coiwMhilwlby 
tlw GovwmmnL In tha raplir I h aho said 
that tha Conimtttae would laoonMwndtotlw 
Govammant about tha apprapiiata maaa* 
■urasonthisGovammantiboutthaappiapri- 
alamaawirw on thb Impact cpneaming tha 
Ubour. I want to know what was tha naoa»> 
sty and masons for tha Govammant to go in 
for tha passing of tha Sick Industiias Bill 
witliout waiting for tlia rsoommandations of 
the Tripartite Committse. I want the specSic 
reasons tMcause of which the Government 
went to pass the Sick Industries Bill without 
the raoommandation of this Committee. 
Does k not appear that tha CommiHaa is 
superfluous?

SHRIPASANGMA: On tha 17lh Sap- 
tamlwr tha dalagatto of tha trada unkm 
laadm met the Finanoa Mnistiy as wail as 
tha Pifana MMstar. in that meeting they 
pwaoQO inai a spBciai tnpanno oornrninoG 
shouM be oonstttuted to go into the effect of 
tha new industrial policy. Because of this 
plea of the trade union leaders, the Prime 
MMstar and the Finance Minister agreed to 
ttelr pvcposaL As a raauk of that, this Com- 
mittee was constituted on the 12th of No* 
vamb^. This Committee hafkooma in to 
existence because tiw trade unbns them-

ahirkf thft MaHinS fKa ruwai
Industrial Polqr. That is why, this Commit- 
tee was constituted.

SHRI LOKANATH CHOUDHURY: i 
wanted to know as to why they have formu­
lated the BiL They wanted to constitute a 
OommittM which wouU rsoomn^ndtotham 
about this. I wnmted to know Jhe ^Mcific 
fsasonsastowhythqrhavebioughtfoniinrd 
tha BM Immacfiately. Doas k not give an 
opinkMi that this Commktaa is superfluous 
one?WiilknotbetiMledassupeifiousone?

SHRI P A  8ANGMA: I do not think so.

SHRIiOKANAIH CHOUDHURy:TMs
J p  n ty  8 Q 0 D n 0  8 1 ^ p p iO T iM n I8 iy «  W I1 8 IW 8 S  u i v
taslsffnpfflinaHnglhamambarsofdffarBnt

trada untons in k; may I Imew whattwr4iw 
trada unions haiwa otjadad to k and!lf «a, 
what are their ohjaclkms? This is tha IM  
part of tha.questton. The second pait is may 
I know whether the Govarnment has sent a 
laport about 46 industries to be discussed in 
tha tr̂ partka meeting and I  whfch ara these 
46bidustries?

SHRI P A  SANGMA: The basis of the 
composition of the Spedai Tripaitke Com- 
mktM is on the basis of the composttbn of 
the Standing Labour Committee where the 
trade unton leaders have their representa- 
tivas, on the teeis of die verified member­
ship. So, we have stridiyfoitowed the Stand­
ing Laliour Commktee minus the S t ^  
Governments. That is the basis, k is true that 
some of the trade unbn leaders have repre­
sented to us that they shouM be given more 
representatton in the Triparttte Commitiee 
and we are examining that.

[TmnslatiorU

SHRI RABI RAY: Mr. Speaker, Sir. I 
think he agrees to kthattwingaMinsteritis 
.his first duty to protect the interest of the 
labour dass. IwOuUiiketoknowwhetherthe 
Govemmenfs attentton was drawn towards 
the statement made by Shri Ramanujam, 
the Chairman of IN1UC in whteh he had 
dearly stated that tMfore refening the sick 
unks of Pubik: Undeitakings to BiFa the 
Govemment shouki have taken the advtoe 
of theTripartkeCommi^. So I wouM iiketo 
know the reasons astowhykwasdeddedto 
refer the stek untts to BiFR instead of refer­
ring them to Tripaitke Committee?

lEngBsH

SHRI P A  SAN<»M: The Committee 
was constkuted on the 12th of November. I 
took the earliest opportunity of caHIng for an 
informal meetkig of the representafives of 
the trade untons on ^  17ft of November. 
When we melon that d ^ . ak the trade unton 
laadarsinclu(ingShr(Ramatuj8m.asri^ly 
raferred toby the hon. Member.'hairapleaded 
that bafbra any sick unit is referrad to the 
BIFR. kshouUbatfiseussed inthisTi^ia^e
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tndlir: That «ns tha unanimous suggastion 
of bbour aida of Spadai T iip a ^  Com-
mittM. Wa hawa lixad thadata as 21st of 
Oaeainbar to discuaa this maitar. A slatua. 
papar has bean praparad on tha haavly 
losing public aaotor unite and Ms papar has 
baan diculatad to the trada union laadars. 
Tha first maating wil ba hald at Bombay on 
tha 21st of this month.

SHRi VUAYNAVALPATIL Sir. wa saa 
that tiiara are about savan trada unions in 
tha list of tha Tripartita Conunittaa. Mora tha 
number of trada unions, more tha probtams 
in the industry, f  wa saa it from tha other 
angle. Due to tha unton activities, a lot of 
hoPdivs are thm . There, are also nattonal 
hoUdays, optional holidi^ and holidays for 
unton activities. That is why. the productton 
suffers. We have seen that the jaundice of 
strikes-4»s written off majority of the t«(tile 
industrim in Bombay. So, I woidd like to 
Imow from the Hon. Minister whether in the 
aganda of thistripartiteoommitlee, the issue 
of strikes, whichhasformed a msjorthrairt to 
the industrial prcidkctton, is on the agenda of 
thiscommitteaorndi

SHRI P A  SANGKA :̂ Tha agenda for 
tha first meeting, that is on̂ the 17th of this 
month, is puretyconfined tothv status of the 
heavily tosing puWte sector unitŝ Howaver, 
we have deckfed that at every meting, we 
will take up the important issues. will 
discuss ay these important issum a n d > ^ 
on giving our recommandattons to tha G6<. 
emment.

[TmnsbOiorU

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I think, lika other policies, the 
Government have also brought this Indus­
trial pdtoy before us to4haka a mockery of it. 
It hasbaen tokJlhataspedialoommiltee has 
been constituted to make assessment of the' 
hKJustriai Polfcy and to make proper recom­
mendations to the Govamment Is the Gov- 
wnment aware of fact that urider this 
industriat poltoy. 50 lakh paopla are being 
rendered job-less in fishery iitdustty atone? 
When the Government have afewed mn^

raaldant Indians to ehter this lieM wUi their 
modem equipments, the small fishermen, 
who-ido fishing wkh thak boats during tha 
n | ^  and their ladies aaUtham in the market, 
wHI become joblesa. One mora axample I 
wouU Ika to eke that under this policy tha 
nujnbarofemptoyeesbitfib Railway which is 
about 16 lakh and 25 thousand today win be 
reduce to 9 lakhs 50*thousand only. It has 
been published in the report of Rrn^S. Either , 
the Government have published It or it has 
itself leakad out HtotheNewspapers. I have 

' dted these twio examples only and I can cite 
hundreds cf such exainples. So I wouW Hke 
to know from the Govamment whether it 
wouM refer such matters to the committee 
and if the committee recommends that mubi- 
nattonai companies shouU not be altowed. 
will the Government accept its reoommen- 
dattons? If the committee recomironds that 
the Government poltoy to curtail emptoy>- 
ment opportunities in the name of moderni- 
satton is not conact, will the Government 
accept such recommendattons?

SHRi P A  SANGMA: Sir. aH issues 
connected with the welfare of the labour as 
a result of the new Industrial policy wiH be 
discussed in this tripartite committee. I do 
not have the dMals of tha eases whk^ have 
been referred to by the hon. Member. But. I 
think, we are going into an the aspects of the 
. impact of industrial poHcy.

^  far as this comihittee is concerned, it 
has no authority to take any dedston. The 
role of this tripartite committee is to make 

\|9commendattons to the Government

S l \  GEORGE FERNANDES: Mr. 
Spaaker, s^questton him was vary dear if 
the Govern ma»i will accept those recom­
mendations?

[EngSsm

They are gotog to finish 
puterisattonintharailway8i8ti0iw.t̂ fff̂ P̂ftff 
tha jobs by 40 per cent Aceordiî  lo 

stadainent, thb order wU be
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if ttw ooimniltM RialcM such ■ Mooni' 
mmdation. wM you aootpt flMt raooimma- 
dalion?

SHRIPASAIl6MA:Sir.lamaciualya 
part of this trfpaititooomffllnMbacaiJMlaiii 
chapman of this oommiitoo. So. my duly as 
a mmbe r and as chainnan of Ms spadai 
tripartite cofflmiltae is to giva raoomnranda- 
ti6nstothaGov«mnMntThof«fora,leannot 
say whsthar tha Gowmmant w i aeeapt 
becausa.our duy is to rscommanda* 
tions. ' ■

SHRIMUiCULBALKRISMIMVmSNIIC: 
In view of tha sarkMis nriaoivificift afaout thft 
industrial policy and te adverse impact on 
labour, several tiada unions hava called an 
imfcislrial sMw rsoantiy. May I imow from 
the hon. Mihisler whether the Government 
has made any .assassmant about the loss 
incuired due to this industrial slrto?

Iffit SPEAKERzTMs question does not 
arise put of the main question.

[TiaiisfiriM

SHRI SATYANARAYAN JATIYA: Mr. 
Spaaiwr. Sir. at present the conditton of 
industrial woifcers is very bad. I would ■ »  to 
know as to what would be th ^  condition 
under the new industrial policy and fiom tto 
poM of view what is the intention of the 
Govemmentontheiacommendstionsofthe 
Committee? AsShrlGeoige Fernandes was 
just saying about lisheiy, tha condiHon of 
10X1118 mausiiy is anQ 90109 iioffn oaa v  
woise vrtiich has nndaiad lakhs of t s ^
employees Joblasa. So. I would
as to what remedial measures f* ^ " 9
taken by the GcvemmeottopR^
the woriters?

'ourquesdondoesnot

fA^^EED: I want to imow 
•stowhaihsrornoi 

tha SR and

hastening the passing of flw BM on labour 
pardcipafionsoastor8movalhbmi»«pp«s- 
hension inihe fflimli of tfie trade uniofrists.

MR. SPEAKS): TMs quastioa is about 
tfie impact of the Industrial Policy.

SHRI PASANGMA: This supplemen* 
tary does not siseoitf of the main question. 
(Mamption^

SHRI AMAL DATTA: It is apparent that 
they do no understand the question and 
answer. They do not understand what forthe 
Committee is set up. (tntanuptions)

SIffil SCeHANANDREESWARA RAO 
VAODE: Sir, through you, I would lice to asic 
the hon. Ifinister whether or not the Govern­
ment w i add am^herteffli also forto exami­
nation by this Committee, that is, the in̂ MKt 
of the import of foreign technology and capi­
tal which are further going to increase ^  
unemployment pipblem that <s being faced 
by the country at the present momenL In 
view of such drcumstanpes, wiH this Com­
mittee examine this a<pect also and suggest 
some lemediai measures to help in further 
increasing the er4>>oyin«it opportunities to 
the people of irtis countiy and at tha same 
time, invit̂ *Meign technology and capital?

SH^i PASANGMA: in fact, I took the 
first oaeting with ttie leaders of the trade 
ufionsonthelTthandtheyiiavapleadedfor 
expanding the scope and the temis of refer-■ 
enca of the Spedai Tripartite Committee.' 
The suggestion was that this Committee 
shoidd not only go intotiw effectof the labour 
poUqr but its scope should be on the entire 
economy as such. This was the suggestnn 
made by the members of the trade untons. 
We are examining this suggestkm also.

R^MTt of BIC^ on Drug Prioaa

*285. SHRIHARINPATHAK:
SHRI DHARMAMNA MON- 

OAYYA8ADOL- 
WMtha PRMEMMISTERtwpleased 

toatato:
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(a) wh^har th» Gtwwnmmt ham

C Q |X 8 a  u W  fB C O IilfllO fiC I8 P Q n  o o fin u fw o  n i

the SuppteiiMntaiy Raport flf tfw Bureau of 
Mustrtai Coste and Pripas for niantion of 
50 par oant laAjction in ooat of drags;

(b) whalher a numbar^ banaMs ham 
alraac  ̂baan aHowad to draff oompanin; 
and

(c}ifso.thadatailstharaof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER- 
TILEZERS (O a CHINTA MOHAN): (a) to
(c). A Statamant is laid on the ol the Lok
Sabha

S TA 1 B IIB IT

(a) There is no such report d  the BiCP.

(b) and (c). As compared to 1978 Drug 
Policy, the Policy of 1986 was IBieral in the 
following medn aspects:-

(i) Spanofcontroiwasreduoedfrom 
381 to 143 drugs.

(ii) . Categories of drugs under price
contiolwerareduoedfrom3to2.

(iii) MAPE (Maxifflum Allowable 
Post-manufacturing Expenses) 
was eniianced.'

(hr) Entire drag sector was de- 
fioensed (except 6-APA).

(v)„ incentives were giv«n for Re­
search and Development in the 
drag sector.'

SHRi HARIN PATHAK: Sk. I am sorry 
and unhappy to read the answer to my 
question.

m  SI^AKER: I hope you are not 
going to read out the answar.

SHRI HARIN PATHAIC Of eoursa; t %

necessary to read out the answer and I want 
yourprolec&minlt.. •

MR. SPEAKER: lam notaHowingyouto 
read out the answar. That is ttw MMstei^ 
prerogative

SHRIHARINPATHAICSir,fbrthasama 
question in Raiya Sabha, the answer was...

lum. SPEAKER: Mr. Paihalt. pieasa do 
nc4 read. I am notalowingyou to readouttha

SHRI HARIN PATHAK: Sir. I want your 
protection.

MaSPEAKER: I win give you fuil pro­
tection tot your question.and not forreadng 
the answer.

SHRi HARIN PATHAK: Sir, I am not 
reading, iam just drawing the attention of the 
House to one point The same question, 
without any charige.in the wording, was 
asiwdintheRajyaSabhaon2Sth Juiy, 1991 
where the Minister replied...

MR.SPEAKER:Youdon’trefertoRajya 
Sabha proceedings here.

SHRil HARIN PATHAK: But here the 
Minister says that there is no such report of 
the BrcP, whereas the answer which was 
given in the ftaiya Sabha was different

MR SPEAKER: Please put your ques­
tion.

SHRi HARIN PATHAK: is ittruettiatthe 
same question was raised in the ItejyaSabha 
and the Minister said that they have ac­
cepted the recorifimendations of the BK^?

OR CHINTA MOHAN: I do not remem  ̂
bariteut ttw questions raised in the Rs^a 
sabha

SHRi HARM I c a i l ^  him a
copy of H Sir. . I"

D a CHMTA MOHANtHis question is
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not vary d«ar. I haw ghwn him a vmy dsar 
answer. H you go through his qusstion. it is 
81(0 this. “Whathsr the Government have 
accepted the recommendation contained in 
the supplimentary report of the BiCP for 
retentton of SO percent reduction in costs of 
drugs." To my iax>wiedge, there is no such 
supplementary report from the BICP.

SHRi HARIN PATHAK: But ar. hern is 
the answer given by the Minister in the Rajya 
Sabha. it is stated there that they have 
accept^ the recommendation of the BICP.

MR.SPEAKER: iHnd out whether the 
word ‘supplementaiy’ is there.

SHRt HARIN PATHAK: I wfll read it out, 
if you permit me Sir. .

DR. CHINTA MOHAN: I would Ktw to 
clarify. If the hon. Memberhad asked regard­
ing supplementary recommendations of 
Kelor, then I would I have given the answer 
with all details. But he asked a short question 
and he was not very dear in this wording.

MR. SPEAKER: If you have understood 
the question, ptaase explain it to him.

DR. CHINTA MOHAN: In October1988, 
Kelcar Committee had given sup^mentary 
recommendations to give some incentives 
for reMarch and devetopment work. If any 
indigenous manufacturer produces drugs 
with his own research and devetopment and 
thereby if there is any reductkm in the pro* 
ductton cost, it will bedivkled into two-50 per 
cent goes 'to the consumer and SO per cent 
goes to the manufacturer. This was the in­
centive that he had recommended through 
the process of supplementaiy recommen­
dations.

SHRI HARIN PATHAK: Two main 
bendits are available to the durg producer 
due to.the improvement of technology, that 
is. as the Minister has saU. the exemptkxi 
from price control for a perk>d of five years 
and actual expenses incurred on research 
and development aHowable. in determina- 
tfon of reduction of drug prices. So. I wouU

Ike toknowfrem the Hon. Minsterasto what
■ is the n e^ for this recommendatkm. Why 
have the 'Government accepted it?

D a  CHINTA MOHAN: 111 1988 when 
Mr. Kelcar was the Chairman of the BICP. 
we asked for the expert opinton. Govern­
ment generally accepts the raoommenda- 
tk>ns of the BICP. We always try to scrutinise 
and try to reduce the cost of drugs.

MR. SPEAKER: And also to improve 
thetechnok>gy.

D a  CHINTA MOHAN: The Mea is to 
improve the teechno-ecohomic condittons. 
{bftemjptbn^

SHRI HARIN PATHAK: My second 
supplementaiy Sir.

Ma SPEAKER: I thought both the 
supplimentries are over. Okay, go ahead.

SHRI HARIN PATHAK: I want to know 
whether it is true that the technical experts 
committee appointed by the Government 
under the permanent committee known as 
the Standing Committee has rejected the 
recommendatton of the BK)P to alk>w 50 per 
cent cost reductton benefit to the producers. 
If so. what are the details of their pbserva- 
tkMis on this issue and what actton was taken 
by the Government on this obsenratton?

D a CHINTA MOHAN: There are a 
number of producers in the country and 
there areabout30,000formuteatk)ns. 10,000 
formulatfons are under drug price control. If 
he poses a specific questbn about specific 
producers, then I will be able to give the 
answer.

[Transfatibn]

SHRI DHARMANNA MDNDAYYA 
SADUL: Mr. Speaker, Sir, through you. I 
would like to know the reasons for continu­
ous inaease in the pirtees of drugsduringthe 
last several years, because of which it has 
become difficult for the common man the 
purchase these drugs. Just now the hon.
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lyHnster-has biformed that the Govomment 
have not received any rsport from BICP tMit 
Shri Pathak has rightly said that BiCP has 
sutxnittedarepoit and theGoveamient have 
not accepted the report The Government 
have constituted a separate committee and 
some steps are beirtg taiten through this 
committee. I would like to know as to what 
machinery the government have engaged to 
check the prices of drugs so that drugs may 
be made available to the common people at 
cheaper rates.

[English]

MR. SPEAKER: This is a completely 
different question. If you can answer, you 
may.

DR. CHINTA MOHAN: The cost of 
medicines today in India is much less when 
compared to the prices in other parts of the 
wortd. We take the recommendations of the 
Bureau of Industrial Costs aiid Prices.

M a SPEAKER; Is there a machinery to 
control prices?

DR. CHINTA MOHAN: Sir, we have a 
fulMedged machinerybythecostof so many 
Ingredients like the raw material, power, 
labour and so on has gone up. When the 
prices of these things go up we cannot 
suppress it completely. There are certain 
norms forit.

[TfansbthiH

SHRI SHANKERSINH VAGHEILA: Mr. 
Speaker. Sir, the Hon. Prime Minister has 
given different replies in R % a Sabha snd 
Lpk Sabha The other hon. Membw asked 
about the availability of drugs and sir, you 
have toM him about the controPing system. I 
think the Government have a machinery to 
have fun control over H About a month back, 
the Prime Minister, who is ttie Chairman of 
the Consultative Committee for Chemkals, 
has saki that new drug poH^ wouU be 
announced shortly. So I wouU Ike to know 
as to when the Government is going to

announce newdrug polk:y In viewof the new 
Indui^polfcy?

MR. SPEAKER: Hon. Member, it is a 
specific question. There can be awkle range 
of questnn on drugs so you have to ask 
questton relating to the main questton only.

{ftAmuptions)

lEngBsNt

D a CHINTA MOHAN: Sir, we have 
received the previous Drug PoHcy. At an 
appropriate time, we will bring it before the 
House.

SHRI ANKUSHRAO RAOSAHEB 
TOPE: Sir, I wouM Bke to know from the hon. 
Minister, will this liberalisation in Drug Polcy 
not lead to adulteratton.

D a CHINTA MOHAN: No, Sir, it wiU 
not Anyway, the aduiteratton '» dealt wSh 
the Ministry of Health.

SHRIHARiKISHORESINGH:Sir,many 
smaH scale industrial units have increased 
the pricM of their drugs and on the other 
hand the big units have not been able to 
increase theprk»s. In viewof this I wouM like 
to know from the Hon. Minister whether ha 
willcpnsklerrevisingihe prices of Ampk:ilins 
and Cephafidns because large scale adul­
teration is going in this industry.

MR. SPEAKER: You are asking specifi­
cally about one daig. He has to get the 
Mormatton. There are many drugs and the 
prices are fixed on the recommendatkin of a 
body. It is very difficult for him to answer.

SHRI HARI KISHORE SINGH: Sir, I 
amasking a very spec9ic question.

M a SPEAKER: But you cannot have 
the reply to your specific question. Weil, you 
can put the reply to your specific question̂  
Well, you can put the questbn ans if the 
Minister has the reply, he w3i give it, other­
wise he wi> send it in wrtting.
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DFL CHINTA MOHAN: Sir. at the 
oMMmnt I do not hav« ths rapV.

MR. SPEAKER: You swid k to him in___wnnng.

DE(^llBER  11.1991

(r/ansMnri)

OnrfAosiM%

THE MINISTER OF STATE M THE 
MINISTTIY OF RURAL DEVELOPMENT 
(SHRIUTtAMBHAIK PATEL); <a) to (•^

WUar TM ting LaboraiorlM

*286. SWUANADICHARANOAS: 
SHRi SUBASH CHANDRA 

NAYAK:

Wntho PRMEMINISTER heplMSod 
toatal*:

(i^whothn’ttwGovwnmentpioposalo 
Mt up water tMling laboraloiias in each 
diatrict in th« now fulim:

(b) ao. the datails tharaof;

(e) whaltwrltw Government ham in tiM 
past aancHoned and aal up both stationary 
and mohilA lafaoratorios for watAr aualihf 
aurveiahoe;

(d)-|f ao, the braak-up tharaof, Stala- 
wiae;and

(e) the plaoea in Ortaaa where aueh 
Î XMalDriM luya alraadv bMH sal ud and 
ara propoaed to be aat up?

STATEMBIT

(a) and (b). The Government propoae to 
aet up the Water Testing iitoratory in each 
district in tlie country for lagute monHoiing 
of quality of drinldi^ water in rural areas 
a u l^  to the poli^ and outtaya for E ig ^  
Plan which are yet to be decided. The pat­
tern of asaiatanoe for the iabpratoriea wM be 
daddad after the Eighth Plan outlay is final­
ised fay the GovemmenL

(0) Yea, Sir.
(d)theStatewiaebreai(-upofthemobite 

and stationary iaboratorias sanctioned in the 
past are given'in the Annexure.

(e) In Oriaaa, Water TMting Laborato­
ries haye already baim aet up in Koraput 
(FtayagadaO. Mayurbhaî  (BharipadiO. Fhui- 
bani, Sambaipur, Gat^am (Behrampur) and 
Kaiahandi (Bhawanipatna) districte. One 
mobilo laboratory has also t>««n proyidad to 
the State GtovemmenL S.new laboratoriM 
have been approved fw being aet up in the 
districts of Balasora, Bolangir, Cuttadc, 
Kebnjhw, Dhenkanal and Sundeigarlv In 
addition tt bproposedto provide one mobHe 
laboratoiy for Puri District

SLAfcx SMBanJTs SMonuy 
UtMttafha 
Sancttonmt 
andMlup '

Labontolia*
omicuonoo
aodaeiup

1. Andhra Pradesh 3 -

2. Anmachal Pradesh 1 1

3. Aaaam 6 1**

4. Blwr 5 -"

. 5. Goa 1
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&N0. StatowVTs SUOonwy
LabontoHes
SancAumd
andm up

Mobta
Labomtories
SancOoiwd
andsetup

6. Gujarat 5 1

7. Haiyana 4

8. Hfanachal Pradash 2 1

■ 9. Jammu and Kashmir 2 3**

10. Karnataka 10

11. Kerala 3

12. Madhya Pradesh 6 1

13. Maharashtra 3 1

14. Manipur 1 1

15. Meghalaya 1 1

16. Mizoram 1 1

17. Nagaland 1

18. Orissa 6 1

19. Punjab 3

20. Rajasthan 6 1

21. Siddm 1

22. TamflNadu 5

23. Tripura 1 1**

24. UttarPradesh 7 1

25. VfestBengal 4 1 -c

26. A&N Islands 1

27. Oiandigarh - .  ■

DftNHiwrt 1

29. DamanliDiu 1
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SMo. StatesAJTs Stationary
Laboratories
Sanctioned
andsetvp

M M e
LabonOaiea
Sancttoned
andseti^

30. Delhi 2 1

31. Lakshadweep 1 -

32. Pondicheny.

Others

2 -

1. Indian Technotogy Research 
Centre, 4jicknow.

- -

2. Shri Jayachomart^ndra 
College of Engineering, 
Mysore.

r*

3. Defence Laboratory, Jodhpur. - 1

4. Anindialnstihiteor 
Hygiene and Public Health, 
Calcutta.

1

5, Bhabha Atomk: Research Centre, 
Bombay.

- -

ALL INDIA 96 (12 yet to be 
setup) 

up).

26(9yet 
to be set

Notes

MobBe

** Yet to be set up

C For Mini-mission project in Midnapore District. 

Stathmiiy

Assam

Karnataka

Pondicheny

4 laboratories sanctioned in March 
1991 are being setup.

4 laboratories approved in July 1991 
are being set up.

1 laboratoiy at Karaikal approved in 

May 1991 are.being sat up.
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3 laboralorifls approrad in March 
1991 are being sat up̂

SHRI ANADI CHARAN DAS: Mr. 
Spisalter, Sr. thara is a serious problem of 
drinldng water jn the country. The Govern­
ment hab.sA up water testing laboratories 
but my qu^ion is related to the water supply 
in rural areas. There are so many institutbns 
having laboratories for water teeing. In vil- . 
lages and particuiariy in my area and in the 
tribal areas people drinit extremely unsafe 
water. Water testing fadlitlM provided to 
them recently are hot suffident. So I would 
like to know the basis of setting up irf labora­
tories?.̂  populatbn and area is t ^  basis, 
Koraput and Bastar are tribaldistricts having 
fairty large popujattoh, e.g., the population of 
Cuttack is 60 lakh but with idl that the people 
are drinking unsafe water. What are the 
stepsbeingtiakenbytheGovemmenttotest' 
the unsafe water? V/ill he reply in d^ail?

. SHRI UTTAMBHAI H. PATEL: Mr. 
Sp^er,S ir, so far wia have sanctnned 122 
laboratories. Out of these, 96 laboratories 
are stattonaiy and 26 are mobile. The State 
from which request to set up laboratories for 
testing the unsafe water is.received, labora­
tories-are sancttoned in that State.

SHRI ANADI CHARAN DAS: There are 
certain Mini Testing Lsdioratory Code areas 
also such as Meghalaya orthere are certain 
anas pioneto u n ^e  water. Mobile labora­
tories shoukl be set upinsuch areas. Isthere 
any scheme of the G^m m ent to set up 

' minilaboratoriesinsub-diviskMiwherawater 
Is dirty and saline or the tubewells supply 
unsafe watOT?

SHRI UTTAM BHAIH. PATEU We are 
considering to implement the scheme in aH 
districts in the Ei^ith Plan. For the time 
being we have got 26 mobile laboratories. 
We have received 36 new appHcattons in­
ducting 8for mobfle laboratories:

\En gm

^RIY,S.RAJASEKHAR REDDY: Sir,

in the recent past, a number instances have 
come whteh had resulted in breddngoutof' 
gasterontritis and choiere epklemics In

- Andhra Pradesh. Not only that, even cases 
of pleurisy have detected. In ottier districts, 
where pleurisy was not there earHer, there, 
pleurisy have occun’ed.

In view of these problems Gastercgot- 
eritis. Cholera and peurisy wni the Minister 
consider opening of new laboratories in 
Andhra Pradesh? Right now, there are only 
three laboratories.

ITransbtlorii

SHRI UTTAMBHAI H. PATEL: TTie 
appKcations received frem the State Gov­
ernment for setting up of laboratories are 
under consideratkin. We will sanctnn it after 
consideration.

[Engliah]

SHRIMATIGEETA MUKHjERJEE: Mr. 
Speaker Sir, I woukl like to know from the 
liffinister whether he is aware of the recent 
rsportthat In We^ Bengal, some districts are 
having arsenic In the water deposits. If, so,

. whether, h6 will immediately take 4eps that 
in such districts at least laboratory facflities 
are ^ablished. without delay?

ITransbOorli

SHRI UTTAMBHAI H. PATEL: If the 
State Government win send the appUcatkM), 
we will definitely sanction iL

SHRIMATI GEETA MAKHERJEE: WiH 
It not be sanctkx«ed if ttw State GovMnmenl 
dpes not send it?

MR. SPEAKER: It is sancttoned on the 
state Government’s recommendations.

*SHfU o m m  CHANDRA MUNDA: 
Mr. Speaker Sir, the Minster has stated In Ms

*transla^ of supptementaiy orighially put ht Oriya.
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raplyragaidingthsnunibMrofinobilBlabore- 
toriM set up in the country for water testing. 
But nothing has b^en done in my district 
Km jhar in Orissa

lTransb&)ti

MR. SPEAKER: In which language you 
are speaidng?

[EngBsH

SHRI GOVIND CHANDRA MUNDA: 
Oriya.

[Tianstatibn]

MR. SPEAKER: You ar» SfWtMng aU 
this three languages- Oriya. Hindi and Eng- 
lish-mixingupall.

[Engaan

*SHRI GOVIND CHANDRA MUNDA: 
There are several villages in my State, where 
potaUedrir«idng water is riot avafldbie. Pro­
vision of water testing laboratory is tctally 
absent in my district Keonjhar where the 
wider is being increasingly polluted on ac­
count of the discharge of the wastages by 
theftelories set up in that districti.1 would li(B 
to know what steps Government is going to 
take to provide potable drinking «^ e r to my 
people?

[TmmbtkMH

AN HON. MEMBER: In whteh langw«e 
he is speaking.

M l SPEAKER: He has asked the 
questkm and the hon. Minister is replying.

lEngBsin

if Ite has understood tiw question, I 
have no ofajectbn if he replies to iL

(Tiansfatibfl)

SHRI UTTAMBHAIH. PATEU Though

I couU not foUow the whole thing, I m«qf say 
about Orissa that there are six stattonary 
laboratories and six laboratories have been 
sanctioned on the basis of new tfjpHcattons 
re ce i^  in the beginning.

SHRI TARA SINGH: Mr. Speaker, Sir. 
the water pipe Knee laid much earlier have’ 
cracked due to which the water from .the 
sewerage «dso g ^  m i)^  up with the drink­
ing watercausbigiaundioeandcholera. may 
I know from the hon. Minister through you 
whetherthe State Government htegotsome 
policy to change the pipe lines so that safe 
drinking water is made available?

SHRI UTTAMBHAI H. PATEL Mr. 
Speaker, Sir, surely, it win be done.

SHRI VIRENDRASINGH: Mr. Speaker, 
Sir, the water of Rihand rt»ervk>ur is used in 
the eastern regkm of Mirzapur, Sonbiiadra. 
He has already menttoned how much pol­
luted water is there. D e ^ e  that the water 
testing laboratories have not been set up 
there. Ten lakh people living theria are drink­
ing pdiutod water. I wouU Ike to know 
through you. the time by which witter testing ■ 
laboratories wpuU be set up there? In my 
area.

MR. SPEAi^R: These are set upon the 
recommendatkms of the State Government

SHRI VIRENDRASINGH: The report of 
the State Government has been received 
and a survey was also conducted, even then 
the'laboratoty wasnot set up. So I wouM Ike 
to know the time by which It wouU 1m  pro- 
vMed.

[EngBsli

M a SPEAKER: Have you received the 
recommendattons?

ITnnsfatfon]

SHRI UTTAMBHAI H. PATEL: No. 
Presently, 30 applicatbns areunderconsid- 
eratkm. DetaiM infOrmatton is being qol-

*Translalk>n of supptementary originally put hi Oriya.
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lected from the Stfrte Govammant and the 
work would be dorie afterwards.

SHRI ANNA JOSHI; Mr. Speaker. Sir. 
there are three statnnary laboratories in; 
Maliarashtra out of which one is functioning. 
Is that enough? If not. the number of labora­
tories recommended by the State Govern­
ment to the Central Government?

SHRI UTTAMBHAI H. PATEL: Mr. 
Speaker̂  for the time being we do not have 
any new recomm^atk>ns.'V\(a may con­
sider those'in case we receive any recom­
mendations.

SHRI RAM NAiK: Inthesnnexure there 
s  a mention of stationary and mobile labora­
tories but the last item Bhabha Atomic Re­
search Centre in Bomt»y and Tarapur have 
been shown as mobile. There is so much of 
radjatnn and poUutkm in Tarapur and Bom­
bay because of polludondue to atomiceneigy 
plant. So in order to prevent ^is radiatton 
and pollution it is necessary to set up a 
laboratory whk:h......

MR. SPEAKER: It Istheiriaboratoiy......

SHRI RAM NAIK: No. it is menttoned

lE n g m

that.

MR. SPEAKER: It isaquesttonof Atomic 
Energy which is concerning Margaret Alva.

[Engim

SHRI RAM NAIK: No. m. that is notthe 
problem. They have Indicated it here.

MK SPEAKER: I know it. You please 
putthequestnn.

[TranslatlorU

SHRI RAM NAIK: Has any sî gestkM) 
about settin up such laboratory been to the 
.Government by Bhabha Atomic Research 
Centre. If so. the steps proposed tobe taken 
by thd Government thereon?

MR. SPEAKER: Thb re l«^  todrinking 
water. They have their own 'arrangement; 
they have a better anangement than what is 
provkiedbythem,

SHRI RAM NAIK: him reply by say­
ing. no.

[Tmnslatioril

SHRI UTTAMBHAI H. PATEL: He b 
right but conduct a sample survey with the 
assistance emended to us by BARC. Our job 
is only thaL Laboratories are not ours.

SHRI MANORANJAN BHAKTA: Mr. 
Speaker. Sur.'the Central Govem(nent sane- 
ttonsitontherecommendattonsoftheStates 
Governments- but In case of Unton Territo­
ries. H is directly the responsbility of the. 
Central Govemmnt u  in the case of An- 
daman-Nkx)t>ar islands. There are other 
isolated Islands also. Rltered water is sup- 
pHed in towns whDe unfiltered water is sup­
plied in villages. It has caused a disease in 
whteh the vktim passes bk>od and k»se 
mottons. and dies. Even now there is no 
treatment for this disease. I want to know 
from the hon. Minister sp^ically whether 
t)\̂ re is any proper provision with the Gov- 
emment for the fittratkm of drinking water in 
the Unnn Tenltory of Andaman'and Nkx>bar 
Islands?

MR. SPEAKER: This question is about 
the laboratory.

SHRI MANORANJAN BHAKTA: Purifl- 
cation is done in the laboratory itself.

MR. SPEAKER: You are asking about 
filtratton.

[EngBsHi

•PROF. UMAREDDY VENKATES- 
WARLU: Right now from the statement that 
has beet) jpfovided by the Minister, it is 
understood that there are only three statbn- 
ary laboratories sandtoned in the State of
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Andhra Pradesh and there is no mobile 
laboratory. In the entire coastal ^ h r a  
Pradesh in view of th hes^ floods and rains, 
in most of the villages the water is getting 
pollute and the sub-soil water is Ingesting 
into In the shallow wells and they are getting 
polluted, in most of the cases very increas­
ing discreet de-chlorinisatbn is being done.

MR. SPEAKER: Put your question 
please.

PROF. UMAREDDY VENKAT- 
SWARLU: WIN the Government consider 
providing mobile laboratories in the entire 
coastal region where the water is being 
polluted?

MR. SPEAKER: It is done on the r ^  
omrnendation of the State Government the 
Minister has-already .said that.

[Translation]

SHRIMATI SHEELA GAUTAM: Mr. 
Speaiter, Sir. Ghazisbad is a very big indus­
trial area. A scheme was framed in 1972 to 
provide drinldng water from Ganga Canal. 
Drinking water is not available there even 
now. There is no potable water except fresh 
water available In wells there. The Govern­
ment has not been able to complete the 
scheme si.nce 1972. May Iknowwhetherthe 
Government is considering to do something 
is this regard in future?

M a SPEAKER: It does not concern 
filtration, it is about laboratory.

[EngBsfH

It does not come out of this question.

PapwPlart in Punjab

*287. SMtlPAMMMKUMAR BANSAL 
wmthe PRMiEMINISTER bepleasedto 
state:

(a) whether ̂ foundation slonefora 
paper plant was laid at Goindwtri k) P u f^ ;

(b) if so, whether there is a proposal to 
cancel the project and the reasons therefor;

(c) if not, the time by which the work 
thereon is likely to s t^ ; -

(d) whether many andiiiary units have 
come up there after the laying of thefounda- 
tten Slone; and

(e) if so. the details thereof?

* THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN):(&)Yes.Sir.

(b) No, Sir.

(c) It is for the State Government of 
Punjab to take a deciston in this regard.

(d) No, Sir.

(e) Does not arise.

SHRI PAWAN KUMAR BANSAL: The 
foundatton stone of this paper plant was lakl 
by Shri Rsyiv Gandhi the them Prime Minister 
in 1987. It is somewhat heartening to note 
that the Government has not scrapped the 
project tHit It is indeed very disjointing to 
know that nothing so far has been done for 
the last four years. It is unfortunate also to 
note that though the Punjab State has been 
under the PresMeift’s rule for the last four 
y e ^  time and again and the Punjab budget 
has been presented Ihlhis House, the Gov­
ernment statesthat it isforthe State Govern­
ment to deckJe when the project will be 
started. I wouU llw to know from the Gov­
ernment whether the conditions which moti­
vated the Government at that time to start 
the project stiH prevail and whether it is a fact

■ that the project report and blueprints were 
prepared. Also spend impoitof news'print 
foreign exchange Rs.400crores what wouM 
be the/saving of foreign exchange If this 
project comes up.

PROF. P J, KUREN: It Is tnje that tiie 
foundation of this project was lakl t^the late 
Shri RajivGandhi. The Member's argument
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that nothing has been done so far is not bom 
t>yiacts. The Government hasalreadytalten 
some steps. The Government of Punjab has 
acquired a t ^  four acres of land and In the 
location which is a growbig one, the preKmi* 
nary work has been Parted. What happened 
is, in the process the Punjab Agr>lndustries 
-Coipn. Ltd. approached the IDBI of Punjab, 
the Punjab Agr-lndustries Corporatton for 
assistance and the IDBI de^red to made to 
a cost study. The cost study shows that 
today the project costs Rs.497dores andas 
the cost of the project today is, the Govern­
ment of Punjab is of the opinion that the 
project is not viable. They hiive referred it to 
the Project Approval Board of the Govern­
ment of Punjab for further consideration as 
to what is to be done. As far as the Govern­
ment of India is a concerned, we are very 
anxious to go ahead iwith this project.

With regard tothe savings if this project 
te implemented, I have already said that 
there is apprehension about the viability of 
this projecL However, since this will be inter 
alia manufacturing new^int and other 
paper, which we are importing, certadnly if 
this projeds is commissioned we wlH have 
some savings' in the foreign exchange of 
newsprint '

SHRI PAWAN KUMAR BANSAL' Sir, 
as I have submitted earlier, the conditions 
which motivated the Government to start this 
project at that time were to give direct and 
indir^ jobs to as many as 6,000 people in' 
the border areas of P u i^ . And the same 
cohditions are now pmvafling. ft is on record 
that the government could mak» consider­
able savings infoi^n exchange as an import 
sustistitute IwoiildliltttoknowfromthehOn. 
Minister virhether it is a fact that at that time 
the Government has cleared the project and 
shdwed its anxiety to ensure tl»tttte people 
in the border areas of Punjab who could be 
hired by the terrorists, by the anti-social 
meffnonis. DrouQiii ifno uio inairisiresyn oy 
offering them jobs tM e  and some m dlar- 
ies were also supposed to be coming up. 
Theaigument advanced by ̂ Minister now 
tint I  is an uiwiable unit..

MR. SPEAKER: Please come to the 
question.

SHRI PAWAN KUMAR BANSAL: Al- 
right-sir I would fflte to know from the hon. 
Minister the date by which the work could 
start on thaL

PROF. P J. KURIEN: The hon. Member 
has said that the empk>ymeni generation is
8,000. But as on record, it is 1,498.

The sodo polftical reasons which 
prompted the theii Prime Minister to take 
initiative in this project stiB exist. That is why, 
I have said that the Government of M ia is 
veiy anxtous to proceed with this ph^ect. 
However, IwouMlheto submit thatthe letter 
of intentwas granted in 1986 and the vaiMity 
of that letter of intert was over on the 30th of 
ftovember 1991 .■ Ws are expecting that the 
Punjab Government will apply for the exten- 
ston in the vaiklity of letter of intent and the 
Government of India will be certainly consid­
ering it...

MR. SPEAKER: They are one and the 
same now.

PROF. P.J. KURIEN: We wiU be doing 
everything possiblia from our skie.

MR. SPEAKER: Questton No. 283.

; Shri R. Surender Reddy.. Absent

Shri Chhta Basu.. Absent

Question No. 289.

Shrimati hbhendra Kumari.. Absent

Kumari Dipika ChMtfia.. Absent 

[Tianslatiorii

KUMARI UMA BHARTI: She is not a 
Kumari now, she is Shrimati De^ika now.

W ngm

MR. SPEAKER: WeN, soda^ I got the 
notkse: Legally, IdMnoL
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Question No. 290. Shri Ram Badan. 

ITianslattoril

CaMS Pandbig in Labour Courts in 
Uttar Pradasli

*290. SHRI RAM BAOAN: Will the 
PRIME MINISTER be pleased to state:

(a) the number of cases of industrial 
disputes pending in the Labour Courts of 
Uttar Pradesh;

(b) whether the Government propo^ to 
set up some more Labour Courts |n the 
State;

(c) if so, the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY0FC0AL(SHRIPASANGKAA):
(a) to (d). A statement is laid on the Table of 
the House.

STATEMENT

(a) According to the Government of 
UttarPradesh 12.075industriai disputes arid 
5,095 spplications were pending as on 30^- 
1991 in various Industrial Tribunals and 
Labour Courts constituted by them. 74'1 
industrial disputes and886applications were 
pending as on the same date wMi the Indus- 
triai-cum-Labour Court set up at Kanjjur by 
the Central Government

(b) to (d). Neither the Central Govern­
ment nqr the Government of Uttar Pradesh 
propose to set up any new IndustrialTribunal 
or Labour Court in Uttar Pradesh at present 
owing to financial constraints.

[TransladoiH .

. SHRI RAM BADAN: Mr. Spetdwr. Sir, 
the hon. Minister has stated In Ns reply that 
only one Labour Court has been set up at 
Kanpur whereas a demand for setting up of 
Labour Courts In other disfaricis of Uttar

Pradesh such as G or^pur. .Varanasi, 
Lucknow etc. is being made since tohg and 
people are facing many difficulties. Lot of 
money Is also spent Keeping it in view, may 
I know from the hon. Minister whether there 
is'any proposal under conskteratbn of the 
Government to ^  up Labour Courts In the 
districts of Lucknow. Gorakhpur, Meerut dto. 
so that the people of those districts may get 
some relief?

[Engtshi

SHRI P A  SANGMA: Sir, as I have 
already said, as of now we do not have any 
proposal to set up new Labour Court.

[7Vansila(K>/i]

SHRI RAM BADAN: Mr. Speaker, there 
are so many cases of industrial dsputes 
pending in Uttar Pradesh. I do not kiiow why 
is the State Government or the Central 
Government not considering the case of 
setting up new Industrial Courts or new 

. Labour Courts. May I know.the reason for 
setting up Labour Court only at one plade in 
the entire U.P. although the problem is still 
existing in other districts also. Is the Govem- 
ment npt interested in solving this problem. 
I don't understand why the Government is 
not paVing any attentnn to this problem. Will 
the Government consider settinjj up of new 
courts in the near future.

[English]

SHRIP.A.SANGMA:Sir, Idoagree with
- the hon. Member that the Labour Courts 

which are available in various parts of our 
country are. very inadequate. As a result of 
thi$, a large number of pending cases are 
there. At the same time,-the respective Statis 
Governments as well as the Central Govem- 

'ment have got financial constraints as a 
result of.whteh in spite of recognising the 
necessity going for more labour courts, we 
are not in a position to open it now. We will 
consWer It later.

SHRICHANDRA JEETYADAV: S) view 
of the fact that tiie Minister recognizes two
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facts-that large number of cases are pend­
ing in labour oouits and there are workers in 
such a big State Klee UP where worker have 
fc>t of problems, they come to Kanpur and 
they have to.wait for a tong tinie to get Justice 
these course having these factors In mind, 
wilithe Ministry thinkof giving prk>rityatJeast 
of opening some courts at places like Gora­
khpur or Varanasi so that people from east­
ern UP shouM.not come all the way to 
Kanpur? WIN he give priority in this case?

SHRI P.A.SAr4Gk/IA: in fact, to of now, 
we do not have much of a problem at Kanpur 
as such because we have enough number of 
courts. But at other places we do have this 
problem. As I sakJ, since wq are having 
financial constraintŝ  as of now we are not in 
apositkin to conskJeropening'up new courts. 
In future, as the'financial positk>n improves, 
as I said we have recognbed the necessity 
and we are keeping it in mind.

Industrial Bandh

*291. SHRI P.M.SAYEED:
SHRI GEORGE FERNANDES:

Will this PRIME MINISTER be pteased 
to state:

(a) whether a call was given by certain 
trade unfons for industrial bandh on Novem- 
ber29,1991;-

(b) if so, the details thereof and the 
reasons therefor;

(c) whether the Government initiated 
actnn to stall the bandh; and

(d) if so, the details thereof and the 
results achieved thereby?

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAL(SHRIP.A.SANGMA): 

. (a) to (d). A Statement is lakl on the Table of 
the House.

STATEMENT

(a) and (b). Some secttons of the Cen­

tral Trade Unton Organisattons had.given a 
califor industrial strike on November29,1991. 
Their main demands, inter alia, werelhat the 

. Government shouM reformulate its economki 
and industrial policies in consultatkm with 
the Trade Untons, stop measure of privatisa- 
t»n  of public sector units, take steps for early 
enactment of participation of workers in 
management bill etc.

(c) and (d). Government have con^- 
tuted a Special Tripartite Committee with 
representakm of emptoyers and Central 
Trade Unions to conskJer the impact of the 
New Industrial Policy and the problems of 
labour and other related matters. A meeting 
of the labour skJe of the Committee was 
specially called on November 17,1991 un­
der the Chairmanship of Minister of State for 
Coal to discuss the situation arising out of 
the call forthe strike in the context of the new 
Industrial Policy. In that meeting, the Central 
Trade Unton Organisattons were assured 
that labour would be fully protected in the 
wake of the riew industrial Polk:y. The Prime 
Minister had also assured in the Consulta­
tive committee of the Parjiament that the 
new Industrial Policy would riot.be arrtî a- 
bour in character and would not result in 
human distress. In sptte of the assurances at 
the highest level, some sectnns'oftheTrade 
Untons, went ^head with the strike, Efforts 
were also made by the cona'Iiatnn officers 
under the Industrial Disputes Act, 1947 to 
prevent the strike particulariy in public utiii-. 
ties. On Novernber29,1991 there wds only 
a partial strike in a vary few sectors of the 
industries. The supply of essential commodi­
ties and services was maintained in ^ e  of 
the partial strike, in a few States however, 
commercial services and transport were 
affected due to the strike.

SHRI P.M.SAYEED: The impact of the 
bandh which was organised by the politk»l 
pt^ies particulariy in the State of Bengal and 
B3iar was only marginal. And it wm felt that 
poHticiasatton was very much evident in the 
whole country. The Prime Minister himself 
has given the assurance that the new indus­
trial policy is not going to hamperthe interest 
of the woriters. I just want to know from the 
hon. Minister, since he is the Chairman of the
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Tr^Mitite Com m ie and has also mat 
' the trada union loaders, whether ha is going 
to hastanjthe process of this labour manage­
ment BilTiguid tiy to get it passM in this 
session or at least in the Budget Mssipn so ' 
that ̂ is kind of poUtiddng by the polHiciahs 
ooiild be arrested in future.

SHRI PASANGMA: When the new 
inudslrial polioy was announced, there was 
some appr^ension in the minds of. sonie 
secttons of the woriters including trade un­
tons. There is no douMabout it It is^b^Use 
of this reason that there was <lelegation of 
tiade union leaders which met the Finance 
Minister and ̂ e  Prime Minister onihe 17th 
September. There Kwasagreedthat special 
Tripartita Committee wiH be constituted togo 
into the effects of the neiw industrial polic/. 
Th^ Coinmittee was, as 1 said set up at the 
request of the trade union leaders. This 
committee kept by the Government Sec­
ondly. on many oocssions, even on the ftoor 
of this.-House, on ^ h  June when Prime 
Minister was replying to the debate on the 
Demands for Grants relating to the Mihistry 
of Industry, he made it categorically clear 
that the new Industrial poley will not lead to 
victimisatton of workers and thtrt it will take 
care of workers, interest. Therefore, we h ^  
tried to Impress upon the trade union lead- 
eisthatthere was no need forgoing on strike 
as the matter Vim under discusston. In spi^ 
Of that, some of the trade unton had chosen 
to go on strike on 29th of (Member. As very 
rightly assessed by the hon. Member, this 
strike has had a marginal effect except Jn the 
States of West Bengal and Bihar where H 
was Government ̂ xtnsored and partialiy in 
Kerala *

SHRIMATI gIe£TA MUKHERJEE: Shri 
. Saqgmap, how about the meeting of West 

Bengal kiPs including its Ministm heM with 
you and whatwasthabor^nsus? {ktMrup-. 
tions)

West Bengal are very good and they. saM 
that in future they win be very good

SHRIMAT! 6eETA MUKHERJEE: Yw  
were idm good to assure them, how about 
M (kttenvpthn^ .

SHRI P.A.SANGMA: Asfaras the ̂  
ond part of the question is concerned, \ira are 
very much Interred iri worke;s partto^- 
tton lr< management and a Bill has bisen 
introduced by the fonner Mitiister of Labour, 
Sfhri Riam Vilas Paswanjî  the Bill (s lying 
before the House. | am afraki thatduring-this 
cun’ant Sesston of the House, we may not be 
able to take it up. But, we will .certainly try to 
take It up in the next Sesston. I am not very: 
sure about itl It is for the Pariiamentary 
Affairs Minister to give prtority.

MR. SPEAKER: The Questton Hour is
over.

WRITTEN AI ÎSWERS TO QUESTIONS 

lEngBsfH

VIoiatlora of Minimum Wages Act

*288. SHRI R.SURENDER REDDY: 
SHRICHiTTABASU:

WiH the PRIME MINISTER be pleased 
. t o  state:

(a) whether attentton of the Govern­
ment has t>ean drawn to a hews-item ap­
pearing ̂  the Indian Bcpress dated Septem­
ber 23, 1991 regarding violattons of the 
Minimum Wages Ad;

wiiether the Minimum wages Act is 
being violated in a number of States;

Sl«n PASANQMA: Hon. Mefflbras of ((^ if so, whether the workers are not
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only paid low wages but ar« dso forced to 
work for long hours;

(d) If so, the rtaines of the State where 
the Minimum Wages Act Is being vnlated; 
and

(e) the steps beingtakeh ̂ thegbvem- 
ment to Impress upon the State Govem- 
mehtstofully Implementthe Minimum Wages 
Act?

THE MINISTER O f STAT6 OF THE 
MINISTRYOFCOAL(SHRI P.A. SANGMA):
(a) Yes. Slr.thenewsHem relatestovlolation 
of the provisions of Minimum Wages Act in 
the State of Punjab. As per th information 
furnished by the government of Punjab, out 
of-67 scheduled employments, minimum 
wages have been fUed ifor 60 scheduled 
employments and 100 Inspectors have been ̂ 
appolnted.fbr enforcement of the Minimum 
WagesAct. During April to September, 1991 
tor which the latest figures are avail^le, 
13,178 inspection  ̂in industrial units have 
been conducted and 623 prosecutions filed. 
During the same period, 423 establishments 
have been fined for commiting irreguteuritiM

an amount of Rs.76i 350 realised as
fine.

(by to (d). The reis^nslbllity for fixing/ 
revlston and eriforcement of the provisions 
of Minimum Wages Act in respetf of the 
scheduled employments falling in the State 
sphere lies on the scheduled.'employmente. 
All the State Qovemments Have got the 
enforcement machinery for this puipose and 
action against tto defaulting employers, as 
per the provisions of Minimum Wages Act, 
1948 is-taken by the State Govemnrfents 
regularly. ■

(e).The.CentralGovemmenthlwet>een 
impressing upon the State Governments 
from time to time tagarding the urgent need 

•for the effectKfd enforcement df the provl- 
skMW of the Minimum Wages Act, through

various Nat^al T ri^ ite  Bodies lice Indian 
Labbur dorif erence and State Labour Minisr 
ters’ Conferences, etc.

Equity participation by Japan In MarutI 
.UdyogLtd.

*289. SHRIMATI MAHENDRA 
kUMARI:

KUMARl DIPIKA CHIKHLIA:

Will the PRIME MINllSTER be pleased 
to state:

(a) whether M/s. Suzki Motor Corpora­
tion of Japan has submitted a proposal to 
raise its equity in Maruti Udycig Ltd.;

(b) if so, the details thereof; and

(c) the time by which a dea'skm Is Ifcely 
to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINSTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). Sgzuki Motor Corpo  ̂
ration has made a proposal to Governmem 
for rising their equity .participation in Maruti 
Udyog Ltd. Ilie prqp«OMl is under ex^ina- 
tton.

Export By Indian Rare Eam w Um lM

*2^SHRI N. DENNIS: WiH the PRIME 
MINISTER be pleteed to state:

(a) whether flw^Nbducts manufactured 
by the Indian Rare Earths Limited, Mana- 
valakurichi (Tamilnadu) are t>eing exported 
overseas; and

(b) if so,jUie details of the exports made 
during the last ftree years?

THE.MMISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANC^ANDPB4SI0NS(SHRIMATr 
MARGARET ALVA): M  Yes. Sir. Part of the



production of ManavalakurichiPtEuitof India ovwseas maifcet, paiticularV for HmmKo
Fiarea^hsUd. is«x^rtad.Of 1 ^ , ho«K- faad-slpcks.
aver, thaaxportsfrom Manavalalcurichi have - (b) DstaHs of tha exports mada during
sladwnadduatothasluggislidamandintlia tlia lastthraayaare:-
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Bmoai Pottertoi* Umltocl, Calcutta

*293. SHRIMATIGEETAMUKHER- 
JEE:

SHRI SANAT KUMAR MAN- 
DAL:

Wiy the PRIME M INISTERS ploassd 
testate:

(a) whether the Government of Wtet 
Bengal has requested the Union Govern­
ment to rescind its ^artier dedsbn to deho- 
tify the Bengal Potteries Limited, Calcutta 
and implement, the rehabilitatbn package 
under which the unit will be run by the man­
agement of tiie Industrial Reconstnjction 
Bankoflndia;

(b) if so, the Govemmenfs reaction 
thereto; and •

(c) the difficulties involved in reversing 
the earlier decisbn?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN):(a)Yes,Sir.

^)Discussions have been with the
representatives of Stalegovemmentcrf West 
Bengal, West Bengiri Industrial Diavelop- 
nient Corporation, Industrie ftoconstruction

Bank of India and Department of B;onomb 
Affairs Ranking Diyisipn)..

- te) fiiihrtantlal financial llahllltlaa 
excess labour force, ^  uncertainty over 
aooeptai}ce of the products in the competi­
tive market have to betaken intoconsidera- 
tion before any decisbn.

[ T r a n s b ^

ProduetkNi capacity of FMHizer units

<̂ 294 SHRI KASHIRAMRANA: Wm the 
PRIME MINISTER be pleased to state; .

(a) the partbuiars of tlie fertilizer indus-. 
tries whbh have sougiit permission for in- 
creasiifig their produotbn capacity during the 
last two years; and

(b) thie actbn taken ori eiach such re? 
quitst till date?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (O a  CHINTA MOHAN): (a) and (b). 
The particulars of the fertilizer industries 
whbh sought permissbh lor increasing th ^  
productbn capacity during the last year and 
the details the acton talMn thereon has 
been given bekiw:-
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BMdl Woiinrs’ Walfars fund

*295. SHRI. CHOKKA RAO: WHI th« 
PRIME MINISTER be pleased to state:

(a) the total amount collected f lom vari­
ous States for the Beedi Workers’ Welfare 
Fund during the last three years;

(b) the amount released from the fund 
for the welfare of Beedi workers during the. 
same period; and

(c) the details of the schemes for which 
the fund has been utilised in dWerent States 
and the amount so far spent in this regard?'

THE MINISTER OF STATE IN THE 
MINISTRYOFCOAL(SHRIP.A.SANGMA);
(a) State-wise details of the amount col­

lected tiy way of cess on manufactured Beedi 
under Beedi Workers Welfare Cess Act. 
1976 during the last three years viz. 1988- 
89,1989-90 and 1990̂ 91 are given in the 
Statement I attached.

(b) and (c). The fund is utilised to extend 
housing, health, educatbnal, recreatk>nal 
andfamily welfare facilities to Beedi workers 
^  their families. State-wise details of 
amount released are not maintained. D ^ ils  
of expenditure incurred year-wise in each 
regkm which includes oriia or more States/- 
Unton Territories are given in the Statement 
at II attached Statement showing the details 
of schemes and the total amount spent on 
these schemes during 1988-89, 1989-90 

.and 1990-91 in each region is placed ^  
Statement III and IV respectively.

STATEMENT-1

Statement showing State-Wise and Year-Wse Amowtt CoKectedas WeHaie Oess from 
Beedi Industry the last three years

(Rs. in Thousands)

SL
No.

State 198B-89 1989-90 1990-91

1 2 3 4 5

1. Andhra Pradesh 21032 21071 21374

2. Bihar 5930 5713 6143

3. Gujaraf 286 202 192

4. Karnataka 17127 15461 15104

5. Kerala 4555 4627 4539

6. Assam 97 107 116

7. Madhya Pradesh 25289 21612 20114

8. Maharashtra 10200 9470 9285
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(Rs. 'm Thousands)

SL
No.

State 1980-89 1989-90 1990-9T

i 2 3 4 5

9. Orissa 1391 1460 1346

10. Rajasthan 1160 1112 1093

11.' Tamilnsidu 18728 19581 20825

12. . Uttar Pradesh 7481 6187 6796

13. West Bengal 11708 12689 13869

Total 124984 118292 120796-
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STATEMENT-III

DECEMBER 11.1991

Ths Baedi Wotfcms Welfara Fund has 
been constituted for financing of activities to 
promote weffai-eof persons engaged in Beedi 
establishmenL Several welfare Schemes Jo 
extend medical, housing, educational, rec­
reational, water su^ly and family welfare 
facilities to workers and their families have 
been evolvent. The schemes are as follows;-

1. Scheme for resen/ation of beds 
in T. B. Hospitals.

2. Sehemefordomiciliarytreatment 
of Beedi workers.

3. Scheme for grant of financial 
. assistance to Beedi workers for
purchase of spectacles,

4. Scheme for leprosy relief to Beedi 
workers.

5. Scheme for provkiing facility for 
treatment of Beedi workers suf­
fering from mental diseases.

6. Scheme for reimbursement of 
actualtreatmentchargestoBeedi 
workers suffering from Cancer.

7. Group Insurance- Scheme for 
Beedi workers through Coopera­
tive Sodeties.

8. Maternity Benefit Scheme for 
female Beedi workers.

9. Family Welfare Programme-

fatft aiWinnw m n u m l d o

scheme for payment of mtra 
monetary compwtsiition for stor- 
lisatfon to Beedi woriters.

10.. Buiki YourOwn House Sdteme.

11. GroupHousingSdiemeforBeedi 
workers.

12. Housing Scheme for Economi­
cally Weaker Sectfons of B e^l 
workers through State Govem- 
ments.

13. Scheme for grant of subsidy to 
Beedi Workers’ Co-operative 
Societies for constructnn of 
Worksheds or Godowns or both.

14. &hem ^ for award of Scholar- 
shp to Beedi workers.

15. Scheme for financial assistance 
to school going children of Beedi 
workers for supply of one set of 
school dress.

16. Scheme for organising sports, 
games, social and cultural activi­
ties for Beedi workers.

17. Scheme for supply of T.VSete.

18. Scheme for establishment of 
Audio-visual sets/.Cinema vans/ 
Exhibition of films for recreaUon 
of Beedi workers.

19. Scheme for provision irfHolkJay 
Homes.
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Prevlslen of Drinking Water In Rural ing waiar during tha currant yaar and the
Araaa prograss made so far in achwving th« samo,

Stata-wisa?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUTTAMBHAIH. PATEL):(a) Yaa, Sir.

(b) Tha datails of tha granta ralaasad 
and tha numt)ar of no-aouica pioblam vil­
lages oovarad fully or partially with aafa 
drinking watar focflitiaa during tha laat two 
yaara, atata-wisa, ara givan in atatamant I 
and atatamant II raspactivaiy.

(c) Tha targets fixad for providbtg drinlt- 
ing watar in no-souioaproblamvllagasduring 
current year and tha progress made so far in 
aehlaving tha aama, atata-wiaa, ara givan in 
statement IIL

73 mUanAnrntimn AGRAHAYANN 20,1913 (SAK>9 WMt^Anawms 74

*296. SHRIK.PRAOHANI:
KUMARIVIMUVERMA:

Win tha PRIME MINISTER t>a plaaaad 
toatata:

(a) whathar granta ara givan by tha 
Union Govammant to tha Stataa for provid­
ing aafa drinking watar in rural araaa;

(b) if 80. tha dataila of tha granta aano- 
ttonad during tha last two yaara aa wan aatha 
numbar of viilagaa covarad undar tha "no 
aourcaprobiamvillagaa’schaffla,Stata-wisa; 
and

(c) tha taigats fixad for provkiing drink-

STATEMENTI

CmtralAsststance released to the StaleaAJTa during 19989-90 and 1990-91

ffta. in Gtwea)

SLNO. Smes/UTs Grmis released (Rs.in aores)

1989-90 1990-91

1 Andhra Pradaah 28.42 28.01

2. Anjnachal Pradaah 2.45 5.15

3. Aaaam 15.85 12.38 .

4. Bihar 28.70 24.42

5. Goa 0.25 1.00

6. Gujarat 12.31 18.27

7. Haiyana 7.63 6.41

8. Himachal Pradaah 7.14 8.00

9. Jammu and Kaahmir 25.18 15.25
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(Rs. in aons)

S I. No. States/UTs Gmits released (Rs.in crores) 

1989-90 1990-91

10. Karnataka 29.21 24.76

• 11. Kerala 9.78 11.3a

a‘2. Madhya Pradesh 34.25 21.58

13. Maharashtra 26.14 35.91

14. Manipur 3.43 3.33

15. Meghalaya 4.21 •6.14

16. Mizoram ^.29 ‘2.11

17. Nagaland 7.16 5.48

18- . Orissa 12.91 21.63

19. Punjab . 10.13 5.32

20. Rajasthan 47.48 44.04

21. Sikkim 4.50 7.73

22. Tamil Nadu. 25.72 21.94

23. Tripura 4.52 2.53

24. Uttar Pradesh 5.41 ^.5 3

25. West Bengal 19.73 14.15

26. A& N Islands 0:40 0.83

27. Chandigarh 0.00 0.00

28. D&NHaveli 0.00 0.00

29. Daman and Diu 0.10 0.53

30. Delhi .. 0.13 0.13
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(Rs. m crores)

SL No. StatesnJTs Grants released (Rs.in crores)

1989-90 1990-91

31. Lakshadweep 1.21 0.00

32. Pondicherry 1.35 0.40

ALL INDIA 425.99 395.29

STATEMENT-n

Number of *No Source'problem villapes covered in 1980-90 and 1990-91

(Rs. in crores)

SL No. States/UTs No. of no-sputce.problem 
Villages covered

1989-90 1990-91

1. AndhraVradesh * *

2. Arunachal Pradesh * •

3. Assam 2724 356

4. Bihar 229 37

5. Goa 3 *

6. Gujarat 318 47

7. Haryana 360 310

8. . Himachal Pradesh 320 310

9. Jamimu & Kashmjr 299 243

10. Karnataka * *.

11. Kerala 12 1

12. Madhya Pradesh 282 63
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^ * 1  crows;

SLNo. suimn/Ts NO. or n0"90UrC9 prOOmnl
WUagBsamnd 

1989-90 ' 1990-91

13. Maharashtra 309 46

14. Manipur 125 •

15. Maghataya 462 406

16. Mizoram 140 68

17. Nagaland 173 7

is. Orissa 1038 219

19. Punjab 291 164

20. Rajasthan 885 261

21. Sldciffl 15 7

22. Tama Nadu 803 18

23. Tripura 532 120

24. Uttar PradMh 31.81 563

25. Wastj^mgal * *

26. A&Nlslands • *

27. Chandigarh *

28. D&NHaveii * *

29. Daman & Diu * •

30. Daihi •

31. LaiohadwMp • •

32. r^onuMioriy • •

ALL INDIA: 12501 3032

*ln thM* SlatMAJnion TerritoriM, thm  is no‘Yw soures’piobtoffl vMaga. TIwm StatosAJTs 
hav» paitiaay oovwvd viilag* (Ming takm up fbrluH oovarag*.
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[r/ansMxfij

Storag* Capacity

*297 DR. MAHADEEPAK SINGH 
SHAKYA: WiR ths Minister of FOOD ba 
pleased to state:

(a) the storage capacity required at 
presentfay the Food Corporation of India, the 
Central Warehousing Corporatton and the 
State Warehousing corporatnns;

(b) the total number of godowns 
atongwiththeircapacity at preset and whether 
these are sufTident for storage purposes; 
and

(c) the quanttty of foodgrains stored in 
various godowns during the year 1990^1?

DECEMBER 11,1991 WHUtnAimtmt S8

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a) to (c). The working Group on 
Storage and Warehousing for Eighth Plan 
had assessed requirement of storage ca­
pacity for foodgrains as 23 million tonnes by 
the end of 1994-95. This capacity is partly 
owned by Food Corporation of India (FCI), 
and partly hired from other agencies, includ- 
ingCerrtralWarehousing Corporation (CWC) 
and State Warehousing' Corporations 
(SWCs).

CWC and SWCs. besides construdng 
godowns for foodgrains, also provide stor­
age fadittles for other commodities such as 
fertilizers, jute, cotton etc. and for general 
warehousing.

The number of covered godowns avail­
able with FCI. CWC and SWCs as on
1.4.1991 andtheircapadtiesareasfonows:-

Name of the 
agency

Nuwberat
godowns

Capadfy 
(MUion tonnes)

FCI 1447 1939*

CWC 498 6.47

SWCs 1328 9.16

* This Includes hired capacity of 3.72 million tonnes taken from CWC and SWCs.

WiH the PRIME MINISTER ba pleased to 
state:

The above s to r^  capadty,abngwith 
the capacity available with State Govem- 
riaents and their agencies, is considered to 
be sufndent for meeting the present require­
ments.

The quantity of foodgrains stored in the 
various godowns of FCI/CWC/SWCs as on
1.4.1991 was 146.88 lakh tonnes.

[Engbli

CHvwalfleation of Industrloa to th* 
datrhnant of labour

*298. SHRISHRAVAN KUMARPATEL:

(a) whether any proposal is under oon- 
skleration of the Government to prevent 
industrial units from shutting down or diver­
sifying their activities into more luaatlve 
areas to the detriment of labour;

(b) if so. the details of the proposal; and
(c) the decision, H any. taken in the 

matter?

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) to (c). The New Industrial
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PoBcy announced in July, 1991 dadaras 
that Gowmment w0( fully piotact the inter­
ests of the labour in tlw oontaxt of tachno- 
logicalchahM- Thefinanee Ministar'sspeech 
presenting the Budget for 1991-92 an­
nounced that Government will establish a 
National Renewal Fund whose objective 
would be to previcfo ameliorative measures 
for woikers affected in the course of techni­
cal change and to equip them to be in a 
position to remain active productive partners 
in the process of imdernisation.

ESISchwne

*299. SHRi INDRAJIT GUPTA: WiH the 
PRIME MINISTER be pleased to state:

(a) whetherthe Employees State Insur­
ance Corporation (ESIC) has submitted a 
proposal for extending ESI coverage to 
workers in pay range of Rs. 1600/- to Rs. 
3000 -̂ per month; V

[TmnsUOhn]

Strikes and Lockouts

*300. PROF. RASA SINGM RAWAT: 
Will the PRIME MINISTER be pleased to 
state:

(a) the numt)or uf strikes and tockouts in 
industrial units during the last three years, 
State-wise;

(b) the number of man-days kist during 
the pernd and the estimated financial toss 
suffered;

(c) the main causes behind such strikes 
and lockouts; and

(d) the remedial measures being taken/ 
proposed in this regard?

(b) if so. the details thereof; and

(c) the dedsnn taken in the matter?

THE MINISTER OF STATE OF THE 
MINISTRYOFCOAL(SHRIPASANGMA):
(a) and(b). Yes Sir. ThefSI CorporatkMi has 
recommended:

(I) the enhancemeint of wage ceil­
ing for coverage of emptoyees 
under ESI Scheme from the 
praeentlevelofRs. 1600/P.M. to 
Rs.3000/-PJyi..and

THE MINISTER OF STATE IN THE 
MINISTRYOFCOAMSHRI P.A. SANGMA):
(a) Tlie number of strikes and lockouts 
Statewise during the last three years i.e. 
1988, 1989 and 1990 and for the jperiod 
January to September, 1991, is given at 
Statement ‘A*

(b) The number of mandays tost during 
the pertod and the estimated financial toss is 
at Statenwnt ‘B’

(c)The malncausesbehind such strikes 
and tockouts is at Statement 'C*

(H) laductton of the contributton of 
emfrioyers from 5% to 4% and of 
emptoyees from 2.25% to 1.5%.

(c)* A Prelminaiy notMcatton for effect­
ing amendment In th^ESI (Central) Rules, 
1950 inooiporating the aban proposal of 
E ^  has been issued.

(d) The Government have been main­
taining a dose and continuous wnteh on the 
Indtntrial Relattons Situatton in the country. 
The kidustrial Relattons Machinery both at 
the Centra and in the SUtfe are taking steps 
to resolve disputes and reduce work|Stop- 
pages though mediatton, conciliation and 
arbitratton.
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[E n a m

MonReilng of Povirty Altovtatlen and 
20-Polnt Programim

301. OR KARTIKESWAR PATRA: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
tostata:

(a) whether the Union Government 
monitors the Hiq)lamentation of varioMS 
poverty alleviation programmes and 20-point 
Programme;

(b)ifso,whethertheDistrict Authorities/ 
D(U)A (which are the implementing authori­
ties) pay due attention to the matters raised 
Ijjr the elected representatives of the people 
of the area;

(c) not, the steps taken and guidelines 
issued/preposed to t>e issued to the imple­
menting agencies to incorporate the views of 
the elected representatives for implementa­
tion of such programmes effectively; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY FOR PLANNING AND PRO­
GRAMME IMPLEMTATION (SHRI H.R 
BHAROWAJ): (a) Implementation of the 
Twenty poirrt Programme which covers most 
of the poverty alleviation programmes is 
monitored closely.

(b) An the MPs and MLAs (rf the dBtrict 
are the members of tlw Governing Body of 
the District Rural Development Agency and 
instances of non-payment of attention to the 
matters raised by them have not come to the 
notice of Union Government.

(c) The Mkiister for (Programme Imple­
mentation had written to the States and 
Union Territories, advising them to assod- 
ate MPs. MLAs, MLCs People’s Non-official

Representatives and Members of the minor­
ity community in implementation and moni­
toring committees on 20-pnint Programme 
set up by the State Governmertfs at different 
levels.

(d) does not arise.

[F/ans/afton] ..

Registration of Cooperative Sooletle* 
byD.DJ^

*302. $HRI B.L. SHARMA PREM: Will 
th9 Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Delhi Development 
Authority has stopped registration of indi­
viduals for accomodation;

(b) whether it Itas also stoppe^the 
registrationofcooperativespcietiMforallot- • 
ment of land;

(c) if so, the reasons therefore; and

(d) whether the Government propose to 
start registration of new cooperative socie­
ties with a viewto encouraging the co-opera­
tive movement?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATI SHEILA KAUL): (a) 
Yes, Sir.

(b)and (c) The registration of coopera­
tive group housing sodeties in I>elhi has 
been stopped by the Registrar of Coopera­
tive Societies after 1983. This has been 
done due to problems in the allotment of land 
to the group housing societies registered in 
1983-94 and the heavy baddog of regis­
trants under DDA’s on going housing 
schemes.

(d) It will be considered afterthe existing 
registered sodeties get land allotted tothem.
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[English]

Equity InvMtnwnt in S.SJ.

*303. PROF MAUNIBHATTACHARYA: 
Will the PRIME MINISTER bs pleased to
state:

(a) whether equity investment is allowed 
in Small Scale Industries by other industrial

' undertakings;

(b) if so, the details thereof; and

(c) whether the independent status of 
small industries is not thus affected?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b). Government have 
decided to allow equity partidpation by other 
industrial undertakings in the Small Sector 
Industrial Undertakings. However, this par­
ticipation will be subject to a ceiling of 24% of 
the total equity of the small scale industrial 
undertaking.

(c) Equity participation up to 24% by 
other industrial undertaking does not affect 
the basic character of a smalt scale under­
taking that it shaN not be a subsidiary of, or 
owned or controlled by any other industrial 
undertaking.

[Transla&>n]

DevalopnMnt of Villages

3200.SHRIBHUVNESHWAR PRASAD 
METHA: WiH the PRIME MINISTER be 
pleased to state:

(a) whether the people of villages are 
fleeing to the cities on a large scale for want 
of facilities; and

(b) if so, the details of the programmes

chalksd out by the Government for rapkl 
devetopment of villages?

fHE MINISTER FOR STATE IN THE 
MINISTRY OF RURAL DEVELOPME<^ 
(SHRIUTTAMBHAI H. PATEL): (a) Migra- 
tion from villages to towns is a phenomenon 
observed in all developing countries.

(b) For development of villages, follow­
ing rural devebpment programmes are being 
implemented in the country.

1) Poverty Alleviation Programmes 
which include Integrated Rural 
Development Programme 
(IRDP), and Its subsidiary 
schemes of Training of Rural 
Youth for Self Employment 
(TRYSEM) & Development oi 
Women and Children in Rural 
Area (DWCRA) and Rural Em­
ployment Programme viz., 
Jawahar Rozgar Yojana (JRY).

2) Area Development Programifies 
which include Drought Prone 
Areas Programme (DPAP) and 
Desert Development Programme 
(DDP).

3) Other Rural Development Pro­
grammes which include:

i) Accelerated Rural Water 
Supply Programme and 
Technology Mission.

ii) AgriculturalMarketingand 
Rural Godown.

iii) Land Reforms.

Iv) Revitalisation of Pan- 
chayati Raj Institutions.

V )  Strengthening of Training
Infrastructure.
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vi) A^sistanra to volunUuy 
organisations through 
Council for Advanooment 
of
People’s Action and Ru­
ral Technology (CA- 
PART).

Minimum Needs Pro­
gramme (MNP), which 
includes Elementary and 
Adult
Education, Rural Health, 
Rural Water Supply, Ru­
ral Roads, Rural Electrifi­
cation,
Rural Housing, Rural 
Sanitation, RuralCooking 
Eneigy and Public Distri­
bution System (PDS).

dosure of B ^ T . Pipe Factory

3201. SHRI DHARAMPAL SINGH 
MALIK: Will the PRIME MINISTER be 
pleased to state:

(a) whether the B.S.T. pipe factory in 
Gannaur township of Sonepat district of 
Haiyana is lying dosed since la^ year and 
whether the Government proposesto revive 
it; and

>d(b) if so, the time by which it is propc 
to be revived?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(PROF. P J. 
kURIEN): (a) and (b). According to State 
Government of Haryana M/s. B.S.T. manu­
facturing Ltd., Sonepat, is lying closed since 
November,1988. The unit approached Board 
for Industrial and Financial Reconstruction 
(BIR) on22.5.90 under provisions of Section 
15 (1)of Sick Industrial Con^>anies (Special 
Provision) acl. 1985. According to the State 
Govenmient. Mte. BST Manufacturing Lim­
ited. Ganaur District Sonepat have reported

that they have already submitted rehabilita­
tion scheme to FCI appointed as Operating 
Agency by the BIFR and they propose to 
reopen the factory in April, 1992 subject to 
the sanction of rehabilitation scheme by aH 
concerned including BIFR.

[EngBsm

Shortage of Coconut Oils

3202. SHRI C.P. MUDALAGIRIYAPPA: 
Win the PRHUIE MINISTER be pleased to 
state:

(a) whether there is acute shortage of 
coconut oH in the country;

(b) if so, the reasons thereof; and

(c) how the Government propose to 
overcome the problem?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) No Sir.

(b) and (c). Does not arise.

Drinking Water Projacto In Kerala wRh 
Workl Bank Assistanee

3203. SHRI T J . ANJALOSE: Will the 
PRIME MINISTER be pleased to state:

(a) vvhether the Government are con­
sidering any new drinking water projects to 
be undertaken in Kerala with the help of 
WorM Bank and Life Insurance Coiporatnn;

(b) if so the details thereof; and

(c) the places.whul) are to be inckjded 
in the new projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBH Al H. PATEL): (a) Yes, Sir.
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(b) and (c). The State Government of
Kerala is having prefect reports prepared for
drinfdne wafer in the three cities of Kochi 
Kozhikode and Thirvananthapuram with

WoiM Bank assistance. The foHowing
schemes are proposed to be taken up by
Kerala Water authority with U s  Insurance 
Ooiporation assistance during 1991-92;-
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Esemated oost (Rs.bkhs)

1. Kasargode W.S. Scheme 380.00

2. Piravam W.S. Scheme 497.00

3. Kottattukulam W.S. Scheme 495.50

4. Muvattupuzha W.S. Scheme 337.00

Sanetloi^ Plan of Skipper Bhawan

3204 SHRI MADAN LAL KHURANA; 
WiUthe Ministerof URBAN DEVELOPMENT 
be'pleased to state:

(a) whether High court cf Delhi has 
directed NDMC to file sanctioned plans of 
Skipper Bhawan;

(b) if so, the reasons for the eourtio ask 
the NDMC to file the sanctioned plans; and

(c) whether the directkxis of the court 
have been carried out and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DE\^LOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
NDMC has intimated that the sanctk>ned 
plans in respect of the Skipper Bhawan were 
filed in the High Court of Delhi, as these were 
required in the Suit No. 728«7 titled as'M «. 
William Jerks and Co (p) Ud.Vs. M/ts. Skip­
per Sales (P) LM. &Others* Underthedirec- 
tions of the Honbfe Court which have been 
complied with on 31.10.1991.

ResetUement of Land for TAPIM and 
TAPfMI

3205. SHRI RAM NAIK:WiDthe PRIME 
MINISTER be pleased to r^j^  to the rspV

given on on July 24,1991 to Started Ques­
tion No. 121 and state:

(a) whetherthe Government have since 
collected the details of the settlement of 
persons whose land was acquired 25 years 
ago for TAPP-I and TAPP-II at Tarjv>ur, 
Maharashtra;

(b) whether the Government are aware 
that land aoquisitnn notk»s for TAPP-III 
AND TAPP-IV have been issued to the land 
holdeis which have aeated panic among 
them as such notk^s were issued without 
finalisatnn of the modalities of resettlement 
of the affected villagers;

(c) if so. whether the Unnn Government 
propose to issue instructtons to the Govern­
ment of Maharashtra not to acquire the noti­
fied land till the rehabilitation scheme is 
finalised; and

(d) if so. the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES ANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) Land acquisition 
andrehabilitatnnrelatingtoTAPP I& llwere 
oompleled in all respects the 1960s by 
Maharashtra State Government with funds 
piDvkled by Department of Atomic Energy. 
In August 1990, State Government have
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ask»dforfundstoth«tuneofRs.33.94lakhs 
towards pioviding civic amenities for Agwan 
Vjllaga.

(b) iM d  required for TAPP-IW & TAPP- 
IV is acquired by the Maharasiitra Stale 
Government witii funds benig provided by 
Nuclear Power Corporation of India Limited 
a public sector enterprise of Department of 
Atomic Energy. Notification for acquisition of 
the initial requirement of 91.04 Hectares did 
not involve shifting of tfie population. The 
rehabilitation plan is beinĝ  w o rl^ out by 
State Govemment after a dialogue with 
Project Affected Persons(PAPs).

1951.17 Letters of Intent and 8 Industrial 
Ucences have been issued during the pe­
riod 1st January.1990 to 31 st Octobw. 1991 
for setting up of Industries in Kerala. Details 
such as name and address of the undertak­
ings. location, items (s) of manufacture and 
capacity in respect of aH Industrial Licences 
granted are published regularly by the Indian 
Investment Centre in their‘Monthly Newslet­
ter*. Copies of this publicattan are being sent 
to tfie Pariiament Ubtaty regularly-

(b) and (c). At present, there is no such 
general p ro p ^ . However.it is open to 
Govemment to review decision on merits.

(c) and (d).The rehabilitation package, 
which is under fmalisation. wiH cover certain 
addition points and will be applicable to 
lands being acquired now and also at a later 
date.

bidusirial Projects in Kwala

3206. SHRIKODIKKUNNIL SURESH: 
Will the PRIME MINITER be pleased to 
state:

(a) the details of Industrial projects 
dear^ for the State of Kerala during 1990 
and in 1991 tW date;

whether any of the deared projects 
is being reviewed;.and

(c) if so,the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) Under the piovisbns of the 
bidustries<DevelopmentandRagulation)Act, '

PMlbrmanoe of TAFCI

3207. SHRI M.V.CHANDFIASEKHARA 
MURTHY: Wai the PRIME MINSTER be 
pleased to state:

(a) whetherthe Tannery and Footwear 
.Corporation of India Limited has improved 
Us performance as compared to the last two 
years;

(b) whetherthe Govemment propose to 
render financial support on a selective basis;

(c) whether the modemisatfon of the 
company is piopos^ to be undertaken; and

(d) if not, the reasons therefor?

THE MWISTER OF STATE IN THE 
MINISTRY OF INDUSRY (SHRI P.K. 
THUNGON):(a) The production and sales 
peffeirroance of TAFCO durmg 1989.1990 
and 1991 (April to November), is as unden-

(Rs.kilakhs)

1989 1990 1991

Production 487.47 382.03 427.61
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(Rs.inbkhs)

1989 1990 1991

Sales 518.55 325.73 445.60

(b) Fmanctai support is already boing 
rendsrfld for meeting wages^Salaitesraqijira' 
menL

(c) and (d). Schemes formodemisation 
etc. are undertaken from time to time sutqect 
to availability of funds.

Child Labour In Laather Industry

3208. SHRI S.B. SIDMAL: WW the 
PRIME MINISTER be pleased to sma:

(a) whether the attention of the Govern­
ment has twen drawn to the news-item 
captioned ‘Not Child's Play’ appearing in the 
Indian Express dated October 13. 1991 
regarding child labour in Oindigul Leather 
Tanning Industry in Anna District, TamflNadu;

(b) if so,the action takenyproposed to be 
taken in this regard;

(c) whether the Government propose to 
appoint a ^  Commissk>n to study the work­
ing conditions of these unfortunate chiUren;

(d) if so, tile details thereof; and

(e) if not. the reasons therefor?

THE DEPUTY MINISTER M THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (e). Yes, Sir. 
The informatkmis bekig collected and «nB be 
placed on the table of the House.

[Tianskttion]

FertiHzar Production

3209. SHRIGOVINDRAONIKAM: 
SHRIMATI VASUNDHARA

RAJE:
Will the PRIME MINISTER be pleased 

to state:

(a) whether ttie Government are con- 
skleiing to kicrease the production of fertBiz- 
ers with a view to stabilize the prices of 
fertiizers;

(b) if so,the names of the units where
- the productton is proposed to be increased;

(c) whether the Govemment propose to 
invitathepattfeipattonofprivalesectorinthis

(d) if so, the details thereof; and

(e) the number of fertilizer industries 
proposed to be set up under public and 
prh^e sector during the Eighth Five Year 
Plan and the productkm target fixed there­
for?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS(DR. CHINTA MOHAN);
(a)and (b). The maximum consumer prices 
of fertilizers are statutorily notified ^  the 
Government of India. The details of ma^r 
schemes kientified in Public and coopera­
tive sector where the productnn is proposed 
to be mcreased are given betow;-

i) Expanson of Vyaipur Plant of 
Natnnal Fertilizers Ltd.

8) Expanston of Aonia Plant of 
FFCO.

ii) Expanskm of Hazira Plant of 
KRIBHCO by settkig up a nitro- 
phosphate unit

iv) ' Revampkig/expansnn, of the
plant of Madras FertKzers Um- 
ited.

v) Expanskxi of Thai Plant of Ras- 
thriyaChemkais&FMilzarsLtd. 
by settmg up ammonia/hittD- 
phosphate planL
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Vi} ModsmiBaiionandsxpansiDnof 
CocMn-il Plant of FACT.

v9) Putting up of a modem 900TPD
ammonia Plant in raplaoament 
of thfM old ammoina plants ar 
Udyogmandal by FACT.

v i) Expansion of Kandia plant of 
FFCO.

ix) Naw ammoniaAirea pjant by 
KRIBHACOon HBJ p^wina.

(c)and (d). Yas. Sir. Four naw Ammo- 
niaAJraaPtemtsandonenitiophosphale plant 
ara cunwitly under implementation in tlw 
private sector in the field of feitizer praduo- 
tion in the oountiy during the eighth plan 
period. Another private sector unjt has pro­
posed doul)ling of the capacity of their exist­
ing Ammonia/Uiea plant on the HBJ pipe­
line. Hodvever. under the new Industrial 
PoBqr, no Noenoe is required for setting up a 
fertilizer plant

(e) The finned up figures of production 
target and details of new prejects will Im  
available only after Eighth five year Plan is 
finalised.

[GvCi/4

FUnda for LaaOier indualiy

K10.SHFHV.SREENiVASAPnASAD: 
WHI the PRA«E MINISTe) be pleased to 
state:

(a) wtMther there is a proposal to pro­
vide funds for the development of leather 
industry;

(b) whether the existing leather manu- 
facti^unitsundar Pubic Sectorsarabeing 
nagieciad;

(c) whether the admMsliativa ministiy

of th0 Pubic sector leather manufacturing 
unite concerned has sought financial assis­
tance for their modernisation;

(d) if so, the facts thereof; and

(e) the efforts being made to protect and 
develop the public sector leather manufac­
turing indushy?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. 
P J.K U R |^): (a) There is a programme of 
Govt of India,forthedevelopmentof leather 
soot witfi UNDP assistance. The total UNDP 
assistanoa for this project is of the order of 
US$ 15.05 mSion.

(b)to (d). The proposal of M ^  Bharat 
Leather Corporation was also considered for 
inclusion in this UNDP project The proposal 
of Bharat Leather Corporation sought assis- 
tanoe1otheextentofneariyUS$10.01 lakhs 
out of which US $9.54 lakhs was envisaged 
for procurement of equipments. Since the 
main abjective of the progrsmme under 
UNDP assistance was for human resource 
devetopment, strengthening of R&D facili­
ties to fKiitate product and technokigy 
develapment, improve support senrices. 
Implement a strategy for polutton control 
etc., the proposal of M/s. Bharat Leather 
Corporation Ltd. was not found suitable for 
inckjsion in the final Programme Document, 
as it was capital intensive. ̂

(e)Govamment aims at promoting over- 
al devetopment of leather sector and makes 
nodiscriminatkin between private and puUk: 
sector leather manufacturing industry. The 
two public sector leather manufacturing 
undertakings underthe Central Government 
viz.. Tanneiy & Footwear Corporatton 
(TAFCO) and Bharat Leather Corporatnn 
(BLC) are provided with funds from time to 
time for knplementatkin of Flan schemes for 
devetopmentoftheir leather/footwear manu­
facturing activitiM. Non-plan funds ara also
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m adeavaaabbtommetotimetorme^ 
t o s s e s  i n a m d  b y  ^ i 9 8 a  u n i t s .

WMHprobtom ki tiM Town* ^  Mahar- 
asMra

3211. SHRISUDHIRSAW ANT: Willth« 
Miniver of URBHVN DEVELOPMENT be 
pleased to state.

TH E U m T E R  OF STATED THE 
m iS T R Y  OF MDUSm (PHOF.PJ. 

KURIEN): (a) and (b). shortaga o(aa-
nwitlnthaooniinjiyeamisenvisaBadasthe
Lattsr of (ntants/lndustrial Uoencos issued 
b«fora ds-lioMising of the Industry and the 
memorandums received thereafter, are suf­
ficient indications that increase b) demand 
for cement in the coming years is liltely to be 
met.

DECEMBER 11.1991 m U tn A m m a  lie

(a) whether Maharashtra Government 
has sought any assistance to resolve the 
water problem in towns located in Mahar­
ashtra particularly in R i^ u r  Pariiamentary 
Constltutency; and

(b) if so, the details thereof and the 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) and <b). As 
per information received from the Govern­
ment of Maharashtra, no water supply 
scfieme in the urt»n towns of Rajapur, 
Vengwla, Samantwad and Malwen Located 
in Raja^r Parliamentary Constituency has 
been referred to the Govt, of India for fman- 
dlal assistance. However, the State Govern­
ment has sought World Bank assistance for 
the Maharashtra Water Supply and Sewer­
age Project-Phase II. The proposal after 
scrutiny by the Govt of India has been 
referred to the Maharashtra Water Supply 
and S e w e r^  Board for reviskMi from tech­
nical and financial angles.

Shortage of Cement

3212. SHRI K.V. THANGKA BALU: Will 
the PRIME MINISTER be pleased to state:

(a) whether the country is fikely to face 
shortage of cement in tlie coming years; if 
so, the reasons therefor, and

(b) the steps proposed to remove the 
shortage?

Unauthorised Construction* in SavKri 
NagarNewDelM.

3213. PROF.K.V. THOMAS:
DR LAXMINARAYAN PAN- 

DEYA:

Win the Minisler of URBAN DEVELOP­
MENT be pleased to stale:

(a) whether the Government have re­
ceived complaints from the Members of 
parliament regarding unauthorised construc­
tions in Savitri Nagar, near Sadhna Enclave/ 
Panchsheei Club, New Delhi; and

(b) if so, the steps the Government 
propose to take to prevent illegal construc- 
tions and misuse su<  ̂as runninig of facto­
ries eta HI the Lai Dora Lands and other 
places in Savitri Nagar?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARUN­
ACHALAM); (a) Yes, Sir.

(b) Municipal Corporatbn of Deifu has 
reported that all unauthorised constnictnn 
in areas under its jurisdictton including Sav­
itri Nagar are actkmable under Sectnn 343/ 
344 of the Delhi Municipal Corporalton Act, 
1957. During the last three years, ten cases 
of unauthorised constnjctkm were booked 
underthe Acttiy theM. C.D. in Savitn Nagar. 
BesMes, actkxi is also taken by the M.C.D. 
under Sectktn 416/417 of the Act for running 
unauthorised factories in the Lai Dora land
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and other plaoss including Savitri Nagar 
undor its jurisdiction. Delhi Electric Supply 
Undertaking is also requested to disconnect 
electric power in respect of such unauthor­
ised factories.

Probienislh Cement Industry

3214. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to

(a) the target lor movement of cement 
this year;

<b) whether the cement industry is 
facing some problams;and

(c) if so, the details thereof and the steps 
taken to solve them?

THE MINISTER OF STATE IN THE 
MINISTRY OFINDUSTRY(PROF.P.J. 
KURIEN): (a) For the current year, against 
the production target of 52 milinn tonnes sat 
for large size cement-plants. Railways have 
fixed a target of 30 million tonnes of cement 
iTKwemeft ĵy rail.

(b) and (c). Cement Manufacturers 
. Associatton as wen as a number of cement 
plants have t>een reporting short supply of 
wagons and directtonal restriction as one of 
the constraints in optimising cement produc- 
tkm anddespatches. The wagon supplies to 
the Cement Industry is ctosely monitored by 
the Devek>pment Commissionerfor Cement 
Industry, and remedial action, wherever 
necessary, is taken in consultatnn with the 
Railways.

Naphtha Baaed Chemical Complex In 
Orissa

3215. SHRI ARJUN CHARN SETHI; 
WiH the PRIME MINISTER be pleased to 
state:

(a) whether the Industrial Promotkxi 
and Investment Corporation Limitedof Orissa 
has appGed to the Unnn Government for 
issue of a Letter of Intent for Naphtha re­
former based chemical complex at Paradip 
in Cuttack District of Orissa; and

(b) if so. the reactnn of the Unnn Gov­
ernment thereon?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR CHINTAMOHAN):(^ Yes, Sir.

(b) Proposals for setting up such Petro­
chemical complexes are consklered having 
regard to availability of feed stock and other 
techno economic aspects.

Establishment wage BUI of D.DJL

3216. SHRI JEEWAN SHARMA Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the establishment wage bill of the 
Delhi Devekipment Authority, of the year
1991 as compared to the wage bills of the 
last three years, grade-wise;

(b) the steps taken to pnjne drastically 
the establishment wage bills; and

(c) the percentage of administrative 
charges added in the cost/price of DDA. 
flats?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The ap­
proximate grade wise breakup the estab­
lishment wage bin for the year 1990-91 and 
precadings thres financial years are as under
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^■i>C r.of/is.)

• Yoar

s^-ee 8 8 ^ 8 ^ 90-91

Gr. A 2.40 2.59 3.04 3.21

Gr.B 4.21 4.57 5.30 5.65

Dr.C 9.90 10.74 12.46 t3.29

G r.D 6J0 7.37 835 9.12

Wori( Charge 26.83 29.83 34.00 36.00

Total 50.14 54.37 63.35 67.27

(b) and(c). The following steps have 
Men taken to reduce the Establishment:-

I) A ban was imposed on lecruH-
ment of Da3y. wages/Muster Roll 
employees in the year, 1984.

H) 11418 employees of various 
categorises have been trans­
ferred to MCD due to transfer of 
JJ  Scheme and handing over of 
developed colonies.

iiO SHishidywasalsoundertaken
of various departments of the 
DDA to locate surplus staff and 
efforts are made to adjust this 
surplus against vacant posts. 
Administrative charges @  1% 
P A  areaddedwhiewoifcingout 
ttie disposal cost of flats under 
SFS, MIQ categories. No such 
diaiges are levied for Jantaflats.

[Tmnsbtioii

atsnographf OradelEMwilnitlon 
Conducted in Subonlinale Servloes

3217.SHRISURBIDRAPALPATHAK: 
Wa the PRIME MINISTER be pleased to
state:

(a) the total number of successful can­
didates in the Stenographers Grade-ll ex­
amination. 1989 conducted by the subordi­
nate Services Commission;

(b)the number of candidates from Hindi 
medium declared successful;.

(c) whether any other cacke has been 
allotted to such candidates besides the 
Central Secretariat Stenograpbtf̂  Grade-C 
cadre;

(d) if not, the reasons therefor; and

(e) the proposed number of successful 
candidates being sent to other cadres from 
the Stenographer GrsKie-ll examination ai 
1990?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. P U ^ C  
GREVANCKANDPEf»iONS(SHRIMATI 
MARGARETALVA):(a)278candidateswere 
declared successful in the Stenographers 
Grade‘C  Examination. 1989, conducted by 
the Staff Selection Commission.

*
(b) 21 candidates witti Hindi medium 

were declared successful in the said exami­
nation.
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(c) No. Sir.
(d) No vacandas of Hindi stenogra- 

phais ware reported Id tlie Commission by 
the other participating cadres.

(e) The Grade <C’ Stenographers Ex­
amination, 1990 has been held on 8.12.91. 
The firm number of vacancies to be filled 
from the said examination has not been 
iritimatad to the Commission by various 
cadres so far.

[EngEsHl

Loaaes bicurrad by Chittoor Sugar Mill

3218. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of FCX3D be pleased to 
state:

(a) the details of the losses incun’ed by 
the Chittoor Sugar Mill at PalaMcad district in 
Kerala during the last three years;

(b) whether the Union Government 
have any proposal to assist this sugar mill 
from Sugarcane Development Fund; and

(c) if so, the details thereof?

THE MINISTER STATE OF THE MIN­
ISTRY OFFOOD (SHRI TARUN GOGOI):(a) 
The Coop. Sugars Ltd., ChHtur in Palghat 
District of Kerala, in their audited Balance 
Sheet have reported gross profits for the last 
three years viz, 1988-891989-90 and 1990- 
91

(a) whether the proposal for the estab- 
Ushmant of a national academy for public 
enterprises to act as a training wing for 
CentraT and State Government Undertal<- 
ings in under consideration;

(b) if so, the reasons for the delay in 
implanting the above proposal; and

(c) the steps taken to expedite the es­
tablishment of such a training institute?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No, Sir.

(b) and (c). Do not arise.

Training for Craftsmanship

3220SHRIMATIVASUNOHARARAJE: 
Win the PRIME MINISTER be pleased to 
state:

(a) whetherthe Union govemment have 
sponsored some scheme under which some 
Technical Institutes hwe been set up to 
provide training to the craftsmen in different 
States:

(b) if so. the number and places where 
these institutes have been set up of far; and

(c) the approximate number of crafts­
men w Ik > are getting training in these insti­
tutes?

(b) and (c) Loans are granted from the 
Sugar Develof^nt Fund for cane develop­
ment and modemî ion/k’ehabilttation of the 
sugar factories.No application in this regard 
has been received from the aforesaid fac­
tory.

National Academy of Central and State 
Public Sector Undwtaklngs

3219. SHRI GOPI NATH GAJAPATHI; 
Win the PRIME MINISTER be pleased to

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The craftsman 
Training Scheme for training school leavers 
In Industrial Training Institutes in Engineer­
ing and non-Engineering trades has been in 
operation since 1950.

(b) and (c). A statement showing num­
ber of Industrial Training institutes, as on 
31.7.91, Statewise with the seating capacity 
is Annexed.
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Construction of Shopping Comptexas 
InW M E n cia v*

3221. SHRi BHA6WAN SHANKAR 
RAWAT: Will the Minister of URBAN DE- 
^LOPM ENT be pleased to state:

(a) the tiMal number of shopping com­
plexes to be built on the land meant for the 
Donstnjction of shopping complexes by Delhi 
Development Authority In North Delhi by the 
snd of the cunent yean

(b) the time by which construction work 
Is likely to be started on the site of the 
shopping conqilex of DDA between Triveni 
and Polytechnic societies In West Enclave 
near PItam pura; and

(c) the estimated expenditure to be 
incurred thereon and the reasons for delay 
therein?

THE MINISTER OF STATE O F TH E  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) 11 shop­
ping complexes are likely to be completed ̂  
the end of cunrent financial year.

(b) Taking into conskleratkxi the priority 
ior various Schemes, DDA has taken a 
dsdsnntoputanembaigoontakingupnew 
oommerciai projects.

(c). Does not arise in view of answer to
(b) above.)

[EngSa^

Autoridnhaw Drhring Training to 
Women Under UBSP Scheme

3222^R IM ATI CHANDRA PRABHA 
Ur S: Wil the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether the training course in au­
torickshaw driving lor women was talcen up 
under the Centrally sponsored Urban-Basic 
Senrices for the Poor (UBSP) scheme in 
Kamataka; and

(b) if so, the number of women selected 
fbrtraining in autorickshaw driving in Banga- 
bre. Mysore. Hubfi. Dhanfvad. Mangabre 
and Beigaum?

THE MINISTER OF STATE OF THE 
MINISTER OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and
(b).Training course in autorickshaw driving 
for women has been taken up under Cen­
trally sponsored UBSP scheme at Banga- 
toreln Karnataka The Scheme has not been 
Implemented in the cities of Hubll, Dharwad. 
Mysore, Mangak>re and Beigaum.

The numberof women selectedfor train­
ing in Autorickshaw driving ak>ng with other 
training courses in Bangabre is fifty. They 
are undergaoing training.

Casual Labourers In NFL, Panlpat

3223. SHRIMATI SUSHEELA 
GOPALAN: Will the PMME MINISTER be 
pleased to state:

(a) whether the casus d labourers of 
Nattonal fertilizers Ltd. Panipat, Haryana 
have been agitating since 1983 for their 
demands; and

(d) if so, the details thereof and the 
astton taken on their demands so far?

THE MINISTER OF STATE IN THE 
MINISTRY O F CHEMICALS AND 
FER9.IZERS(Da CHINTA MOHAN); (a) 
and (b). The casual labourers involved were 
actually contract labourers of different con­
tractors engaged by Nationel Fertiiizets 
Lknited (NFL). In June, 1983 these labour­
ers went on an Illegal strike and the contiac-
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lors mado allemativQ arrangements to dis­
charge their contractual obligations. A writ 
Petition was fled before the Supreme court 
praying that the contract labourers employed 
at the P a n ^  factory should be dedaied as 
ragular eir̂ >loyees of the Company but the 
Court dismissed the petition.

In 1987. an industrial dispute on the 
subject was raised and the matter has been 
referred by the Government of Haryana to 
the Industrial Tribunal. Ambala. for 
adjudication.The Tribunal has not yet given 
its award.

[Tfansiaiion]

Additional Chance lo Cmdidatealo 
Appear in d vil services Examination

3224. SHRIANAND RATNA iyiAURYA: 
Win the PMME MNISTER be pleased state:

(a) whether the Government have de­
cided to give one additional chance to the 
candidates to appear in the CMI Services 
Examination in view of the complaints re­
ceived about the irregularities committed 
during the Civil Services Examination. 1990;

(b) if so. the details of the categories of 
candidaiestobe given such benefit; and

(c) if not. the steps proposedtocompen- 
satothe loss suffered by the candidates on 
account of the Irregularities committed in the 
CivH Services Examinatbn. 1990?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a), (b) and (c). The 
Govemment propose to fix the upper age 
limit at 33 years for the Civil Services Exami­
nation to k>e held In 1992. k is also proposed 
to irKareasethe number of attempts from 4to

5. These facHfties will be available for the
1992 Examination only.

Sales Depoto of H.P.C.

3225. SHRI KARIA MUNDA: Will the 
PRIME MINISTER be pleased to state:

(a) wfiether the Govemment propose to 
increase the sales of the products of Hindus* 
tan Paper Corporation by opening a sales 
cemeor a saies oepoi in riaigam utsuici or 
Madhya Pradesh; and

(b) if so. by when?

THE MINISTER OF STATE IN TOE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a) and (b). There is already 
one stockist of Hindustan Paper Corporatkxi 
Limited at Raigarh in R4adhya Pradesh to 
cater to ttie demand of the area. There is no 
proposal to open a Sales Depot or sales 
centre at Raigarh.

[EngfeA]

I wHTi/nwpfwiMntntlnni From MPs

3226. SHRI ARJUN S04GH YAOAV: 
W » the PRHi«E MINISTER be pleased to

(a)thenumberoflelteisjepresentations/1 
nieinoranda received by the Prime Minister 
from the Meirtbets of ParSament during the 
last four months;

(b) the number out of them disposed of;
and

(c) the steps taken to expedite the re­
pies to the remaining tettets/representa- 
tions/memorandum?

THE MMISTER OF STTE M THE 
MMISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRWATl 
MARGARET ALVA): (a) The number of let­
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ters received between 1.7.91 and 31.10.91 
was 2245.

(b) and (c). Action on most of the letters 
b required to be taî en by different ministries 
and departments. These letters have k>een 
sent to the oondemed ministries and depart­
ments with the advice to have them exam­
ined expeditiously and send an appropriate 
reply to the Members of Parliament con­
cerned.

There are certain other letters in respect 
of which action is required to be taken kay the 
Prime Minister's CXfice. These are proc­
essed with due diligence and expedition.

There are some others on which no 
specific action is required. However, in all 
cases, acknowledgements are sent from the 
Prime Minister to the Members of Parliament 
concerned.

Appointment of Executives In Public 
Sector Units

3227. SHRIPALA K.M. MATHEWiWiU 
the PRIME MINISTER be pleased to state:

(a) whetherthe executives for the pubik: 
sector units have been selected on the basis 
of smerit;

(b) if so, the details thereof and the 
criteria adopted in this regard; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes. Sir.

(b) Selectbntothe Board-level posts in 
the Central PubNc Sector undertakings are 
made on theO basis of the spedfk: job re­
quirements of each Board-level post from 
among th candklates fulfilling the eligibility

criteria with regard to age. experience and 
posts heM by them in their respective organi- 
satbns. At the time of inten/iew. the Puk>lk: 
Enterprises Selection Board also takes into 
account the experience, service records and 
the Annual Confidential Reports of the per­
sons and their performance in the interview.

(c) Does not arise.

Down-ward trend in the prices of 
essential comnnodltles

3228. SHRI V. KRISHNA RAO:
SHRI C.P. MUDALAGIRI- 

YAPPA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether there is a down-ward trend 
in the prk̂ es of some essential commodities; 
and

(b) it so. the delaUs thereol?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a)and (b). Yes Sir. The es­
sential commodities whk:h have recorded a 
down-ward trend in the wholesale price Indi­
ces during the last four weeks upto
16.11.1991 are given below:

Arhar

Gram

Bariey

Mutton

Black Pepper

Turmerk;

Tea

1 . 1

0.4

1.2

1.3

5.1 

4.7

4.2
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Coffee 2.7 THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES AND

Sugar 0.2 PUBLIC DISTRIBUTK)N (SHRI KAMALUD- 
DIN AHMED): (a) and(b). Delhi Administra­

Khandsari 3.5 tion has reported that only in one case, 
where the authorisation was cancelled the

Gur 8.3 penalty was reduced to imposhbn of forfei­
ture of security deposit, after hearing of the

GingellyOil 3.3 case by the Licensing Authority in remand 
proceedings. The charges have been estab­

Groundnut oil 0.5 lished.

Rice Bran oil 14.0
(c) to (e). The criminal and department

Cement 2.8 proceedings started against licences are 
mutually exclusive and independent of each

GLS Lamps 3.1 other. There is no proposal by Delhi Admini­
stration to withdraw the prosecutions

Salt 2.0 launched In court against any of the offend­
ers.

[Translaiion]
Ontons 8.3

Cancellation of Licences of FPS and 
Kerosene Depots

3229. SHRI TEJ NARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the licences of Fair Price 
Shops and Kerosene depots cancelled by 
the Department of Food and Supplies, Delhi 
Administration during the Gulf War have 
been reinstated after completing the depart­
mental enquiry;

(b) if so, whether the charges levelled in 
these cases have been established;

(c) if not, whether the cases pending in 
the courts of law in respect of those shops 
and depots have also been withdrawn;

(d) if not, the reasons therefor; and

(e) whetherthe Government propose to 
wtthdraw those cases?

Amount From Slum Dwellers by DDA

3230 SHRI SHIV SHARAN VERMA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to ref er the reply given on August 
5, 1991 to Unstanred Question No. 1658 
regarding amount for slum dwellers by Delhi 
Development Authority and state:

(a) whether the information regarding 
the funds approved by Delhi Development 
Authority for the people living in slum colo­
nies has been collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b) and (c). Does not arise.



137 WManAnawm  AGRAHAYANN 20,1913 (SAKA)

Etocbonle Units in Bihar

Writtan Answers 138

3231 S l«ll LALIT ORAON: WiH the 
PRIk^ MINISTER be pleased to state:

(a) th detab of the proposals received 
froni the Government of Bihar to set up 
electronic units in the state during the last 
tow years; ar -*

(b) the amount allocated for this pur­
pose during last tow years?

THE k«INISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No proposal has 
been received from Government of Bihar to 
set up electronic unft in the State during the 
last two years.

(b) Does not arise. 

lEngUsf̂

Loan* Sanctioned by HDFC

3232. SHRISYEDSHAHABUDDIN: Win 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on Novem- 
l>er 20,1991 to Unstarred Question No. 10

regarding provision of accomodation to 
people and state:

(a) the total amount disbursed out of the 
loan sanctioned t>y Housing Development 
Financa Corporation (HUFC) as on March 
31.91;

(b)the total amount recovered by march
31.1991 against the ban disbursement;

(c) the brealc up of the sanctioned loan 
and distMjrsement. separately; by economic 
categories namely EWS. LIG and MIG; and

(d) the break-up of the dwelling units by 
economic categories?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOIPMENT 
(SHRIM. ARUNACHALAM): (a) and(b). The 
total amount disbursed and loan amount 
recovered by HDFC as on March 31,1991 
are as under:-

Amount disbursed -Rs. 2246,65 cores 

Amount recovered- Rs. 519,70 cores

(c) and (d). Income Group-wise dis- 
iMirsement of loan and dwelling units sanc­
tioned are as under-

t
Monthly ihcoma 
less than

Monthfy income 
from Ra, 1,000

Rs, 1,000/ to 2.00W-

Amount of loan sanctioned Rs.126.00 Rs.439.00
ciores ciores

No. of dwelling units 
sanctioned 51,209 1,06.016



139 mttonAnsmiS DECEMBER I t m i VMIm  Answers 140

ITianstotiofi

U si of Group Housing sacratM

3233. SHRI RAAIASHARY PRASAD 
SiNGH: Will the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether tĥ  priority lî t of those 
Group Housing Societies which had been 
allotted plots in Pappankalan has been 
scrapped by Delhi Development authority;

(b) if so, the reasons therefor;

(c) whether the new list of such Group 
Housing Society has been prepared jointly 
by registrar of societies and Delhi Develop­
ment Authority;

(d) if so, the reasons therefor;

(e) the deUuls of the list of the Gtoup 
Housing Societies; and

(f) the time by which these Housing 
Societies are likely to be allotted plots?

THE MttWSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

ARUHACHALAMV. to ^eVThe 
Highcouft d  Delhi videHsoider dated 10.4.91 
had set aside the priority list of 400 group 
housing societies forwarded kiy the f ^ is - 
trar*sofrices to DDA in August. 90. Anew list 
of400 societies was prepared by the Regis­
trars office as per the directions of the High 
courL

(f) The question of allotment of land to 
group housing societies is pending before 
the Supreme Court.

Prices of Esssntial Oommoditiss

3234. SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased to state:

(a) the retail prices of various essential 
commodities in each month for the year 
1989 and that of 1990 month-wise and the 
steps being taken to bring them to the level 
of the year 1989; and

(b) the steps taken to ensure the sale of 
these essential commodities and agricul­
tural produce at prescribed cheap rates at 
Fair Price Shops?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPUES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b). The statement 
showing the prices of various essential 
commodities in each month tor the year 
1989 and 1990 are given in tfie Annexure. 
The Government is making all out efforts to 
contain the price rise dumg the cun^nt year. 
However, with the increase in the gross 
domestic products in the economy during 
the year 1989 and 1990 some price rise is 
inevitable. Some of the steps taken by the 
Government to t>ring down the rate of infla- 
tk>n indude a sut>stantial reductton in fiscal 
defkrit, check oh expansk>n of money supply 
to curb effective demand, more effective 
management of supply and demand of es­
sential sensitive commodities, streamlinirig 
d  the Pubik: D'lslribiitnn System, provkSing 
inoenliveslor higher piodiiction and savings 
and strict actbn against hoarders and profi­
teers.

Keeping in view the lean season for 
Kharif cereals, the Government deckled to 
increase the PDSalloGEAk>nsto States/UTs 
tor the months d  August to October, 1991. 
As a further measures to check the rise h i  
open martlet prices, the govemment permit­
ted FCI to sen, in the open maricet, 3 lakh 
tonnes each d  Rk:e and Wheat ki Octot>er. 
1991. Afurther quantity d  3 lakh tonnes d  
¥irheat has been permitted to be soU in 
December. 1991. The Pubfic DistributkMi 
system (PDS) has k>een envisaged as a 
supplementary fort which helps protect the



pinctiasHig power of weaker sections of the ensure door step delivefy of essential oom-
poputatkM. The Pubic Distributbn System modities and effective reach to the PDS
is being strengthened to cover nearijr 1700 ratal outlets,
btocks tocated in deserts, hffls. slums eta to
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baiancss in sensMve commodities and infla­
tionary expsctstion in th« economy.

(0 The slaps takan by tlw Gowamnient 
to bririo down the rate of inflation Include a 
substantial radudion in fisead deficit, check 
on expansion of money supply to curb effeo- 
tivB demand, more effadive manageinent of 
supply and demand of essenfial̂ sensilive 

(b)thesaldfiguresassasaedintheyear commodMes, streamlining of the Pubfc
199041; Distribution Systefn, providing incenttwas for

higher production and sawings and strict 
action against hoarders and prafkaers.

169 VUManAnaima AGRAHAYANN 20,1913 (S/VO« VIMlBnAnnnia 170

3235. SHRI GRDHARI LAL BHAR- 
GAVA: Vm  the PRME MMISTCR be 
pleased 10 state:

(a) the figures of oonsumer price index 
in the year 1960^1;

(c).the puichaslng power of one rupee 
at tlie end of the year 1990-91 and also at 
present in comparison to the year 1960-61;

(d) whether the pwchasiifi power of 
common consumer has further decfined*in 
the current year in comparison to the last 
y w

(e) If so, the reasons therefor; and

(f) the effective steps taken by the 
Government in tills regard?

IH E  IMNISTER OF STATE IN THE 
MINISTRY OF C M L SUPPUES AND 
PUBLIC DISTTUBimON (SHRI KAMALUD- 
DM AHfyiED): (a) and (b). The A l-M ia  
Consumer l*tice Index NutiAien for Indus­
trial workera (base 1960-100) was 102 in 
196061 and 951 iri 199091.

fc) and (d). The purchasing power of 
rupee, measured as a redprocd of ttie Ail 
India Consumer Price Index for Industrial 
WMhare (base 1960.100), was 98 paise in 
1960«1.11 paise in 1990-m and 9 paise in 
September, 1991 Oalest awaBaUe). The 
puwhaahiqpowor of wpee during Septem- 
ber, 1990was 11 psase.

(e) The decfine in the purchasing power 
of rupee is due to persistent inflationaiy 
pressures in the-economy. aOriiutable to. 
brge fiscal ddk*. svpply and demand im-

iaiiwul Praaad OomnlttBe

3236. SHRI BARELALJATAV: Wnthe 
PRimC MINISTER be pleased to state:

(a) whether the hter-Departmenlal 
Empowered Committee ccnstiluted to proo- 
ess the recommendations of the Ishwarl 
Prasad Committee regarding JoumaMsts has 
submitted its report to the Government;

(b) if so, the details thereof; and

(c) I  not, the reasons ther^or?

THE DEPUTY M M ISTH) IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SMGH GHATOWAR): (a) No. Sir.

0>) and (c). Do not arise.

Supply of Focdgtahw to Himachal

3237. PROF PREM DHUMAL- WII the 
MMsler of FOOD be pleased to state:

(a) whether the Govemmeitt have re­
ceived any request from Himaehai Piadesh 
for'ncteasing the supply of toodgrains and 
olhergoods;

(b) V so, the details thereof; and
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(c) the action taken by the IMon g w - 
•mmentfcithisregaRt? .

T l «  MMiSTER OF STATE M T>ffi 
MINISTRY OF FOOD (SHRI TAHUN 
GOGOI): (a) and (b). The Government of 
Hknachal Pradesh have demanded aloca- 
Hon of 20,000 MTs or wheat ft 7150 MTs of 
rioe for the montti of December, 1991. No 
requests have been received for Increasing 
supplies of sugar and edUe oils recently.

(c) AHocations of foodgrains from the 
Central Pool are ntade keeping in view the 
avaiiabai  ̂ of slocks in the Central Pool, 
seasonal avalabillly, relalive requiremenls
o various StalesAJTs, and other rotated 
teclors. These aNocations are supplemenlal 
in nature are not intended to meet the 
entire requirement of a Slate^UT. Reason­
able alkicatkMts are lieing made to the slate
Miff I |-»nh ril »**------»----»-or tiifiiaciMU rraciosn.

[EngSm

^  - — - * » - ^ ------ ■---------I I O I I 0 T 1 O  r 'c u i i l i y  I W i S I O n O r O

3238: SHRI SUSHIL CHAMDRA

VERMA: W f the PRIME IIM ISIER  be 
pleased ID state:

(a) whether aiiyrolef has booh given 10 
tfie famly pensioneis against the rise in 
prices;

(b) if not. whetherthe Government are 
oontidering to give adequate reief to such 
pensioners; and

(c) if so. Hie details tliereof?

THE MMISTER OF STATE M tH E 
MINISTRY OF PERSONNEL, PUBLIC 
GRIVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA); (4  Yes, Sir.

(b) DoesnX arise.

(c) Dearness relief on famfly perision is 
admissUe at the same rates as thataon 
penswnwhfch is retoaaod from time to time. 
The latest instalment of dearness relief on 
pensKMi/family penskxi as released wMi 
effect from 1.7.91 is <

Amount of Pension 
FamSy Pension

Uplo RS.175Q/'

Fnm Rs. 1751A«> 
Rs.3000^

Above RS.300CV-

Ralsof
Dearness Reief

60% erf penskm/f^iy pension

4S% of pensionffamihr penston 
subiect to a riiinimum of Rs. iOSO/-

39% of penskxi/famlly penskm 
subiect to a minimum of Rs. 1350^

{TanstaSorii

GrawlhOsnlreakiUJ*.

3239. SHRI RAM PAL SINGH; WM the 
PRIME MINISTER be pleased to stale:

(a) the nunrtwr of Growth Centres pro­

posed to be opened in Uttar f>radesh for the 
Muslriai Doivebpment of the Slate;

^)wlMilherttterei8^schemetDopen 
a growth oeitfre in newly ciealad dMiict of 
onoannaiiagai is aso a fKMnousuy 
district;
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(e) the raoaons for non induiion of 
Siddaitlina«ar>tlieCanMListaflnduslri- 
al^ badcwaRl dtetricls; and

(d) tlw naiMiS of ttw scfiwiMS under 
consideration of. the Union Govamment for 
the Muslriai development of M s district?

IH E  fyimiSlER OF- STATC M THE 
lyHNISTRY O F MDUSTflY (PROFPJ. 
IOffVOI):(s^to(d). UndertheGiowth Centre 
Sdieme. Uttar Pradesh has been aHolted 
eight growlh centres which m  to be ioeatad 
one each in the districts of Bulandshahar, 
Etamnh. Gorakhpur. Jhansi. Jaunpur, l̂ auri 
GarhwalMoradabadandShalyahanpur.The 
groMrth centres would be provided wUi basic 
infrastructural faciilies at a cost of Rs. 25-30 
cnxes each. The scheme would be imple­
mented during the eighth Five Year Plan 
period.

Siddarthnagar has been careed out of

disirict Basd which Is a oantraily dedarad 
bactcward district. Any <fetrict/area carved 
out of an AKiBling backwaid (fistrict wll con­
tinue to be traatsd as industrially backward.

Populatfcw Dekwr poverty Line in 1990- 
•1

3240. SHRISURESH ANAND SWAMI: 
Wil the MMISTER OF PLANNMG AND
D n r V 2DAftJAJC tmnlnrri n rttrMiSnn «__________ ■n M U tiriM M iw c  ifnp io fiiB n ie U io ci D O  p w a TO O

to state the numtwr of persons wlw were 
evingbebwpovertyine in the year 199091, 
State/Union Tenritoiy-wise?

THEMMISIEROFSTATEFORPLAN- 
NMG AI4D PROGRAMME MPLEMENTA- 
TK>N (SHRI H.R. BHARDWAJ): The esti- 
mateof the persons Nving bebw poverty bie 
for the year 1990-91 is not available. Esti­
mates ̂  number of persons who are Iving 
behNvpoverty lina in the Year1987-68State- 
wise, are given in the statement encfosed.

STATEMENT 

t^mbGT at Parsons lMhgBekmPovartyUn»-1987-88

0*mvisbnaO (Numbarbt Lakta)

SLi4o. Slate AUTs Rural & Urban combined

1 2 3

1. Andhra Pradash 195.70

2. Assam 52.89

3. Bihar 336.54

4. Gujarat 73.25

5. Haiyana 18.15

6. I  n nti n l  ----- ■-rimacnai traaosn 4.52

7. Jammu & Kashmir 9.79

8. Karnataka 136.46
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(Number in Lakhs)

SLNo. SMb A U Ts RumlA Uibaneombined

1 2 3

9. K M a 48.98

10. Madhya Pradesh 224.97

11. Maharashtra 214.10

12. Orissa 135.12

13. Punjab 13.88

14. Rajasthan 99.54

15. Tami Nadu 176.85

16. unar r  raoosn 448.34

17. West Bengal 173.45

18. Small States&UTs 14.2

19. AH India 2376.7

THE MMISTER OF STATE M THE 
MINISTRY OF INIXJSTRY (PROF.PJ.

GnnlstoKViQ,Vlaaklw|MlnMi KUFUEN): (a) tQ (c)Tbe Union Oovemnianl
provision funds to KhaJ-andViageindus-

3241.8HRIM.V.V.S.MURTHI;Watiw tites Commission (KVIC). Bombay in the
PRIME IMNISTER be pleased to stale; form of gianls and loans tor development of

Khadi and VMage Industries Programme 
under Us purview. KVIC in turn releases

(a) the delais of grants released by Iwids to ito dbedly aided insiilutions. State
Union Government to Khaifi and vlage KVI Boards and some portion to its dapart-
Mustrious Commission Regional Centre, mental trading activities.
Visaidiapatnaffl during the last three years;

KVIC did not release any grant to is
(b) whedier the Union Government Regionai Olfioe, Visaidiapaltanam during

propose to enhance these grants in 1982- the last three years. However, KVIC has
93; and released fun^ to the said Regional Office

under Khali Traditton Loan during the last
(c) I  so. the details thereof? three yMvs as detaied below;
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(Rs.inbkh8} [TmnsbBorii

WrUanAnswors ITS

Yaar Loan Ffetoased

1 98 8 ^

198»«>

1990-91

37.46

10.44

22.55

Total 70>I5

Dwrand for Dsvalopinent of Tripura

3242. SHRI HANNAN MCXJAH;Wilthe 
Mnisterof Planning and Pragnunma tmpla- 
menlation be pleased to state:

(lO whether the government have re- 
cewedanydeinandfiom the people afTijpura 
forltsdeveiopinent;

(b) If so. the diatalls thereof; and

(c) the steps taken or preposed to be 
taken to meet the demand?

THE MINISTER OF STATE M THE 
MINISTRY OF PLANNING A l«) PRO­
GRAMME MPLEk/ENTATKHf (SHRI H .a  
BHARDWAJ): (a), to (c). The Planning 
Oommiasionteceived a memorandum from 
Tripura TriMd Area Autonomous district 
Council; makilyfor more and equitable distri- 
bulKMi of funds. The S t ^  Govemment was 
requested to take oonective measures.

A letter from liaderation of Association 
of Cottage and SmaB Industries wanted 
capital investment subskJy to be given from 
Die Central Budget etc. The Central Invest­
ment scheme was withdrawn in 1988 as it 
was not senAig ils purpose, instaad. em- 
pharis isbeing given to sutaUe infrastnictu- 
ral devetopment in rural and backward ar-

Amount AHooM  to OriHa for CMC

3243. SHRI SRB<ANTA JENA; WB the 
Minister of URBAN DEVELOPMENT be 
pleased to stale:

(a) the amount alkitlBd to imprawe dvic 
amenities .in Orissa during the last three 
yeare of the Seventh l=ive Year Plan and the 
actual amount spent on it; and

(b) the schemes rotated to dvk: ameni­
ties in the Stale pending with the Unbn 
Government and the action taken to dear 
them expeditiously?

THE MINISTER OF %TATE M THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Provision of dvic amenities is the responsi- 
bK^ of the tocai l)odies concerned. These 
bcal bodies formulate their schemes in 
consultation with the State Governments 
concerned. The State Government on their 
part render assistance to these kxal bodies 
undervarioussdwme8induiingEIUS.urt>an 
Basic services, etc, and also ttwou^ bor- 
luwingfroinHnanciallniitiulhinii Bm HUDCO, 
UC, eto. The government of India plays only 
a nodal role.

Amand t to Patents Act. 1970

3244.SHR1SANTOSH KUMAR GANG- 
WAR; WiB the PRMEMMISTER be pleased 
to state:

(a) whether there is any fmposal to 
bring fonvaid legislatfcMi to amend tlw Pat­
ents Act, 1970; and

(jb) Vso. the delais thereof and its i«Bly 
impoct on <filforenl sectois?



THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTHY 0*HOF. PJ. 
KURIEN): (a) No Sir.

(b) Does not an se.

179 VrntonAnsmus
(c) ttM total inoonw of those oompanies 

from (9 salas of drugs and pharmaoeuticals 
and (i) other lems with the percentage of 
sales inoomefiDm each category;
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MuMnalional Drug Companies

3245. SHRI K. P. UNNIKRISHNAN: 
Will the PRIME MINISTER tM pleased to

(a) the names of multinational drug 
companies (FERA companies) operating in 
India with foreign equity of percentage and 
(i) below 40 percent (ii} 40 percent to SO 
percent and (ii) 50 percent or above with the 
d e l^  of foreign equity participation in eadi 
of these companies:

(b) the names of parent foreign compa­
nies who hold the equity in each of t h ^  
companies;

(d) the grora and net profils of each of 
ttiese companies during the last three years; 
and

(e) the profits retained and the amount 
of p r ^  repatriated during these years?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ­
ERS. (Da CHINTA MOHAN): The re­
quired d^ails to the extent available are 
given iri4he attached statement

(b) to (e). The required details are quite 
voluminous and ate not reatfily available. 
The tinte and Mort required for cpflection of 
these would not be commensurate with the 
results Bcely to be achieved.

STATEM ENT

5/. Mb. Name the Company Foreign Equity Percent^

1 2 3

A. Companies haim gtor^gnEqt^ 
paiUapaMon €i 50% and above

1. liM. Bayer India Umlted 51.01

2. M/s. Johnson & Johnson Lid. 75

3. M/s. ICI Umfted 52.94

4. M/s. SamSoz (India) Ud. 5o:m
(31.12.88)

5. M/̂ . Wyeth lahnralones 74

6. M/s. Roche Producte 74
131.12.88)
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SLNo. NameoftheCompafy FoTBign Equhy Parcantago

1 2 3

B. Con^ianios having foraSgn equfy partidpathn of 40% to 50%

7. M/s. Anglo French 40

8. M/s: Carter Waflace 40

9. M/s. C.E. Fulford 40

10. M/̂ . Abbott Labs 40

11. M/^.EskayefLkl 40

12. M/s. Geoffrey Manners 40

13. M/s. Parke Davis 40

14. M/s. Warner Hindustan 40

15. M/s. Hindustan Ciba Geigy of India Lid. 40

16. Infer India Ud. 40

17. M/s. Rhone Poulene India Ltd. 40

18. M/̂ . Glaxo Labs 40

19. M/k. Hoechst Pharmaceuticals 40

40

21. l/fe Burroughs Welloome 40

22. M/s. Procter & Gamble (1) Ltd. 40

23. M/s. Cynamid India Ltd 40

24. M/s. Pfizer Ltd. 40

25. M/̂ . Bools Co. India Ud 40

M/s. E. Merck (India) Ud. 40
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Mfwtfartir* of Tractor*

(a) whollw Andhra Piadesh in Iha 
saoond biggMt pmduoar oflnite and vage-
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3246. DR. LAXMNARAYAN PANDEY: 
WiO the PRME MINISTER be pleased to

(a) whether it is afactthatfatfmere have 
begun to use tractors for cuKvation in ade­
quate numbers;

(b) whether the production of tractors 
has increased to a great extent during Urn 
last three years iMit their prices have also 
goneup;

(c) whether there is a praposal to check 
the prioe-rise of agricutural equipments 
InchMfing tractors; and

(d) If so. the details thereof?

THE MINISTER OF STATE M THE 
MINISTRY OF MDUSTRY (PROF. P J. 
KURIEN): (a) Based on the increased sales 
extractors. %)»hich have gone up from 1,06^49 
in 1988-89101.39.419during 1990-91. itcan 
be concluded that more number of farmers 
are now using tractors for cultivation.

(b)Yes.Sir.

<c) & (d). There is, at present, ho statu­
tory control on the prices of agricultural 
implemenlsand macfiineiy, norGovemment 
is considering any such price conirol on 
tractors at present

lEngSsn

Fnilt Processing Plant In Andhra

3247. PROF. UMMAREDDY VE- 
NKATESWARLU:WH the MMsterof FOOD 
PROCESSING M D U S TR I^ be pleased to

(b) whether tfiere is no puUfc sector
------------- g----- g— ■**------------------- ■----r r l l l l  t ' f O C S S S n y  rvBuu. I n  / w K i n f a  r T a o e S n ,

(c)iso,whelher1herelsanypraposdllo 
w  up a Fhit Processing Plant in Pubic 
Sector in Andhra Piadesh; and

(d) if so. the details tfwreor?

THE M M ISTBt OF STATE M THE 
MINISTRY OF FOOD PROCESSMG M - 
DUSTRIESCSHRIGIRDHARGOMANGO):
(a)and(b).AndhraPradeshisfirBtinproduo- 
tion of frute and atoventh In production of 
vegetables. There are four fnflt & vegetable 
piDoossiiig uiiiis in puDNc soctor ■oBnsBu 
under FPO in Andhra Pradesti.•

(c) and (d). Andhra Pradesh Mustrial 
Devetopmenl Corporalion Ltd., has formu­
lated a proposal to set up fruit processing 
plants in Andhra Pradesh, for prcxluclion of 
mainly mango conoentrates and tomato, 
guava, psf>aya puips/toonoertates at.Chi> 
toorandKakinada.

[Tianslafjbr^

S u p p o rtM r^v ^igaieane

3248. SHRIMOHa A s MGH:
D a  (SMT.) K. S. SOUNDA- 

RAM:

Wil the MMsterof POOD be pleased to

(a)«irhetharthe8U|iportprioeanrKiunoed 
forsugaicaneforthe 1991-92season varies 
from Stale to Stale; and

(b) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOQ: (a) Each year, prior to the sowing 
season, the Central Govemmeri) makes an 
advance announcement of the Statutory 
Minimum Price (SMP) for sugarcane, which 
is un%>rm throughout the country. Advance 
SMP of sugarcane for the season 1991-92 
was fixed at Rs. 24 per quintal linked to a 
t>asic recovery of 8.8%, with proportionate 
premium for every 0.1% Increase In recov­
ery above that leveL

i[b) Does not arise.

New Sugar Policy

3249. SHRI RAJVEER SINGH:
SHRI RAM TAHAL CH- 

OUDHARY:
SHRI PARASRAM BHARD- 

WAJ:

Win the Minister of FOOD be pleased to 
state:

(a) whether the Government propose to 
formulate a new sugar policy: and

(b).if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOQ: (a) No, Sir.

(b) Does not arise.

Overaeas Empioyment Cell

32S0. SHRIMRUTYUNJAYANAYAK: 
WiH the PRIME MINISTER be pleased to 
slide:

(a) whetherthe Union Government have

proposed to set up Overseas Employment 
CeU in ttie States in order to provide over­
seas jobs;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

DEPUTY MINISTER IN THE MINIS­
TRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) and (b). No such proposal 
Is under cbnslderation at present

(c) SOc States'viz. Kerala, Tamil Nadu, 
Andhra Pradeish, Uttar Pradesh, Madhya 
Pradesh, Punjab arid Union Territory of Delhi, 
have Corpordbns which deal wHh man­
power exports, These are registered with the 
Ministry of Labour underthe Emigration Act, 
19Sa Establishmeht of Overseas Employ­
ment Cells in lithet̂ States is not considered 
necessary for the present.

Conttmetlon of Roads under Jawahar 
Rojgar YoJana*ln Madhya Pradesh

32S1.SHRIMATISUMITRAMAHAJAN: 
WiH the phlME MINISTER be pleased to 
state:

(̂ i) the length of roads in kilometres 
consthjj;!^ in k ^h ya  Priuiesh under 
Jawahar riojgAr Y ĵarfa so^ar; and

(b)4he expenditure incgnwd thereon?

MINISTElit O F S TA m  IN THE MINIS- 
TRYOF RURAL DEVELOPMENT (SHRI G. 
VENKAT SWAMV :̂ (a) and. (b). As per 
reports retifaivdd fnSm tto State Government 
of Madhya Pr^esn, the roads constructed 
and expehditdre 'indUrred thereon under 
Jawahar l^ozfi^ Y ĵaAa (JRY) is as under-

ExpendSrtW incurred 
(Rs. in. lakhs)

SLNo Year Roaib oonstruded 0dn,)

1. 1989-90 14,507.07 2{169.15
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S/. Ho Year Roads constructed (km.) Bq>en(aum ktcunBd 
(Rs. in bkhs)

2.

3.

1990-91

1991-92 
(upto Sept.. 91)

5,970.00

2,612.24

1.197.07

355.97

[Eng^h]

Development of Gadgets Ity Industrial 
Toxicology Research Centre

3252. DR. C. SILVERA: Will the PRIME 
MINISTER be pleasea to state:

(a) whether the Government are aware 
that the Industrial Toxicology Research 
Centre, Lucknow has devetoped some gadg­
ets to disinfect drinking water of the virus and 
bacteria;

(a) if so. the details thereof;

(b) whether the Government propose to 
make use of the said gadgets;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEI^IONS (SHRIMATI 
MARGARjET ALVA): (a) and (b). Yes. Sir. 
Industrial Toxicology Research Ccintre 
(ITRC) has devetoped gadgets for disirffect- 
ing drinking water. These are:

AMRIT KUMB: a simple house-hoM 
waterf iKration device with silver Immobilized 
activated alumina as the filtering media The 
filter media has a life of three years, where­
after it can be regenerated for use. This 
system Is based on the prindple of disinfec­
tion by physico-chmical activity and is oasA 
effective, durable and capable of removing

100% pathogenic bacteria. The gadget is 
suited for use at household level.

BACT-O-KILU an electronn gac^et 
based on the principle of anodic oxidation; 
wherein the anodk; ox^en of very high 
potential causes the irreversble extermina- 
tk>n of t>acleria in water. It is suited for use at 
househoM and small scale commercial lev­
els.

(c) and (d). The knowhow for the gadg­
ets is available for commercial exploitation 
t>y the Industry.

(e) Does not arise.

Protection to Sugarcane Growers

3253. SHRI V. SOBHANADREES- 
WARA RAO: WiU the M ii^er of FOOD be 
pleased to state:

(a) whether the interests of sugarcane 
growers are protected in respect of payment 
of support price to them from the extra reaS- 
sations derived by the sugar factories; and

(b) thd details of the components of this 
profit sharing formula and how It is t>eing 
monitored and implemented?

THE MINISTER OF STATE M THE 
MINISTRY OF FOOD (SHRI TAf^UN 
GOGOi): (a) and (b). In respect of mtra 
realisatioris. tHe interests of the sugaicane 
growers m  piatetled fay Clause SA of the 
Sugarcand (dpntibo Order 1966 and Sec­
ond Schedule th e r^. The extra reaisalions



189 m rnaA nam a  AQRAHAYANN 20,1913 (S4K>Q WMUBnAnstma 190

am ahamd belneen Ihe cene growBis and 
sugar pRMkiosra in th» ratio of SOSO as par 
liw <M aM  fomula givwi in tlw SdMdule. 
TheimptaiianUtionoflh— aprovisiDnshas 
to IM anaund fay Hi* fiald sgandas of tlie

. Fovalgn

3254. SHTU GURUDAS iCAMAT: Wil 
tha PRME M M S TB t ba plaaaad to state:

(a) wiMthar tlw l=breign Investmc 
Boaid (FB ) Ins baan acrappad;

(b) K so. lha reasons tharafon

[Tansblhii

in

*3255. SHRf SURYAMARAM YADAV: 
Wil ihe PRME MINISTER be plaasad to

(B) the dalais in tliis lagard?

DEPUTY MMISIBft M THE IflM S- 
TRY OF LABOUR (SHRI PABAN SMGH 
GHATOWAiq: (a) I3alails of axidanlB in 
minasaocruad In theoountiy during thayaar 
199041 an i

0) Fatal aoddanls 225

(c) whathar the cases pamfing wMh the 
FB  haws bean refanad to soma other bod­
ies; and

(d) 9 so. the names of those bodies?

THE l«M iSTER OF STATE M THE 
iMINISTTiY OF MOUSTRY (PROF. PwJ. 
KURIEI4): (iO (<Q- Yes Sir. To reduce 
mukip8i% in Approval Boanfe for iljplica- 
tkx» for foraign cokbcxaUon. Government 
have aboished, wlh tffect from Octoiier 14» 
1991. the R m ^  Investment Boaid and Its 
funcdons have been entnislad to the Pniiact 
Approval Board.

<iO Aocidenls involving 1247 
serious bodiy 
irquries.

(b)and(c).Thepiwiaio»» torrsguiaMng 
safely, haatti and weKaie aspads of woiic- 
ois ofnpioyBQ n  ininBs are ooniainoa m ino 
Mnes Act. 1952and ttie rules and the lagu- 
lations framed thereunder. Provisions under 
theOoal Mnas Regulations t957.theMetal- 
Heiious Mines ReguMons, 1961 and the
O i Mnes Regulations. 1964 deal wUh the 
technical and scientgic measures for pre­
vention of aocidenls in mines. The safety 
provisions are ravieaied from time to time to 
tsicecare of sKuations arising out of Mroduc- 
tfan of new technology.

feiquinr Into Pufchaaa of Whaaft by F.CJ.

3257. DR. PARSHURAM GANGWAR: 
Wil the MMstCrof FbOO be pleased to

(a) the detsAs of Iffne mishs^ which 
oocurfadinthacountiyduring^year199Q:

(b) tlie sd entMic measures adcpM fay 
the Government to check recurrefx» of such 
mishaps in mines; and

(a) wtwther the Government hawa 
conducted an enquî r into the wheat pur- 
diasad by the Food Corporation of Indn and 
stored in the buiding of Nannal School and 
other godowns in PIbhll (Uttar Pradesh);

(b) if so, the outcome thereof; and

(c) the action taican against the persons 
found guBty?

THE MimSTER OF STATE M THE 
MMiSTRY FOOD (SHRI TARtm GOGOO:
(a) F.C.L had invastigatad the damage
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caused to the wheat stocks stored undar [rmnsbttoii 
CAP in Mandi yard and Narmal School at
PaW)«Toiwi(U.PObyunp«cedentedfloods Ev»ndM iBm enRunlDm ielepnm nt 
during second wBric of July, 1990. Plognwime In Ollar Pradesh
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(b) The wheat stocks were affected due 
to sudden releaee of flood water from 
Nanaksagar Dam engulfing PIHfahitTown on 
10.7.1990. Some of the iMttom teqrers of 
stacks «vera affected and a quantity of 4159 
l>ags weighing 274.9 MT was found dam­
aged. No complaint legaiding stealing of 
wheat from these CAP gock>wns was re­
ceived.

32S9.SHRIHARIKEWALPRASAD:Win 
the PRME MINISTER be pleased to state:

(a) the expendlure proposed to be in- 
cunvd on rural devetopmeint programmes in 
Uttar Pradesh during the year 1991-92;

(b) the amount proposed to be s p ^  on 
educatton and health;

(c) Since the wheat stocks were dam­
aged ^  fkxxi, no FCI offk^ was heU re- 
sponslile for such a natural calamity.

[EngMsh]

Reaarvaition of Dealership of P.S.US. for 
S O S T

3258. SHRI MUKUL BALKRISHNA 
WASNIK: Wyi the PRIME MINISTER be 
pleased to state:

(a) whether the Government have de­
cided to reserve dealerships and distributor- * 
ships of Pubic Sector ijlts  for Scheduled 
Castes and Scheduled Trijes; and

(b) if so, the details of guMelines issued 
in the matter?

(0) whether the Uttar Pradesh Govern­
ment has utiised the ful amount aBocated 
last year; and

(d) if not, the reasons therefor?

MINISTER OF STATE IN THE MINIS­
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAMBHAIH. PATEL): (a) An amount of 
Rs. 265.52crores is proposed to be incun-ed 
for various rural devetofxnent programmes 
in Uttar Pradesh during the year 1991-92.

(b) ̂  amount of Rs. 202.76 crores and 
Rs. 9&02 crores are profxised to lie spent 
on educatbn and health respectively.

(c) Actual expenditure incunwd during 
the year 199041 has not yet been received 

'from the State Government

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b). So far 25% detOer- 
ship and distributorship in IMBiser and pe­
troleum products including cooking gas in 
the Pubic Sector have been reserved for 
persons betonging to SCs/STs. Department 
of Heavy Industry in cunently canying on an 
exercise to examine whether any other 
dealerBhlpsAdistributorships in the various 
Pubic Sector Undertakings under is  charge 
could be reaerved for SCs/STs.

(d) Ouestkxf does not arise.

Dsvelopment of HHly DM ricts of 
flajasthafi

3260. ^ R l  AYUB KHAN: Wil the Min­
ister of 'pA n NING AND PROGRAMME 
MPLEMENTATION be pleased to state:

(a) whether some districts of Rsyasthan 
are included in hli areas to which fadities 
are provMed by the Unkxi Government;
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(t>) if so, the names of the dtetrids; TER tie pleased to slate:

(c) i  not, whether Udaipuivali and KhM  
areas in dislrici Jhunjhunu of Rajasthan do 
not oome under the calegoiy of designated 
hn areas;

(d) if so. Dm  fadSties provided in these 
areas as has t>een proviM  to other hMy 
areas; and

(e) if not, the reasons therefor?

THEMINISTEROFSTATEFORPLAN- 
NING AND PROGRAMME MPLEMENTAr 
HON (SHRIH. R. BHAROWAJ): (a) No, Sir.

(b) Question does not arise.
(c) Yes. Sir.

(d) and (e). Do not arise.

[Engfish]

Import of Film Roil*

3261. SHRi HARISH NARAYAN 
PRABHU ZANTYE; Wiii the PRIME MINIS-

(a) the quantity of colour positive film 
nils imported by Hindustan Photo Films. 
(HPF) and the price paid per sq. metarand 
from whom it was imported duri^ 1989. 
1990and1991 s o f^

(b) whether the cost of importing tlie 
dbovecoburfibn roilsfrom Romania Is much 
less than that from Japan; and

(c) I  so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSIBY (SHRI P.K. 
THUNGON): (a) to (c). Hindustan Photo 
Films (HPF) has been importing Cine Colour 
Positive f=nms in Jumbo form from Agfa 
Gavaart. Be^ium; Kodak. USA; Fuji. Japan 
wid OFWVO. G O a the details of which, are 
as follows. As HPF is not importing dne 
colour positive jumbo film from Romania, 
this IniormatiQn is rwt availsMe wHh them.
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feifgirtlaR ftq iM is  of Bllwr

3262. SHRI RAM TAHAL CH- 
OUDHARY: WBI the Minister of PLANNING 
AND PnCX»AMME IMPLEMENTATtON be 
pleased to state;

(a) whether the Planning Commission 
has approved the irrigation prajects of Bihar; 
and

(b) if not. the reasons for keeping pend­
ing tlie irrigation Pn^ects of Bihar drafted as 
per agreement of 1978 between Bihar and 
Bengal and the number of such projects 
pending and the areaslo which they belong?

MINISTER OF STATE IN THE MINIS­
TRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R BHARD- 
WAJ); (a) During the last three years no 
irrigation preject of Bihar has been approved 
tiy the Planning Commission.

(b) As per agreement of 1978 entered 
into iMtween the two states, additional stor­
age is required to be created in Panchet and 
Tenughat reservoirs on Damodar river and 
Maithon reservoir on Barakar river in lieu of 
release of sloHage space at Kbnar and 
Tilaiya respectively. Konar Diversion Project 
on Konar river, atributoiy of Damodar river 
and Tilaiya Dhadhar project on Barakar 
river, of Biiar were considered by the Advi­
sory Committee in March, 1984 and March, 
1983 rsspectively. Their consktoration had 
to be deferred due to mon-resolution ofinter- 
State issues between Bihar and West Ben­
gal Aoquisilton of additional land in the 
Panchet reservoir involves sutmteigenee of. 
prime cooking coal and Department of Coal 
has not favoured the proposal. Since the 
GovemmentofWestBongal have expressed 
resenratkm on clearance of these two prpj- 
eds in isolatkm the inter-State differences 
exist

Renoyatkm of Bungalows of Union 
Ministers .

3263. DR A.K. PATEL:
DR. LAXMINARAYAN. PAN- 

DEY:

Win the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) the expenditure incun-ed on the 
renevattons/imprcvements carried put t>y the 
Cf>WD in each of the bungatows under 
occupation of Unnn Ministers from 1988-89, 
1989-90 and 1990-91 ;

(b) whether apart from the CPWD any 
other agency or Public Sector Undertaking 
can'ied out any additions/altemattons fur­
nishing or improvements in any of the above 
resMences; If so, whether CPWD’s clear­
ance was obtained for the purpose;

(c) Ihe expenditure incurred on each 
Bungakm by each Public Sector Undertak­
ing or other agency during the above perk>d; 
and

(d) the details of the guMelines issued in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Details are 
given in the Annexure.

(b) Some addittons/alteratlon, furnish­
ing, improvements have been canied out in 
the bungalow occupied by the Union Minis­
ters by agencies other than CPWD but the 
details whetherthese were can’ied out by the 
occupants themselves orby any other agency 
are not known to this Ministry.

(c) Does not arise in view of part (b) 
atx»«.



(d) No Public Sactor UndeitaidnQ b oommodaiionforttoUMortfMliinfaterof
authorised by this Ministry to incur any 0X- providing fumiluraffillings in the rooms/̂ esi-
penditura either on construction of any ao- dances of the MMatars.
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esux of WBSIt t o n  FJLCT.

3264. SHRI P.O. THOMAS: WHi the 
PfW E IW BTiER be pteased to tiate:

rite Govemment have 
titioRsagainslaffiuxaferaste 

Ifom FJLC.T. Cochin Oimion to CMhira> 
puzfea mm m Thinjyartttiiam Panchayat in 
Eraaiojiam Disinct,

9^«iMterlSaeGcNOTni^ 
any steps to a aoqiiiFe flw lands lying on the 
sides of Ite m w vtnch have tMoooie 
twable due totte eflluK of waste and chemi­
cals fm m FA a r.;

(c) if so, the detaSs thereof; and

(d) t̂m nianner in winch the owners of 
t!ase lands who aie sasiainiflg conlinuous 
loss an proposed to be oon^Mnsated?

(b) i  so, Ste nactoi dflie Gowemroenl 
thereto; and

{c)the1iHifay wtaichllieaasistanoeeMtfi 
thepfOMdW?

THE MMSnrER OF STATE IN THE 
MMSTRY OF URBMM O EVBjaPlieiT 
(SHRI iyiA fU iA CH AIJttO :(a }toic^T^ 
Gksvemnianl of Kamatefea sent a picposal 
ior the ungradaiioB of stums in Sangainro 
enwisa^ng the coverage of 349 siums in 
BangatofeciyaMring apapuMQnor€L36 
lald»a<anefflimatertcrrrtafHs.S1.7cwaes. 
This project hasbeenlonwdedtofheCtoiil. 
ofli«aiBiiuidsiorfinjwa^ Th«e
is no iwspoiM yet fnam tte Oowt of liBilw

teSetfm upefS
■ te in a P .

THE M ASTER OF STATE m THE 
MNISnrHY OF CHeilCALS/M ) FERTI.’ 
lZERSpaCHM TAM aHAI«):(i) Yes.Sir.

«b)Wo,Sir.

(1̂  Question does not

je!)̂ nceaoefliBentetstigingdhcitaiged 
by factory and ^  company has inirtineri 
necesaaiy p o ^ j^  conlrai devices, the 
<yjesiiDn of cowyensaaan to flie owwen of 
Ihe land does fnC arise.

lor Dwwtepi

SHRI MAMBENDRA SHAH: 
SHRS CHETAN P.S 

CHMIHAM:

HH the Mnsterof FOODbe pteasad to

M  the number of appfcalinws for sal­
ting qpof sugar mias in Uttar Pradesh pend> 
ing eo0i te  Union Goeemmewl;

r the Union Go

3265. 8ASAVARAJES>
W A »; im  the IMster of URBAN OEVB.- 
OPM 0IT be pleased to stale:

fa) wtie^tteGoverncnentofKaraa- 
taka han submiSBd a proposal to te  ihioo 
Gowemmefit tor Cenftal assistance tor tie 
dewekapment of Bangalore dly;

r m « 5 i n  UBaffPcadaahal 
t haws eapacily to utilise oidy 30 per

I sugarcanepfoduoad inlheSterte;

tc) the seasons for delay inc 
appfcatacs for celling up M 
t»Stete;and

(d)tte«neby whid) ai the

THE IM S TE R  OF STATE m 7> 
IM S TR Y  OF RX30 (S m i TAmiN 
GOGOII: on 3Q.SL 1,21
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tions receivedforgrant of Industrial Licences 
for seding up of new sugar factories in the 
State of Uttar Pradesh were pending with the 
Ministry of Food.

(b) The utilisation of sugarcane for 
manufacture of sugar during the sugar years 
1987-88 to 1989-90 in the State of Uttar 
Pradesh has been as under:-

S u g a r  Y e a r %  o f  c a n e  u t i l i s a t i o n

1987-88 32.2

1988-89 2 7 A

1989-90 34.2

(c) and (d). Licensing Policy guidelines 
for sugar industry for the sugar year 1991 -92 
and the 8th Five Year Plan (1992-93-1996- 
97) have been revised recently. All pending 
applications, including the applications re­
ceived from the State of Uttar Pradesh, would 
now be considered as per this revised policy.

[ T r a n s l a t i o n ]

Expenditure Incurred on Schemes of 
Science and Technology

3267.SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the PRIME MINISTER be 
pleased to state:

(a) the expenditure incurred on various 
schemes relating to science and technology 
during the last two years year-wise and 
scheme-wise; and

*(b) the details of the achievements made 
under these schemes?

MINISTER O F STATE IN TH E MINIS­
TR Y OF PERSONNEL. PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI MAR­
GARET ALVA): (a) and (b). Infomiation is 
being collected and will be laid on the Table 
of the House.

[ E n g l i s h ]

Central Capital Investment Scheme

3268. SHRI SIMON MARANDI: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Central Capital Invest­
ment Subsidy Scheme for small scale indus­
tries has fc>een launched;

(b) if so, the details of such small scale 
industries in Bihar. Uttar Pradesh. Orissa 
and West Bengal which have applied for 
subsidy under the said scheme;

(b) the State-wise details of central 
assistance provided to them so far and the 
progress made by them in the matter of 
setting up of their projects; and

(d) the reasons as to why many units are 
not making any progress in this regard?

TH E MINISTER OF STA TE IN TH E 
MINISTRY O F INDUSTRY (PROF. P.J. 
KURIEN): (a) to (d). In view of the Policy 
measures for Promoting and Strengthening 
Small. Tiny and Village Enterprises an­
nounced on 6th Augusf91 which also in­
clude a new scheme of Integrated Infrastruc­
tural Development (including Technological 
t>ack-up services) for small scale industries 
to facilitate locatbn of industries in r u r a l/  

backward areas, the Government do not 
consider it necessary to introduce a scheme 
of Central Investment Subskly for small scale 
units in rural areas and backward regbns.

Food Processing Industries in Uttar 
Pradesh

3269. SHRI BHUWAN CHANDRA
KHANDURI:

SHRI BALARAJ PASSI:
DR. LAL BAHADUR RAWAL:

Will the Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:



(a) the number of food processing in­
dustries functioning at present in yttar 
Pradesh;

(b) whether the Unbn Govemnf)ent have 
received proposals for the setting up of food 
processing industries at Nainital, Pauri/
Chamoli and Aligarh districts of Uttar 
Pradesh; and

(C) if so, the details thereof and the 
action taken thereon?

225 Written Answers AGRAHAYANN 20.1913 (S>̂ /CA) Written Answers 226

(a) whether an All India Conference on 
Data Processing was organised by the*Na- 
tional Sample Survey in New Delhi;

(b) if so, the names of the States repre­
sented in the Conference;

(c) the details of the issues discussed in 
the conference; and

(d) the action taken/proposed on ^he 
recommendations made in the Conference?

TH E MINISTER OF STATE O F THE 
MINISTRY O F FOOD PROCESSING IN- 
DUSTRIES (SHRIGIRIDHARGOMAUGO):
(a) As per available information there are 
7634 rice mills and 74 licensed fk>ur mills in 
Uttar Pradesh. In addition, there are 426 
fruits and vegetable processing units licensed 
under Fruit Products Order 1955 in Uttar 
Pradesh. Modern Food Industries Limited 
operates one bread unit at Kanpur and two 
franchised units for bread making at Agra 
and Rooricee. Information regarding other 
food processing units is being collected and 
will be laki on the Table of the House.

MINISTER O F STATE OF THE MINIS­
TR Y OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H. R. BHARD- 
WAJ): (a) Yes. Sir.

(b) The States/UTs which participated 
in the Conference are Andhra Pradesh, 
Assam. Bihar. Gujarat. Goa. Haryana. Hima­
chal Pradesh. Kamataka, Kerala. Madhya 
Pradesh. Manipur. Maharashtra. Orissa. 
Punjab. Tamil Nadu. Uttar Pradesh. West 
Bengal. Delhi and Pondicherry.

(b) and (c). A proposal to establish 
addftbnal line of processing was received 
from U.P. Pashudhan Udyog Nigam Ltd. 
Aligarh and financial aki was given to them 
during the year 1990-91. One proposal for 
the processing of mushrooms has also been 
approved for being set up in Nainital. Be- 
skies 22 applcatbns for manufacture of 
t>eer and 14 applk:ations for manufacture of 
potable alcohol have also been received for 
being set up in Nainital. Pauri/Camoii and 
Aligarh distrkns of U.P.

Conference on Data Processing

3270. SHRIMATI D.K. BHANDARI: Will 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(c) and (d). The conference discussed 
techncal issues such as systems and proce­
dures of data processing, semtiny checks 
and software availability, in regard to the 
47th Round of the Natbnal Sample Survey. 
Procedures for processing the data from this 
round of the Survey were finalised.

Pensk>n Scheme for Provident Fund 
Hoktors

3271. SHRIMATI DR. K.S. SOUNDA- 
RAM: Willthe PRIME MINISTER be pleased 
to state:

(a) whether the Government propose to 
introduce Pensk>n Scheme for the subscrib­
ers to provkient fund; and

(b) if so. the details thereof?
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CMieaNatlon of Lm m  of Buildings In 2. Safdaijang 9
M h l

3. EastofKailash 1
3274. SHRIJANARDAN MISRA: Will

the Minister of URBAN DEVELOPIMENT be 4. M a^M oth 1
pleased to stale:

(a) whether tiie Government have can­ 5. MalviyaNagar 1
celled the lease of building in some areas of
Delhi; 6. Yamuna VIhar 17

(b) if so, the names of those areas along
with the number of buildings in respect of 7. Vitas Puri 2
which the lease has been cancelled and the
reasonss therefor 8. Narana 1

(c) whetherthe Government propose to (b) CM Revenue Estates
cancel the lease of some more buildings;
and

(d) if so, the details thereof and the *1. BasURegar 71
reason therefor?

2. Sadafjan Ridge 12
THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT 3. Naiwala 32
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

4. G.B.Road 1
(b) The details of buildings in respect of

which the leases has been cancelled by 5. B.B.Road 2
DDA,Al4unicipal Corporation of Delhi and
Land ft Development Office are given as per 6. Chirag Delhi 10
statement. The reasons for cancellation of
the leases include unauthorised constnic- 7. Chirag Shumali 1
tion, change of land use, unauthorised sale.
non construction of buildings within the 8. Karol B ^h 5
specified time; non-payment of ground rent
and nbn-complianoe which any other terms 9. BasfiReghar 53
and conditions of the lease deed.

10. Pahaiganj 9
(c) and (d). Action for cancellation of

lease in taiwn as and when breaches of 11. Jhandwalan 53
lease terms are noticed.

1^ baiyaganj 2
STATEMENT

(c) Co-Op«atlvsSoeisllss
Statement showing the Leases Canceled

DDAktnapaet of various typss cf Land 1. RaiNsgar 6

2. Janta 2

(a) 1. PitamPura 5 3. MahaianiBagh 1
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4. Verdhman 1 27. Vasant Vihar 11

5. Gulmohar Park 1 28. Gujrawala 2

6. Supreme Court 2 29. G.S.T. (Govt
Schools teachers) 1

7. Rajdhani(Pitam Pura) 19
30. Adarsh Bhawan 1

8. Sari DuKana 2
(d) Rohlni Residential Scheme 132

9. A .G .C .a 2
II. Industrial

10. Panjtani 1
1. Wazirpur 17

11. D.i. Khan 1
2. Okhala (Phase 1) 3

12. PritWiar 1
3. Okhala (Phase II) 2

13. Sadana 2
4. Lawrance Road 2

14. D.GajiKhan 1
5. Nariana 6

15. Ministry of W &H
Nirman Vihar 2 6. G.T. Karnal Road 3

7. Kirti Nagar 4
.16. Sreshtra 2

8. Rajsthani C o ^ . 19
17. Displaced Jain 1

II Commerdaf Estates (shops)
18. VivekaNand

Puri (D.C.M.) 1 ShalimarBaghAA.PIct. 1

19. P.N.B. 2 Pitam Pura Central Maricetl

20. Bhatnagar 2 . R. P. Pitam Pura 3

21. Btiat 1 Jankpuri (C4)/F) (C-4/F)

22. New Friends 1 G. 8 Area Rajori Garden 1

23. Kbhat 1 Janakpuri C-4/D 1

24. Aviatton Emptoyee 1 Rajouri Garden 1

25. U.P.Samaj .1 Commercial Ptots

26. Punchshella 1 Tagore Garden 1
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Total 625

Nahru Place 2 SLNo. Area Numberof

VasantVihar 7 ' biOdings

Wazirpur Resi(Ph-l) , 5
3. NewRafinderNagar 4

Wazirpur Res (pha-ll) 1
4. OWRajlnderNagar 11

Wazipur indi. (Ph-i) 4
5. Ramesh Nagar 10

Wazirpur Indl. (Ph-ll) 4
6. TilakNagar 22

Zamrudpur 3
7. Jheel Khuraja 5

EastofKailash 3
8. Ujpat Nagar 3

Naraina 2
9. MotiNagar 3

PritVihar 3
 ̂ 10. West Patel Nagar 17

Kalcji 2
11. East Patel Nagar 12

Paschim Vihar 11
12. South Patel Nagar 4

AshokVihar 1
13. Defence Cobney 2

Diishad Garden 1
14. Mahfiya Nagar 9

UshafSarai 1
15. Vijay Nagar . 2

Janakpuri 1
16. Tehar-I 11

Jhitmil 1
17. Kakaji 27

MiilchAriAA Manar o Total 167

S t a t e m e n t  s h o w i n g  l e a s e s  C a n c e l l e d  b y  L  

& D o

S t a t e m e n t  s h o w i n g  t e a s e s  c a n c e l l e d  b y  

M u n i c p a f  C o r p o r a t i o n  o f  D e l h i

S I .  N o .  A r e a / C o l o n y  N o .  o f  t n j i l d i n g s

S L t t o .  A r e a N u m b e r  o f  

b u i l d i n g s

1. Nizamuddin

2. Jangpura

21

4

1. Tagore Garden 6

2. VIshal Enclave 19

3. Panchawati Colony
(BharolaWalaBagh) 3

4. Novally CIrtema 1

Total 29
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lEngBsfH

Muslrlalteation of Tamil Nadu

3275. SHRIC. K. KUPPUSWAMY: Will 
the PRIME MINISTER be pleased to state;

(a) Whether the Government have cate­
gorised the vark)us*districts of Tamil Nadu in 
respect of Industrialisation;

(b) if so. the criteria of categorisation;
and

(c) whether Coimbatore has been cate­
gorised as an advanced district?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF . P. J. 
KURIEN): (a) The following districts of Tamil 
Nadu have t>een identiTied as industrially 
backward:-

(for Inter-district comparisons con­
version ratesbetweenfoodgrains and 
commercial crops may bedetennined 
by the State Government on a pre­
determined basis where necessary).

2. Ratio of population to agricultural 
worî ers.

3. Per c a ^  industrial output

4. Number of factory employees per lakh 
of population or alternatively number 
of persons engaged in secondary and 
tertiary activities per lakh of popula­
tion.

5. Per Capita consumption of electrk̂ ity.

6. Length of su ria ^ roads in relatk>n to 
populatk>n or railway mileage in rela- 
tk>n to population.

1. Dharmapuri (c) Coiifnbatore has not been declared 
as an industrially backward district.

2. Kanyakumari

Madurai
Decontrol of Inter State Movement of

3. Foodgrains

4. North Arcot 3276. DR. VISWANATHAM KANITHI: 
Will the Minister of FOOD be pleased to

5. Ramanathapuram state:
(a) whether there is any co-relatk)n

6. South Arcot between Civil Supplied and Public Distribu­
tion among the Fdod grains surplus states

7. Thanjavur and non-surplus states;

8. Tiruchirapalfi (b) whether there is any proposal to 
reduce subsidy amount offered to the States

9. Pudukkottai in view of the present linanctal crisis; and

(b) The criteria for declaring a district as 
industrially backward were:-

1. Per capita food grains/commercial 
crops production depending on 
¥vhether the district is predominantly 
a producer of food grainsAcash crops

(c) whether the Govemment propose to 
decontrol inter-state movement offood grains 
from surplus states?

THE MINISTER OF STATE OF THE 
MINISTRY OF Fo 6 d  (SHRI TARUN 
GOGOI): (a) The foodgrains procured by



279 Wrhten Answers DECEMBER 11,1991 Wr^en Answers 280

Food Corporation of India (FCI) under price 
support and levy, predominantly from sur­
plus States, for Central Pool, are mainly 
utilised for issue to States/U.Ts (tioth sur­
plus and non-surplus) to meet their require­
ments of Putilic Distribution System, I.T.D.P., 
etc.

(b) Government of India does not pro­
vide any subsidy ohfoodgrainsdirectly tothe 
States.

(c) Government of India has not im­
posed any restrictions on Inter-State move­
ment of foodgrains viz. wheat, paddy, levy- 
free rice and coarse grains.

Allotment of Plate By D.DJ^. To SC/STs

3277. SHRItf OVINDA CHANDRA 
MUNDA: WUI the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) the percentage of special quota 
reserved for SC/ST applicants in the allot­
ment of flats of Delhi Devebpment Authority;

(b) the details of the allotments made to 
the SC/ST applicants in each year of the last 
five years;

(c) whether there are Tribal Co-opera- 
tive Housing Societies in Delhi who have 
applied for the allotment of land;

(d) if so, the details thereof; and

(e) the time by which the land will be 
allotted to such societies?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) 25%

(b) The details of allotments/allocation 
made to SC/ST applicants during the last 5 
years are as under:-

SL No. Year No. ofalhtments/ 
Attocation made to 

SC/ST

1. 86-87 885

2. 87-88 712

3. 88-89 2657

4. 89-90 4415

5. 90-91 600

Total 9269

(c) and (d). A society by the name of 
Tribal Cooperative Group Housing Society 
was registered at S. No. 1734-Aon 19-3-84. 
The total membership of the society as per 
the verified list'sent to the DDA is 180.

(e) The mailer of allotment to Coop. 
Societies is sub-judice.

Fertilizer Production

3278. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state:

(a) the present annual production of 
Nitrogenous and non-nitrogenous fertilizers 
in the country;

(b) whether the country has attained 
self-sutfidency in nitrogenous fertilizers;

(c) the quantity of natural gas being 
utilised for fertilizer production;

(d) the quantity of natural gas available 
for production of fertilizers;

(e) whether any special measure is 
proposed to harness production of fertilizers 
in near future; and



^  if so, the details tliereof? get and actual production of fertilizers (in
terms of nutrients) during tfie current finan- 

THE MINISTER OF STATE THE dal year 1991-S2 (April-October, 1991) is
MINISTTtY OF CHEMICALS AND FERTIL- given tielow:-
IZERS (DR. CHINTA MOHAN): (a) The tar-
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(b)NotyatSir.

(c) As on Januaiy, 1991. just over 18 
milon cubic meters .of gas per day was 
being utilised iri the country for fertilizer 
production.

(d) So far, allocation of 28.40 million 
cubic meters of natural gas per day has been 
made for the fertilizer sector.

(e) and 0). Proposals for doubling the 
capacity of existing plants at Vfjaipur, Aonia 
and Jagdishpur to give an additional capac< 
hy of 21.78 lakh tonnes of urea per annum 
have been identified forthe Eighth Five Year 
Plan. Four new plants are cun’ently under 
implementation at Shahjahanpur (U.P.). 
Babrala (U.P.), Gadepan (Rsyasthan) and 
Kakinada (A.P.) with atotalcapacHy of 26.73 
lakh tonnes capacity is contemplated In 
Krishna Godaveri basin. One Nttro-phos- 
phate plant is under impiementation in pri­
vate sector. Possibilities for expanding ca­
pacity of phosphatic fertifizers by RCF, 
IFFCO, KRIBHCO etc. are also being ex- 
ptored.

Rems Reserved for Small Scale Indue-

3279. SHRIRAJNATHSONKARSHAS- 
TRI: WHI the PRIME MINISTER be pleased 
to state:

(a) the details of the items resenKl for 
productton in the smaU scale and Cottage 
industriesAinits;

(b) whether there is any t»n  on the 
production of the same items by big compa­
nies and if so. the details thereof;

(c) whether big companies are not lim­
iting their production to the quantity ^ano- 
tnned to them but are producing more quan­
tities; and

(d) i  so. the dMals of such companies 
and the action taknn by the Government for 
violaiion of the licensing conditbns?

:  . THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P J, 
KURIEN): (a) Hems which have been re­
served forexdusive manufacture in the smal 
scale sector have been listed in schedule III 
of Notificatnn No. S .0.477 (E) published in 
Part ll-Sectkxi 3-sub sectnn (8) of the Ga­
zette of India Exttaordnary on 2Sth July. 
1991. At present 836 items are resenred for 
exchisive production in the smaU scatesector. 
The list of Items is reviewed from time to 
time. There is no sepsuate definltnh as such 
for cottage industries and no investment 
ceiling has been fixed for cottage industries.

(b) to (d). Once an item is resenred for 
exclusive devek>pment in the small scale 
sector, no medium/large scale undertakings 
are permitted to manufacture the saki item 
except under the foik>wing conditions:

(i) Where existing medium/laige in- 
dustriai undertakings are manuf^ 
turirig resenred hems, they have to 
obtain a Cany-on-Business (OOB) 
libsnse to continue manufacture of 
such resenred items.

(ii) Whan smaU scale industrial under- 
takingsgraduateintomedum/laige 
scale undertakings, such urxler- 
takings have also to obtain a COB 
libence to enable them to continue 
manufacturing of resenrad items.

(iii) In case large scale undertakbigs 
wish to take up manufacture of 
Items reserved for smal scale 
sedcitr. their appKcafons can be 
consklered I  they undertake an

■ export cUigalion of a minimum of 
75% of new of addWonal pioduc- 
tton to be achieved within a maxi­
mum period of three years.
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ViolaUon of th0 provisions under rassr- 
vaifon poli^ is punlsliabis under Section 24 
of the industries (Development and Reguia: 
tion) Act, 1951 vide section 4 of ttw Amend­
ing Act of 1984. Specific instances of large 
scale units producing items reserved for 
smaH scale sector in excess of tlieir Icensed 
capacfty brought to the noUce of the Govern­
ment are looked into and appropriate action 
is taken tiy Administrative Ministries/Depart­
ments concerned.

To k»k into the complaitits of vnlatnn 
of resenratkm policy relating to encroach­
ment, GovL have constituted aCommittee to 
check entry/expant»noflafgeAne(fiumscale 
units into areas reserved for smal scale 
sector under the chahrmsuiship of Devetop- 
ment Commissioner (S m ^ & ^  Industries).

[Tmnslaliori

SugesUons Re. Sick P.S.Us. fay Scope

3280. SHRI VILAS MUTTEMWAR^ Will 
the PRIME MINISTER be pleased to

(a) the details of suggesttons given by 
the Standing Conference of PubKc Enter­
prises (SCOPE) to the Government in re­
spect of the sick industries; and

(b) the reactton of the Government 
thereto?

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (SHftI P.K. 
THUNGON): (a) No spedficsuggestkm has 
been received from the Standing Confer­
ence of PubSc Enterprises (SCOPE) in re­
spect of sick kidustries.

(b) Does not arise.

[EngSam

Study by Nam Science and Technotogy 
Centre on Earthquake

3281. SHRI NAWAL KISHORE RAI: 
Wil the PRIME MINISTER be pleased to 
state:

(a) whelhertlte NAM Science andTech- 
notogy Centre, New Delhi have stated in 
their study that about 70 milon houses are 
vulnerable to earthquakes;

(b) if so, tfie details thereof; and

(c) If so, the corrective steps proposed 
in this regard?

MINISTER OF STATE M THE MINIS­
TRY OF PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SMT. MARGA­
RET ALVA): (a) The NAM Science and 
Technology Centre has not conducted any 
study regarding vulnerability of houses due 
to earthquakes.

(b) arid (0). Do not 

[Tnmbttari

■napectlen of Fbodgrakis by Kendrlya 
Bhandar

3262. Smi-BALRAJ PASSI: 
SMRIRAJVEER SINGH:

Wn the f4)IME MINISTER be pleased 
tosta^

(a) whether the t̂ iality of wheat, rice 
etc. sigipl^d ̂  Kcihdriya Bhandar for distri- 
butkih through rattoisho^ is tested from 
timetotbn6onthe^)otinlttndriyaBhandar;

(b)f if So, ^details thereof; and -

(c) if not, the featens ther^br?

MINISTER) OF STATE M THE MINIS­
TRY dt= ClVd. ^ P k E &  AND PUBLIC 
DISTRIBUTION (SflRI KAM ^UDDIN 
AHMED): , (a)'to (C). Food Corporation of 
India (TCIJsufi^slocksof wheat, riceand 
sugar Miich confiinn to quaKy standards 
laU doWn'in the PMventton of Food Adul- 
teratton Act (PFA);RedpieMs of foodgrains
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aie provided fcicWies lo inspect ttw stocks 
for quafty and issues are subject to their 
satisfaction.

Foodgrains. sugar etc. are supplied to 
the Fair Price Shops (FPS) including Ken- 
driya Bhandar outlets by the Dellii Admini- 
straHon. Samples of the (^ains are also 
provided to tlw FPS owmers at the time of 
taking deHveiy and the same is required to- 
be displayed in the FPS premises.

Officers of the Delhi Adminlstratkm 
regular^ visltthe FPSs including FPSs run 
by Kendriya Bhandar for. superviskHi of the 
quafily of the Hems supplied under the PDS. 
As and when complamts tdxHit the quality of 
foodgrains are reported/tacelved, remedinl 
action is taken by the Delhi AdmbiistratkMi, 
inchiding lepbcementof stocksof compbinls 
are found substantiated.

lEngbn

knpact of Devakurtion on Drug Prtees

3283. SHRI RAM PRAKASH 
CHAUDHARY:

D a  LAXMINARAYAN PAN-
DEY:

. Wil the PRME MINISTER be pMsed 
tostale:

(a) whether devaluatton of the rifwe 
has affected the cost of buH( dnjgs and their 
intermedlalas;

(b) if so, the details thereof and the 
«(lent of its impact on the availabilily of 
these dnigs and their fonnulatkMts; and

(c) the steps proposed to be taken to 
lemei^ the skuatkm?

THE MMISTER OF STATE M THE 
MINISTER OF CHEMICALS AND FERTIL­
IZERS (D li CHINTA MOHAN): (a) to (c). 
The change ki exchange rate of rupee v is ^

vto major foreign currencies has affected 
such bukdrugsandtheir intermediates which 
are either knport^ or whose production 
involves use of imported raw materials/inler- 
mediates. Consequently, the Government 
had to revise the prices of 54 buk drugs as 
a corrective measure to awokl shortages of 
such dnigs and fonnulatkMis based ftereon.

(Tfanstatfor̂

Drinkkig Water Shortage h  Vniagea of 
FaridalMd.

3284. SHRI AVTAR SINGH BHADANA: 
WiU the P ^ E  MINISTER be pleased to

(a) whetfter the Government are aware 
of the ^eribus problem of drinking water in 
the viHages of Faridabad, Haiyana; and

(b) if so. the remediate steps proposed 
to be taken in the matters?

MINISTE OF STATER IN THE MINIS­
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAMBHAIH. PATEL): (a) 96 villages in 
Faridabad diiilrict‘ki Haryana are facing 
shortage of drinkirq water supply.

(b) Aî miHitalkMi schemes for 43 vil­
lages Have b ^  âpfNoved by the State 
Govemmdnt of Hs^iina. Similar schemes 
for 53 ̂ H^|es‘-are under preparatkm by the 
State'Gov»nw(ient

ITransatkxH

Msgnet CRIes

32K. SHRI DAUDAYALJOSHI: Will 
the Minister o| URBAN DEVLOPMENT be 
pleased to'stale:

(a)!the n<#nes^ the dties whkii have 
beendtel^redtonta^clliesbytheUnkjn 
Government <Avkig thb last year;
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(b) the delals of the development work 
undertaken after this declaration;

(c)the objectives behind the dedaratkm 
about the magnet cities;

(d) whether these objectives have been 
ad«evad;and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (s  ̂The Union 
Government have not declared any city as 
magnet city during the last year.

(f>) to (e). Do not arise in view of (a) 
above.

Review of Cadre of Group *A’ Services

3286. SHRIGAYAPRASAD KORI: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government have laid 
down any poicy to review the cadreof Group 
'A* services once in every three years;

(b) if so, whether the implementation of 
this policy is being monitored;

(c) if so, whether ttie cadre review of 
Indian Statistical Seivk» has been under­
taken at aO ever since its inception; and

(d) if not, the reasons therefor and the 
action proposed to tie taken in the matter?

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI MAR­
GARET ALVA): (a) Yes, Sir.

a>) Yes, Sir.

(d) The main reasons in this regard are:

0) Induction of a laige number of per- 
sonat over and above the sanctioned strength 
to Grade IV Of the servk» fbOowing a Su­
preme Court Order in 1986;

fii) the order of the Central Adminis­
trative Tribunal staying upgradatkm of posts 
from Grade IV to Grade III of the Service. 
(The-stay orders have been vacated by the 
TritMinsd on 6th November, 1.990); and

(iii) the fact that unlike other Group ‘A’ 
Central Services which mainly cater to the 
needs of single department, the cadre posts 
in the Indian Statisticai Service are undertfie 
administraiive control of a number of depart­
ments.

In the recent past Govemment have 
taken steps to improve the cadre structure 
and prospects of the Senrice tiy measures 
Oke further encadrement of posts. Introduc- 
tkxi of cadre posts at higher levels and 
upgiadation of posts.

Welfare Institutions of Bihar Reoehring 
Assistanoe from 0JL P A A .T .

3287. SHRI MAHENDRA BAITH A: WiB 
the PRIME MINISTER be pleased to state:

(a)die details of the voluntary organisa­
tions in Bitar and fCerala whk:h have been 
receiving grants and financial assistance 
from the C.A;P.A.aT. to promote welfare 
activities;

/

(b) the amount of funds received by 
each of the organisations during the last 
three years; years-wise;

(c)the namesof the organisations out of 
them, which have been submitting their 
accounts and reports, regularly; and

(c)No. Sir. (d) extent to which these organisations
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ham been successful in achieving their
opfOCIIVOSr

MINISTER OF STATE IN THE MINIS­
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAMBHAI H. PATEL): (a) and (b). CA- 
PART has provided financial assistance to

123 voluntary organisations in Bihar and 46 
voluntary organisations in Kerala during the 
last three years.

The amount of funds released by CA- 
PART to these organisatiohs during this 
period is indicated below;-

SiMa. State Year

(Rs.m lakhs)

1988-89 1989-90 1990-91

1. Bihar 149.94 6026 124.66

2. Kerala 67.19 12.14 23.13

(c) All the oiganisations are generally 
submitting their accounts exoept the foliow- 
ing:

(i) Bihar Samaj Kalyan and Viltas Par- 
tehad. Mokama. Patna. Bihar.

Oi)Sams4 SevaSadan. Patna, Manohar- 
puia, BSiar.

(d) Organisations have been generally 
successful in achieving ttteir oiî ĉtives.

AHalinant of Land to Housing SocleUes 
in Parankalan^ Delhi

3288. DR. VASANT NIWRUTTI 
PAWAR: Win the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) «vhether the Government intends to 
dear encroachments from Papankalan area 
of Delhi and aHot land to Group Housing. 
Sodedes; and

(b)the number of Group Housing Socie­
ties being considered for allotment of land in 
Papankalan Area?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
DDA proposes to allot land to 260 coopera­
tive group Housing societies in Dwarka 
Phase-1. At present this matter is sub-judice. 
Unauthorised occupation, if any, will be 
remov^ before possession is handed over 
to Group Housing Societies.

Reconstruction of Houses for Weaker 
Sections In Andhra l>radesh

3289. Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the Government of Andhra 
Pradesh has utilised all the funds provMed 
for the reconstruction of houses for weaker 
sections both in urt>an and rural areas 
damaged by the 1990 cyclone;

(b) 9 so, the reasons for not utilising the 
funds;

(c) whether the Unton Government 
propose to extend the time limit for the con- 
structton of houses and utilisatton of the 
funds; and
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(d) if not, the reasons therafor?

THE MINISTER OF URBAN DEVEL­
OPMENT (SM T.SHEK^KAUL):(a)4(b). 
During 1990-91, HUDCO had aUocatad loan 
of Fte. 63.9 crores to A.P. for the reconstruc­
tion of houses damaged by cyclone. But the 
State housing agencies have been able to 
draw only Rs. 11.17 crores till 30.11.91.

The main reason for non utilisation of 
fund is non-submission of schemes by the 
State.fwxising agencies to HUDCO. There 
has also been delay in impiementation of 
some schemes i>y the State Housing Agen­
cies.

(c) and (d). HUDCO has also anranged 
a line of credit amounting to Rs. 30 crores 
from National Housing Banic who have indi­
cated that the entire amount has to be drawn 
before 31.12.91.

Job Opportunity under Jawahar Rozgar 
Yo)ana

3290. SHRIRAMESH CHENNITHALA: 
Will the PRIME MINISTER be pleased to 
state the job opportunities State-wise, pro­
posed tolie created under Jawahar Rozgar 
Yoiana in the Eighth Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): The quantum 
of job opportunities proposed to be created 
in each Stale urtder Jawahar Rozgar Ycjana 
has not been detennined so far because the 
Eighth Five Year Plan has not yet been 
finalised.

[Translation]

Mariut Price

3291. SHRtSURAJBHANU SOLANKI: 
Will the PRIME MINISTER be pleased to 
state:

(a)thewholasaieaQdretafl market price 
of Cement Bricks, Iron (SteeQ, rods, fM liz- 
ers, angle irons, edUe oil, vegetable oH in 
April, 1991;

(b)the wholesale and retail market price 
of the said items in the end of October, 1991 ;

(c) the reasons for hl<e in the prices;
and

(d) the steps Government propose to 
take for price control?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN) (a) and (b). Statement-1 indicating 
the wholesale price index numbers of the 
spedfled items during April 1991 and during 
the week ending26.10.1991 andStatement- 
ii containing the retailfeonsumer prices are 
enck)sed.

(c) and (d). Factors lice a large Ikfuklity 
over hang inherited from the past, unavoM- 
able increase administrative prices of 
petroleum products, fertilisers etc. as part of 
thefiscal adjustments, the serious constraints 
on supply management through imports as a 
result of the precarious balance of payments 
situation, inflatkxwry oxpectatkMW arising 
from the exchange rate adjustments in early 
July and the uneven progress of the mon­
soon until late August 1991 have all contrib­
uted to the hite in prices. The Government 
steps for price control comprise, inter-alia, 
substantial reductkMi in fiscal defkjt, check 
on expanskm of money supply, more effeo- 
tiva management supphf and demand of 
essential/tonsitive commodities, strsamlin- 
ing of public distribution system, provfclbig 
crucial facilities such as infrastructural sup­
port for achieving higher production and 
belter distributkm. and strict adton agakist 
hoarders and profHeers.
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[Tmalathrii

Dm iopm ont off Small and Madlum 
TownsoffBlhar

329Z SHRI RAM LAKHAN SINGH 
YADAV:

Witt the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether any proposal regarding 
development d  small and medium Towns of 
Bihar is under consideration of the Govem- 
ment; and

(b) if so. the details in respect of each 
such towns?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The centrally sponsored scheme of inte­
grated development of small and medium 
towns is an on-going scheme started during 
the Gth Plan. Towns are selected for assis­
tance under this scheme every year depend­
ing upon the budgetary allocations with the 
Govt of India for this purpose and based on 
the yst of prioritized towns received from the 
State Govts, abngwith detailed project re­
ports of the schemes. An allocation of three 
towns has been made for 1991-92 for Bihar. 
The proposal for all the towns for the current 
year has not yet been received from the 
State Govemment

[EngBsli

ARotmant of AltMrratlva Plots in North 
Zom ofDeHii

3293. SHRI MOTILAL SMGH: WW the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

in 19S9 in North Zomtothapanonswhoca 
names wars rscommandad for South Zone 
inig73;

(b) if not. the masons therefor;

(c) the protMble time tiy which such 
rsoommendeas ara Hwly to be given plots in 
North Zone; and

(d) the action being contemplated 
against guHty persons?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. AmJNACHALAM): (a) No, Sir.

(b) and (c). As per the scheme of aHot- 
ment of altemativB pbts, the plots are aOot- 
ted in the zone recommended by Delhi 
Administration. In November. 1989. it was 
decided that the recommendees of South 
Zone are to be allotted plots in Papanitalan 
(Dtvaika) scheme and writh the pace of de­
velopment work going on the allotments are 
lil(ely to be madia in about a year’s time.

(d) Does not arise.

Special Cental Assistance for Hydent- 
bad-Kamatalui Development Board

3294 SHRI G. MADEGOWDA: Wil the 
k«nisterof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) wrtiether the Govemment of Karna­
taka have sought special Central Assistance 
for Hyderabad-Kamataka Devetopment 
Board;

(b) i  so. the amount of Special Central 
Assistance sought by the Govemment of 
Karnataka; and

(a)whaltierallemativepolishavebeen (c) the amount sanctioned by the Plan-
aUotted by the Dehi Devetopment Authority ning Commissnn?
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MINBTCROFSTATE FOR PLANNING 
AND PROGRAMME IMPLEMENTATION 
(SHRI H .a  BHARDWAJ): (a) to (c). State 
Govsmmont of Kamalaka had requested for 
sanction of Rs. 130 croras as additional 
Central assistance during the 7lh Plan for 
the Development of Hyderabad-Kamataka 
region and also Rs. 20 croras immediately 
for 1985-86forthedevelopmentofGuibefga 
Division. The Planning Commission in Hs 
replyinSept. 1986stated thatCentral assis­
tance to State Plan was given in the form of 
block grante, and it had no other mechanism 
to extend assistance to the State Plan.

2. In Januaiy 1991, the State Govern­
ment requested the Planning Commission 
1o extend a special assistance of fls. 350 
crores for the coordinated and harmonkxn 
devefopment’ of the Hyderdbad-Kamataka 
rsgnn. Subsequently, in June 1991, the 
State Government reĉ iested that the Plan 
of Rs. 634 crores for the Devetopment of 
t̂yderabad-Kamateyta should be taken up 

,as a Centrally Sponsored Scheme with 50% 
Central Assistance.' Planning Commission 
in response to this request has clarified that 
a Devek>pment Plan for particular backward 
ragfon of a State has to be an integral part of 
theStatePlan.

Projects of U.P. Panding for Ctoaranoe

3295. SHRI RAM SAGAR: WiV the 
Minister of PLANNING AND PROGRAMI/C 
IMPLEMENTATION be ptoased to state the 
detals of prajacte pending with the Planning 
Commissnn which are proposed to be set 
up in BaiabarM district of Uttar Pradesh?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R 
BHARDWAJ): No such praject is pending

with the Planning Commisston.

Schamas from Huyaiia tor Eighth Plan

3296. SHRI NARAIN SINGH 
CHAUDHRI; Wilthe Mnisterof PLANNING 
AND PROGRAKME IMPLEMENTATION 
be pleased to state:

(a) whether a number of projects/ 
schemes that have been sidxnitted by the 
Government of Haiyana to the Union Gov­
ernment for induskm in the Eighth Plan;

(b) if so. the details of the schemes 
submitted by the Govemmeni of Haryana 
and the projects^chemes which have been 
approved by the Union Government for in­
clusion in the Eighth Plan; and

(c) the details of the projectŝ schemes 
proposedtobe executed with the assistance 
oftheWoridBank?

THE MINISTER OF STATE OF THE 
MINSTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) to (c). For Eighth Plan the 
proposals amounting to Rs. 5888.99crores 
have been received in the F>ianning Com- 
misskM) from Government of Haryana and 
these ara under processing and consklera- 
tun.

S C ^  Chtef Executlves/Exacuthra 
Dirsclors In PubHc Sector 

Undertakings

3297. DR, P. VALLAL PERUMAN: WiH 
the PRUKE MINISTER be pleased to state:

(a) the number of Scheduled Caste/ 
Scheduled Tribe Chief Executives/Execu­
tive Directors in Scheduie-A, Schedule-B, 
Schedule-C and Schedule-D in the Central 
PubBe Sector Undertakings; and
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(b) the norms twingfblk»md in selsct- 
big th« Chiaf Executives and Executives 
Diraclore in the Central Public SedorUnder- 
taidngs?

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Information wiH be 
coPeded and laid on the table of the House.

(b) there is no reservation for the 
Membersof the Scheduled Castes and the 
Scheduled Tribes for appointment to the 
Board-level positions in the Central Pubfic 
Sector Undertakings. The selections are 
made on the basis of the specif ic job reqidre- 
ments of each Board-level post from among 
the candidates fulfilling the eligibility criteria 
with regard to age, experience and the posts 
held by them in their respective organisa­
tions. At the time of interview, the Public 
Enterprises Selectioh Board also takes into 
account the experience, service records and 
the Annual Confklential Reports of the per­
sons and their performance in the the inter­
view.

ITiansbliofi

U tter of bilMit to M l up Sugar MW in 
UtlarPradesh

3298. SHRIMORESHWAR SAVE: WIN 
the Minister of FOOD be pleased to state:

(a) whether Union Government had 
issued a letter of intent to set up a sugar mill 
in Aenthu Kalakankar village of district Prat- 
apgarh in Uttar Pradesh; and

(b) If so, the progress made in the set­
ting up of the. sugar mill?

THE MMISTER OF STATE OF THE 
MINISTFtY OF FOOD (SHRI TARUN 
GOGOI): (a)Yes,Sir.

(b) According to the Project authorities, 
the progress made in the implementatnn of 
the project is as unden-

0) They have purchased 2.5 Acres 
(apprax) land for the construction 
ofbuiMingselc.

(ii) They have entered into a memo­
randum of understanding with 
TEDCO intematbnal LM., New 
Delhi for finaidal arrangement to 
the extent of Rs. 4 crores in a 
phased manner.

(in) They have devekjped few acres of 
land for cane plantation t>y supply­
ing Cane seed.

(iv) They are inviting quotations forthe
purchase of plant and machinery.

Drinking Water Problem in Giijarat

S299. SHRI CHANDUBHAI 
DESHMUKH: Will the PRIME MINISTER 
be pleased to state:

(a) whether the Government of Gujarat 
has sought any financial assistancefrom the 
Unnn Government to solve the problem of 
drinking water

(b) the number .of vilages in Gujarat 
«»here drinking water is yet to tM provided;

(c) the financial assistance llwly to be 
piDvMed this year to supply drMdng water in 
the State; and

(d) the detals of other schemes of the 
State for provMing drinkkig water in the 
vUdges partlculariy In the trit>al belt?



MINISTER OF STATE IN THE MINIS- [English]
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAMBHAIH. PATEL); a) Yes. Sir.
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(b) Safe drinking water is yet to be 
provid^ in 50 'No Source’ problem villages.

(c) During 1991-92. tlie f inandai assis­
tance off Rs. 16.33 crores under the Acceler­
ated Rural Water Supply Programme 
(ARWSP) Rs. 2.92 crores under Mini-Mis- 
sion Projects and Rs. 2 crores for coverage 
of 1000 scheduled caste/scheduled tribe 
habitation iff likely to be provided to the State 
Gkjvemment of Gujarat to supply drinking 
water in rural areas.

(d) The State Govemment has also 
made provision of Rs. 47.00 crores under 
Minimum Needs Programme (MNP) during 
1991-92to provkie drinking waterfacilities in 
the villiages.

Prtee of Cement

3300. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Prime Minister be pleased to state:

(a) whether the price of cement is show­
ing a downward trend; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN); (a) and (b). There have been 
reports of fall in retail cement prices at all the 
important consumptbn centres in the North- 
em Regk>n and some consumption centres 
in the Eastern and the Western Regions. 
The prices in the Southern Region, however, 
have remained constant. A comparative 
statement showing the retail cement prices 
at important consumptbn centres as on the 
1st October, 1991 and 3rd December, 1991 
and variation in prk:es is given in the Annex- 
ure.

STATEMENT

Variation in the Retaii Price of Cement Per Bag at Important Consumption Centres

(In Rupees)

Name of the CHy Price as on 
03.12.91

Variation between 
01.10.91 1.10.91 and 03.12.91

NORTHERN REGION

Delhi 95-110 110-115 - 5

Kamal 102-106 115-116 — 10

Ludhiana 108— 110 113— 115 - 6

Chandigarh 102-106 105-110 - 4

Jaipur 106— 106 106-106 • —

Lucknow 95— 100 114-115 — 15
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(ht Rupees)

Name of the City Price as on 
03.12.91

Variation between 
01.10.91 1.10.91 and 03.12.91

Srinagar

Shimla 109-109 109-109 —

Meerut 100-102 112-112 — 10

Bareilly 98-102 118-118 — 16

Faizabad 100-102 110-111 — 9

Bhatlnda 106-108 113-115 — 7 ^

Rohtak 102— 108 115— 116 --8

EASTERN REGION

Calcutta 112-127 115-127 —

Patna 112-124 120-124 —

Bhuvaneshwar 108— 112 105— 115

Guwahati 135— 140 140-145 — 5

Muzaffarpur 114-126 122-126 —

Silchar 150— 160 155-160 ' —

WESTERN REGION

Bdmk>ay 100-1 IP 110-115 --5

Bhopal 105— 110 105-110 —

Goa 88-94 93-96 - 2

Ahmedabad 105— 110 106-110 —

Rajkot 106— 110 106— 108 2

Baroda 108— 109 108— 109 —

Surat 107— 108 107— 110 2
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QnRupam )

Nameof the City Pricoason
03.12.91

Variation between 
01.10.91 1.10.91 and 03.12.91

Nagpur 98— 105 98-105 —

Pune 9&-102 96— 102 —

SOUTHERN REGION

Madras 98— 103 98-103 —

Trivendrum 103— 107 103— 107 —

Bangalore 96— 102 96-102 —

Hyderabad 84— 87 84— 87 —

Calicut 100-105 100— 105 —

Vishakhapatnam 85-88 85-88 —

Negativs Growth Nuclear Poww 6an- 
wation

3301. SMT.MAHENDRAKUMARI: 
SHRI CHETAN P.S.

CHAWHAN:
KUM.OIPn<ACHIKHLIA:

WiNthePRIME MINISTER be please to 
state:

(a) whether nuclear power generatton 
hastegVsterad a neg^We growth duiing the 
first six morrths of the current financial year,

(b) if so. the details thereof ;

(c) whether the Government have iden­
tified the causes for this negative growth; 
and

(d) if so, the remedial action taken/ 
p n p o ^  to be taken fay the Union Govern­
ment in this regard?

THE MINISTER OF STATE M THE 
MINISTRY OF PERSOimEL. PUBLIC 
GREVANCESANDPENSK)NS(SHRIMATI 
MARGARET ALVA); (a) and (b). The total 
nudear electridtjr generated during the first 
six months of the current financial year 
amounted 2455 MUs as compared to 3189 
MUs during the corresponding period of tfw 
previous financial year.

MUs-Mmon Units: 1 Unit. 1 KOowatt
hour)

(c) Yes, Sir.

(d) The reasons are mainly due to the 
need for taking up planned and unforeseen 
maintenance outages in fwe, out of seven 
units, during the first hai of the c w ^  
finaidal year. EfkMts are afoot to make up 
the shoitfal in generation by conceitod ef­
forts fay improving the perfcwmance during 
the remaining period of the year.
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SOOOMte

3302. SHRIRAMNAIK:WathePRI 
MINISTER baplMsod to state:

(a) whotfwrtlw Govammant of Mahar- 
whtra requested tha Union Govammant to 
make awailabla *Dhara Ol* for distribution 
through Pul>lic Distributton Systam;

(b) if so, tha data of damand and the 
reasons therefor;

(c) the decision talcen by the Govern­
ment; and

(d) the demand for edble-oii made by 
Maharashtra State for thefirst three quarters 
of 1991 and the allocatnn made by the 
Government?

MINISTER OF STATE IN THE MINIS­
TRY OF CIVIL SUPPLES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (c). No specific request for 
making availidile ‘Dhaia oiF for distribution 
through PDS in Maharashtra has been re­
ceived from the Govt of Maharashtra. 
However, the Govt, of Maharashtra had 
requested National Dairy Development Board 
(NDDB) to supply some additional quantity 
of Dhara to meet the demand of festival 
season ofthe eve of Diwali, particularly in the 
areas where Dhara is presently not mar­
keted. NDDB made arrangements of supply 
120 MTs. through agencies nominated by 
the State Govt Tha State Govt has Gfted 
approximately 64 Mts through two agencies.

(d) The Maharashtra Govt has placed 
ite demand at 168,000 MTs for the entire oil 
yew 1990-91 (Nov. to Oct). The alocatkm 
of edble ott made to Maharashtra for Janu- 
ary^l to Nov. *91 is as under-

January —  —

FMxuaiy —  SOOOMTs

Apra —

May —

June —

July -

August —

September —

October —

November

600 MTs

2000 MTs

2000MTS

Handing Over by P.S. Ua. Management 
to Workers’ Cooparathrw

3303. SSHRI M.V. CHAN­
DRASEKHARA MURTHY: WiH the PRIME 
MINISTER be pleased to state:

(a) whether the Government have de­
ckled to hand overthe management of publk: 
sector undertakings to woritere’ coopera­
tives;

(b) whettier the modalities have been 
worked out;

(c) whettier care has been taken to 
protect ttM Government liabiKtias;

(d) if so,thedatailsof the schemedrawn 
up for the purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). Government have 
decided to refer ttie skdc public sector enter­
prises to the Board for Industrial and Finan­
cial Reconstruction by amending the exist­
ing praviskMis of the Sick ktdustrial Compa­
nies (Special Provisions) Act, 1985 for the 
fommlationofrevivaiAehaUGtationschemes.
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As a part of formulation of thas* schafflM. 
tha Board miqr dadda to hand ovar any 
public sector antarprisa to tha viabla ooop- 
erativasociatias eonstitutadbythaamploy- 
aasofthatairitofprisa.

Urban Davalopmant Projacts in Kama-

3304. WiN tha Mnistar of URBAN DE­
VELOPMENT be plaasad to state:

(a) whether some uiban development 
projects of Kamatalta are pending with tha 
Mirtistiy for dearanoe;

(b) if so, the details thereof; and

(c) the tbne by which these are iiteV fo
be cleared?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) No. Sir.

(b) and (c). Do m  not arise in view of (a) 
above.

Industrial Units Closed In Karnataka

3305. SHRI S. B. SIDNAL: WiH tha 
PRIME MINISTER be pleased to state:

(a) the names and locations of the in­
dustrial uirits which are lying closed in Kar­
nataka;

(b) since when these are lying ctosed 
and the reasons therefor,

(c) the efforts made to rwrive them and 
the results achieved therefrom;

(d) tha time by which these unis are 
likely to be revived; and

(a) tha number of employees and the 
Ubourars rendered unamp^ad due totha

ctosura of these units and the manner in 
which th«y are eamlr« th ^  Iveiihood?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) Reserve Bankof Indiacolacts 
data on sick units in the small scale (SSQ 
sector and Non-SSI sector, and data on sick/ 
weak units lying (dosed in the Non-SSI sec­
tor only. 8,318 units in the small scale sector 
and 77 units in the Non-SmaH Scats sector 
were sick as at the end of September, 1989 
in the State of Karnataka. 57 sfck/Weak units 
in the Non-Small Scale Sector ware lying 
dosed in the State of Karnataka as at the end 
of September, 1989.

(b) A number of causes, both external 
and internal are responsible for industrial 
skkness. The major causes, as reported by 
the banks, related to mariceting, rmandal, 
labour, management and pioductfon prob­
lems and to external factors Mta power short­
age, demand recession and natural calami­
ties.

(c) Our of 8318 snk units in the small 
sector, 548 units were found to be potentially 
viabla and 7359 units non-viabia. Viability in 
respectof411 units is yet to be decided. Out 
of 548 potentially viable sick units in the 
smal sector, 422 units were put under nurs­
ing programme as at the end of September, 
1989. Out of 77 sick unite in the non-small 
scalesector, 14unHswereputundernursing 
programme as at the end of September, 
1989.

(d) No timeframe within which tha vi­
able units coukl be revived can be indicated.

(e) Such date are not centrally main­
tained.

Warahouaaa in Karnataka

3306. SHRI S.B. SIDNAL: Wlltiw Min­
ister of FOOD be pleased to state:
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(tO ttw nufflbar of warahousas undar 
opendion in Ktunalaka;

(b) wifMthsr th« GovomnMnl ham any 
piopo«al to sot up moro warahousM in 
Karnataka during 1991^; and

(c) I  so. tto names of th« plaoas when 
the warahousas are praposed to be set up?

-mEMMISTEROFSTATEMTHEIMM- 
iSTRY OF rOOD ^ R l  TARUN OOGOi):
(a) The two main Central agencies, hame^. 
Food Corporation of India and Central War»- 
housing Coipofalion are together operating 
74 godownsAmtehouses in Kamalalca

(b) and (e). newgodownsAwarahouses 
are Icely lobe set upatGubetgaandGadsQ 
during 1991-92

Reoiganteatlon of Department of
Ewcuonics

3307.SHRIV.SREENIVASAPRASAD: 
Wil «ie PRHylE MINISTER be pleased to

promolionai actiinties as envisaged in the 
now Industrial and Trade pofidsB.

(c) No. Sir.

(d) Does not arise.

Public Grievances and Pension 
. Complaint*

3308. PROF. RASA SINGH RAWAT: 
Wil the PRIME MINISTER be pleased to

wiMlherllie Department of Electnn- 
ies is In ly  to be reorganised due to HMraM- 
salion of industrial and trade policies;

0>) if so. the details thereof

(c) whslhsr during the prooees of re­
vamping some sectiom of the department 
conoemed with the industrial core sector are 
icety to be handed over to the Private Seo- 
tonand

(d) if so. the fads tttereof?

MINISTER OF STATE IN THE MMIS- 
TRY OF PERSONI4EL. PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI 
MARGAFCT ALV/^: (a) and (b). No. sir.
liOWPOWBif OVUCm BS O i IQ B Q O Q  III IIO O iiS lilQ  80*

tivitMs be suiUMy reKtopioyed in

(a) the number of complaints of public 
grievances and pensions received by the 
Government during each of the last three 
years;

(b) the number of complaints disposed 
of; and

(c) the steps taken to dispose of the 
remaining complaints expeditiously?

MINISTER OF STATE IN THE MINIS’ 
TRY OF PERSONNEL. PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMATI MAR­
GARET ALVA) (a) to (c). According to infor- 
matbn collected from various ministries, de­
partments and other organisations of Gov- 
emment. more than 12 lakhs puk>lic griev­
ances including those relating to pensions 
were received during each of the two years, 
1987-88and 1988-89. During the year1989- 
90, more than 5 lakh grievances were re­
ceived. Out of the total number of grievances 
received during these 3 years, more than 25 
lakhs have been d is p e l of Grievances 
pertain to a wkle variety of ¥Mori( of Govem- 
ment being performed by a large number of 
units m dtfferent parts of the country. Broad 
guidelines relating to the Institutional set-up 
and ptocedurBfor speedily attendingtoput>lic 
grievances have been issued from time to 
time by the Department of Administrative 
Reforms and Public Grievances. But spe- 
cfficaction hastobetaton by each indivklual
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unit in the fight of uia specific nature of a 
grievance. The total performance of different 
ministries, departments and organisations is 
monitored periodicaily.

Use of Bagasse for Paper making

3310. SHRIJ. CHOKKA RAO: Wii the 
PRIME MINISTER be pleased to state:

(a) whether t>agasse, the residue of 
sugarcane, is being used as afuel by sugar 
factories; and

(b) if so. whether there is any proposal 
to stop wastmg of the said material as fuel 
and divert it for paper making?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN):(a)Yes,Sff.

(b) Government encourages the use of 
bagasse for manufacture of paper by ex- 
emptirtg units, based on use of minimum 
7S% pulp from bagasse and other non-con- 
vemional raw materials, from industrial K- 
censing.

National capltai region plan

3311. SHRI SHRAVAN KUMARPATEL: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether4he attention of the Govern­
ment has been drawn to the news Hem 
appearing in the Statesman dated Septem­
ber 12.1991 under the caption ‘NCRP’ has 
not succeeded, GAG' and

(b) if so, the details thereof and the 
reaction of the Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY .OF URBAN DEVELOPMENT 
(SHRL M. ARUNACHALAM): (a) and (b).

The comments reported in the Statesman of 
September. 13.1991 havebeenmadebythe 
CAG in his Report for the year ending March, 
1991 arising from AudtdFmancialTransac- 
tibns of the Government of Rajasthan?

■THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SH. M. ARUNACHALAM): (a) & (b). The 
Comments reported in the Statesman of 
September, 13,1991 have been made by 
the CAG in his report for the year ending 
March, 1989 arising from Audit of Financial 
Transanctions of the Government of Rajast­
han.

CAG's observations pertain to imple­
mentation of NCR Plan (Integrated Urt>an 
Development Programme for Alwar), since 
its inception in 1974-75 to 1988-89. It has 
l>een observed in the report that objectives 
of the NCR Plan, viz. dispersal of population, 
industries, trade. Government offices, etc. 
from Delhi to Alwar Region had not been 
becauseof tardy implementation by the State 
Government Infrastructure facilities like 
commercial. Warehousing, wholesale mar­
ket yards, truck terminus, etc. were not 
devekiped (March,1989). No incentives for 
attracting whole sate tra^ to the sub region 
were announced by the State Government. 
There is no comment on loss/ misuse of 
money, except that an amount of Rs. 10.50 
lakhs was pakf by the Urban Improvement 
Tnist, Alwartowards interest on utilised ban.

The reactnns of the Government of 
Reqasthan on the report of the CAG for the 
year 1988-89 are not known either to NCR 
Planning Board or the Govemment

Allotinent of Government 
Accommodation

3312. SHRI JEEWAN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:
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(a) whsther attention to the Govern­
ment has bean drawn to the news item 
captioned 'Malpracties in allotting Govern­
ment accommodation'’ appearing in the 
Indian Express dated September 5th 1991.

(b) whether the Government propose to 
conduct an enquiry into the whole affair;

(c) if not, the reasons therefor;

(d) the steps proposed to be taiwn 
against the gross violation of rules by the 
authorities concerned; and

[Tmnsb&HH

VHIage Warehouse Seheme

3313. SHRI RAM BAOAN; WIH tte 
Minlsterof PRIME MINISTER bepleasedto 
stats:

(a) the State wise details of the ware­
houses constructed so far and proposed to 
be constructed during 1991-92 under the 
‘ViUage Warehousing Scheme’togetherwith 
their storage capacities; and

(b) the number of existing warehouses 
in Azamgarh and Mau districts of Uttar 
Pradesh and the storage capacity of each of 
them?

(e) the number of Government residen­
tial units constructed year-wise and type- 
wise during the last three years and how 
does the same compare with the oorotruc- 
tion in the preceding three years in Deihi and 
outside?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M. ARUNACHALAM): (a) Yes. Sir.

(b) to (e). The facts are being collected 
and will be placed on the Table of the 
Sabha

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) AState- 
ment showing the State wise number of 
godowns approved for construction and 
capacity thereof is given at statement-L The 
Statement also gives the information on 
number godowns completed so fv . The 
construction of remaining godowns is Ukely 
to be completed during 1991-92 and 
subsquent years.

(b) A Statement showing number of 
godowns approved for construction in 
Azamgarh and Mau districtsof Uttar Pradesh 
b given at Annexure-ll.
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ftodueUon In PriM  of Sugar

3314. SHRI KARIA MUNDA: Wfll th« 
Minister of FOOD be pleased to state:

(a) whether the Government propose to 
reduce the price of sugar in the future;

(b) if not. reasons thereof; and

(c) whether the Government propose to 
start more sugar mills bi the public sectors; 
and if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOi): (a) There is no proposal under 
consideration of Government at present to 
reduce the retail issue price of levy sugar.

(b) Since tiiere has been no reduction in 
any of the factors which go into the compu­
tation of retail issue price of levy sugar, the 
question of its reduction does not arise.

(c) The Central Government does not 
propose spedfic locaflons for setting up of 
new sugar miHs in any part of the country. 
Enterpreneurs submit their applications 
iteeping in view the techno economic viabil­
ity of the projects. These applications are 
considered by the Government according to 
the licensing policy guidelines in the force at 
that time. As such, it is not possble to indi­
cate the number of factories to be set up in 
the Public Sector.

Project for Supply of DrinMng Water bi
Cuttack, Orissa with World Bank

3315. SHRI SRIKANTA JENA: WiH the 
PRIME MINISTER be pleased to state:

(a) whether any project for provision of 
drinking water fadOties in Cuttack district, 
Orissa, is being implemented by the Govern­
ment with the assistance of Worid Bank or 
any other intematkmai institution;

(b) if so. the details thereof;

(c) the estimated expenditure and the 
year of its Hwly completion;

(d) whether the impiementatton aX the 
project is being delayed; and

(a) if so. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) There is 
no ongoing project for proviston of drinking 
water ki Cuttack district. Orissa, with the 
assistance of WorM Bank or an International 
bistitutfon. However, a project (Phasell) is 
being implemented in Cuttadc, Puri and 
Balasore districts with the assistance from 
Government of Denmark.

(b) The details of the project in Cuttack 
are as under:—

S.No NameofBhck No.ofViBag08
knmhad

Nooftubewolb
Raquind

Provided upto

1. Kendrapara 129 610 155

2. Marshaghai 105 472 112

3. Kujong 160 62^ 188
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(c) Out of the total project cost of Rs. 
3609.82laktwfor the three districts,asum of

1985.25 lakhs has been spent so far. 
Separate Inlbrniatlon for Cuttack is not main­
tained at the level of Central Government. 
The tentative date of completion of the proj­
ect is 31st Decemt>er 1993.

(d) Yes, Sir.

(e) After completnn of 60% works of 
Phase IIA and Phase IIB, It was found that 
the drinking water quafity in certain tubew- 
ells already installed is not acceptable be­
cause of high iron content etc. It was dedded 
that a detaM hydrogeotogical investiga- 
tiorts Im  made in the affected areas. After 
completion of investigations and rehabilita­
tion works furtfrar works in Phase II wiU be 
implemented.

CoU Storage*

3316.SHRIMAHSUMITRAMAHAJAN: 
viriH the PRIME (MINISTER be pleasd to 
state:

(a) the numtMr of coM storages. State 
wise, functkMiing at present in the country: 
and

(b) th fadlMtos being provkled under 
various schemes for setting up coM stor­
ages?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVLOP.MENT 
(SHRIUTTAMBHAIH. PATEL): (a) A state­
ment showing the number of cold storages, 
functioning at present the country State- 
wise is enctosed.

(b) The Natkinal Cooperative Devek>p- 
ment Coroppratton is providing financial 
assistance for estabishmnt of large coU 
storages hi the Cooperative Sector. The 
Ministry of Food Processing Industries have 
various Plan Schemes for devetopment of

coM storage fadlties at major airports, rail­
way statkMtt and production centres.

SL No. StataAJ.T. M>.ofCoU

(A) Under CoU StoragtCMw. 1980.

1. Andhra Pradesh 56

2. Assam 3

3. Bihar . 223

4. Gujarat 139

5. Goa 27

6. Himachal Pradesh 14

7. Jammu & Kashmir 16

8. Kerala 108

9. Karnataka 77

10. Maharashtra 233

11. Madhya Pradesh- 112

12. Nagaland 1

13. Orissa 47

14. Rajasthan 45

15. Tamil Nadu 83

16. Tripura 3

17. Andaman & Nicobar 1

18. Chandlgarh(UT) 11

19. Delhi (UT) 92

20. Lakshadweep(UT) 1
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SLNo. StateAJT. No.ofCold
Storages

21. Pondicherry(UT) 4

(B) Under State Acts/Orders

22. Uttar Pradesh 906

23. Punjab 309

24. West Bengal 283

25. Haryana 148

2942

ITianslatiorU

Projact reports of ttie Growth CMitoes 
of 8 t a ^

3318. SHRI KASHIRAM RANA: W3I 
the PRIME MINISTER be pleasd to state:

(a) the States which have sent p ro j^ 
reports of th Growth Centres to the Union 
Govermment;

(b)thedetansoftheproposalsforgrowth 
centres sent by the Government of Gujaiat 
to the Unton Government;

(c) the action taken by the Union Gov­
ernment thereon; and

(d) the funds allocated to Gujarat In this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) to (d). So far, project reports 
have been received from the Gtovemments

of Macftiya Pradesh. Uttar Pradesh. Tripura. 
N««aland.Tamil Nadu, Maharashtra. P u i^ . 
Rsyasthan, KamalaiM, Jammu & Kashmir. 
Goa. Kerala. Andhra Pradesh. Haryana. 
Gujarat and Orissa.

Government of Gujarat have sent Proj­
ect Reports for the three Growth Centres to 
be srtJipjivthe Districts of Kutch.Banaskan- 
tha and Bharuch. The Project reports have 
been sent for appraisal to the Lead Agency. 
So far no amount has been released to the 
State Govemment under the Scheme.

[£ngSsm

SMing up of Khadl Silk Units bi Kerala

3319. SHRI V.S. VUAYA RAGHAVAN: 
Wn the PRIME MINISTER be pleasd to 
stale:

(a) the number ed Khadi Sflk Units in the 
country. State-wise;

(b) whether the Union Govemment 
propose to establish new Khadi Sik Units in 
Kerala; and

(c) if so. the details thereof 7

THE MINISTER OF STATE M THE 
MINISTRY OF WDUSTRY (PROF. P J. 
KURIEN): (a)Therearesdbout500KhadiSilk 
UNits (Reelng/Spinning/Weaving) in the 
country under the fold of KVIC. The State- 
wise break-up of these units is given in the 
enctosed Annexure.

(b) and (c). KVIC has altotted three new 
units to its directly akled institutnns in Kerala 
under Sik Khadi programme during 1991- 
92. the details of these three new units are as 
under:-

Programme for whkh urut allotted Nb,aUnks Funds allotted (Rs. in lakhs)

1. Mubaryunit 1 1.94

2. Twisting unit 1 1.22

3. Weaving Unit 1 3.996
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roreign collaboratiqn in Public sector 
and Private Sectors

3320. SHRI RAMASHRAY PRASAD 
SINGH: Wiilthe PRIME MINISTER be pleasd 
to state the details of the Public Sector units 
and the Private Sector units in which the 
Central Government and the State Govern­
ments have accepted foreign collaboratbn 
and the Units for which they are likely to 
accept foreign collaboration along with their 
terms and conditbns?

TH E MINISTER O F STA TE IN TH E 
MINISTRY O F INDUSTRY {PROF. P.J. 
KURIEN); The details of approved foreign 
collaboration proposals both for public sec­
tor units and private sector units viz., name 
of the Indian Company, name of the foreign 
collaborator, the nature of collaboratio, and 
items of manufacture, are published on 
regularly by the Indian Investment Centre, 
New Delhi as a supplement to its monthly 
News Letter. Copies of these publications 
are sent regularly to the Pariiament Library.

Foreign collboration proposals are 
considered and decided on the merits of 
each case on the basis of existing guide-^ 
lines. Under the new Industrial Policy pack­
age, facility of automatic approval of foreign 
collaboration has been provided for those 
proposals which confirm to the laki-down 
parameters.

[ T r a n s l a t i o n ]

Growth Centres in Orissa and Bihar

3321. SHRI SRIKANTA JENA: WiH the 
Minister of PRIME MINISTER be pleasd to 
state:

(a) the number of growth centres set up 
and proposed to be set up in Orissa and 
Bihar by the Unbn Government during Eighth 
Five Year Plan period;

(b) whether the b a s i c  facilities have 
been provkied to the growth centres ; and

(c) the efforts made by the Government 
so far to provkie the remaining facilities in 
each growth centre?

TH E  MINISTER O F S TA TE  iN TH E  
MINISTRY O F INDUSTRY (PROF. P J . 
KURIEN): (a) to (c). Under the new Growth 
Centre Scheme, Orissa and Bihar have been 
allotted four and six growth centres respec­
tively. Based on the proposals received from 
the State Governments the following Growth 
Centres have been selected.

O r i s s a

N a m e  o f  G r o w t h  C e n t r e D i s t r i c t

Chatrapur Ganjam

Chiplima Sambalpur

Choudwar Cuttack

B i h a r

N a m e  o f  G r o w t h  C e n t r e D i s t r i c t

Bhagalpur Bhagalpur

Hazaribagh Hazaribagh

Jasoria Aurangabad

Muzzafarpur Muzzafarpur

Pumea Kasba Pumea

For k)catk>n of the fourth Growth Centre in 
Orissa and the sixth Growth Centre in Bihar, 
the respective State Governments are yet to 
sent their final proposals.

Government of Orissa have recently 
sent liie Project Reports for the approved 
growth centres while the Govemment of 
Bihar are yiBt to send any Prpject Report.
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HHgnitlon off Rural Population to Urban 
Araaa

3322. SHRI GB3RGE FERNANDES: 
Win the PRIME MINISTER be pleasd to

(a) whetherthe Government have taken 
any steps to check migratbn of rural popula- 
tk>n to the urt>an areas; and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) and (b). 
The primary reason for migratkm from rural 
to urban areas is unemployment and under 
empbyment and corsequent poverty in the 
rural areas. To check migratkm of rural 
popuiatbn to the urban areas, the Govem- 
ment has started v^nus programmes aimed 
at alleviatk>n of unemptoymentAinder em- 
pk)yment and poverty. The main programmes 
being implemented in the rural areas to 
tackle unempk)yment and poverty and henoe 
migratbn from there to urban areas, are 
Jawahar Rozgar Yojana (JRY) and Inte­
grated Rural Devebpment Programme 
(IRDP).

Jawahar Rozgar Yojana creates sup­
plementary wage empbyment for unem- 
pbyed and under-empl̂ ed in the rural areas, 
The curent year's albcatbn, inclusive of 
State share, is Rs. 2623.13 crores whbh is 
expected tô  generate 815Z90 lakh man- 
days.

Integrated Rural Devebpment Pro­
gramme aims at supplementing the income 
of a family by provMing assets to the poor 
families. The current year’s allocatbn, inckj- 
sive of States share, is Rs. 703.60 crores 
which is e)qpected to assist 22,51,519 fami- 
Kes.

Review of DWCRA Programme

3323. SHRIMATISUMITRAMAHAJAN: 
Win the PRIME MINISTER be pleased to 
state:

(a) whether the Government have re­
cently received the Programme regarding 
Devebpment of Wbmen and Chibren in 
Rural Area

(b) if so, the details thereof;

(c) whether the sab programme is 
confined only to certain distrbts at present;

(d) if so, whether the Government pro­
pose to extend the scope of the sab pro­
gramme; and

(e) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVLOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
The Programme of Devebpment of Women 
and Chibren in Rural Areas (DWCRA) is 
revbwed from time to time. Monthly Process 
is obtained from the States and District Rural 
Devebpment Agencies (DRDAs) and re­
viewed in the Ministry. The DRDAs and 
State Governments are also to review pn^- 
ress in the Coordinatbn Committees sc. up 
for the purpoM. DWCRA was last revie *ed 
by the Central Advisory Committee on Octo­
ber 11.1991.

(c) Yes. Sir. DWCRA now covers 240 
districts.

(d) and (e):- Proposals to extend 
DWCRAto the remabmg distrbts havebeen 
included in the Eighth f=ive Year Plan submit­
ted to the Planning Commissbn. Details are 
under consberatbn.
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LMkaga of QuMUan f tp m

332CSHRMATISUMITRAIMHAJAN: 
Wn ttw PRME MINISTER to piMsad to

(a) whstfwrthe GoramriMnl haw oon- 
ductedanenquiiyintoltoln lcngMOfquM- 
tionfiapaisafllwCivlSeivioasoxaniinalins 
oondudad by the Union PubKe Saivioa 
Commission 1980 and 1991;

(b) K s o ,  tto outcome tlieieof a n d  ttw 
adion taken a g a i n s t  the e t  I id m p e f s o n s ;  a n d

(c) i  not, tto reasons ttierafor?

• THE MMISTER Of̂  STATE M THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MAT1. MARGARET ALVA): (a) to (e): State­
ment Is laid on the Table of ttw House.

STA

1.Tto GovemmenTs attention 
drawn to the reimt appearing in tto Times of 
India dated 9tti Decen«ber. 1990 aleging 
leakage of (pieston papers of ttie CivI Setv- 
icas (Prabnnary) Examinatton held on lOtti 
June.1990. At tto request of tto Govern­
ment, tto Union Rubik: Service Commis- 
skm, which conducted tto Civil Services 
ExaininattoaheUdelaledinvesligationsand 
came to the conduskMi that tto alsgatton 
legardHig leakage of questton papers was 
notproMed.

2. Ttoalegatkmof leakageofquestkm 
papers was also ttw subject matter of appH- 
calions lilsd betore tto Central Administra- 
thw Trfaunal chalengiiH) ttw Civil Services 
(Preiminaty) examined this and in ite Older 
datedttw14lh December, 1990heUttiallis 
dfficui to come to a piamafade conchiaton

as leakage of queslton papeiB.

3. lnvlawaf«wabove.lisnatpoasMe

tocondudetfiat lhars has been leakage of 
question papers of Civi SeriAose (Pialml- 
nary)Examinationheld on 10th June, 1990. 
As such actkm against any officer or am- 
ptoyee ki this oormedton, does not arise.

4.Afew question papers of ttw CivI 
Seivioes (Piebirinaty) Examinatton heU on 
9.6.1991 were leaked out Tto Cantrsri Bu- 
laau of kwestigatton Is kwesttgatit̂  ttiis 
matter, and a few arraste have been made.

[BtgSsU

ManufMbm of SorMtel

3325. SHRI GURUDAS KAMAT: Wil 
tto PRiuC MINISTER be pieasd to stale:

(a) whettwr soiiiital manufacturers ki 
Bomtwy face Ueak future;

(b) if so, tto reasons 1hersof;and

(c) tto remedial stepebekig taken ki tto 
matter?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FERTl.- 
IZERS (D a CHINTAMOHAN):(a)to(c). No 
spedficoompiakitregaRlkigdificuliaeMeA 
prospects faced by sorbial manufacturais 

bnughtto tto notice of this

AHoimanI of ftate by DDA

3326. SHRI LOKANATH CH- 
OUDHURY:.

SHRI KAMLA MISHRA 
MADHUKAR:

Wa ttw Minister of URBAN DEVBjOP- 
MENT to pleased to state:

Mwhettwrttw Government an aware 
of several ooiivlakito of aimmenl of DDA 
iats as leported Ml tto kidki Express dated
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Novsinb8r13,19ai;and

(b) I  ao, tlw lamadial alapB taksn pro- 
poaadtobataiwnloractfythttinalfuctiontng 
ofDOA?

THE MMSTER OF STATE M THE 
M NISTY O F URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM); («0 Yas. Sir.

(b) Govwimwnt has diracted DDA to 
sat lip an allieisnt grisvanoa radrassal 
machinsiy undar Vm  aupaivision of a sanior 
CommisBionar to ensuw that a l complaints 
relating to alotmant of housas and p te  ara 
prompt^ daalt with. The pnUams facad by 
tha alottteae in gatting piompt indmalion of 
flat alatntant and in maldng paymant ara 
baing addcwaad by DOA in anumbarof 
raoant inatnidions isauad tolha Housing 
VWngs DDA has baan instructad to pay at­
tention to tha qualiiy of oonstruction. Tha 
VigUanca W it« of DDA invaatigatas ra- 
poitad casaa of alagad ooiruption.

b yLD JLL .a iK iK A .L

3327. SHRI HARM PATHAiC W il tha 
PRIME kimtSTER be ptaasd to state:

(ajwhathartha LD.P.L and HAL have 
baannmninginlossaa toralongtima;

(b) the anwunt paid to during tlw 
last five years from Drug Price Equisation 
Account;

(o)wh8

(d) if ao. the d a t ^  thereof;

(a)lhaiablity 
each of them; and

in the

(Q tlia balance recoverable from them 
aa on data?

THE MMiSTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FER TL- 
IZERS(DR.CHMTAMOHAN):(a)l>PLhas 
been running into loaaea for the last aeveral 
years. HAL has been earning miginalproBta 
sinoa 1987-88 and the net profl of the 
company in 1990-91 is Rs 79.00 bMs.*

(b) During tha period of 198641, the 
aggragale payment made to DPL and HAL 
from Drug Price EquKsation Account was 
about Rs. 5.00 cnres and Rs. 1.32 croras 
respectively.

(c) and (d). The aocount is being sctud- 
msad and the iniarmalion wll be bid on the 
Table of the House, as soon as possUs.

(e)and(Q.AsondaletheUbny against 
M/k IDPL and PAL has been worited out at 
Rs. 396.26 lakhs and Rs. 36.66 lakhs re- 
apectively. Both the companies have not 
paid luiy amount to the Govenunent and the 
entire amount of labiHy is focoverabla from 
them.

SelacUon of Contractors by Chandigarh 
AdmlnistrHon

3328. SHRIPAWAN KUMARBANSAL: 
WUtheMMstercf URBAN DEVELOPMENT 
bepleaaedtostale:

(a) the norms folowed fay the Chandk 
gaih Administialian far aalactfon of con- 
atractorstoexeculevariousmaiorciviworia;

(b) the paiticulais of the contractors 
selected for laying the instrastnicture Bw 
aewerago etc; end

(c)ttwdetailsoftheprocedurefoloMMd 
for this purpose including the date of the 
tender and the assignment of the works?

THE MMISTER OF STATE M THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)Thsanfat- 
mant of contractors is ganaraly done by the
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Chandgarti Admn. in aoooidanoe with the 
nomts praacribad in ttw manual of ofdara of 
Pui4ab PWD. BftfVP.H. Branch. Hovmvw. 
ainea1969, lha nonns in raapact of bufldbigs 
androads, vwMka ware modMiadtothaaxtant 
that Ciass  ̂ oonlractore «wra alowad to 
tandarlbr woilcB only upto Rs. 50 lacs.and 
for iioifcsoosting Rs. 50 lacs, and above and 
dso for woifcs of apedai nature, the tender- 

uvare to be pre-quaWied.

Cl>) A list of contractors se ie ctsd^ 
quaHied for major civil vvoiks since 1989, is

enclosed at statement (I).

(e) As staled above, the pmoedun laid 
down in manual Olden of PUf̂ iyb PWIV 
B&R/PH Brwch are fbOowad for enlistment 
of contractors. Forbuidingsand loads works 
costing more than Rs. 50 lacs, and stove 
and wori(8 of spedaised nature ware 
awarded after pie-quaMication of the agen­
cies after giving wide pubBdfy in the prass. 
Thedetaasof the major civil wotksaMtaided 
since 1989 are given in the statement en­
closed at statoment-ll.

JDECEMBER 11,1991 WMUanAnmnn 356
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Consignmmt of Cara by M.U.L

3329. SHRIMATI MAHENDRA 
KUMARI:

SHRI CHETAN P.S.
CHAUHAN:

KUMARI DIPIKA CHIKHUA:

WiUthe PRIME MINISTER be pleased 
to state:

(a) whether the Maruti Udyog has held 
back a consignment of cars destined to 
Europe due to body paint peeling off;

(b) whether the Government have en­
quired into the matter to find out the rearons 
for the peeling off the body paint;

(c) if so. the findings thereof; and

(d)theactiontaken/{pioposedtobetaken 
to check recurrence of such Inckients in 
future?

(a) the names of the public sector un­
dertakings which have earned profits during
1989-90;

(b) the estimated profit so earned by 
each Unit;

(c) whether the prices of products 
manufactured by these Public Undertakings 
were also increased during the above pe­
riod; and

(d) if so, the amount eamed by such 
increase In each case?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The names of central 
public sector enterprises which eamed prof­
its alongwith the amount of profits eamed by 
them during 1989-90 are indicated pages S- 
18toS-51 placedbeforetheParlimamenton 
27.2.1991.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). ManJti Udyog IM. 
(MUL) had detected a defect in the paint 
quality in 673 cars produced for exports to 
Europe and heU back their sfnpmenL The 
defect was on account of lack of tklhesnn of 
the top coat because the intermediate ooat 
paint did not perform satisfactorily. Negotia- 
tnns will be heM by MUL with the paint 
supplier regarding the toss casued. MULhas 
taken necessry steps to prevê nt riacurrence 
of such inckients in future.

Profit Making Public Sector 
Undertakings

3330. SHRIMATI MAHENDRA 
KUMARI:

SHRI CHETAN P.S. 
CHAUHAN:

Will the PRIME MINISTER be pleaM  
to state:

(c) The information is available at page 
106-109 of Volume -I of Public Enterprises 
Survey as reffered above.

(d) The incremental profits arising out of 
price rise cannot be determined as there are 
also conresponding increase in input costs.

Supply of bill quantity of ration items to 
card holders

3331. SHRI P.M. SAYEED:
PROF. PREM DHUMAL:

Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe Fair Price Shop dealers 
In Delhi are giving full quantity of ration items 
to ratmn card-holders;

(b) if so, the quantity of each item gives 
per unit; and
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(c) if not, the remedial measures pro­
posed to be tal̂ en to stop malpractioes tiy 
the dealers?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) to (c). Fair Price Shops in 
Delhi are giving ration to card holders ac­
cording to instructtons issued by the Delhi 
Administration to ensure that minimum of 
8kg. of wheat per adult per month is given to 
resident s of Jhuggi Jhopri clusters/resettle­
ment colonies. Regular inspections as welt 
as surprise raids are undertaken to see that 
ratk>n items are undertaken to see that raton 
items are not diverted into unauthorised 
channels. Appropriate action is taken.against 
those indulging in mal-practces.

Exploration by Indian Rare Earths 
Limited

3332. SHRI N. DENNIS: Will the Minis­
ter of PRIME MINISTER be pleasd to state:

(a) whether the Indian Rare Earths 
Limited has undertaken expbratnn activi­
ties at various places in Tamil Nadu other 
than at Manavalakuruchi; and

(b) if so, the details therof?

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SMT. MARGA­
RET ALVA): (a) The Atomk: Minerals Divi­
sion of the Department of Atomic Energy has 
undertaken exploration work at Kudiraimozi 
Teri in the V.O. ChkiambaranardisL of Tamil 
Nadu. Based on this exploratksn work, feasi­
bility studies have been undertaken by Iri- 
dian Rare Earths Limited.

(b) Exploratton woifc carried out by 
Atomk: Minerals Divisnn of the Department 
of Atomic Energy has proved that heavy 
sand mineralisaton occure over an area of

about 22.6 sq. km. In KudiraimozhiTeriinthe 
V.O..ChklambaranarDlst. In Tamil Nadu. 
The deposit coritains approx. 160 million 
tonnes of sand wirh a heavy mineral content 
of about 13 milHon tonnes. The ma|or heavy 
mineral ibnenite, amounts to about 9 (nine 
millkm tonnes.

Appointment on Compassionat* 
Grounds

3333. SHRIkMTI GEETA MUKHER- 
JEE:

SHRI SURENDRA PAL PA- 
THAK:

Will the Minister of PRIME MINISTER 
be pleasd to state:

(a) whether Under the instructions is­
sued for appointment to Group 'C* posts on 
compassnnate grounds, the Heads of the 
Departments are empowered to relax the 
minimum educational qualifications pre­
scribed for the posts;

(b) if so, the detaib thereof;

(c) if not, whether it has come to the 
notice of the Government that relaxatnn of 
minimum educatkmalqualHkatonshasbeen 
given in some Ministeries/Departments while 
appointing the persons on compassnnate 
grounds to Group ‘C’ posts; and

(d) if soj the reasons therefor and the 
action taken the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEU PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA): (a) and (b): 
Under the misting instuctnns for compas-' 
skMiate appointment. Departments sve 
competent to relax tennporarily educatkMMd 
qualffications in the case of appointment at 
the kiwest level le. Group'D* or LDC post, in 
exoeplkMialcircumsatnoeswherethecondi-
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lion of the family is vwy hard. However, such 
an appomtee has to acquire the neoessaiy 
educational qualiTicalion within two years of 
the appointment faffing which his senrices 
are liable to be terminated.

(c) and (d) Does not arise. 

[Tmn^t^orU

Labour Intensive Industries

3334. SHRIKASHIRAM RANA: WHIthe 
PRiiUlE MINISTER be pleased to state:

(a) the names of labour intensive indus­
tries which have been resented by the Gov­
ernment;

(b) the details of the steps taken so far 
to prevent the entry of big industries in the 
labour intensive industries and ta restrictthe 
production of such products t>y the big indus­
tries; and

(c) the steps taken by the Government 
to encourage the labour intensive indus­
tries?

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) The crfteria a d o f^  for reser­
vation of items in the small scale sector are
as under:-

0) ArtKles which couki be produced 
economkally by small scale or andlleiy 
industrial undertakings;

(ii) High employment generatnn;

OS) Diffusing entrepreneurship in 
industry;

(iv) Preventk>n of concantratkm of 
economic power to the* common detriment, 
ete.

As on date. 636 items have been 
resenreJ for exclusive manufacture in the 
smal scale sector.

(b) Once an item is reserved for exclu­
sive devetopment in the small scale sector, 
no medium/large scale undertakings are 
permitted to manufacture the saki item ex­
cept under the foltowing conditbns:

i) Where existing medium/large in­
dustrial undertakmgs are manufacturing 
resented Hems, they have to obtain a Carry 
on Business (COB) licence to continue 
manufacture of such reserved items.

i) When smaH scale industral under- 
takmgs graduate into medium/large scale 
undertakings have also to obtain a COB 
lk»nceto enable them to continue manufac­
turing of reserved items.

iii) In case large scale undertakings 
wish to take up manufacture of items re­
served for small scale sector, their applica- 
tkMis can be considered if they undertake an 
export obfigatkm of a minimum of 75% of 
new or additkmal productton to be achieved 
with a maximum period of three years.

Vniatnn of the provisk>ns under res- 
enratton poficy is punishable under Sectbn 
24 of the Industries (I}evek>pment and 
Regulatkxi) Act, 1951 vkie Section 4 of the 
Amendmenr Act of 1984.Spedfic instances 
of large scale sector in excess of their 
Icensed capacity brought to the notk» of the 
Government are k>oked into and appropriate 
actkm is taken by Administrative Ministries/ 
Departments concerned.

To kx>k into the complaints of vnla- 
tion of resoivation poUcy relating to encroach­
ment, Govt, have constituted acommittse to 
checkentry/expanskmoflarge/m'MjiiKnscaSd 
unKs into areas reserved for stnaS: scale 
sector under the Chairmansh'̂  Devatop-
mentCommissk>ner(SmallScaleln jstries).
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(c) The primary objective of policy 
measures for prompting and strengthening 
smalt, tiny and village enterprises laid in 
Psyliament on 6.8.1991 is to Impart more 
vitality and growth Impetus to the small scale 
sector to enable it to contribute its mite fully 
to the economy, particularly in termsof growth 
of output, employment and exports.

[EngHsHi

Setting up of Industries by NRIs

3335. SHRIJ. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe NRIs have been interest 
in establishing new industries in India after 
announcement of the recent liberalised in­
dustrial policy; and

(b) if so, the details of the industries in 
which NRIs have come fonvard to take up?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b). Since the announce­
ment of the new industrial policy on 24th 
July,1991,30approvals have been accorded 
t>y the Special Approvals Committee (Non- 
Resident Indians) for setting up industries in 
the various fields viz., printing, chemicals, 
computer software etc.

Expansion of Sugar Mills

3336. SHRI KASHI RAM RANA:
DR. LAXMI NARAYAN PAN- 

DEY:

Will the Minister of FOOD be pleased to 
state:

(a) the number and details of applica­
tions received from thesugarmiUs for expan­
sion; and

(b) the time by which the Government 
propose to take actton for expanding the 
Crushing capacity of the mills?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) As on 30.11.1991,55 applica- 
tnns received for expansion of capacity in 
the existing units were pending in the Minis- 
^  of Food for grant of Industrail Licences, 
the details of which are given at Annexure.

(b) The Central Gtovemment, vide Press 
Note dated 8.11.1991, has announced the 
Ucenctng Policy GukJelines for the sugar 
year 1991-92 and the 8th Five Year Plan 
(1992-93—  19^97). All pending applk»- 
ttons for grant d  licences for expans»n in 
the existing sugar factories wouM now be 
oonsklered as per this revised policy.
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[TmnsbHoiH

Supply of turbliMs by B ^ E .L .

3337. SHRI SUSHIL CHANDRA 
VARMA: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Bharat Heavy Electri­
cals Limited, Bhopal has supplied turisines 
for the Tons and Pench Hydel Power Proj­
ects of Madhya Pradesh; if so, when these 
were supplied;

then. Unit-1 developed problems In genera­
tor in May 1991. BHEL engineers inspected 
the generator and repair work is in hand and 
is progressing as per schedule. As per agreed 
programme with MPEB the set is expected 

be recommissnned by June 92.

Assistance to flood and drought 
affected States

3338. DR. MAHADEEPAK SINGH 
SHAKYA; Will the Minister of RX>0 be 
pleased to state:

(b) whether two out of the three turbines 
installed at Tons project did not function,

(c) if so, the reasons therefor and the 
action taken to make them functional;

(d) whether the turt)ine installed at 
Pench Project is also lying out of order; if so. 
since when;

(e) the reasosn for which It could not be 
repaired as yet and the time by which it is 
likely to be repaired ; and

(f) the actton proposed to be taken 
against the persons found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a) The Supplies of turbinesfor 
Pench & Tones Project were completed by 
BHEL Bhopal in the years 1979 and 1988 
respective .̂

(b) and (c). Units NO.II & III at Tons 
project are yet to be synchronised due to 
non-availability of certain project inputs not 
in the scope of BHEL

(d) to (f). The Units at Pench were 
handed over to customer for operatnns in 
September 1986 and November 87 respec­
tive^ and wera lunning satisfadDrily since

(a) whether additional help is provMed 
to drought and fkxxi affected States by the 
Food Cotporation of India;

(b) if so, the number of States which 
demanded assistance during 1990-91;

(c) whether the said demand was met 
by the Corporation; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (d). The Food Corporation of 
India does not provide additional help to 
drought and affected States.

Quality oontroi of Sugar in Uttar 
Pradesh

3339. DR. MAHADEEPAK SINGH 
SHAKYA: WiU the Minister of FOOD be 
pleased to state:

(a) whether any inspection of the sugar 
mills in Uttar Pradesh has been conducted to 
verify the adequacy and efficacy of their 
quality oontroi systems;

(b) if so. the details thereof; and

(c) the action taken thereon?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (<q. Th« inspection of all 
sugar mills In the country, including the 
sugar mills of Uttar Pradesh, in connection 
wtth the quality control of sugar produced by 
them is carried out periodicaiiy. During the 
season 1990-91,1529 sugar samples were 
drawn from the stocks held by the sugar 
factories of Uttar Pradesh. Out of 1S29sugar 
samples, 157 samples relating to 61 sugar 
faetories were found to be overgraded in 
colour series and 10 samples relating to 7 
sugar factories were overgraded in grain 
sizeAx>bur. Accordingly .warning letters were 
issuedto61 defaulting sugarfactories and in 
case d  06 sugar factories, Uttar Pradesh 
Government has been requested to launch 
proscution proceedings for over grading of 
sugar in colour^rain size. The remaining 
one case is being processed.

\Engm

(b) Having ragani to the fikely demand 
for passenger cars in the domestic market 
and the capacity already created, the pro­
posal rejected. The party has made a 
represenfation in this regard. A decision 
ther«s3n wiS be taicen as per the policy.

[TranslaShn̂ i

Plan Outlay of Haryana for 1990-91

3341. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the annual plan outlay sanctioned 
for the Government of Haryana lor the Year
1990-91;

(b) the contribution of the State Govem- 
ment towards ft; and

Manufecture of Cars

3340, SHRI SHARAVAN KUMAR 
PATEL: WUI the PRIME MINISTER be 
pleased to state:

(a) whether the Salem based enterpre- 
neurs have submitted proposals to the 
Government for manufacture of 350cc cars 
for small and middle dass families which 
would run on diesel; and

(c) the expenditure incurred on various 
schemes during 1990>91 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO- 
GRAMME IMPLEMENTATK>N (SHRI H.R. 
BHARDWAJ) : (a) An outlay of Rs. 700 
crores was approved t>y the Planning Com- 
missbn for Haryana for the Annual Plan 
in90-9l.

(b) if so, the details thereof; and the 
decisbn taken by Govemment thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) Yes. Sir. In May 1990. Dr. C. 
Nachiappan. M.D., M/s. Acquamarine (P) 
Ltd., Salem (TN) submitted an applk:atbn 
for grant of an industrial licence for the 
manufacture of 4 wheeler vehk:les powered 
by 350 oc diesel engine.

(b) Tne approved outlay comprises 
State’scontributbn of theoiderof Rs. 601.91 
crores including market borrowings and 
negotiated bans.

(c) The Government of Haryana has 
roported an expenditure of Rs. 615.02 crores 
for annual plan 1990-91 in their draft Eighth 
Five Year Plan (1992-97) and Annua! Plan 
1992-93 document
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industries set up In States and 
badcward areas

334Z PROF. RASA SINGH RAWAT: 
SHRIR. SURENDER REDDY:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of new industries set up 
in each state and in the backward areas of 
the country after announcement of the new 
industrial policy; and

(b) the names of places where these 
have been set up and the capital invested 
therein?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) arKi (b). As per the new indus­
trial Policy, industrial licencing has been 
abolished for all projects except for a short 
list of industries related to security and stra­
tegic concems etc. Considering the average 
gestation period of an industrial project of 3- 
Syears, it istooearly to Indicate areas where 
new industries have been set up after the 
announcement of the new policy.

Constitution of advisory committee for
development works In East Delhi

3343. SHRI B.LSHARMA PREM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether there is any proposal to 
constitute a Special Advisory Committee to 
kx>k after the devek)pmental works in East 
Delhi; and

(b) if so. the time by whch the Commit­
tee is Hkely to be constituted?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b) Does not arise.

Regularlsatlon of Unauthorised 
Cotonles

3344. SHRI B.L SHARMA PREM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Government have 
decided to regularise the unauthorised cok>- 
nies whk^ came into existence between 
1977 and 1984; and

(b) if so. the details of the cobnies likely 
to be regularised including thecolonieswhk^h 
are in the Trans-Yamuna area of Delhi and 
the time by whbh the announcement in this 
regard is likely to be made?

THE MINISTER OF STATE IN THE 
MINISTY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b) Questbn does not arise in view of 
reply to part (a) above.

[EngBsh]

Central Assistance for Metropolitan 
Cities

3345̂ . PROF. MALINI BHAT- 
TACHARYA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the total amount of central assis­
tance for the metropolitan city of Delhi;

(b) the total amount of central assis­
tance for metropolitan cities of Calcutta. 
Bombay and Madras;

(c) whether the Charles Correa Com- 
missbn has recommendedagreater amount 
of central assistanceforthe cities mentioned 
in Part (b) above in the Seventh and Eighth 
Five Year Plans; and



407 Writen Answers DECEMBER 11,1991 W r^n  Answers 408

(d) if so, the time by which these recom­
mendations are to be implemented?

THE MINISTER OF STATE IN THE 
MINISTY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Urban Development is primarily the respon­
sibility of the State GoW  UT Admn. The 
aliocatbn of funds for Urban Development 
purpose are made by the State Govern­
ments/Union TenHory in their annual budg­
ets In consultation with the Union Planning 
Commission. TheGovernmentof Indlaplays 
mainly a nodal role.

A special grant of Rs. 100 crores was 
sanctioned in the year 1985 for slum upgra- 
dation and housing for the city of Bombay.

The 9th Finance Commission in its 
recommendation had suggested that a sum 
of Rs. 50 crores be allotted on matching 
basis to the Govt, of West Bengal and 
Maharashtra to tackle the acute problem of 
slum improvement and housing in the cities 
of Calcutta and Bombay.

(c) ^  (d) The recommendations of the 
National Commission on Urt»ni8ation to 
provide greater amount these four cities 
has not been accepted.

Industrial Growth Centres hi 
Maharashtra

3346. SHRI MUKUL WASNIK: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government have 
decided to undertake the devek)pment of 
certain areas in Maharashtra as centrally 
sponsored hidustrial Growth Centres;

(b) if so, the areas selected for the 
purposes; and

(c) the gukielines folkiwed in the selec- 
tnn process?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a)to (c). Underthe Growth Centre 
Scheme, five growth centres are proposed 
to be set up in Maharashtra, one each in the 
districts of Akola, Chandrapur, Dhule, 
Nanded and Ratnagiri. The scheme wouM 
be implemented during the Eighth Five Year 
Pfan period.

The criteria folkiwed for selection of 
Growth Centres underthe scheme are, k)ca- 
ttons away from cities, proximity to District/ 
Sub-Divisnnal headquarters and access to 
bask: infrastructural facilities like Natk>nal/ 
State Highways, Railheads, Power, Wateer 
Supply Teiecommunicatnn, Health and 
Educattonal institutnn.

Convnlttse on Preparation of Reeonv
mendatlonsfor Administrative 

Refbmw

3347. SHRI MUKUL WASNIK: Will the 
PRIME MINISTER be pleased to stale:

(a) whether the Goveminent have any 
plans to contitute a committee to prepare 
recommendatonsfor administrative reforms 
;and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA): (a) No, Sir.

<b) The question does not arise.

Assessment of funetkaning of UPSC

3348. SHRI MUKUL BALLKRISHNA 
WASNIK: Wni the PRIME MINISTER be 
pleased to state:

(a) whether the Goverrment have any 
plans to assess the functnnimg of the



409 Written Answers AGRAHAYANN 20,1913 (S4K4) Wr^en Answers 410
Unkm Public Service Commission; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEU PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA): (a) No. Sir.

(b) Does not arise.

[Translatton]

Industries set up In Orissa

3349. SHRI SRIKANTA JENA: Will the 
PRIME MINISTER be pleased to state the 
details of industries set up under Industrial 
Policy of 1980 in Orissa during the last two 
years;

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): Under the provisions of the Indus­
tries (Development & Regulation) Act, 1951, 
36 Letters of Intent and 9 Industrial Licences 
have been granted during the years 1989 
arKi 1990 for setting up of the Industrial units 
in Orissa.

District Level Planning Boards In States

3350. SHRI RAM SHARAN YADAV: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (c). Planning and allo­
cation of funds for development of areas is 
primarily the responsibility of the State 
Govemments. However, Planning Commis­
sion has been urging the State Govern­
ments through guidelines issued from time 
to time, that the planning process should 
percolat to the district level and below. Allo­
cation of untied funds to facilitate local initia­
tive in planning is encouraged. Financial 
assistance is also extended for strengthen­
ing of planning machinery both at the district 
and State levels.

Most of the States already have plan­
ning and monitoring bodies at district level. 
These are known varyingly as District Plan­
ning Boards, District Development Councils, 
District Planning and Devebpment Coun­
cils, etc. These functions have been en­
trusted to Zila Parishads in some cases. 
Composition and responsibility of these 
bodies vary from State to State.

In the Eighth Five Year Plan 1992-97, 
which is under formulation, high priority will 
continue to t)e accorded to this area.

industries set up in U.P.

3351. SHRI SANTOSH KUMARGANG- 
WAR: Will the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government 
have issued directives (0 all the State Gov­
ernments to constitute district level planning 
boards and district level Planning centres 
during the Eighth Five Year Plan;

(b) if so, whether all the State Govem­
ments have constituted these boards; and

(a) the number of industries set up in 
Bareilly, Rampur and Badaun distrids of 
Uttar Pradesh with the assistance provided 
by the Central Government during each of 
the last three years;

(b) whether the Govemriient propose to 
set up some more industries; and

(c) if so, the details thereof? (c) if so, the details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No Central Public Sector 
Enterprise was set up with the registered 
office in the districts of Bareilly, Rampur and 
Badaun in the Stsrte of Uttar Pradesh during 
the last three years.

(b) There is no proposal under consid­
eration of the Government at present to set 
up any new Central Public Sector Industry 
during the remaining period of the current 
year.

(c) Does not arise.

Allotment of Flats to the Members of 
Ordnance Group Housing Society, 

Vikaspuri

3352. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether the fiats constru(̂ ed by 
Ordnance Group Housing Society in 
V9(aspuri New Delhi have been allotted to its 
members;

(b) if so, the details thereof;

(c) the number of the members who 
have not been allotted flats so far; and

(d) the reasons for withholding their 
altotments?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). Out 
of 140 flats constructed by the Society, the 

of lots by allotment of flats to 119 
> has since been confirmed by the

te) and (d>The remaining 21 flats could 
rwttealioltedtothe members of the society

due to non clearance of their names t>y the 
Register’s OfTice.

[English]

OBI ease against Marutl Udyog Limited

3353. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state:

(a)whether the CBI has sought the 
consent of the Ministry of Industry to register 
cases on the basis of its findings on some of 
the in-egularities relating to the Maruti Udyog 
Limited; and

(b) if so, tiie details thereof and the 
decision of the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes. Sir.

(b) They relate to award of a transpor­
tation contract and purchase of air condition­
ers' and are under consideration.

Control on Urbanisation

3354. SHRI GEORGE FERNANDES:' 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Delhi is one of the fastest 
growing capitals in the world;

(b) If so, whether the Government are 
aware that with the population growth, many 
challenges have to be faced; and

(c) if so. the steps taken to control ur­
banisation and to take care of bask: infra­
structure ia<e housing and transportatton in 
thedty;

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.
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(b) Yes. Sir.

(c) Govamment has prepared compre- 
hensve plan for the f^ n e d  development of 
Delhi. The Master PlanforDeRiiPerspective 
2001 has come into force with effect from
1.8.1990 arxi the Regionsd Plan-2001 for 
National Capital Region with effect from 
23.1.1989.

Sewerage facilities in shims and 
unauthorised Colonies

3355. SHRi GEORGE FERNANDES; 
Win the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whettier more tfian half the capttaTs 
population is living in slums and unauthor­
ised colonies exist without any sewerage 
facHitiesatall;and

(b) if so, the steps taken by the Govern­
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTY OF URBAN DEVELOPMENT 
(SHRI M. /«UNACHALAM): (a) and (b). A 
statement is attached.

The position regarding sewers^e facili­
ties in skims and unauthorised colonies is as
ufKler

Unsajthorised/Regubffised Colonies

Out of 553 sudt colonies, sewerage 
fadlilies exist in 201 colonies, it has been 
planned to extend sewerage facilities in all 
the remaining 352 colonies by the end of the 
8th Five Year Plan.

R^seWoment Colonies

Out of 44 resettlement colonies, 17 
colonies have functtonal sewerage system. 
Worics are going on in 10 colonies which will 
be completed by the end of 1991-92. The

remaining 17colonies willbecoveredduring 
the 8th Five Year Plan from 1992 to 1997 
progreĉ sively.

Urban WBages

Out of 108 villages, 90 v9lages have 
functional sewerage system. The remaining 
28 will be covered during the 8th Rve Year 
Plan,

Unauthorised/NorhregularisedColor^and 
J J . Cbjsters

According to the present policy, it is not 
intended to extend sewerage ̂ stem to 500 
non-regularised colonies and 652 J.J. dus­
ters.

Rural VSIages

There are 212 rural vHlages where the 
drinidng water availalMlity b  approximately 
12to 15 Gallons Per Capita per day. Unless 
this supply i^ increased to a minimum 30 
Gallons per day, it is not technically feasible 
to instal sewerage facilities.

k has been planned to augement ttie 
water supply in the rural villages during the 
8th Five Year Plan.

Expmsion/Additional Creation ai Capacity 
ai Sewage Treatment

At present, the D.W.S. & S. D. U. have 
a capacity of 280 Million Galtons per Dcy 
(kMaD) for treatment of sewage which w9i be 
increased to499 MGD t)y the end of 3th Five 
Year Plan.

Price of colour posithre film rolls

3356. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINI5̂ - 
TER t>e pleased to state:

(a) the price charged by Hindustan Piwto
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Films (HPF) for cuttina and slitting colour 
posHivB film rolls for film industry during tlw 
last three years;

(b) whether the private sector compa­
nies are prepared to do the same woik at a 
much cheaper rate; and

(c) if so. the details thereof?

(d) the number of industrial and techno­
logical processes developed l)y the CSIR 
and adopted by industry during the year
1990-92; and

(e) the total research force on the p ^  
toll of the CSIR during 1990-91, grade-wise, 
from Research Assistants to Senior Scien­
tists?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) The price charged by Hin­
dustan Photo Films Ltd. (HPF) for cutting 
and Slitting the colour positive rolls for film 
industry during the last three years is an 
unden—

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA): (a) Some of the 
mŝ or achievements of the CSIR Nattonal 
Laboratories during the year 1990-91 inier- 

include:—

(Rs. /Sq. M.)

1988-89 6.06

1989-90 7.05

1990-91 7.20

(b) and (c) An Industrial Licence under 
tfie I (D & R) Act is now not required for 
slitting & confectioning of photosenisitised 
material from imported jumbo rolls.

Achievement of NaUonal Laboratories 
under CSIR

33S7.SHRISYEDSHAHABUDDIN:W« 
the PRIME MINISTER be pleased to state:

(a) the m s ^  achievements of the vari­
ous National Laboratories under the Counca 
of Scientific and Industrial Research during 
1990-91;

(b) the number of research papers 
published in saentific jownals of national 
and international eminence during 1990-91;

(c) the number of patents during the 
year 1990-91;

0 development of a novel catalyst for a 
single step proceess for the production of 
ethybenzene;

fi) development of a bimetallic reforming 
catalyst, now in commercial use;

81) commerdafization of technologies 
for pr^uction of cyanacrylate adhesives 
and Sodium Azide;

iv) mariwting of Centchioman, a non 
steroidai female contraceptive;

v) development of optimum process 
parameters for production of aluminium al­
loy rivets used in aircraft manufacture;

vO liquid nitrogen SQUID;

vS) drawing up of a detailed feasibility 
report on the Light Transport Aircraft, and

viii) basic research findings on super­
conducting materials, photochemistry, plant 
viruses, cellular and molecular biology and 
neurobiology.

One of the remarkable features of these 
achievements hasbeenthe licensing of some
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' ofthe processte to other oountrias. such as 
gugulipid to France. pentasH Zeolite catalyst 
to Holland and Consultancy for setting up of 
Polymer Research Institute in China.

(b) 1968 approximately.

(c) The number of patents filed during 
the year 1990-91 is 201.

(d) About 50 new processes were de­
veloped by CSIRduring 1990-91 ;and around 
90 CSIR processes weria adopted by nearly 
130 industries during the year.

(e) The approximate number of total 
rdseaidT force as per pay roH of the CSIR 
during 1990-91. starting from Grade ill (1) in 
the scale of Rs 1400-2300 toGrade IV (7) in 
the scale of Rs 5900-7300. is 9900. This 
includes technical staff also assisting the 
scientists in pursuit of their R & D activities.

Compensation to Bhopal Ga* Vidim*

3358. SHRISYEDSHAHABUDDM: 
KUMARIVIMLA VERMA:

Win the PRIME MINISTER be pleased 
to state:

(a) the final figures for the human ton of 
the Bhopal gas disasuter is in tenns of lives 
lost, persons wholly incapacitated and per­
sons partially incapacitated;

(b) the compensation payable, cate­
gory wise. under the final judgement of the 
Supreme Court;

(c) the number of cases, in each cate­
gory. in which the compensation has been 
paid and the corresponding figures for the 
cases in which it has been partiaUy paid or is 
to be paid over the life time;

(d) the compensatioh decreed against 
the Union Carbide; and

(e) whether any part of the compensa­
tion received from the Union Carbide is 
being utilised by the StatGovemmenttor the 
establishment of health foclHties fw the 
general population?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR CHMTA MOHAN): (a) Accord­
ing to the Government of Madhya Pradesh, 
the figures of death that can be ascribed to 
the Bhopal Gas Leak Disaster as on 
30.11.1991 are 4037. According to the 
medicaldocumentattonexercisescaniedout 
by the Government of Madhya Pradesh, 
other in^ries are as foUows:-

Permanent total disablement 44; tem­
porary disablement caused by temporary 
injury 7177; temporary disablement caused 
by permanent injury 1314 and permanent 
partial disat>lement 2681.

(b) to (e). The compensation decreed 
by the Supreme Court amounts to US $ 470 
miions. The entire compensation amount 
has been deposited in the Reserve Bank of 
India to the credit of the Registrar, Supreme 
Court. The adj^ication of claims and deter­
mination of the amount of compensation isto 
be carrieci out under the provisnns of the 
BhopalGas Leak Disaster (Registration and 
Processing of Claims) Scheme, 1985. The 
process of adjudicatton proceeding tfie 
payment of compensation shouldcommenoe 
bytheSrdFMNuary, 1992 as per the orders 
of the Supreme Court.

Share of Production Iram Small and 
Cottage Industrie* in GDP and 

Nathmai income

3359. SHRi V. SOBHANADREES- 
WARA RAO: Wn the Minister of PLANNMG 
AI«>PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the share of productnn from the
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fkarpqofbp^ti î odb fkarpqofbp^ka fkcloj ç̂
qflklk`̂ mcq̂ i fksbpqba fkb^`elcqepb` q̂bç
dlofbp lc fkarpqofbp^plk 1/pq K^o`e* /77/
^kaqeb bpqfj q̂bplcEolpp Bljbpqf̀ Nolaç
r q̀ fk qeb obnrfoba ` q̂bdlofbp fp klq ^s f̂iç
^_ib,

NN^o A^mfq^ Gks^pqjbkq ^ka Gk`ljb Gk
?kaeo^ No^abpe

114., QFPG T, QM@F?L?BPCCQ+
U?P?P?M8UfciqebKfkfpqbolcNJ?LLKE
?LBNDI1EP?KKCGKNJCGf-}LR?RGMLG<b
mib^pba qlpq^qb8

&^'qebo q̂blcmbo`^mfq^fksbpqjbkq,qeb
o q̂b lc fk`ob^pb _f mbo `^mfq^ fk`ljb fk
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RFC KGLGQRCP MD QR?RC GL RFC
KGLGQRPW MD NJ?LLGLE ?LB NPMç
EP?KKC GKNJCKCLR?RGML &QFPG B*L*
@F?PBU?H'8 &^v^ka &_',P^qbplc fk òb^pb
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(c) if so. the details thereof?
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3361. SHRIMATI BASAVARAJES- 
WARI: Willthe PRIME MIMISTERbe pleased 
to state:

(a) whether it has been pointed out by 
the experts that it would be much easier to 
revive the sick units in the public sector than 
reviving the private sector sick units;

(b) the total sick units in the public and 
private sector in the country;

(c) whether any proposal for reviving 
sick units both in the putrilc and the private 
sectors have been prepared; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). The infomation is 
being collected and will be laM on the Table 
of the House.

Proposal from Computer Society of 
India

3362. SHRIMATI BASAVARAJES- 
WARI:WillthePRIMEMINISTERbe pleased 
to state:

(a) whether the Computer Society of 
India has proposed that Indian software 
experts should exptoit the current shortage 
of software personnel in Japan and capture 
the yen market as reported in the Indian 
Express dated October 3.1991;

(b) if so, whether the proposal is being 
considered by the Union Government; and

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL, PUBLIC GRIEV­
ANCES AND PENSIONS (SH R II^TL 
MARGARET ALVA): (a) to (c): Yes. Sir.

(b) and (c).The Computer Society of 
India (CSI) has so far submitted only a pre­
liminary proposal. The details are yet to be 
worked out by them. The proposal, in its 
present form, envisages establishing a 
Resoucre Centre for Software Exports, 
wherein it is also proposed to conduct train­
ing programmes in Japanese Language, at 
a total capital cost of Rs. 331 lakhs.

ShlfUng in PSU*

3363. SHRIMATI BASAVARAJESH- 
WARI: Wni the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether the Government have taken 
a decision to shift some public sector under­
takings from Delhi;

(b) If so. the details of Pubfic sector 
undertakings proposed to be shifted; and

(c) the time by which these wouM be 
shifted?

THE MINISTER OF STATE IN THE 
MINISTY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) As indicated in the statement at­
tached.

(c) The matter has been taken up at a 
high level with the Ministries concerned.

STATEMENT

SI No. NsuneofPubBc Sector UndmttMng Slattat^oKoetobeshUed

1 . Nattonal seeds Corporatmn Ltd. Headquarters
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Carman Trad* DaiagaUon

3364. SHRIV. SREENIVASAPRASAD: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have re­
ceived a proposal from the visiting German 
Trade Ddegation to the effect that some 
Put)lic Sector Industries t>e handed over for 
development to some German Group of 
industries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Infbmation is being 
collected and will be laid on the Table of the 
House.

[Trans!aiBori[

Comptotlon of on going Central 
Projecte In Maharashtra

3365.SHRIVILASRAONAGNATHRAO

GUNDEWAR: WIN the Minister of PLAN- 
NMG AND PROGRAMME IMPLEMENTA­
TION be pleased to state:

(a) the details of the Central Projects in 
Maharashtra, costing loss than Rs. 100 crore 
uplodate, theconstnjction workof which is 
going on as per schedule and the prpiect 
construction work erf which is not going on 
according to schedule;

(b) the project wise details of the in­
crease in the cost of these Central Projects 
which are not likely to ba completed within 
the schedule time; and

(c) the steps taken or proposed to be 
taken by the Government for early comple­
tion of these projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME MPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (c ). A Statement is laid 
on the Tdble of the House.
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StepktaJnn by tha Govamment to
•xpadite the projact •xaeutlon

Various steps taken l)y the Government 
tDexpedkethe execution and completion of 
the pn^ects, IntotaSa, indude:

0 krtensice monitoring of projects 
the D.P.L through Monthly/ 

Quarteriy Monitoring System. 
Quarteriy Project Implementation 
Status Report in respect of proj­
ects, each costing Rs. 20 crores 
and above are prepared by DPI 
and sent to aH the concerned 
ministries/deptts. for their nec­
essary action on various prob­
lems highlighted. The concemed 
ministries/deptts give feedback 
toDPIonthe measures taken 
them to resolve the problem and 
to exepedite the completion of 
the projects.

ii) Indepthperiodicalreviewofprog- 
ress of projects at various levels 
in DPI and by the concemed 
ministries.

Pi) CtosefoBowupbytheconcemed 
Ministries, DPI and project au­
thorities with State Govenunent, 
equipmentsuppliers, contractors, 
consultants and otherconcemed 
agencies to minimise delays;

iv) Inter-ministerialooordinationand 
interactkm by DPI and others;

v) Emphasison preparation of real­
istic project implementation 
schedules.

vO Sto visits by the (dicers of DPI 
and concerned administrative 
Ministries.

vi) Devetopment of Project Imple­

mentation guidelines for the 
benefit of project enterprises.

viii) DPI conducts training pro­
grammes on computer based 
project management to train the 
managers for implementation of 
projects using latest techniques.

ix) Greater emphasis on project im­
plementation while finaleing 
MOU's of enterprises.

Dlstlllerlea

3366. SHRI SIMON MARANDI: Will the 
PRIME MINISTER be pleased to state:

(a) the number of distilleries functioning 
in the country, State wise, and the Varieties 
of Liquor being produced there in together 
with the details of brand names thereof; and

(b) the major terms and conditions for 
getting the licences for operating distilleries 
and the details of the arrangements made for 
the analysis and quality control eta of the 
products?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AfJO FERTIL­
IZERS (DR. CHINTA MOHAN); (a) As per 
the information made available by State 
Govemmens, there are 184 distilleries in the 
country. The State-wise breafc up is given in 
the Statement enclosed. In addition, there 
are a large number of units which are en­
gaged in the bottling and bler̂ fiing of IMFL 
and Country Liquor. The main Varieties of 
Liquor produced are Whisky, Rum, Gin, 
Brandy, Wine and Country Liquor, beskies 
Industrial AlcohoL Infonnation regarding 
brand names under which these are mar­
keted is not compiled by Government

(b) Creation of additional capacity or 
expansbn of existkig capacity for.distillatton 
or brewing alcoholic drinks based on molas­
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ses feed stock, except in the case of 100% 
export oriented units, has k>een banned since 
Noveml:>er. 1975. Industrial Licences for 
manufacture of the Industrial Alcohol under 
the provisbns of the Industrial (Develop­
ment & Reguiatbn) Act, 1951 however 
continue to be issued. As per the latest 
guidelines, while granting licences for new 
sugar factories, Industrial Licences in re­
spect of down stream units for the use of 
molasses i.e.. Industrial Alcohol etc., would 
be given readily. Proposal to produce Indus­
trial Alcohol for captive consumption In the 
production of alcohol based chemicals are 
also supported.

The quality control etc., of the products 
of distilleries comes under the purview of the 
State Governments.

STATEMENT

S. No, Name of 
StateAJT

No. of 
Distilleries

1. Andhra Pradesh 17

2. Assam 1

3. Bihar 11

4. Damam & Diu 3

5. Gujarat 8

6. Haryana 4

7 Himachal Pardesh 1

8. Jammu & Kashmir 5

9. Karnataka 13

1b. Kerala 2

11. Madhya Pradesh 16

12. Maharashtra 38

S. No. Name of 
StateAJT

No. of 
Distilleries

13. Nagaland 1

14. Orissa 4

15. Pondcherry 2

16. Punjab 4

17. Rajasthan 4

18. Tamil Nadu 8

19. Sikkim 1 ^

20. Uttar Pradesh 34

21. West Bengal 7

Total: 184

Acquisition of Land in Papanlcalan by 
Delhi Administration

3367. SHRI MADAN LAL KHURANA: 
WilltheMinisterof URBAN DEVELOPI^ENT 
k>e pleased to state:

(a) the total land handed over to DDAby 
the Delhi Administration after acquirint it 
from the farmers in Papankalan;

(b) the time by which It was proposed to 
hand over this land to cooperative housing 
sodties and others for the constructbn of 
houses;

(c) whether the work of providing basic 
civic amenities Ilk eiectrbity, water, sewer­
age etc. in this area has not been started so 
far; and

(d) the time by which this work is likely to 
be commenced?
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Land 
measuring 4775.44 acres aquired by the 
Delhi Administration has been placed at the 
disposal of DDA in Papankalan/Dwarka

(b) DDA is in a position to allot land to 
260 Cooper-'.tive Group Housing Societies 
in Panapkalaii/Dwario, Phase-1. The pro­
posed allotment is subject to the decision of 
the Supreme Court in SLP No. 10857/91 
wherein the interim orders dated 18.11.91 
are as follows:-

Th e  order of the High Court fixing the 
date 12.11.1991 for implementation of the 
orders is extended until further orders. 
Meanwhile the DDA Can proceed with the 
formalities but shall not make any order 
regarding allotment. List the matter on 
17.12.91.”

(c) and" (d) The work, like roads, fencing 
of District Park, Neighbourhood parks/i/c 
plantatton of trem etc. are in progress. 
Regarding electricity, water supply, sewer­
age eta, planning and designing worit is in 
progress. Works are likely to be taken up 
during 92-93 and expected to be completed 
with in 4-5 years in Phases, thereafter, pro- 
vkied the trunk servk»s are also tid<en up 
simultaneously by MCD and DESU.

Ck>suraofP.S.Us

3368. SHRIMADANLALKHURANA: 
SHRI GOVINDA CHANDRA 

MUNDA:

Will the PRIME MINISTER be pleased 
to stale:

(a) whether the attention of the Govern­
ment has been drawn to the newsitem cap- 
tnned "Eight P.S.Us klentiTied for ctosure” 
appearing in the Hindustan Times of No­
vember 13,1991;

(b)whetherthe Ministry of Industry has 
ktontified eight pubik: sector undertakings 
which have to be ctosed down;

(c) if so, the details in this regard;

(d) whether any decisfon has since been 
taken by the Union Government to ctose 
down such sick undertakings; and

(e) if so, the details thereof?

1>IE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir.

(b) No puble sector unit has been klen- 
tXied specifk»lly for ck>sure.

(c) Does not arise.

(d) No. Sir.

(e) Does not arise.

Provision of Bask: Amenities in J  J .
Clusters

3369. SHRIMADANLALKHURANA;
SHRI SHANKERSINH 

VAGHELA;

[English]

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether a multi-crore rupees re- 
setlement and environmenal improvements 
year programmefor the 13 lakh people living 
in jhuggi-jhopari househokis is finalised ; 
whether it includes the piDviston for basic 
amentties is jhuggi-jhopari clu^ers irrespec­
tive of the encroached land;

(b) H so, the outline and details thereof;
and
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(c)thetimescheduieofthepiograimne?

MINISTER OF URBAN DEVEL­
OPMENT (SHRIMATL SHEILA KAUL): (a) 
lo(c). Yes,Sir. UndertheSdiainaof reloca­
tion of jhuggi jhopari dwelleis, Dattil Admin- 
stratkm proposes to relocata 80,000 housa- 
hoMs during 1990-91 to 19%-96t>y aBolting 
'sites and sennces’ plots of 18 sq. iMs. writh'
7 sq. mis. share in open oouityard.

Environment bnprovament in jhuggi 
jhopari dusters is a continuing scheme 
under which tiasic civic amenfties, such as 
drinldng water, street lights, drains, paved 
pathways and provdded in elgibia dusters 
in aphased manner altertaking into account 
the local conditios. As this is a continuing 
process, no spedficdate to coveraDtheJJ. 
Clusters can l>e fixed.

Disposai of cases in CAT

3370. SHRIMAOANLALKHURANA: 
SHRI RAJNATH SONKAR 

S ^ T R I :

WiU the PRIME MINISTER be pleased 
to stale:

(a) whether attention of the Gk»em- 
ment has been drawn to the news-item 
captioned Xentral Administrativa Tribunal 
DBatoiy tactics by Govemmenttorpedofaster 
disposal of cases” appearing in the Indian 
express of November 4.1991;

i  so, whettwT the GowerttmeiA 
counsels seek unneoessaiy adjpummenKs 
on one ground or the other and il so. the 
steps taken to check the same;

(c) whether there is any proposal to 
. segregate those cases sKI pending with

them which can be disposed of on the basis 
of eariier rulings in other cases;

(d) if not, the reasons therefor;

(e) wlietfier more number of benches 
were to be sat up and the vacancies to be 
filed;

(f) I  so. the reasons for the delay in 
establishing the benches and filing up the 
vacancies; and

the number of csees filed in various 
benches of CATdurmg each of the last three 
years and in 1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA); (a) Yes. Sir.

(b) Pleadings are not completed within 
thetimest^latedintheRulesofthe Trtni- 
nal in some cases and SKljoumments are 
sought by counsels of both the patties. The 
Bench concerned hearing the matter grants 
extension of time to the party seeking ad­
journment in Us judicial discretnn and at 
times on condMnn of payment of cost to the 
opposle party.

(c) No. Sir.

(d) In some cases, both parties may 
agree that the matter can be disposed off on 
the t>asis of eariier rulings in other cases but 
this does not happen always. K both Patties 
do not agree on this, they wll have to be 
heard on the facts of the case before con­
cluding whether or not it is a covered case.

(e) and ^.Mditkmal taendhes ol the 
Cei«atMrmnislkfa(emTn^^
and when requirad. ft »  proposed to sel up 
four addfonal benbhes o* the Tribunal at 
vaiKMisplaoes. Necessaiy action to set up
the benches and for fiing up the vacancies 
has already been initiated.

(g) the number of cases fied in various 
Benches of CAT during each of the last three
years and in 1991 upto 31.10.91 is as un­
der—
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Year No,ofcasesfited

1988 —  19457

1989 —  18602

1990 —  19264

1991 —  17900
(uplo 31.10.91)

Licenoes Ibr Manuf«:turing Drugs

3371. SHRI KARIA MUNOA; Wil the 
PRIME MINISTER be pleased to stste:

(a) the details of policy paramelats kept 
m view while issuing Scences to private 
companies for manufacture of pharmaceuti­
cal and drug items;

(b) the names of companies which have 
been issued icenceslor manufacturing drugs 
for Indian Drugs and Pharmaceuticals Lim­
ited. Rishicesh;

(c) whether any assessment has been 
made with legaid to the work assigned to 
these companies; and

(d) if so, the detafls thereof; and if not. 
the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHMTA MOHAN): (a) As per 
the provisions of Drug Policy, the starting 
stages tor buk drugs, and rafo parameters 
(production values and consumption val­
ues) for formulations are kept in view while 
examining the applications for Issue of In­
dustrial Lioenoes.

(b), (c) to (d). To the extent infomation is 
awaiSable, no company has been issued I - 
oences for caiying out the manufacture of

[TransbtioiH

Chnd labwir In carpM induslry

3372. SHRISURENDRAPALPATHAK: 
Wm the PRIME MINISTER be pleased to 
state:

(a)wh^herthe Govemment are aware 
that in spite of the inclusion of carpet indus- 
trym the "approved list of risky industries” a 
number of child labour are engaged therein; 
and

(b) if so, the steps proposed to be taken 
by the Govemment to prevent empkiying 
child labour from being engaged in this in­
dustry?

. THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Tlie 
employment of chiklren below 14 years is 
prohbited in the process of Carpet leaving, 
except in family woriehops. under Sednn 3 
(Part B of the Schedule) of the Chile Labour 
(ProhiHtion & Regulation) Act. 1986. How­
ever. Govemment is aware that chitdren 
continue tobeemployed inthecarpet Indus­
try. The State GovemmensAJTs being the 
appropriate authorities, conduct regular in­
spections for implementation of the Act and 
prosecutetheoffendets.Theyareaddressed 
from time to time to sltk% eitlorce ttw pro­
visions of the Labour Laws pertaining to 
Chid Labour.

The National ChiU Labour Poicy 1987 
inter alia, provides ter devetopment pro­
grammes for the benefit of child Idbour and 
special prcjeds in areas of chiM fobour 
concentration. UnderlMs aprtqect has been 
set up in Miizapur-Bhadoi area U.P. for chSd 
labour wttidrawn from the Handmade Car­
pet Industry.
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[Engim

ChangM in Indian Cllmatle Trands

3373. SHRISANAT KUMAR MANDAL: 
WiR the PRIME MINISTER be pleased to 
state:

(a) whether In their stixty analysing 
"Indian climatic trends overthe past century

Scientists from the Indian MeleofDlogical 
Department have stated that parts of India 
have become slightly warmer over the past 
90 years, but there has been no change in 
rainfall;

(b) whether monsoons both in the east 
and west have iateiy become enratic and at 
times upsetting.the cropping and harvesting

(c) if so, whether the Government pro­
pose to examine what phenomenal changes 
are in the offing in the pattern of present 
seasons; and

(d) if so, the details thereof?

imE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI. MARGARET ALVA): (a) Yes, Sir.

(b) It is an inherent feature of the mon­
soon that rainfan varies from yeartoyearand 
place to place but these variations are weH 
within the normal limits based the long pe­
riod average.

(c) and (d) The weather and dimate 
over the country are monitored by the India 
Meteorological Department as a regular 
activity.

Shifting of P ^ lte . Into Joint Sm Aot

3374. SHRI SANATKUMAR MANDAL: 
VOiH the PRIME MINISTER be pleased to 
state:

(a) whether the Government are con­
sidering to shift some Central PubKc Sector 
Undertakings particuiariy partially sick units 
into the Joint sector;

(b) what is the conceptnn of this Central 
Joint Sector Unit;

(c) whether the Government also pro­
pose to set up a separate body on the lines 
of the Board for Industrial and Rnanclai 
Reconstniction (BIFR) for Sick public Sector 
Units; and

(d) if so, its proposed set up, functnns 
and H(ely composition and whether it will 
have quasi-judidal powers?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

<d) Does not arise.

Outlay Earmarked for Uttar Pradesh

337S. SHRI BHUWAN CHANDRAKH 
ANDURI: Wiii the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to refer to the reply given to Unstar̂  
redOuestionNo.5584on Septembers 1991 
and state:

(a) the outlay earmarked by the Plan­
ning Commisskm for Uttar Pradesh under 
various heads during each year of the last 
three years, head-wise;

(b) whether the Planning Commission 
has undertaken any study to ensure proper 
utiHsalkxi of these funds/outlays; is so, the 
details thereof; and

(c) V not the reasons therefor?



THE MINISTER OF STATE OF THE (b) and (c). No. Sir. Monitoring of State
MINISTRY OF PLANNING AND Plan schemes is tieing done by the State
PROGRAMME IMPLEMENTATION (SHRI Governments themselvas. However, efforts
H.R. BHARDWAJ): (a) A Statement are also being made at the Central level to
containing the required infonnation is review the over all progress of expenditure
attached. under the Annual Plans on quarterly basis.
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FaGodownsinCSarliwnl (d) if not. the reasons therefor?

3376. SHRt BHUWAN CHANDRA 
KHANDURI: Wai the Minister of RX)D be 
pleasedto refertotherepljrgiventoUnstar- 
red Question No. 5668 on September 4. 
1991 and state:

(a) the time bf which the Food Corpora­
tion of India godown at Harawala is likely to 
l>econstnictedandbecomeoperational;and

(b) whether Central Warehousing Cor­
poration lias created any rmdal point in 
Garfn^ region for storage capacity: if so the 
details of the capacity and its spreadover 
utilisation?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Food Coiporation of India 
expects that the godown at Harawala will be 
completed wtthin the Eighth Five Year Plan 
period.

(b) Central Warehousing Corporatbn 
has plans to construct a warehouse of 5000 
MT capacity at Srinagar in district Pauri 
Garhwal for exclusive use of Food Corpora­
tion of India for storage of foodgrakis.

[TranslatiotH

Centrally Sponsored Industries ki U.P.

3377. SHRI BHUWAN CHANDRA 
KHANDURI: WiH the PRIME MINISTER be 
pleased to state:

(a) the details of the industries spon­
sored iyjf the Unbn Government in the Pauri 
and Chamoli districts of Uttar Pradesh;

(b) whether any big or medium industry 
based on agriculture is proposed to be set up 
in the above districts;

(c) if so. the details therecf; and

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) There is no central public 
sector enterprises having its registered of­
fice in the districts of Pauri and Chamoli in 
the State of Uttar Pradesh.

(b) No, Sir.

(c) Does not arise.

(d) Investments in central pubTic sector 
enterprises in the Stalesara made on techno- 
economic considerations keeping in view 
tfie balanced regional devekipment

[EngUsh]

Funds Allocated to Uttar Pradesh under
Rural Devetopment Programme

3378. SHRI BHUWAN CHANDRA 
KHANDURI: WiH the fRIME MINISTER be 
pleased to state:

(a) the amount released by the Unnn 
Government and actually incurred under 
various heads/sectors for rural devetopment 
in Uttar Pradesh during the Seventh Five 
Year Plan period;

(b)the amount diverted for niral areas of 
hili districts of the State and the ms^r proj­
ects undertaken/completed there from; and

(c) the details of future schemes/jprpj- 
ects proposed to be introduced for upliftment 
of rural people of hUi districts in particular and 
the State in general?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL: (a) An 
amount of fls. 1576.65 crores was released 
as Central share to Government of Uttar 
Pradesh during the Seventh Five Year Plan
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for implementationof various CentraHy spon- 
sorod rurel development programmes. 
Against this the State hnd incun-ed an ex­
penditure of Rs.3129.59 ciores which In- 
dudes the share of the State GknrammenL

(b) No funds have been diverted by the 
Government of Uttar Pradesh from Centrally 
sponsored rural development programmes 
for tddng up any major projects In the rural 
areas of hill districts.

(c) As the basic features of the Eighth 
Five Year Plan have not yet been finalised, 
Information about future schemes/projects 
for rural people of hill districts Is not avail­
able.

Induslrlal Projects In Kerala

3379. SHRI V.S. VUAYARAGHAVAN: 
Win the PRIME MINISTER be pleased to
state:

(a) whetherthe Union Govemment have 
received a proposal from Kerala Govern­
ment to sanction new industrial projects;

(b) If so, the details thereof; and

(c) the steps taken by the Govemment 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (c). No proposal from Gov­
emment of Kerala for the grant of a Letter of 
Intent for the setting up of an industrial proj­
ect is pending with the Mintetry of Industry.

HUDCO Assistance to Kerala

3380. SHRI V.S. VUAYARAGHAVAN: 
WIHthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Govemment of Kerala 
received any assistance from Housing and

Urt>an Development Corporation to promote 
rural housing In Kerala during the current 
financial year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
During the cun'ent financial year (as on 
31.10.91), HUDCO has sanctioned two rural 
housing schemes in Kerala. The project cost 
of these two schemes is Rs. 256.96 lakhs for 
whKh HUDCO has sanctbned toan of Rs. 
214.96 lakhs. On completion, these schemes 
will provide 2800 dwelling units. The tiotal 
toan release by HUDCO to Kerala for rural 
housing schemes during the current year 
(upto30.11.91) is Rs. 109.96 lakhs.

Comprehensive Deep-Sea Fishing 
Policy

3381. SHRI ARJUN CHARAN 
SETHI:

SHRI GOPINATH
GAJAPATHI:

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to state:

(a) whether there is any proposal under 
the consideratton of the Govemment to in­
troduce a comprehensive deep-sea fishing 
policy;

(b) if S O ,  the salient features thereof and 
the time by which it is lilceiy to be introduced; 
and

(c) the names of the coastal States 
which have been included in the list drawn 
up to set-up nodal departments for deep-sea 
fishing sector to coordinate the efforts of the 
States?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) and (b). The Govemment has already
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announced new policy initiatives in the deep 
seafishing sector. These include policies for 
leasing of foreign fishing vessels, joint ven­
ture coliatx)rations in deep sea fishing and 
also for test fishing. The salient features of 
these policies are given in the attached state­
ment.

(c) The Ministry of Food Processing 
Industries had asked all the State Govern­
ments including coastal States to nominate 
nodal agencies for food processing indus­
tries which includes the deep sea fishing 
industry.

STATEMENT

5. Foreign crew may be permitted on 
the leased vessel on a case to case 
basis subject to such terms as may 
be specified by the Central Gov­
ernment.

6. Leased vessel may fly foreign flag 
during the period of their operation 
in Indian EEZ.

Test Fishing

A new policy on Test fishing was also 
announced by the Government for the first 
time in 1991 and the salient features of the 
scheme are as follows:-

Leasing of Foreign Fishing Vessels

Government announced a new policy 
on leasing of foreign fishing vessels for 
operation in Indian EEZ in terms of Maritime 
Zones of India Act, 1981. The salient fea­
tures of the scheme are as follows:-

1. Test fishing wilt be permitted in 
Indian EEZ in the folbwing types of 
fishing operatbns:-

a) Trawling for deep sea lobsters
and deep sea shrimp (other 
than pair trawling) beyond 
territorial water.

1. Leasing of foreign fishing vessels 
for operation in Indian EEZ will be 
allowed in terms of Maritime Zones 
of India Act 1981. Rural 1982 and 
Merchant Shipping Act 1958.

2. The period of leasing should not 
exceed 15 years.

3. The leased vessel should prefera­
bly be new. Second hand vessel 
can be taken on lease subject to 
satisfactory certifk»tk>n by appro­
priate authorities regarding sea­
worthiness and future servrceable 
life of the vessel.

4. In case of new vessels the lessee 
may acquire the leased vessel at

• the end of leasing period with the 
prk>r pemiissk>n on the Govern­
ment

b) Long lining

c) Tuna purse seining

d) Other method such as squid 
jigging, hand lining etc.

The foreign collaborator undertak­
ing test fishing should be an estab­
lished foreign fishing company 
operating and owning a fleet of 
deep sea fishing vessels.

Test fishing will be governed by the 
provisk>nsof Maritime Zone of India 
act. 1981, Rules 1982 and Mer­
chant Shipping Act 1958.

All data generated including details 
of operation during test fishing will 
be made available to Marine Prod­
ucts Export Devek)pment Authority



475 Written Answers DECEMBER 11.1991 Written Answers 476

(MPEDA) and Fishery Survey of 
India.

5. The Company/Association con­
ducting test fishing shall pay a fee 
of Rs. 2 lakhs to MPEDA for each 
vessel deployed for test fishing.

6. Test fishing shall be permitted for 
not longer than six months.

Joint Ventures Policy

A policy on joint ventures in deep sea 
fishing and processing was also announced 
in 1991. The salient features of the new joint 
venture policy are as follows:-

1. Joint ventures involve financial and 
technical collaboration for expbita- 
tion of deep sea resources within 
and beyond EEZ by any of the 
following methods will be encour- 
aged:-

a) Trawling for deep sea lobsters 
and deep sea shrimp (other 
than pair trawling), beyond 
territorial water.

b) Long lining

c) Tuna purse seining

d) Other methods such as squid 
jigging, hand lining etc.

2. Joint venture companies may take 
on lease vessels with foreign regis­
tration and foreign ownership.

3. Generally a foreign collaboratbn 
may hokl up to 40% of the paki up 
share capital (now relaxed to 51% 
as per the new Industrial polby)

4. Foreign crew may be permitted on 
acasetocase basison such terms

as may be agreed upon. A sched­
ule on phasing out of foreign crew 
and inducting Indian crew shouM 
be submitted at the time of applba- 
tk>n.

5. The cost of the vessel supplied by 
the foreign collaborator may be 
treated as his paid up share capital, 
in the company.

6. There shouki be a suitable and 
adequate arrangement for Indian 
natbnals in the joint venture.

7. Joint venture project shouki attair 
a minimum foreign exchange value 
addition as may be prescribed foi 
the project.

Labour Courts and Tribunals

3382. SHRISUDHIR SAWANT: Will the 
PRIME MINISTER be pleased to stake:

(a) whether the latx>ur courts and trikHJ- 
nals have served the purpose for whk:h they 
were set up;

(b) if not, whether the Government pro­
pose any structural changes in labour courts 
and tritMjnals be amending the labour laws 
and

(c) if so, the details thereof?

THE DEPUTE MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABA^ 
SINGH GHATOWAR): (a) Labour Court anc 
Industrial Tribunals are established unde 
the Industrial Disputes Act 1947 to adjudi 
cate Industrialdisputeswhbh are referred tc 
them by the appropriate Government. WhH( 
they have been discharging their slakuton 
duties satisfactorily, oertaki problems sud 
as an increase in the pendency of industria 
disputes and applbatbns as ¥veH as litiga 
tk>n in the High Courts and the Suprem< 
Court, have t>een noticed.
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(b) and (c). The qbestion C3f restnx:tur- 
ing the Industrial Relations Machinery has 
recently been considered by a bipartite 
committee under the chairmanship of Shri 
G.Ramanujam. The report of thecommittee 
is under examination in the Ministry of La­
bour in consultation with the Stale Govern­
ments and the Administrations of the Union 
Ten̂ Hories. It has also been decided to place 
the report before the Indian Labour Confer­
ence at its next session and seek its views 
before finalising the proposals.

(a) All those companies in respect of 
which liability for payment of interest arKi/br 
repayment of the principal amount of the 
loan had commenced before June 30,1987, 
would repay the entire overdues on account 
of interesl and principal repayment as on 
June30,1987before the commencement of 
the rehabilitation package. Of the total 
overduoes, an amount equivalent to 10% of 
the overdues woukJ be payable within a 
month and the balance 90% withinsix months 
of the commencement of the scheme.

Loss of Foreign Exchange Due to Deep- 
Sea Fishing Vessels

3383. SHRI K.V. THANGKA BALU: Will 
the Minister of FCX>D PROCESSING IN- 
DUSTRIES be pleased to state:

(a) the bss of foreign exchange due to 
enforced kileness of deep>sea fishing ves­
sels during each of the last two years; and

(b) the steps taken to ensure their opti­
mum utilisatkxi by encouraging entrepre­
neurs to revive the units?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRIGIRIDHARGOMANGO):
(a) The deep sea fishing Industry faced 
problems during the last fewyears duetokiw 
catch,fa!linthepnceof shrimp/and agitatkm 
by a sectbn of crew resulting in kileness of 
the vessels. The estimate of loss incurred 
due to kileness is not available.

(b) For revitalising the industry ascheme 
for rehabilitatk>n has been formulated, tlie 
salient features of which isgiven in Appendix 
-A*.

m the intematkxial market 

STATEMENT

The main highlights of the scheme ar­
eas under-

(b) In case of the companies where the 
payment of interest andAor payment of prin­
cipal amount of ban had not commenced tilt 
June 30. 1987, the concerned Company 
wouU pay 25% of the overdues as on June
30.1990 in the same manner as stated In 
para(a) above.

(c) As a part of the rehabilitatk>n pack­
age the penal interest would be waived arni 
interest would be computed at the document 
rate for the period commencing from July 
1987 to June 30,1991. The interest for the 
perkxiending June30,1991, thus computed 
wouM be capitalised and added to the prin­
cipal amount of ban.

(d) The Govt, of India woub consider 
provkling additbnal bans for financing in­
crease in the cost of the vessel on account of 
exchange fluctuatbns in respect of imported 
vessels where the payment to the yards are 
outstanding or the vessels are yet to k>e 
delivered.

(e) The Government of India/SCICI 
woub consider provkiing additbnat bans to 
meet the cost of increase in the cost of 
indigenous vessel where the payments to 
the yards are yet to t>e delivered.

(f)TheGovernmentof bdia/SCICI woub 
conskier providing additbnal ban to meet 
the cost OT repair of the vessel owned by 
companies availing of this rehat̂ lrtatbn 
package.
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(a) SCICI would consider pioviding 
«ddilional loan for modrication/additions of 
fishing gear for diversified fishing by the 
existing trawlers.

[Tianslatio/i

Committee for Ecorwmlc Backward­
ness of Phubani and Kalahandl Dla- 

tricts of Orissa

namely. Drought Prone Area Prograinme 
are twingimpiamented in these two districts 
for craalion of job opportunities.

Ongoing Canbal Projects in Orissa

3385. SHRi MRUTYUNJAYA NAYAK: 
Win the Minister of PLANNING AND PRO­
GRAMME MPLEMENTATION be pleased 
to state:

3384. SHRI MRUTYUNJAYA NAYAK: 
VtfiH the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whetlier the Government propose to 
oonstttute a sub-committee under the Plan­
ning Commission to study the problems of 
eoonomic backwardness and unamploymont 
in Phubani and Kalahandi districts of Orissa;

(b) if so. the details thereof; and

(c) the steps proposed to be taken by 
the Government to create Job opportunities 
for focal people and to remove economic 
backwardness prevailing in these regnns?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H .a  
BHARSWAJ): (a) There is no such proposal 
atpresenL

(b) Does not arise.

(c) Generation of employment win be 
one of the central objectives of the Eighth 
Five Year Plan. Special Employment pro­
grammes Hw hMagndad Rural Devefopment 
Programmes (IRDP). Jawahar Rozgar 
Yojana and Area Devalopmsnt Programme,

(a) the district-wise names of the Cen­
tral projects costing over 20 croreswhfoh are 
st3i under construction in Orissa

(b) the peroentage increase in the cost 
of these projecte vis-a-vis original estimated 
cost and the estimated increase in cost till 
the completion of these Central projects;

(c) the names of projects Hcely to oom- 
menceduring the Eighth Five Year Plan; and

(d) the projects for whidi the Union 
Government propose to provkie funds?

MINISTEROF STATE OFTHE MINIS­
TRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. BHARD- 
WAJ): (a) and (b). The district-wise names of 
the c e i^  projects, each costing over Rs. 
20 crores, under construction in Orissa, their 
peroentage increase in the costs vis-a-vis 
original estimated costs and their estimated 
increase in cost till completfon. are given in 
the statement ann«ced. The data is based 
on the Ouarteriy Project Monitoring ̂ stem 
of Deptt. of Programme Implementayon. as 
onlst July, 1991.

(c) and(d).TTiedetailscan not be given, 
as E^hth Five Year Plan has not yet been 
finsdisad.
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Ptopte Bslow Povwty Lim

3386. SHRIMRUTYUNJAYA NAYAK: 
W!l the Minister of PLANNING AND PRO- 
GRAMUIE WPLEMENTATION be pleased 
1o state:

(a) the criteria for identfykig people 
yving below poverty line and the total num­
ber such people whose income is ewan 
below the criteria prescribed for the people 
below poverty Sne;

whether 75 per cant tribals of the 
oountiy am Hving below poverty line and if 
so, the steps being taken for knpioving their 
standard of Ihring; and

(c) 9 not, the reasons ttwrafor?

MINISlEROFSTATEOFTHEiyiMIS- 
TRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. BHARO- 
WAJ): (a)Thecriteria usedforassessingthe 
people below the poverty line are based on 
the recommendation of Task Force on 
*Minimum Needs and Effective Consump- 
tkm Demand* which submitted Us report in 
1979. According to this report, poverty line

is defined as the per capita monthly expen­
diture of Rs. 49.09 in rural areas and Rs. 
56.64 in urban areas at 1973'74 prioas. 
correspondEig to Hie per capita daily caione 
rsquirementof2400 in nnai areas and 2100 
in urt>an areas. The poverty ine is updated 
using the implKtt CSC private consumption 
deflator as proxy for price rise in the con­
sumption basket of the persons near the 
povertyKne. The updated povet^Hnes and 
the estimates of people wliose consumption 
expenditures are below the criteria of the 
poverty ine during the years 1983-84 and 
1987-88 are presented in the Table an-

(b) and (c). No, Sir.The percentage of 
Scheduled Trties (S.T. s) populatkMi of the 
oountiy living bekiw poverty line is wel be- 
tow 75 per cent

To improve the soco-economic condi- 
tkm of STs, Tribal Sub4>lan CT5P) is bebtg 
impiemented. TSP lays emphasis on pro­
viding a package of seivioes to individual 
beneficiaries to meet their specific needs, 
raise tfieir levels of fving and give ttiem 
income generating scfiemesto improvetheir 
quaityofHe.
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Reservation of SC/ST

3387. SHRIMRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
refer to reply given to Unstarred Question 
No. 3120 on August 14,1991 and state:

(a) whether the required information 
regarding representation of SC/ST in the 
Ministry of Food and Civil Supplies has since 
been collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

MINISTER OF iSTATE IN THE MINIS­
TRY OF CIVIL SUPPLIES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) Yes, Sir.

(b) A statement is laid on the Table of 
the House.

(c) Question does not arise.

The detailed information as sought in 
the Lok Sabha unstaned question No. 3120 
for14.8.1991 has been cbmpiled and shown 
inAnnexurel.il, IIA and III enclosed wWi this 
statement.

Asforfillingupthebacklogvacancies.it 
may be indicated that Government of India 
has already launched Spedai Recruitment 
Drive this year also for fiRing up all the 
backtog resenred vacancies withinadefmite 
timeframe. This Ministry has already issued 
necessary instructkms to all the oiganisa- 
ttons under its control for indentHfcatkxi and 
filling upthebackk)g vacancies by30.4.1992.

So far as steps taken for stopping de- 
resenration and lapsbig of vacancies are 
concerned, it may be indicated that Govern­
ment of India has already banned de-reser- 
vatnn in direct recruitmenL AH efforts are 
made to avokl de-resenraftnn in case of 
promotnn. AH efforts^ also madetDfillthe 
backlog vacancies so that these do not get 
lapsed.
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lEngSsm

Engbimy Limit for Bonus

3388.SHRIMATISUSEEUGOPALAN: 
WiB the PRIME MINISTER be pleased to

(a) whether the Government proposeto 
increase the eligbBity limit for bonus from 
Rs. 2500 to Rs. 3500 and the quantum of 
bonus from Rs. 1600 to Rs. 2500; and

(b) if so, the time wliich a decision is 
likely to be taken and implemented; and if 
not. the reasons therefor?

THE DEPUTY MINISTER H4 THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR) (a) No. Sir.

(b) Does not arise, as the present limils 
were fixed only in 1985, when the Bonus Act 
1965 was amended.

Provision of Drinking Water for Chhota 
Nagpur Araa

3389. SHRI KARIA MUNDA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whether theGovemment proposeto 
formulate any special plan for the devetop- 
ment of Chhota Nagpurof Biharforproviding 
drinking water to each village; and

(b) if not, the reasons therefor?

MINISTER Of  ̂STATE OF THE MINIS­
TRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H.R. BHARD- 
WAJ): (a) and (b). No, Sir. Rural Water 
Supply (RWS) is provided under State Sec­
tor Minimum Needs Progriamme. Tosupple- 
ment the efforts of the State Govemment. a 
Centrally Sponsored Accelerated Rural 
Water Supply Programme (ARWSP) includ­

ing National Drinking Water Missbn is under 
operation. These schemes cover whole of 
the country including Chhota Nagpur regnn 
of Bihar. No special Plan has been proposed 
t>y the State GovL for implementatton in the 
Chhota Nagpur.

FCi Godowns in Tamil Nadu

3390. SHRI C.K. KUPPUSWAMY: WiH 
the Minister of FOOD be pleased to state:

(a) the number of godowns of Food 
Corporation dl India owned and hired in 
TamDNadu;

(b)the numtierof new godowns opened 
during 1990-91 in Tamil Nadu;

(c) the total storage capacity in that

(d) whether it is proposed to construct 
more godowns during the current year, and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a) Owned godowns; 22 (including 
two cover-and-pKnth units).

Hired godowns: 9

(b)Nil.

(c) 6.67 i£d(h tonnes as on 30.9.91

(d) No, Sir.

(e) Does not arise.

Productton of Centent

3391. SHRI C.K. KUPPUSWAMY: Wil 
the PRIME MINISTER be pleased to state:

(a) w h^er the target of coment pro­
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duction in the country has been adveisaly 
affected due to power shortage during the 
currentfinancial year.

(b) if so. the details thereof;

(c)whetherthe Union Goverrtment have 
talcen any steps to provide adequate power 
to the cement manufacturing units to boost 
the production; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN); (a) to (d). Some cement plants 
have reported difficulties in optimising ce­
ment production on account of power short' 
age during the currant financial year. The 
impact on the cement production on this 
account, however, has been marginal, as a 
large number of cement plants have in­
stalled captive power plants to meet a part of 
Iheir power requirements. Cement produc­
tion till November, 1991 has t>een 34.5 mH- 
fion tonnes against the pro-rata target of 
36.67 million tonnes.

Central Inves tin Tamil Nadu

339^ SHRI C.K. KUPPUSWAMY: WiH 
the PRIME MINISTER be pleased to state:

(a) whether there is a proposal to in­
crease the Central investment in the indus­
trial sector in TamI Nadu;

(b) if so. the details thereof;

(b) Does not arise.

(c) investments in the central put>lic 
sector enteiprises are made on techno- 
economic considerations Iceeping in view 
the balanced regional develo^ent of the 
country.

Modernisation and Expansion of 
P ^U s.inTam B N adu

3393. SHRI C.K. KUPPUSWAMY:Will 
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal under 
consideration to modernise and expand the 
Central Public Undertakings in Tamil Nadu; 
and

(b) if so. the details thereof?

THE MINISTER OF STATE R4 THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Information is being 
collected and wW be laid on the table of the 
House.

[r/anslatfon]

Construction of Quarters for Government 
EmployBM in Abnora and Pithoragarh 

DislLofUJ*.

^9 4 . SHRI JEEWAN SHARMA: WiH 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) There is r »  proposal under 
consideration of the Government at prment 
to increase the central mvestment on new 
c e n ^  pubyc sector enterprises in the State 
of Tami Nadu during the remaining period of 
the current year.

(a) the amount aliocated for the con­
struction of the quarters for the Central 
Government Employees in Almora and 
Pithoragarh districts of Uttar Pradesh in the 
currant year; and

(b) the number of quarters of various 
categories avalableforths employees worlt- 
ing in RanMwth and Almora?
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THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRIM. ARUN- 
ACHALAM):(a)Noallocatlonhasbeenmade 
for construction of general pool quarters 
during the cwrent year in these districts.

(b) Nil in general pool

Declaration of Almora and PIthoragarh
Districts as no-tndustry Districts

3395. SHRI JEEWAN SHARMA: WIH 
the PRIME MINISTER be pleased to state:

(a) whether the Government propose to 
dedare Almora and Pithoragarh districts as 
‘no-industry-distiicts’ in view of the scarcity 
of industry there; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF MDUSTRY (PROF. P J. 
KURIEN): (a) and (b). Almora and Pithora­
garh D^ricts are already included in Cate­
gory ‘A’ of Centrally declared Industrially 
backward areas.

(c) how does the Government propose 
to deal with the situation to bring down the 
price of wheat prevailing in the open marlcet 
in the later half of 1991;

(d) whether there is any proposal to 
import wheat to bring down the prices, and

(e) if not, the reasons thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOi) (a) and (b). A statement indicating 
the iridex numbers of wholesale prices of 
wheat during the years 1988 to 1991 is 
attached (Annexure).

(c) The foltowing steps have t>een taken 
by Government to chedt the rise in prices of 
wheat:-

(i) Allocations of wheat from Centra! 
Pool have been increased for 
Punjab and Haryana from Octoiser, 
1991 so that the pressure on open 
market is reduced.

Pric* of Wheat

3396. SHRI JEEWAN SHARMA: Will 
the Minister of FOOD be pleased to state:

(a) whetherasaresuHof the hoarding of 
wheat by the fanners in States of Punjab, 
Haiyana, Uttar Pradesh etc., the prices of 
wheal have gone up drastically in the open 
maifcet;

(b) ifso,howdoesthewheatpriceinthe 
open market compare with the rates in the 
praoeding three years;

(ii) Food Corporation of India has been
authorised to sell in the open mar­
ket 3 lakh tonnes of wheat during 
October-November,1991. A fur­
ther quantity of 3 lakh tonnes of 
wheat has also been authorised for 
sale in Decenjber, 1991.

(d) No, Sir.

(e) The present stocks of wheat are 
considered to be sufficient to meet the rea­
sonable requirements of the Public Distribu­
tion System.
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fcrv— OflaUon/Pro— cutlonof OfficTS 
on ComijjUon ChargM

3397. SHRI SHIV SHAfMN VERMA: 
Win the PRIME MINISTER be pleassd to 
rafer to tfw reply given on Se^ember 4, 
1991 to Unstarred Question No. 5688 and 
state:

(a) wtwther the Mbrmaiion regaiding 
bwestigation/lpiosecutlon of officers on oor- 
niption charges has since laeen collected;

(b) if so. the details thereof; and

<c) if not. the reasons for the delay?

MINISTER OF STATE IN THE MINIS­
TRY OF PERSONNEL. PUBLIC GRIEV­
ANCES AND PENSIONS (SHRIMAT1 
MARGARET ALVA): (tO No. Sir.

(b) [}oes not arise.

(c) tnformations have t>een cafled for 
from aU the State Governments. Union Ter­
ritories, and al the Ministries and Depart­
ments of the Govemment of India. Informa­
tions from some of the State Governments, 
Ministries and Departments of the Govern­
ment of India are still anvaited.

National Small industries Corporation

3398. SHRI SHIV SHARAN VERMA: 
Wn the PRIME MINISTER be pleased to

(a) whether an enquiry Into the cfiatges 
leveled by the Einpioyaes Association ̂ XMJt 
ineguiariies in the National Smal Industries 
Corporation has since been compMed;

(b) If so, the outoome thereof and tiie
8CDOil IBNOfi iHOilBOiî  3flQ

(^inol,the

THE MMISTER OF STATE M THE 
MiNISTny OF MDUSm V (PROF. P J. 
KURIEN)|{a) to (c). Certain oomplaMs re­
ceived refpvding inegularlties in the Na- 
nonai omw mausinos ixifpofauon Lfffifloa, 
am undec examination of the Govemment

[EngSsU

Setting up of Drug Units by MuKina- 
tlonal Companies

3399. SHRI ANNA JOSHI: W i the 
PRIME IfiNiSTER be pleased to state:

(a) whether some proposals from multi­
national drug companies are pending dear- 
ance for setting up new drug unite in India; 
and

(b) if so. the details thereof?

THE MINISTER OF 9TATE M THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN); (a) No Sir.

(b) I>)es not arise.

AHegad imgularilies In Award of 
Contract

3400.SHRIRAJNATHSONKARSHAS- 
TTU: WIN ttte PRIME MINISTER be pleased 
to state:

(a) wihelher there have lieen serious 
irregularilies In the award of contract for 
transportation of SDK & CKD componente 
fiomKandtaPorttoGuigaonbyMurutiUdyog 
Limited lor the supply of air-condilioneis;

(b) if so. the details thereof;

(c) whether tfw CBI has carried out any 
investigation into the sribove contract; and

(d) W so. the outoome thereof and the 
action miBn thereon?
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IH E  MMISTER OF STATE M THE 
lymiSIRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (d). Som« rafwenoes 
haw been raoeivsd by the GovL from CBI 
regarding the transportation contract and 
puichase of air oondiboners. which are stM 
under consideration.

Sato of MaruO Cars

3401.SHRIRAJNATHSONKARSHAS- 
TRI: W » the PRIME MINISTER be pleased 
to stale:

(a)whetherthesalesofManiti Cars 800 
cc and Omni Vans have dropped considera­
bly in the recent past;

0>) if so, the reasons therefor;

(c) the number of cars and vans sold in 
JuV and August 1991 and how do the sales 
compare which were made in October and

(d) the steps taken to boost the sales of 
Manrii Vehicles: and

(e) whether the export figures are also 
coming down steadily?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes. Sir.

<b) The main reasons for decline in 
demand & sale are as foilows:-

i) Thedevaluationofrupeeleadingto 
higher cost of inputs and credit 
squeeze in the money market re­
sulting in a substantial increase in 
ban interest rates.

ii) SteepincreaseintheprioeofManjtt 
vehkdes mainly on account of in­
crease in exdse-duty.

(c) The number of Maruti-SOOoccars 
and Omnissokf from July to November, 91 is

November 1991 month-wise; given betow:-

kbmh UamU-aoo OMNI

July, 91 5179 2487

August.91 4037 2244

Sept. 91 4346 2426

Oct, 91 4785 1562

Nov.. 91 3324 1 »7

(d)The steps takentopiomote the sales 
of Matuti vehicles are as under-

0 Dealer Incentive Scheme were in­
troduced for saleofOmnis October 
and November. 1991.

i). Aspedalofferhasbeenitrtpoduced 
for sale dSOOO Om is at reduced 
prices for Dea, 91.

Hi) An extensive. lieM sales’ pro­
gramme has been launched 
through the dealers' sales person­
nel whnh is further supplemented 
by tocal advertising campaigns by 
the dealers.

iv) A comprehensive Omni advertise­
ment campaign is cuirently under 
preparatSm and is scheduled to be
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leunchad by mid-Januaiy, 1992.

(e) No. Sir.

[Tmtsbi&uH 

Processing of Fruits and Vegetabiss

340^ SHRIARJUNSiNGHYAOAV: 
SHRI RAM LAKHAN SINGH 

YADAV:

Win tlw Minister of FOOD PROCESS­
ING INDUSTRIES be pleased to state:

(a) wliether fruits and vegetables of the 
^ u e  of Rupees 30 billion goes waste ki 
India, if so. tiie reasons tiierefor,

(b) the percents^e of fruit and vege­
tables that are processed; and

(c) the efforts being made by Govern­
ment to increase the capacHy and modern­
ise the units of food processing industries?

■raE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) V9hie no authentic information is avail­
able, it is estimated that fnihs & vegetables 
valued at Rs. 3,000/- cioies are wasted 
every year due to inadequate post hanrast 
handling as well as absence of linkage wtth 
the processors and fresh fruits & vegetable 
markets.

(b) It is estimated that about 1% of the 
fruits and vegetables are processed.

(c) The Ministry of F̂ bod Processing 
Industries have formulated various plan 
schemes to extend financial assistance to 
the State Government undertakings, public 
sector undertaJungs and cooperativas etc. 
for increasing the present processing capac­
ity, setting up of food processing industries 
and for modemisatton of these industries.

This assistance is given on the praposab 
received tfvough the State Governments.

[BtgBsNl

Dhrarsion of Stock of FPS to Opwi 
llarkM

3403. SHRI ARJUN SMGH YADAV: 
Wil the PRIME MINISTER be pleased to

(a) whether the kerosene oil dealers 
and Fair Price Shop owners in Delhi are 
diverting the stocks in the Uackmarket as 
has l>een estabfished with the catching of a 
wheat toaded tnick in Moti Nagar area and a 
tanker of kerosene oil in Nizamuddin area 
recently;

(b) K so, the reasons for not keeping a 
strict eye on these deeders by the Food and 
Suppfies Department; of Delhi Administra- 
tk>n;

(c) the steps taken to tone up the work­
ing and functioning of the Food and Sî jplies 
Department;

(d) the number of premises of hoarders 
of kerosene and ratnn shops raided for 
diverskm of these stuff and the action taken 
against them, with details thereof; and

(e) the number of licences canceHed 
suspended by I}elhi Administratton during 
the last twelve months with reasons thereof?

MINISTER OF STATE IN THE MINIS­
TRY OF CIVIL SUPPLIES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) to (c). Some cases of diverston 
of specified food artkdes and kerosene oil 
have been detected by Delhi Administration. 
The DeHii Administratton regularly under­
takes inspectkwi of fair price shops andkero­
sene oil defxits to curb diverskm of PDS 
items intothe open market Surprise checks



increase in the Wholesale Price Index (WPI) 
of *all commodities* as wall as in the WPI of 
rice, edible oils and sugar during the current 
financial year till 23.11.1991. In the case of 
wheat, the percentage variation in the WPI 
index was (-)0,5% compared to a significant 
increase of +26.0% during the correspond­
ing period of last year.

The rise in prices of commodKies may 
be attributed to many factors such as gap in 
demand and supply,increase in money 
supply in the economy, increase in prices of 
inputs to agriculture as well as transport. 
The Public Distribution System (POS) is a 
supplemental effort aimed at ensuring equi­
table distribution of key essential commodi­
ties at pre-determined and reasonable prices. 
Public Distribution System is on component 
of the strategy to keep under check the rise 
in prices. The Government has taken a 
number of measures to cuib money supply 
in the economy. Underthe PDS, alk>cation8 
of wheat and rice were increased during 
August to October, 1991. In an effort to 
Increase availability further, open market 
sales of wheat and rk» by Food Corporation 
of India have been permitted during Octo- 
ber-December, 1991. Import of edible oils 
was resumed in October, 1991. Levy sugar 
alk>catk>ns were increased by 5% on an 
adhoc basis for the period August to Decem­
ber, 1991.
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and rakls are conducted by it based on 
Intelligence gathered and complaints re­
ceived from the publk^

(d) From 1.11.1991 to 30.11.1991, the 
Delhi Administration checked 929 fair price 
shops and 493 kerosene oil depots. F.l. Rs. 
have been kxlged against 40 fair prk:e shop 
owners and 15 kerosene oil licensees under 
the Essential Commodities Act 80 persons 
were an’ested. Departmental action has 
also been initiated against 349 FPSs and 92 
kerosene oil depots.

(e) 91 fair prk» shop authorisations/ 
kerosene oil Kcences were suspended and 
23 have been cancelled for irregularities 
relating to stocks, maintenance of accounts 
and diverebn of ration artcles to unauthor­
ised channels.

[Translalhril

Prices of Essential Conunosnies

3404. SHRIARJUN SINGH YADAV:
SHRISRIKANTAJENA:

Wifl the PRIME MINISTER be pleased 
to state:

(a) whether the Pubik: Dlstributton Sys­
tem has failed in controlling the prk»s of 
essential commodities;

(b) if so, the Government’s view point in 
this regard; and

(c) if not, the names of the commodities 
in the case of whk:h the Government have 
been successful in controlling the prices 
through PubIk: DIstributnn System and the 
percentage thereof?

MINISTER OF STATE IN THE MINIS­
TRY OF CIVIL SUPPLIES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a), (b) and (c). There has been an

[Englism

Import of PamoieIn Oil

3405. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state:

(a) Whether the Government arespend- 
ing a huge amount for importing pamolein oil 
from Malaysia and other countries;

(b) if so, whetherthe Unton Government 
have decMed to produce Pamolein Oil in 
India;
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(c) if so, whether any steps in this regard 
have been considered; and

(d) if so, the details thereof?

MINISTER OF STATE IN THE m In IS- 
TRY OF CIVIL SUPPLES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). Yes, Sir.

(c) and (d). One project each for produc­
tion of palm oil has been established in 
Kerala and Andaman & Nicobar Islands. 
About 5.75 laldi hectares of land in the 
countiy have been identified as suitable for 
palm cultivation. Possibility for exptoring palm 
cultivation have already started in the iden­
tified areas. A number of schemes were 
sanctioned to tal<e up oil palm cultivation 
during 8th Plan period, namely, setting up to 
nurseries and frontline demonstration and 
processing in Kamatal<a, Oil Palm Seed 
Garden in Andhra Pradesh, expansion of the 
capacKy of the seed germination at CPCRI, 
Palode.

- SSI Producing Paraffin Wax

3406. KUMARI DIPIKA CHIKHLIA;
SHRI CRETAN P.S. CHOU- 

HAN:

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) to (c). The Information is b «f «  
collected and woiM be laid on the Table of 
the House.

Saleempur Aromatic Plant

3407. KUMARI DIPIKA CHB<HLIA: 
SHRIMATI MAHENDRA 

KUMARI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the permission of Foreign 
Investment Board In respect of Saleempur 
Aromatic Plant has since t>een granted by 
the Union Government;

(b) if so, the details thereof;

(c) if not, the reasons for delay; and

(d) the time bywhen permission is likely 
to be granted?

MINISTER OF STATE IN THE MINIS­
TRY OF CHEMICALS AND FERTILIZERS 
p R . CHINTA MOHAN): (a) to (d). Matter is 
under consideration fo the GovemmenL

Will the PRIME MINISTER be pleased 
to state:

(a) whether the attention of the Govem- 
ment has been drawn to the newsKem cap­
tioned “paraffin was SSIs likely turn skd(* 
appearing in the Economk; Times of Sep­
tember 27, 1991;

(b) if so, the facts thereof; and

(c)theactlontaken/jproposedtobetaken 
to safeguard the interests of small scale 
industries producing paraffin wax out of slack 
wax?

[Translation]

Repair of Approach Roads In West 
Enclave Pttampura

3408. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the dilapkiated 
conditnn of the approach roads leadmg to 
the newly oonstnicted flats by House BulM- 
ing Societies in the West Enclave of Pltam- 
pura on the Outer Ring Road; and
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(b) if so. the tkne fay which the «Q>proach 
loads wil be repaired and widened?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRIM. ARUN- 
ACHALAM): (a) and (b). The Delhi Admini- 
stralion raports that the condition of the road 
has worsened due to stacking of muRxa by 
individuals ''nstnicting houses and blocfc- 
age fay such muba. The pot holes devel­
oped have already been attended and fur­
ther repair wmk has been started and is 
Neely to be completed by the middle of Janu- 
aiy, 1992. No further widening is proposed 
to IM done.

[EngBsNi

Allotmeiit of Plots in Rohini

3409. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE- 
VELOPlyENT be pleased to state:

(a) the reasons for aHotmentof 32 metre 
plots in March. 199.1 against registration of 
48 metre plots in the 1981 under the Rohini 
Scheme in Delhi; and

(b) the fate of those who had registered 
for 48 metre plots only but allotted 32 metre 
plots if they do not take notk» of aOotment 
cum-demand letter for 32 metre pk>ts?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As only 32 
Sq. ML pk>ts were available for fresh aflot- 
mentatthedrawheU in March, 1991, regis­
trants for 43 Sq. M. ptots were given an 
optnn to apply for 32 Sq.m. ptots and aUot- 
ments were made.

(b) The cases of those who were given 
aUotment-cum-demand letters for 32. Sq.m. 
pkits withouttheir exercising an optnn there­
for, will be kept pending tin such time the size 
of pkits originally prefened by them are 
available.

Exemption from Emigration Clearance

3410. SHRI V.S.VUAYARAGHAVAN: 
WiU the PRME MINISTER be pleased to 
state:

(a) whether Unkm Government have 
received any request from Government of 
Keiala to include more categories of Emi­
grants for exenqition from EmigraUon clear­
ance:

(b) if so, the details thereof; and

(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No. Sir.

(b) and (c). Does not arise.

knproverment of Slums In Bangakue 
City

3411. SHRIMATI CHANDRA PFtABHA 
URS: Wiy the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether the Overraas Development 
Agency of Britain had come fomvaid to give 
financial assistance Rs.48 ciore for improv­
ing the slums in Bangak>re City;

(b) if so, the steps taken to procure the 
above assistance;

(c) whether Government of Karnataka 
has also sought financial assistance for 
improving the slums in Mysore dty with the 
assistance of Overseas Devetopment 
Agency of Pritain; and

(d) if so, the amount of assistance sougfit
for?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir.
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(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

[Translatiori

Quantity of Hams Supplied to Bihar

341^ SHRI IM ST ORAON: WiH the 
PRIME MINISTER be pleased to state:

. (a) the quiant'rty of essential oommodi- 
ties and edible oil supplied to Bihar since 
January, 1991; and

(b) the quantity of these oommodities 
supplied during the said period and also the 
quantity aUocatedduring the iastthree years?

MMISTER OF STATE IN THE MINIS­
TRY OF CIVIL SUPPLIES AND PUBLIC 
DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). A statement showing 
the quantity of essential commodities allot­
ted to and lifted t>y Bihar Government from 
January to October, 1991 and in the con'e- 
sponding periods in 1988,1989 and 1990, is 
given in Annexuie.
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PubHc SM ior UndMWdng* In BOiw

3413. SHRI LALIT ORAON: Wia lha 
PRIME MINISTER be pleased to state:

(a) whether Union Govmment have 
Identified those Public Sector Undertakings 
of Bihar which are not functioning satisfacto­
rily for the last three years;

(b) if so, the details therof and the rea­
sons therefor; and

(c)the steps being taken by the Govern­
ment to impiove the working capacity of 
these undertakings?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). There out (̂ fifteen 
Central puliKcsector enterprises having their 
registered offices in the State of Biiar have 
incun’ed tosses during the last 3 years, i.e. 
1987-88,1988-89 and 1989-90 upto whuh 
periodonlytheinlonnatkmisavallable. These 
enterprises are M/'s. Bharat Refractories 
Limitad, Engineering Projects (India) Lim­
ited and Projects and Development hidia 
Limited. Some of the main reasons for the 
tosses are escalatkin of input costs, surplus 
manpower, power shortages, tow capacity 
uNlisatton. eto.

(c) Improving working capacity of these 
underbridngs is a continuous process. En­
terprise specMic remedal action is taken by 
the Government and the enterprise con­
cerned. Some of the measures taken are 
modemisatnn and rehabaHatlon plans; fi­
nancial, managerial and oiganisattonal re­
structuring; change in product-mix, etc.

Drinking WUer Supply In Bihar

3414. SHRI LALTT ORAON: Wil the 
PRIME MINISTER be pleased to state:

(a) whether a special scheme to supply

drinking water in Chhota Nagpur-Santhal 
Paigana area in Bihar with the assistance of 
WoridBankor any other IntematKMial agency 
is being launched;

(b) if so. the details thereof;

(c) the expenditure involved in each 
scheme and when it is Ikelytobeoompletad;

(d) whettier the work under the said 
scheme has been delayed; and

(e) if so, the reasons therefor?

M»1ISTER OF STATE IN T11E MINIS­
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAk^eHAI H. PATEL): (a) No. Sir.

(b) to (e). Do not arise.

Pending Projects of BDiar on Drinking 
Water

3415. SHRI LALIT ORAON: WiH the 
PRIME MINISTER be ptoased to state:

( a ) ^  details of the projecte foiwarded 
by the Government of Bihar for approval to 
the Unkm Government in 1989-90,1990-91 
and 1991-92 in regard to the piobtom of 
drinking waten

(b) the actnn taken on each of them 
separately tin date; and

(c)the amount sanctioned by the Unton 
Govemmenl for this purpose during the above 
periods?

THE MINISTER OF STATE M THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) The 
StateGovemmenthadfonrardedthefoltow- 
ing schemesfortechnicalclearanoe in 1989- 
90.
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Nanwof Scheme

AccaleratBd Rural
WatarSî jpfy
Pmgramm»(ARWSP)

Name of District No.ofVHag» Amount
(Rs.inbktis)

1. Drilled tubeweHs, 

Sanlary wells.

2. 1 Piped water 
sup^sdw nM

3. 1808 number 
oftubeweH 
with iron 
removal plants

4. 4 schemes for 
utiGsaHonof 
exploratory 
tube wells 
constructed by 
CGWB

5. Swatersupply 
schemes for 
constnjction of 
sanitary wens, 
drilled tubewells. 
etc.

Tednotogjf Mission

6. Constnjction of 
handpumpand 
awareness 
pmgramme

Dhanbad
Hazaribagh
ftonchi

1615.00

Deogath 3199
Gaya Partially
m.1__N O W c H J c in

Aurangabad
Munger
Bhagalpui
B h < ^r
Jehanabad

covered

Patna 480 52.352
Nalanda Partially
Munger covered

Saharsa
Pumla

KaUhar

211.93

Munger 4 villages 
(Partial to 
full corarage)

34.93

Sahebgaî

Singhbhum

178.972
Partially
covered

317.172
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As regards, the projects for 1990-91 
and 1991-92. powers were delegated to 
State Governments inciudind Government 
of Bihar Ibrtechnicaf clearance of schemes. 
The schemes under ARWSP are now cleared 
tiy the State Government. However, the fol­
lowing projects for bilateral assistance were 
received on 28.1.91 from the State &vem - 
ment of Bihar-

Water supply scheme for Nirsa and 
adjoining villages of Dhanbad dis­
trict at an estimated cost of Rs. 
7279 crores.

Project for seven iron endemic 
districts of North Bihar at a cost of 
Rs. 109.5 crores.

(b) All the above projects received from 
the Government of Bihar were given techni­
cal clearance. The projects for bilateral 
assistance have t>een referred to the Plan­
ning commission for comments. Thereafter, 
these will be sent to the Ministry of Finance 
(Department of Economic Affairs) for posing 
for bilateral assistance.

(c) Central assistance is not sanctioned 
on project/schemewise basis. However, the 
following Central assistance has been re­
leased to the State Government of Bihar 
under the Centrally Sponsored Accelerated 
Rural Water Supply Programme and Mini- 
Mission Projects during 1989-90, 1990-91 
and 1991-92:-

Year Retoases On aons}

1989-90 28.63

1990-91 24.42

1991-92 20.59

\En gm

Stock Position of F «

3416. SHRI SYEO SHAHABUODIN:
SHRI A. CHARLES:

Wtll the Minister of FOOD be pleased to 
refer to the reply given to USO No. 16 on 
November 20,1991 and state;

(a) the stock position in respect of major 
grains in the hands of the Food Corporation 
of India as on April 1,1989, April 1.1990, 
April 1.1991 and October 1,1991;

(b) the quantities procured during 1989- 
901990-91and 1991-92 (upto 30th Septem­
ber, 1991) in respect of these grains; and

(c) the total value of stocks in hand as on 
April 1,1989, April 1,1990 and April 1,1991 
and September 30,1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The required informatbn 
is as under:

Stock already in the hands ofFCI

(In MiHion Tonnes)

Date Wheat Rice Paddy in terms <^Rice

1st April, 89 2.07 3.93 0.04

lstApril.90 2.70 6.88 0.36

-1st April. 91 3.87 9.79 0.70

IstOcL, 91 
(Prov)

4.55 6.21 0.26
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(In Mtton Tonnes)

Marketing
season

Rhe
(including paddy in
tennsofrice)
OcL-Sept)

Wheat
(Aprff-March)

1989-90 11.86 9.00

1990-91 12.66 11.07

1991-92 0.45 7.75

Value of slocks of wheat, rhe and paddy with the FCI

(Rupees in Crores)

As on Wheat Rhe Paddy in tenns of rhe

1st April, 89 458.96 1146.09 10.29

1st April. 90 617.62 2253.64 124.50

1st April. 91 1033.57 3621.61 266.07

30th Sept.. 91 
(Provisionaq

1298.26 2513.25 106.47

Identification of Towns Undar IDSMT

3417.SHRISYEDSHAHABUDDIN:WiU 
the Minister of URBAN DEVELOPMENT be 
pleased to referto the reply given on Novem­
ber 20, 1991 to Unstarred Question No. 1 
rearding National Commission on Urt>anisa- 
tion and state:

(a) the names of towns, State-wise, 
idenitied for assistance under the centrally 
sponsored schemes of Integrated Develop­
ment of Small and Medium Towns;

(b) the financial assistance extended 
State-wise under these schemes during 
1990-91 and proposed for 1991-92;

(c) the names of Stat- :iovsmment5 
which have set up Rnance Commissions for 
devolution of resources from State Govern­
ment to local bodies;

(d) The names of States which have so 
far amended the Rent Control Act’s in the 
light of the recommendatnns made by the 
Commission; and

(e) the States in which the municipal 
bodies and notified area committees stand 
superseded or unreplaced by fresh elections 
at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) to (e). The
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Rifbrmation is being collected and wBI be laid 
on the Table of the Sabha.

G rm tof Sm iorllyto EX -ECO sof 
Nationalised Banks

3418. SHRI K.V. THANGKA BALU; Wil 
the PRBUIE MINISTER be pleased to state:

(a) whetherthe Government had issued 
instructions in August, 1971 relating to the 
fixation of seniority of the ex-Emeigency 
Commissioned Officers (ECOs) on their 
appointment under the Union Government/ 
public sector banie;

(b) if so, whether these instructions are 
being followad in the pubHc sector banics;

(c) if not, the reasons therefor;

(d) whether the Government fiave re­
ceived representations from some of the 
oiganisaUons of ex-ECOs about interpreta­
tion of rules regarding grant of seniority to 
ex-ECOs woildng in the nationalised banits; 
and

(e) if so, the details thereof and the 
action taken by the Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GREVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) bistructio.ns were 
issued under released Emergency Commis­
sioned Officeis and Short Service Commis­
sioned Officers (Reservation of vacancies) 
Rules, 1971, relating to fixation of seniority 
eto. to the Ex-Emergency Commissioned 
Officers and Short Sennce Commissioned 
Officers on their appointment in the Un'nn 
GovemmenL In respect of public sector 
banks instnjctions were adopted vide Minis­
try of Finance, DeptL of Economic Affairs 
(Banking Divisk>n)letterNo.2/18/77-SCT(B) 
dated. 19th OcL. 1977 as further clarified

vide letters dated, eth May, 1980 and 10th 
November, 1986.

(b) Yes, Sir.

(c) Does not arise.

(d) and (e). The Banking Divistonofthe 
Minist^ of Finance felt that since the recniit- 
ment in putiGc sector banks, specially in 
State Bank of India is done through Central 
Recruitment Board which is aldn to Unton 
Public Servk» Commisston, the sentori  ̂of 
ECOs/SSCOs in public sector banks coukl 
be fixed under the piDvisnns of rule 6 (^  of 
^  Rules of 1971. However, some oiganisa- 
tkans of Ex-Emergency CommisskMied Offi­
cers/Short Service Commisskxied Officers 
have represented that sennrtty shouU be 
fixed in accordance with nile 6 (b) of the 
Rules of 1971. The Banking Diviskm has 
referred the issue to the Department of 
Personnel and Training. The matter is in 
final stages of examinatton by the GovL

Govamment Aooonmodation to 
Iffgrant Employees

3419. SHRI V. KRISHNA RAO: Win the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Govemment propose to 
form a separate pool for provkling Housing 
accommodattontomigrantemptoyeesofthe 
Govemment who come from far oR places of 
the country;

(b) if so, tfie details thereof; and

(c) if not. the reasons therefor?

THE MMISTER OF STATE M 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir. 
There is no such proposal under conskleni- 
tkan.
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(b) and (c). Such a poTicy would be 
discriininatofy.

[Tfanslalibflj

Issua of Industrial Ucancas in Uttar

3420. SHRI BHAGWAN SHANKAR
RAWAT:

SHRI SANTOSH KUKXAR 
GAN6WAR:

WIB tha PRIME MINISTER bia plaasad 
lostata:

(a)tha numbarof naw Industrial Hoancas 
and lattars of intant issuad by tha Govam- 
mant for Uttar Pradesh during the current 
financial yaar;

(b) tha number of applications panding 
oonsidaration iDf tha Govamman  ̂and

(c) tha tima by which thasa are Ikaly to 
ba disposed of?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) 49 Lattars of Intant and 10 
Industrial Ucancas hava baan granted dur­
ing the period from 1 st April to 31 st October, 
1991 forsattingupindustrias in Uttar Pradesh.

(b) 653 a«)plications for grant of Letters 
of Intant for ttia setting up industries in Uttar 
Pradesh ware panding as on 30.11.1991.

(c) There ara specified time limits for the 
d isp e l of appicationsfbr grant of industrial 
syiprovals. All stapsaretakentoensure that 
the applications are disposed of within this 
time HmlL

EJactronic Complex In Agra

3421. SHRI BHAGWAN SHANKAR 
RAWAT: Wil tha PRIME MINISTER be 
pleased to state:

(a)whatherthe Government propose to 
set up Bectronic Complex in Taj Trapezium 
area of Agra in order to contain environ­
mental pollution in the area;

(b) if so, tha details thereof; and

(c) if not, the d̂sons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). The Govern­
ment of India hava no such proposal. How­
ever, the Government of U. P. have informed 
that tha U.P. State Industrial Devatopment 
Corporation has acquired land of about 500 
acres at Firozabad within Taj Trapezium 
area for its development as an integrated 
industrial township including electronics.

[E n g m

Employmantto Rural People

3422. SHRIMATI VASUNDHARA 
RAJE:WillthePRIME MINISTER be pleased 
to state:

(a) whether tha Union Government allo­
cate funds to different States for providing 
employment to the rural people in chroni- 
calV drought affected areas;

(b) if so, the allocation made therefor 
during tha last three years State-wise; and

(c) the amount allocated or proposed to 
be allocated for Rajasthan during the current 
financial year therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G.VENKAT SWAMY): (a) and (b). 
Reply has been given in Annexure-I.

(c) Rs. 12805.28 lakhs (including State 
share) have been ailocatad to Rajasthan for
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implementation of Jawahar Rozgar Yojana 
during the current financial year i.e. 1991- 
92.

STATEMENT-1

Aitocations under the Jawahar Rozgar 
Yojana (JRY) (which was started in 1989- 
90) to the small States/Union Territories 
(UTs) like north-eastern States, Jammu & 
Kashmir, Himachal Pradesh and Andaman 
& Nicobar Islands are made on the basis of 
a histrorical figure which is equal to the 
double of the National Rural Empbyment 
Programme (NREP) albcation in 1988-89 or 
the combined allocations under the NREP/ 
Rural Landless Empbyment Guarantee 
Programme (RLEGP), whichever was more.

2. The balance of the Central alloca­
tions under the JRY are distributed amongst 
the States/UTs on the basis of the proportion 
of rural poor to the total rural poor in the 
country that live in that State.

3. The State allocatbns under JRY are 
distributed amongst the districts on the basis 
of backwardness index formulated on the 
percentage of rural Scheduled Caste (SC)/ 
Scheduled Tribe (ST) populatbn to total 
rural populatbn. the number of agricultural 
labourers to main workers and the inverse of 
the value of the agricultural produce taken in 
money terms in the distrbt with the weights 
of 60:20:20:

4. The above criteria of allocatbns of 
funds to the districts was, however, modified 
in respect of hill districts of Uttar Pradesh 
and desert distrbts of Gujarat and Rajast­
han. In their cases, the per capita albcatbn 
for hill/desert distrbts was taken the highest 
for any distrbt in that State limited to an 
annual albcatbn of a minimum of Rs. 2.50 
crores and a maximum of Rs. 10.00 crores 
for that particular district. The enhanced 
share of such distrbts was adjusted against 
proportbnate reductbn out of the albcation 
of the remaining distrbts.
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5.Theaileriaofalk)calionsto the States/ 
districts has continued as given in the pre­
ceding with the exception of Rajasthan. 
Rajasthan Government in the year 1990-91 
suggested to the Government of India to 
make the inter- district allocatbns strictly as 
perthe criteria of backward index prescribed 
in the JRY guidelines and given in para- 
graph-3 above. The Government of India 
accordingly modified the distrk:t allocations 
in case of Rajasthan.

ised to import 1.5 \akh MTs of palmolein 
during the cun'ent financial year.

(c) STC has contracted 66.000 MTs of 
palmolein lor import. Out of this. 54.000 MTs 
has already arrived uplo 2nd December. 
1991. remaining is on high sea. Beskies, the 
GovL has sofar alkvwed the States to directly 
import 48.000 MTs of palmolein.

Allocatk>n to Kerala for 1991-92

6. Resources alk)cated State-wise in­
cluding State's share for implementatbn of 
JRY during 1989-90.1990-91 and 1991-92 
is given in the Annexure-ll.

Import of Pamolein

3423. SHRIMATI VASUNDHARA 
RAJE: WillthePRIMEMINISTER be pleased 
to state:

(a) whether the Government have a 
proposal to import Pamolein in view of its 
growing demand in the country;

3424. SHRI T.J. ANJALOSE: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state;

(a) the details of the assistance and 
grants allocated by the Union Government 
to Kerala during 1991-92. item-wise;

(b) whether the Govemment of Kerala 
have spent the allocated amount on the 
items for whbh the alk)cation was made; and

(c) if so. the details thereof?

(b) If so. the approximate quantum of 
Pamolein proposed to be imported during 
the current financial year; and

(c) the steps taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) Yes. Madam.

(b) The Government has so far author-

STATEMENT

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The details of the assis­
tance in the form of loan and grants albcated 
by the Central Government of Kerala during 
the financial year 1991-92 item-wise, are 
given in the Statement attached.

(b) and (c). The details of the amount 
spent on due items will be available only 
after the financial year 1991 -92 is over.

S/. No. Items Allocation Released so far

1 2
c

3 4

1. (A) Normal Central assistance 28506.00 21330.00

a) Loan 19954.20 14940.00
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SL No. Items Allocation Released so far

1 2 3 4

b) Grant 8551.80 6390.00

(B) Additional normal Central 
assistance for model village 
etc. 1100.00 ‘

a) Loan 770.00 -

b) Grant 330.00 -

2. Extemally aided Projects 13300.00 2151.530

a) Loan 9310.00 1506.071

b) Grant 3990.00 645.459

3. Share in Central Taxes 52285.00 33828.000

4. Small Savings Loan 1fiS43.00 9196.000

5. Plan deficit grant 5601.00 4950.750

6. Central's Contribution towards 2325.00 1743.750

7. Accelerated development of 
Hill areas. 605.220 *

a) Loan 60.522 *

b) Grant 544.696 *

8. Tribal Sub-Plan 128.04 *

9. Scheduled Caste (Component) 510.18 *

Total 124203.44 3200,030

* Releases yet to oe made.

Implementation off Urban Basic Serv­
ices Scheme in Kerala

3425. SHRI T.J. ANJALOSE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(b) the names of the cities selected for 
the implementation of the said scheme in 
Kerala during 1991-92 and the total funds 
allocated for this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT

(a) the names of the cities taken up for 
development under the Urban Basic Serv­
ices Scheme in Keraladuring 1988-89,1989- 
90 and 1990-91; and

(SHRIM. ARUNACHALAM): (a) The scheme 
of Urban Basic Services was in operation in 
the country \ndud\ng KeralaUom 1986-87 to 
1989-90. This scheme ^as revised and



renamed as Urban Basic Services for 
the Poor from the year 1990-91. The 
names of towns taken up for 
development in Kerala under the old 
scheme (U.B.S.) are given In the 
Annexures -I and II to this reply.

551 IVrOtan Answ ers DECEMBER 11.1991 V\M UBn A n sn re is 5S2

(b; 77m same towns selected for the 
y«ar1990-91 under tharavised scheme will 
be tal«en during 1991-92 also. For this 
purpose a tentative alocatlon of Central 
grants to the tune erf Rs. 73 lakhs has been 
made for 1991-92.

STATEMENT-1

The names of Towns mKento covered by VteoUsdtemeot Urban B a ^  Services tkaing 
the years 1988-^ and 1 9 ^ ^

District Towan

1. Emakulam (!) Cochin

(ii) Kothemangalam

(IH) Moovattupushl

fiv) Alwaye

(V) Pemmbaioor

(vO Tripunhtiara

(vii) Amgamaly

(vIB) Paiur

2. Alleppey fa) Alleppey

(X) Kayamkulam

(xi) Sherthallay

(xiD fiAaveiuua

m Chengannur

STATEMENT-n 2. rieyyathnkara

Ust of towns in Kerala tsken up for 3. Attingal
implementmg the new scheme of Urban 

Basic Sen/hes for the poor taring 1990-91 4. Nedumangad

1. Trivandrum S. Vaikala
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6. Quilon (a) whather any pioposal regarding the 
development of small and medklm towrns of

7. Pundur Kerala is under oonsktoratton of the Govem- 
ment;and

8. Paravur
(c) if so. the details thereof and the

9. ThiruvaOa reaction of the Govemment thereto?

10. Pathinamthitta THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT

11. Adoor (SHRI M. ARUNACHALAM): (a) and (b). 
The Centrally sponsored scheme of inte­

12. Pandalam grated devek)pment of small and medium 
towns is an on-going schemes started dur­

13. Kottayam ing the 6th Plan. Towns are selected for 
assistance under this scheme every year

14. Changanacherry depending upon the budgetary albcatkms 
with the Govt, of India for this purpose and

15. Vaikom t>asedon the list of prioritized towns received 
from the State Govts. ak>ngwith detailed

16. Palai project reports of the schemes. Project 
reports for the towns have l>een received

17. Erathupetta from GovL of Kerala for the current year. 
Finaldedsiononsanctionof IDSMT schemes

18. Thodupuzha for the current year has not yet been taken.

19. Piravam Paraffin Wax Quota for Kerala

20. Kalamassery 3427. SHRI T.J. ANJALOSE: Will the 
PRIME MINISTER be pleased to state:

21. Eloor

22. Trichur ceived any representatbn for increasing the 
Paraffin Wax Quota for Kerala; and

23. Irinjalakuda
(b) if so. the acton taken/proposed to be

24. Kunnamkulam taken in this regard?

25. Chaiakudy THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J.

26. Kbdungallur KURIEN): (a) and (b). TheGovemment have

Davelopnwnt of Small and IM iu m  
Towns of Karala

3426. SHRI T J . ANJALOSE: W1 the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

been receiving representations from various 
StatesAJTs including Kerala for enhance­
ment in alocalion of Paraffin Wax from time 
to time. The allocatnn is made iceeping in 
view the indigenous availabiSty and imports. 
Besides normal quarterly alocalion of Paraf­
fin Wax to various statesAJTs, this year'
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Govemmant ham made one fim» ad<S6onal 
allocation of Psffa/fin Wax Typ«-lll to all 
Statas/UTs during the quarter Odober- 
Decembar, 1991. The share of Kerala State 
in the additional allotment of Paraffin Wax 
Type-lllis157MTs.

ITransbttoril

Raising on Age Umit for O vii Services 
Examination

3428. SHRi SURESH ANAND SWAMI; 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government are oon- 
sidering to raise the age limit for Civil Serv­
ices Examination and also to remove the 
restriction on the number of attempts for 
appearing in this examination;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEU PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). The upper 
age limit for the Civil Services Examination is 
28 years and the maximum number of at­
tempts permitted at the examination is 4. 
However, for the 1992 examination it is 
proposed to fix the upper age limit at 33 
years and the maximum number of attempts 
at 5, as a special case. This liberalisation will 
be admissl>le only for the 1992 Examina­
tion.

[E n gm

Extraction of Minerals from Indian 
Ocean

3429. SHRI RAM SHARANYADAV: 
SHRI DEVENOERA PRASAD

YADAV:
Win the PRIME MINISTER be pleased 

testate:

(a) whfltheraiv estimate hasbeen made 
of various minerals lying in the bed of the 
Indian Ocean;

(b) 9 so, the details thereof; and

(c) whether there is any proposal to get 
a sunray conducted about these minerals 
and to extract the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): Yes, Sir.

(b) The Indian Pioneer Area, which is 
located about 1,600km. from Cape Comorin 
in the Indian Ocean, measures 150,000 sq. 
lun. of this, we have to surrender half to the 
International Authority. The remaining half 
measuring 75,000 sq. km. has an estimated 
potential of about 380 million tonnes of 
polymetallic nodules. These nodules are 
estimated to contain 3.5 miiinn tonnes of 
Nkdtel, 3.2 millkxi tonnes of Copper, 0.5 
miilkm tonnes of Cobalt and 72 milTion ton­
nes of Manganese.

(c) Survey and Exploration for polymet­
allic nodules is already under way. There is 
also a programme of devetoping a deep 
seabed test mining system which is being 
implemented by the Central Mechanical 
Engineering Research Institute, Durgapur, 
as the nodal Agency. The system would l>e 
progressively devetoped to a fully opera- 
tkmal deep seabed mining system. Research 
and devek)pment on extractive metallurgy is 
also being conducted at the Natbnal Metal­
lurgical Laboratory (Jamshedpur), Regnnal 
Research Laboratory (Bhuban eswar) and 
Hindustan Zinc Umited (Udaipur).

[Transb&uii

Pollution by Rawat Bhata Nuclear 
Power Plant

3430. SHRI SHIV SHARAN VERMA: 
Win the PRIME MINISTER be pleased to 
state:
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(a) whether there is great threat of 
environmental pollution by the Rawat Bhala 
Nuclear Power Plant; and

(b) if 90, the steps being taken by the 
Government to check the pollution there?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No. Sir.

(b) The safety aspects of Rajasthan 
Atomic Power Statbn (RAPS) are constantly 
reviewed by a Multitier system of review by 
the Atomic Energy Regulatory Board. The 
radioactivity releases into the environment 
from RAPS have been low and well below 
the limits stipulated by Atomic Energy Regu­
latory Board. Radiation surveys and an 
analysis of water, soil, food, air and other 
food products collected have be^n system­
atically carried out in the area around the 
plant to ensure environmental safety.

Minimum Wages to IMca Industry 
Labourers

3431. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state:

(a) the minimum wages and facilities 
prescribed for the labourers (Government 
and Private) engaged in productbn and 
export of Mica in various States;

(b) whether these facilities and wages 
are being provided to the labourers of Bihar; 
and

(c) if not, the remedial steps tsricen by the 
Govemment in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN

SINGH GHATOWAR): (a) The Minimum 
rates of wages for different categories of 
workmen empbyed in iUlica mines were 
revised on 25.10.1988. Special albmnoe 
linked with Consumer Price Index at inten/al 
of every six months, commencing from 1st 
October and 1st April is adjusted. A state­
ment showing minimum rates ofwages fixed 
and special altowance payable from
1.10.1991 to the emptoyees engaged in Mica 
mines is enclosed.

Welfare facilities provided under Mca 
Mines Labour Welfare Fund Act, 1946 in­
clude provisbn of medical, housing, drinking 
water, educatbnal. recreation and family 
welfare-fadlities.

(b) As tiie Appropriate Government, the 
Central Govemment enforces the provisbns 
of the Minimum Wages Act with a view to 
ensure the payment of minimum rates of 
wages all over the country including Bihar. 
The High Court of Patna, Ranchi Bench in 
the case of Suresh Kumar Jhanjhri Vs. Union 
of India and others (CW J1641987 (R)) heM 
that the scheduled empbyment of mica works 
do not cover mica mines and therefore, the 
notification issued by the Central Govern­
ment fixing/revising the minimum rates of 
wages is not applicable to the empbyees 
engaged in mba mines. In view of this 
dedsbn, the provisions of Minimum Wages 
Act and the minimum wages fixed by the 
Central Govemment coub not be enforced 
in respect of the empbyees engaged in mica 
mines in the State of Bihar.

(c) The Government is contemplating to 
amend the scheduled employment, men­
tioned at Item lOof Part lof the Schedubto 
Minimum Wages Act so as to include mica 
mines also in the schedule of employment of 
mica works.
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Etfthquate ki Uttarkashi, U.P.

3432. SHRI YASHWANTRAO 
PAm^thePRIMEMINISTERbeptoased 
testate:

(a) the number of tremors felt after the 
earthquake in Uttarkashi and Hindukush till 
date akxigwith the names of places vrtiere 
these tremors were felt and the severity 
thereof, tocation-wise; and

(b) the reasons of such tremors in short 
intervals?

THE MMISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATi 
MARGAFRET ALVA): (â  The number of 
tershocks, L e. tremors after the 20th Octo­
ber, 1991 earthquake in Uttarkashi, recorded 
by India Meteorotogical Department's Seis- 
motogkal Observatory at Delhi, tin the end of

November. 1991 is58. Only one aftershock 
that occurred on the same day as the main 
earthquakeOdober.201991 wasof moder­
ate magnihjde. The rest were of slight 
magnitude. The ori^n of all the aftershocks 
was in the same general iurea and these 
were fek by the people in Garhwal area 
around UttarkashL A list of aftershocks 
recorded at Delhi b enctosed in Annexure- 
T .

In Hindukush region, six earthquakes 
occurred behmen October 20 and end of 
November 1991. Three were of moderate 
magnitude. A list is enctosad in Annexure-
•ir.

(b) K is a common phenomenon that a 
numberof aftershocks followthe main earth­
quake. Although conskleraUe stored en­
ergy is released in the main earthquake, the 
remaining energy is dissipated intermitlently 
in the form of aftershocks.
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Import of Sugar

3433. SHRIRAJVEER SINGH:
SHRI RAM TAHAL CH- 

OUDHARY:

Win the kfinisterof FOOD be pleased to

oommunlcation fadWas In Southern r e j^  
through Software Technology Paiks locaiad 
at Bangalore, Hyderdiad and Thlruvanan- 
thapuram for 100% export of Computer 
Software. Thedataoommunicaiionfaciiiies 
upto 9.6 KB per second for these parks are 
being provided by Videsh Sanchar Nlgam 
UmHed (VSNL).

(a) the quantity and the rates at which 
sugar was imported during the last three 
years akmgwith the names of the countries 
from which import^; and

(b) the period upto which each such 
agreement is valid?

THE MINISTER OF FOOD (SHRI 
TARUN GOGOI): (a) During the last three 
sugar seasons, a quantity of 2,41,750 ton­
nes of sugar was imported in 1989-90 sea­
son from the P e ck ’s Republic of China, 
Malaysia and Thailand in the price range of 
Rs. 8805.49 to 8848.37 per tonne.

(b) All the agreements entered into with 
the suppliers were valid upto 20.10.1989.

[Engfisft]

Satelllte.Unk to Southern Region for 
Software Export

3434. SHRI C.K. KUPPUSWAMY: Win 
the PRIME MINISTER be pleased to stale:

(a) whether the Government propose to 
provide satellite Ink to southern regnn for 
software export; and

(b) if so, the time by which such fadKty 
is proposed to be provided?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCE AND PENSIONS (SHRIMAT1 
MARGARET ALVA): (a) and (b). The De­
partment of Electronics is provkiing data

It has also t>een deckiedlo pnwite high 
speed data communicaUon fadKy through 
Satellite at 64KB per second speed at Ban- 
gatore and Hyderabad. This is oqiectad to 
be available by the end of 1992.

IT/ansktion]

Reviskm of Ray-Scale of Upper DhriakMi 
Clerin

3435. SHRI BAL RAJ PASS!:
DR. LAL BAHADUR RAWAL:

Win the PRME MINISTER be pleased 
to state:

(a) whether ttie Govemmert have re­
vised the pay-scale of Assistants and Ste­
nographers from Rs. 1400-2600to Rs. 1640- 
2900;

(b) wtiether the Government have re­
ceived representatnns to revise the pay- 
scale of upper Diviskx) Clerks; and

(c) if so, the reactnn of the Govemment 
thereto?

THE MINSTER OF STATEIN THE 
MINISTRY OF PERSONNEU PUBLK) 
GRHEVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) Yes, Sir, for the 
posts of Assistants in ttie Central SecrMariat 
Senrice and Stenographers Grade‘C  of the 
Central Secretariat Stenographers Servk» 
and certain other comparable grades, who 
were in the pay scale of Rs. 425-800priorto 
1.1.1986, the revised scale of Rs. 1640-
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2900«»as alowed instead o( the scab of Rs. 
1400-2600eariiersanclionedonthebasisof 
the raoommendalions of the Fourth Pay 
Commission.

(b) Yes. Sir.

(c)Astheoonsideralk>nsonthebasisof 
which the raoommandation of the Fourth 
Pay Commission in regard to the pay-scale 
of Assistants/Stenographers Grade‘C  was 
modified are not relevant in the case of 
Upper Division Clerlts. the demand was not 
found acceptable andlhere is no proposal to 
revise the pav s ( ^  of UDC

STATEMENT CORRECTING REPLY TO 
UNSTARRED QUSTION NO. 794 DATED 
29-7-1991 REGARDING UNAT1HORISED 

OCCUPATION OF LAND IN DURGA 
PARK. DELHI

THE MMISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): In reply to the 
question died as sidiiect. against the wofds- 

*Delhi Development Authority has re­
ported that Duiig» Parle is an authorised 
cokmy” '

it may read as unden- 
Delhi Development Authority has re­
ported that DuigaPaik is an unauthor- 
isedcolony*

The mislalte had pccun’ed due to typo­
graphical error and could not be detected 
earlier due to over-sighL

Inconvenience caused to the Sabha is 
regretted.

12JOOhrs.

STATEMENT BY MINISTER 

Cauvery Water DIsput*

t m  MMISTER OF WATER RE­
SOURCES (SHRI VIDYACHARAN 
SHUKLA): After the Cauveiy Water Dis­

putes Tribunal pronounced Ms Interim Order 
dated 25.6.1991, various representations 
were received by the Government on the 
question whetherthe Government should or 
'should not publish the Order by notifying it in 
the ofTidal Gazette. In order to make it effec­
tive. In the replies to questbns raised in 
Pauliament on this issue. Government had 
clarified on 26.7.1991 in the Rs^a Sabha 
that the Order irauld lie effective from the 
date of its pronouncement by the Trt>unal 
and that, in order to be effective, it does not 
have to be published in the Gazette.

In the meanwhHe. the Government of 
Karnataka promulgated an Ordinance on
25.7.1991 in respect of the use of Cauvery 
waters in Karnataka. Since the legal positnn 
on various questtons arising out of the said 
Ordniance and the interim Order of the Tri­
bunal needed dartfications, the l^sklent of 
India referred the matter to the Supreme 
Court for its opinion under Clause (1) of 
article 143oftheConstitutk>n. The Supreme 
Court pronounced its opinion on 22.11.1991 
asfoltows:-

*The Karnataka Cauvery Basin Irriga- 
tk>n Protection Ordinance. 1991 passed 
by the Goverror of Karnataka on 25th 
July. 1991 (now the Act) is beyond the 
legislative competence of the State and 
is, therefore, ukia vbes the Constitu- 
tfon*.

‘The Order of the Tribunal dated June 
25. 1991 constitutes report and ded- 
sion within the meaning of Section 5 (2) 
of the biter-Stat  ̂Water Disputes Ad. 
1956."

The saki Order Is. therefore, required 
to be published by the Central Govern­
ment in the offkaal Gazette under Sec- 
tfon 6 of the Ad in order to make it 
effective*

■A Water Disputes Tribunal constituted 
under'the Ad is competent to grant any 
interim relieftothepartiestothe dispute 
when areference for such relief is made 
by the Central GovemmenT.
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m ether the Tribunal has power to 
grant interim relief when no reference is 
made by the Central Government for 
such relief Is aquestion which does not 
arise in the facts and drcumstanoes 
under which the reference is made. 
Hence, we do not deem it necessary to 
answer the same”.

I had made a statement in Pariiament 
on 25.11.1991 that the Government had 
accepted the advisory opinbn of the Su­
preme Court and had decided to initiatesuch 
action as may be necessary.

The matter has been examinedfurther- 
particulariy in the light of the pronouncement 
of the Supreme Court that the interim order 
of the Tribunal is required to be notified by 
the Government, in order to become binding 
and effective.

Section 5 (3) of the Inter-State Water 
Disputes Act provides for referring the mat­
ter again to the Tribunal for its guidance and 
explanation within a period of three months. 
That period expired on 24.9.1991. None of 
the States which are parties to th dispute 
before the Tribunal made any further refer­
ence to the TrikNJnal seeking guidance or 
explanatbn under Section 5 (3) of the Act, 
before 24.9.1991.

Government have also reviewed the 
position in respect of the availability of wa­
ters' in the river Cauvery during this year. 
Compared to the water available during the 
past many years, the situation is quite fa- 
vourablethis year and nodifficulties In making 
the waters available as provkled for in the 
inf rim order of the Cauvery Water Disputes 
Tribunal are anticipated during this year.

The Government have now notified the 
Intrim Order of the Cauvery Water Disputes 
Tribunal. The notificatkin was made yester­
day.

Government of Karnataka have made 
an appficaftbn to the Cauvery Water Dis­
putes Tribunal on 25.11.1991 with reference

to the (fiffculties that may arise if adequate 
quantities of water are not available in the 
river in any partkxilar year. Government of 
Tamil Nadu have also submfttedtheircounter 
statement. The Order of the Tribunal m this 
regard w9l also be taken into account by the 
Go¥emmentfor appropriate siapstobe taken.

The Govemment wiH make every en­
deavour to act in the best interests of all 
concerned and to uphoM the sanctity of the 
legal process. I wouM also like to assure the 
House that Government will strive to secure 
the most k>eneficialuseof the Cauvery Waters 
and in fair proportk)ns amongst aHconcemed

{Interruptions)

SHRI P.G.NARAYAN (Gobbhettipa- 
layam): Sir, I must thank the Govemment, 
p^icularty the Prime Minister, for having 
taken timely actk>n in notifying the Interim 
Award of the Cauvery Water Disputes 
Tribunal... (ihte/niDfibns).

SHRI V. DHANANJAYA KUMAR 
(Mangatore): Mr. Speaker. Sir, I have no* 
other go but to say that the hon. Prime 
Minister has

...{Interruptions). Nowthis has become 
a polltbal issue. They have sacrificed Ban- 
garappa. I wouki like to know from the hon. 
Minister whether they woukJ dismiss the 

. Govemment of Karnataka headed by Ban- 
garappa and altow somebody else to head 
the Goverrunent...

{Interruptions). IwouMliketoknowfrom 
the Minister whether they wouki ask Ban- 
garappa to resign and ask somebody else to 
headtheGovernmentthere...(l7tef?iipfN^ 
This is nothing but a politcal issue. I wouM 
like to bring to the notce of the hon. Minister 
that the people of Kamatakavrill neverforget 
this and wiH never forgive the Govemment of 
M\a...{lntemjptions).

MR. SPEAKER: Please sit down now... 
{imerr^ptions)

**Expunged as ordered by the Chair.
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MR. SPEAKER: This is not oorrect. 
WhenolhefshavesatdGwn. you should also 
sidosMvn.

Ploase read the statement made by the 
Minister very carefully and then please bolm 
the opinion. Do not jump to Gondusions...

(kiiemjptions)

SHRIV. DHANANJAYAKUMAR: Sir. in 
1987, in a similar case of Rave-Beas, the 
final Award has been passed but the Central 
Government has not issued the notification 
so far. What was the urgency for issuing the 
notification in this caso....{lnt9nvptions)

MR. SPEAKER: We are not only the 
politicians sitting in the House, we should act 
as statesmen also. Please sit down now...

(Intenr^pthns)

MR. SPEAKER: Will you please take 
your seat now?...

{Interruptions)

SHRI K.V.THANGKABALU (Dhamiapuri): 
On apoint of order. Sir... (Interruptions)

MR. SPEAKER: No. there is no point of 
order. Madam, Bbhu Kumari Devi, you can 
make your sulxnission...

(Interruptions)

SHRI K. V.THANGKABALU: Sir, I wouM 
request you to expunge the remarks made 
by Shri Dhananjaya Kumar. He has taken 
the names of

(Interruptions)

MR. SPEAKER: I will take care of those 
things. You leave it to me. Don*t worry about 
all those things. Please sit down.

SHRI K.V.THANGKABALL* Please al- 
k>w me one minute. Sir.

MR. SPEAKER: You do not need any 
minute now. Let the lady Member do it now. 
Bechivalrous to her.

MR. SPEAKER: No, there is no point of 
order. You just sit down...

(kitenuptions)

12.09 hre.

SHRIMATI BIBHU KUMARI DEyi 
(Tripura .East): Mr. Speaker, Sir, natbnal 
newspapers have reported large number of 
deaths in Tripura due to starvation. I am 
distressed in partk:ular about dates of chil­
dren, women and oM people due to malnu- 
tritk>n and other associated diseases.

I would like to know from the hon. Min­
ister as to what steps have been taken to 
help the State in this hour of need.

Secondly, the number of camps that 
have been organised to feed the distressed 
people ishouki be checked. I want to know 
whether any Central medial team with 
medicines has been sent to the affected 
areaes of Tripura Specially in the^nterior 
areas to provkle immediate assistance to 
save valuable lives. (Intenruptions)

MR. SPEAKER: You read the state­
ment carefully.

(Intenruptions)

MR. SPEAKER: That is what I am say­
ing. Read it.

(Interruptions)

SHRIMATI BIBHU KUMARI DEVI: In 
1971 the State had fed nearly 20 lakh refu­
gees from Bangladesh every 
iay,..(lnterr^ptions)

*Not recorded.
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SHRI M.V. • CHANDRASHEKARA 
MURTHY(Kanakapura):Sir,please askthem 
to sh down. Is it so serious because a few 
people died in Tripura? {Intenvpiions)

MR. SPEAKER: Please read it care­
fully.

(Intenupthns)

MR. SPEAKER: Whirls It that you want 
now? I will allow. Are you clear in your mind 
about what you want?

(Interruptions)

SHRI V.KRISHAN RAO (Chikballapur): 
It is a burning problem. We want some 
assurance from this Government. The issue 
should be settled amicably. {Interruption^

SHRI V. SREENIVASA PRASAD 
(Chamarajanagar): Sir, we want some as­
surance. (Interruptions)

SHRIMATI BIBHU KUMAR! DEVI: Sir, 
It is hurting me that the hon. Member consid­
ered Tripura problem to be a very minor 
compared to Cauvery. Poor people includ­
ing women and children are dying and the 
hon. Member should not speak so lightly.

Adivasi people are dying. The House 
should be concerned about the backward 
and poor people. It is these advise people 
who have always been tortured. We want the 
State Government to be helped by the Central 
Government. I think the House should think 
of the poor people who are dying. Nobody is 
there to speak on their t)ehalf.

We fed 20 lakhs of people every day in 
1971 when there was war. Since 1977 we 
have been feeding the refugees from Bang­
ladesh in the camps. The Union Govern­
ment is helping the State Government. We 
have no camps.

The money lenders are taking advan­
tage of the extreme economic situation by 
taking away the ration cards of the Adivasis. 
These money lenders are also alienating

tribal lands because of this starvatnn and 
near-famine conditbns vMch are causing 
extreme economc pressure, on the poor 
Adivasis.

I, therefore, hope that the Government 
will provMe all po^ible assistance to the 
citizens of Tripura at this hour of need. The 
House shouU also discuss this issue.

MR SPEAKER: Yes. you have made 
your point.

{Interrup/tions)

MR.SPEAKER:Yousitdown.Youmade 
it amply dear...

{Intenuptions)

MR. SPEAKER: You are not helping 
your own cause 1 am alfowing one Member 
to speak. You please sit down and let him 
speak.

{imenrupUons)

SHRI M.V.CHANDRASHEKARA 
MURTHY: Sir, we made it quite dear at the 
beginning of the Questkxi hour also. We are 
Interested in resolving this issue amicabfy 
and negotiable. (/nfenn̂ Dribns)

SHRI V. DHANANJAYA KUMAR 
(Mangatore): Ask Mr. Bangarappato resign. 
{Intemjptkms)

SHRI V. KRISHNA RAO: Why are you 
mntk>ning the politkal aspect? Please do not 
tell all those things {Intenuptions)

SHRI M.V.CHANDRASHEKARA 
MURTHY: Any type of dispute between 
neighbouring States cwnot k>e resolved by 
Courts of law or by Tribunal. The Govern­
ment should use its good offtee to get the 
problem solved. As we have pointed out 
eariier, the Members of Parliament from 
Kamataka and also a delegatfon of the 
Legislators from Kamataka have represeted 
to the hon. Prime Minister, We have full faith 
and oonfiedence in the Prime Minister and
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we want him to see that the inferests of both 
the Stales are safeguarded.

But, in view of the statement made by 
the hon. Minster of Water Resources, we 
feel that he should have been present here 
at this time. It involves four crores of 
Kannadigas.lt is life and death question for 
them. The Govmment have scant respect 
towards K. ataka. The Minister are not 
even prepared to be present here. {Intamjp- 
tions) Even now, knowing the entity of the 
issue, the Government shouki not take it so 
lightly. We want a firm assurance from the 
Government that they are prepared to call 
both the States concerned and resolve this 
issue amicably. It involves four crores of 
Kannadigas and it is a questk>n of life and 
death for them. {Interruptions)

SHRI OSCAR FERNANDES( Udupi): 
Sir. the hon. Miniver of Water Resources 
has made a statement on Cauvery issue. He 
has also sakJ that the Government has noti­
fied it. I wouM appeal to the Government and 
our Prime Minister to use his good offices to 
bring both the States to a negotiating table 
and settle the issue amicably, {intemptions)

MR. SPEAKER: Mr. Fernands, if you 
read the Statement carefully and last two 
paragraphs specially, you will find a reply to 
your query.

{Intenruptions)

MR. SPEAKER: I do not want any ap­
plaud; it is not a questbn of just clapping and 
applauding; it is a matter wheh has to be 
dealt with by all of us in a statesmanly 
manner, and it should not create any prok>- 
lem as we have in the Northern States here. 
So, let us be careful. I wouM request the 
Member from Kamataka to go our and read * 
the Statement carefully and them if they 
want to make statements, let them make.

{Interruptions)

SHRI HARI KISHORE SINGH (Shoe- 
hoam): Sir, my humble request is, kindly fix 
up a date for this. {Intenruptions)

MR. SPEAKER: You are aO intorestod 
in setting the dispute. *not raking it up. that 
you have. I suppose. Please sit down.

{Intenruptions)

MR. SPEAKER: Mr. Unnkrishnan.

SHRI K.P.UNNIKRISHANAN( 
Badagara): Sir, I am grateful to you for this 
opportunity. Today the PreskJentof the lead­
ing Opposition P a ^ in this House has started 
what they call Bharat Ekata Yatra. {Interrupt 
2N0/IS). lamrefeningiowhatlheardfromone 
of your spokesmen in his speech in Kerala 
the other day. I leave it to you. {Intemp- 
tions).

Sir. the Prime Minister has been gener­
ous enough to call all the Party Leaders 
yesterday, but the Leader of the Opposition 
had to leave for the reason best known to him 
and probably for the right reason. But. Sir. 
what is amazing is that some of the organis­
ers of this Yatra have claimed that they are 
going to have 40.000 armed guards or 
whatever it is. and give them training. If they 
are not armed, what is the training they are. 
going to give.

{Interruptions)

MR. SPEAKER: I will allow you later.

{Interruptions)

SHRI K.P.UNNIKRISHNAN: No amount 
of shouting can cow me down. {Interrupt 
ttons) It is a matter of concern that the party 
and groups allied to it are deliberately creat­
ing a situation in the country where national 
unity wouki be imperilled and minority rights 
threatened. As I have pointed out, it is a very 
serious situatk>n. they want to akm>gate Ar- 
tkde 370 of the Constitution which links the 
State of Jammu and Kashmir with the rest of 
the Unk>n. Already the secessfonist move­
ments pose a threat in the States of Punjab. 
Jammu and Kashmir and North-East. In this 
context, the B.J.P. and their allies are trying, 
by parading themselves as natfonalists. to 
promote national-disintegratbn by organis­
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ing this Yalra. In sftoct. they are tiying to 
spread a communal wave and fanning the 
flames of oomfflunalism and trying to thratUs 
the sacularfoundations of our Republic. TIm 
BJ.P. President has already made dear 
what his intentions are. (Menuption^.

All of us are try ing to tight the menace of 
secessionist. Anotherform of secessionist is 
introduced in the name of majority 
comm»m)tf...(kit0mjpdonsli.

Sir.this is anational meanace and if this 
Yatra is allowed to goon and these etements 
are allowed to spread the commurtal poison, 
it wHI have a direct impact on the unity and 
integrity of this country.

Therafc>re.Sir, Iwantto invite the atten­
tion of the Home Minister and request him to 
tell us what information he has, not merely 
about the Yatra, but about the training of the 
anned guards. {kiteiTuptkms). Don't think 
that I will be cowed down by you.

Therefore, Sir. it is for the House to 
respond, it is for the Home Minister to re­
spond.

SHRI CHANDRA JE E T YADAV 
(Ajamgarh): Sir, I have also written to you. 
{MemfUhns).

UR. SPEAKER: Shri VajapayeejL 

friansbtfon]

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, we do not 
understand the reason of hue and cry over 
tlie Ekta Yatra of Dr. JoshI, the Presklent (rf 
Bhartiya Janata Patty. It wouM have been 
belter if the hon. friend had ascertained the 
facts before stating anything here. No weap­
ons are being canried with that Yatra. H is 
neither possUe nor it is conductive to do so. 
One should not just believe in rumours and 
repeatlhe isame in tfie House. On the basis 
fo rumours no alegatton shouM be made. 
G ovem ti^ shouM not be asked to alow 
discussnnon iL We ate ready forthe discus- 
skm on the Ekta Yatra. But why are all the

parties described making over this Yatra 
(kttenupbon^

SHRI VILAS l«JTrEMWAR(OhimpuO: 
What is the need of this Yatia?

SHRIATALBlHARIVAJPAYEE:Evety 
party implements its programmes. There is 
no reason to be exdted over the Bhartiya 
Janata Party^ natnnal un^ and Inlegraikxi 
programme.

SHRI VEASMUTTEMWAR:This is just 
aVibhahjanYatta.

SHRI ATAL BIHARI VAJPAYEE: Is it 
wrong to say that the entire country from 

. Kashmirto iduiyaKumari isone? Is uttering 
is VANDE MATRAM wrong? Is it wrong to 
repeat the resolution that India can not be 
aUowed to be divktod further at any cost? 
OurYatra is hot against any dassorcommu- 
nity. I do not see any reason that at would 
createtensnn in any sphere. The Ayodhya 
issue has been mentkined my hon. cdlegm 
must realise that this'Yatra is for the unity 
and not for any controversy, {bttemptioi^ 
Now they do not altow me to speak.

No riot had even-occurred during Shri 
Advani’s ystm....(lntBmjptions) But Shri 
JoshPs Yatra is different from the controver­
sial issue of Ayodhya which has unfortu­
nately divkJed the people of the oountty on 
the fine of religkm. But the same cannot be 
saki about Kashmir issue. The issue of the 
countty's unity and ititegrity is not related to 
any particular community only. Is it objec­
tionable to scqr that Kashmir is an integral 
part of India? Mr. Speaker, Sir, who has 
slopped them to take out any such Yatra, 
theytoousedto takeout‘SadbhavanaYatra’. 
For them it is ‘Sadbhavana’ but if we do so, 
it becomes 'dudUiavana'. This double-stan- 
dard is not possMe.

SHRI P.M-SAYEED (Lakshdeep): We 
dki not carry weapons with us but you did 
(Mamptibns)

SHRI ATAL BIHARI VAJPAYEE: I \ 
to participale in the yesterday's
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nnaeling. AdiranijI waste goto Madurai 90 he 
was in a fiuny. Had I got invitation, i wouid 
iHwe cartainly participated in tliat meating. 
(Memyiliwis) Lateron it was ioiown tint the 
invitatim ietlar was despatched 
Prime44inister’s House. But anyway ' did 
not gat that. {Mamptiom) Itod I in­
vited evfer, I would have very much paitici- 
palad and put foiward our p ^ s  views in 
that meeting. But liyoonvenging meeting at 
the last moment it was wrong to mpect from 
any party that it wfllcancel its prescheduided 
piegramme. {Menvption^

[E n g m

SHRI iCP.UNNIKRiSHNAN: Dr. Joshi 
wrote to the Prime tfinister on th 6th.

[TrambHoii

SHRI ATAL BIHARI VAJPAYEE: is Dr. 
JoshPs invitation to the Prime Minister to 
come to Srinagar along with members of 
other parties on the 26th January to hoist 
National flag after attention the Ftepulilic day 
ceremony in Delhi objectionat)ie? To isolate 
the BJP tfie Prime Minister {Mmmptkms) If 
otiier parties think tiiat the is on one side and 
all ttwse patties are on other side BJP a 
distinct p a ^. we do not care for that But we 
cannot compromise oh the issue of the 
country’s unity and integrity, one may look at 
ourskqans...

[EngSsm

SHRI SRIKANT JENA (Cuttack): Ate 
yougongtohaweafulscale debate on that? 
Xmtanvption^

ITtansbeorii

SHRI ATAL B H ^ i  VAJPAYEE: Our 
stogans unils the people. They do not divkle 
them. I have no objection tofuUscaledeleate 
(tntempSott^

MR. SPEAKER: Please taka your settf. 
Listen to me what I say loknati^ why are 
you standbig? What is this, the question are 
being raised and answered by themselves

from differant seats. I think this issue has 
diverted the attention of tfte people of the 
country as wwll as this House. An hon. 
Member has made his submissnn on this.

■■/'~*-«QW H'l^-^hrr.Vaioayee is delivering 
his speech, otlier Inn. Maitiiwats are inter­
rupting him. I wiH give diance to you all. But 
let a party finish its turn. Please do ncrt rise to 
speak. Give your name If any of you want to 
speak on this.

(MamjpOons)

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I wouM Hke to request you to 
alk>w the hon. Members to speak first be­
cause we will be their target. Hence, I would 
yke to speak later cn.

MR SPEAKER: iwiUgiveyouchanceto 
clarify if Ifind any sJlê iation intheirspeeches.

SHRI ATAL BIHARI VAJPAYEE: For 
taking political mileage and creating misun­
derstanding this discussktn will be central 
upon us. So please either aUow me or aUow 
any of my coOeagues to speak later on. 
{bitemjp&ms)

MR SPEAKER: I wOl give you chance if 
it is required.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I wouM like to suggest to hoM 
a full-fledged discusskui on this In the Tony- 
\tour...(kttamjpUons)

MR SPEAKER: Plestse take your seat. 
The same wfll happen even if a detailed 
discussKMi is held.

SHRI CHANDRAJEET YADAV: How 
canadetailaddiscusston take place on this?

MR SPEAKER: Chandrajeet ji, please 
sit down. Tme is t>eing provkled to you to 
express your views on whatever is taking 
pace here. You may express just yourviews, 
it is notaquestion-answer session. However 
If discijsston is heM in detail, then he who 
twgins it wil .certainly raply to the necessary 
questkMis.

(MBmpdonsU
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SHRISRIKANTA JENA: That is what is 
happening here. We are only publishing IL 
We are giving ooveragel9 B ^ X ^ ^ (l^ g !3  
nrntkm^

MR. SPEAKER: You do not want any 
discussion?

(k ite m p tk m ^

[TranslaliorU

MR. SPEAKER: No, no. do not spesdt in 
this way. First of an. talte your seats please.

(kttemjptkms)

[Engm
MR. SPEAKER: I can dose the discus­

sion after Shri Atal Bihari Vajpayee spesde. 
Don’t you want to take your seats?

(htemptions)

SHRI SRIKANTA JENA (Cuttack): I am 
on a point of order.

MR. SPEAKER: There is no point of 
order. TTiere is no point of order in zero hour. 
Please understand. Please take your seat

SHRI SRIKANTA JENA: I am on apoint 
of Older.

k/n. SPEAKER: Please take your seat. 
How can you have the cake and at it too? 
Either you can have the discusskmoryou do 
not h m  the discussbn.- Please M  me 
complete. Not Uwthis. It is notthe BJPorthe 
Congress Party who started the discusskx). 
It was one of the Members who started the 
discussion and you wanted to say sonie- 
thing and. at the same time, you say that this 
isthepublk^givenlo iL How can you have 
the cake and-eatH too?

SHRISRIKANTAJENA:TheBJP wants 
to take the entire time of the House for their

party affairs. It isforthebenefttofapaiticular 
p o i^ p a r^ .

MR. SPEAKER: I do not know what is 
<Qjj!v;;̂ snafit ̂  what is noti^the bensfiL

SHRI SRICANTA JENA: I am on apoint 
of order.

M a SPEAKER: Thera is no paiiA of 
order in zero hour.

SHRI SRIKANTA JENA: The Prime 
Minister is calling an AO-Party meeting.

(Mmvptions)

SHRI SRIKANTA JENA: They are sup­
porting theEktaYatr&Theyareapartylo 
the Ekta Yatra. {Mermption^

[TmnsbSoii

SHRI NmSH KUMAR (Barh):* Mr. 
Speaker, Sir, he has not raised the publicity 
issue of the Q(ta Yatra. (AitenrtfJlKin^

Mr. Speaker. Sir. there is an alliance 
between the Congress and the BJP. (Inter- 
fiptibns)

MR. SPEAKER: Vajps^ee ji. 
speak. Jena ji please keep silence if you do 
not want to speak. (MemjptkM)s)

lEngBsHi

MR. SPEAKER: If you do not want to 
speak, I will not insist that you shouM speak.

{kttamjpUon^

ITmnsbOoii

MR: SPEAKER: Please sit slently.

{kttemjpUon^

SHRI NiTISH KUMAR: Wril th ^  hoist 
flag in Kashmir. {Memptions) After reach­
ing Kashmir they wil certainly seek the mii- 
tary piotectnn. {kHemptkm^
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MR. SPEAKER: First, you pimse sit 
doini. I shal giv* chance to you also.

{kHemjpSon^

{B tg rn

SW VSRDO^AJENA: Isitforthefirst 
time that the Priine MMslar is going to unfurl 
the national flag? b  not Knhmir a part of 
India? Why are we discussing this Ekta 
Yalra here? What is the fun of it? This is not 
the way.

SHRI SRKANTA JENA: Thy want to 
take the entire time of the House for the 
benefitof the Party, (kttemp&mii

[Tian^aUoniH

MR. SPEAKER: Paswanji. whan I am 
on my legs, you should take your seat

(kaamjptioniH

SHRI NUISH KUMAR: Mr. Speaker. 
Sir. they me wasting time of the House 
(knempUomli

[EngBsli

SHRI SRIKANTA JENA: We are inter­
ested in starvatkMi deaHis. We are not inter­
ested in whatever they do.

SHRI LOKANATH CHOUDHURY 
(Jagateinghpur): It is (or the Govemment to 
give a reply wfien we raise any matter and 
not for Shri Atal Bihari Vsypayee to give a 
reply. {MomjpUon^

[Transilatibn]

MR. SPEAKER: Paswaitji. please sit

[E n g m

You please sit down. Dont shout fike 
that Shri Srikanta Jena, you are the Whip of 
your Party. You shouU deckto what to do. 
Now pleaM let me know whether your Party

wants to paitiĉ fMle or noL

S m i SRIKANTA JENA: We are intor- 
estedtodiscuss about the starvatton deaths. 
We are not interested to discuss id»ut a 
particular party's programme in this House.

MR SPEAKER: I take it that you do not 
want to speak.

{Mmvptions)

[TransbHotH

SHRI DEVENDRA PRASAD YADAV: 
Mr. Speaker, Sir. there is an issue of the 
farmers before us. We want to discuss on 
the issue. {MempUons)

lEngSsti

SHRI SRIKANTA JENA: It is notaparty 
office. This isthe House. Isubmit before you. 
never aHow a party’s programme to be dis­
cussed in this august House.

{fntmnjptkms)

M a SPEAKER: Shri Siikanta Jena. I 
will go out and then you wW have no oppor- 
tonity to speak. Not lice this.

Ikitomjptions)

[TanskOori

MR SPEAKER: You, please sit down, 
Lodha ji you also resume yur seat. Please do 
ndt speak together.

{btiemjptions)

[Engttsm

SHRI SRIKANTA JENA: I am not inter­
ested in this discusskm.

,MR. SPEAKER: You may not be inter­
ested but the House is interested. Yes. I am 
altowing-you, Shri Atal Bihari Vajpayee.

IMBrruptkms)
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MR. SPEAKER: Shri AUd Bihari 
VsjpayM. piMM oontiniw.

{kOamptionsli

ITiansbami

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaksr, Sir, I would liw to 
know whether you are allDwing adlscussion 
on it or nai...{lniemjption^...\ have no ob- 
jecinn if there is no discussion on it in the 
House.

MR. SPEAKER: I win just oonsulL 

l&igBslii

THE MINISTEROFPARLIAMENTARY 
AFFAIRS (SHRIGHULAMNABIAZAO):We 
are not for any discussnn as far as this 
particular subject is concerned.

[MBnuptions)

MR. SPEAKER- The Minister wants to 
make a statement

SHRI GHULAM NABIAZAD: As far as 
this subject is concerned, we are not for any 
discussion! I do not know what Shri Atal 
Bihari Vsjpayee is taldng. I am just montton- 
ing about the discussKMU We are not for any 
dIscusskMi.

[TiansiatiDr^

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, please aOow adis> 
cussion on \L..(kaanuptions)...

{EngBsHi

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF U W , JUSTICE AND COMPANY 
AFFAIRS (SHRI RAN^RAJAN KUMAR- 
MANGALAM): Sir, I think this is the Zero 
Hour. We shouM putthe Record straight At 
the moment there is no discusston going on.

This is the Zero Hour. When the maOer was 
raised by tfw hon. Mwnbw Shri K.P. Un* 
nkiishnan. It was responded to fay Shri Atid 
Bliari Viqpayee and in the process ftere is 
no questkm of any discusskM going on. I 
sakithat there aieoertainpointsofrefamnce 
totheGovemmentforwhkh we are wIBngto 
clarify and answer because he menttoned 
spedficaly that he had not received any 
invitatkNi. The Leadeis of the Parties were 
invited. Shri Ld K.Advani was Invited m his 
capacity as the Leader of the BJP Legisla­
ture Party in Parliament He found k difficult 
to attend the meeting. Yestentay, the Prime 
Minister had tokl him, if he knew that he 
could not attend the meeting as he had to 
catch the fSght, he couM have asked some­
body ebetoaltend the meaHtQ. Very swee(V>
the prime Minister saM that he couU have 
asked Shri Atal Bihari Vtqpayee to come. 
Those who were not present askd Uie other 
party leaders to come. He couM have come 
if he wanted tooome. But, for himtosay now 
that he was wailing for the kwiatfon is exter­
nally unfair. (Intenuptkxis)

[TransUSorii

SHRI RAM VILAS PASWAN (Rosera): 
IMr. Speaker, Sir, I wouM like to say some­
thing about it Please Hsten to me.

lEngSsm

MR. SPEAKER: But your party does not 
wantit

{Intoiruption^

’ SHRI CHANDRA JEETYADAV: I have 
written to you on a diffarent subject ...(Inter-

[Tran^iSorii

Sir, please listen to me first I have also 
given a notice.

[EngSslii

IMR.SPEAKER: Let me straight the 
matter.

{MenvpUont)
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[Tfanslatiofi - [TfanstatkM^

S tm  ATAL BtlARI VAJPAYEE: V th0 
HouMdistress adiscussion on this subject, 
we are ready.H it is not to be discussed

SHRI CHANDRA JEET YADAV: lUlr. 
Spealcar, Sir. I have also written on tlw same 
subject, but the point is different Please 
Istento me... {IntofnptkHK^...

. MR. SPEAKER: Please sit down first 

[EngBsli

SHRI LOKANATH CHOUDHURY: I am 
standing for a long time. I want to make a 
submission to yOu to he(p you.

MR. SPEAKER: After I sit down, you 
can make your submission. I wiN allow you tc 
make your submission.

...(MempUon^...

MR. SPEAKER: Please sit down. 

ITmnskaiori

. Ay of you are speaking together and I 
am all akxie to speak with you alL

[EngblH

, You shouU have some sympathy for 
the Pressing Officer. You are a very forceful 
spesddng. I am very much impressed by your 
spgochos. Let me have my say first

...(knampOon^...

MR. SPEAKER:lhere is adiffeienceof. 
opinion on this point I wiN call the le ad ^ 
and I wil discuss with them. If you want a 
discusston, I will altow the dIscusskMi; if you 
do not want a discussion, thdo I will not allow 
the discussion.

(kitenvptions)

SHRI CHANDRA JEETYADAV:Tliat is 
not the^int. Sir.

SHRI RAM VILAS PASWAN: Mr. 
Speaker. Sir, my suggestion is that Shri K. P. 
Unninishnan has put a point.. {hOmup- 
Uon^... I want to sutMnlt only this that either 
you expunge the whole proceedings on the 
Ekta Yatra or listen to me also.... {biterrup- 
tfwis)...

[BWfeft]

SHRI A. CHARLES (Trivandnim): Sir, 
on this point there shoukJ not be any discus­
sion.

ITiansbOoril

^ R l  RAM VILAS PASWAN: Please 
Ksten to our party’s view also in two lines. 
{kitomjptions)

{EngBsHi

MR. SPEAKER: You just follow the 
procedure. You shouM i»t  get up and say 
that is good or that is bad.

{Intemjptions)

MR. SPEAKER: I wMI talk to you. You 
cannot have the oyce and ek it too. Shri 
Jena sakJ that he is not for a discussion. 
Then what can I do?

SHRI RAM VILAS PASWAN (Rosera): 
Sir, you have called two leaders.

MR SPEAKER: What is your point of 
view? Are you ready for a point of view and 
not for a discusston?

(MBUupSons)

SHRI MANORANJAN BHAKTA (An­
daman and Nicot^ Islamte): Sir, since this 
point has been rai^M during the Zero Hour, 
we also woukl Hie to clarHy our pos^n.

{kitemptkms)

MR. SPEAKER: If you are expressing
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your point of view and if you are not for a 
discussbn, then I will allow others also to 
express their point of view.

[Tmnslathn]

SHRl RAM VILAS PASWAN: Sir, I have 
to submit only two points in this matter... 
{IntenrupUons)...

lEngBsm

SHRl LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, I want to make a sub­
mission...

MR. SPEAKER: After him. I wUI anow 
Shri Loluuiath.

SHRl VUAY NAVAL PAUL (ErarKiol): 
Sir, I am on a point of order.

MR SPEAKER: There is no point of 
order in Zero Hour. At this time, as you know, 
everything is out of order.

(Merruptions)

MR SPEAKER: Why doni you explain 
to your Members?

SHRIFtAMVILASPASWAN:TheBJ.P. 
had given a call for the Ekta Yatra. I think 
either theGovemm^of India and the Prime 
M irie r shouM have taken it seriously be­
fore or he shouM not have taken it seriously- 
Having called a meeting of all the party 
leaders,the Prime Ministerintentkmally gave 
much importance to the opinnns of our col­
leagues and then he dkl not take any firm 
decision on iL It is my charge on Gwem- 
ment... {Intamjption^...

[lEngfeA]

SHRl GHULAM NABI AZAD: This is 
totally in contradiction with the views of your 
Party PresklenL Yesterday, your Party Presi­
dent had appreciated the move of the Prime 
Ministerbutyou are saying Ikethis. It isquite

contradictory with the view of your Party 
PresklenL He has gone on recordtosay that 
the Prime Mbiister had made good efforts. 
{kOemptbn^

[TransbSioiil

SHRl CHHEDI PASWAN (Sasaram): 
Mr. Speaker, Sir, for what we ate here?

SHRl RAM VILAS PASWAN: I want to 
submit only one thingthat the purpose of the 
Ekta Yatra... (ilnf0mf)(XMis)...What is the 
purposffof the Yatra? I never doubt Shri Atal 
Bihari Vtypstyee’s intentnn. But I do not 
know the purpose of this Yatra. I know only 
this that it hascreatedfear among thepeople.

SHRl GUMAN MAL LODHA (Pali): It 
wUI vanish soon... (bftenuption^...

SHRl RAM VILAS PASWAN: And the 
way both the Government and the BJP are 
going hand in gkwe with each other, I charge 
the.Govemment of India for that it is helping 
in creating communal atmosphere in the 
country... The way the
Ayodhya disfXJte..-. \kiteiwptions)...

SHRl MUKUL BALKRISHNA WASNIK 
(Buklana): If you want to maintain it, why dkJ 
your p ^  President attend the meeting?

MR.SPEAKER:TeHthatinyourspeech.

SHRl RAM VILAS PASWAN: I have to 
submitonly one thing.... (M 0rrup6cm^...S«. 
please ask them to sit. My point is that 
Kashmir is an integral part of India and no 
power can separate it from India. So no 
questnn arises for flag hoisting by the Prime 
Minister or anybody else. I request the 
Congress p^rty and the Central Govemment 
to counter such communal activities. We 
have also started Nyay Yatra since 6th 
December... {MeirujpUons)... All people 
shouM join it if they have courage... (kiter- 
niption^... IwouMlketorequestthatitisthe 
Congress party which alknved to unkxk the 
temple in Ayodhya, to lay foundatkm and 
then they... {lntemjptk>ns)...So save the 
country from such controversy, the Prime
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MMstar should either not mftiato in this ra- 
g a i d  and I  he does so, he should be linn as 
a head ofthe Government of India... (Mer- 
nption^ Kismychaige.

lEngSsU

SHRIU3KANA1H CHOUDHURY: This 
matter is raised inrthe &IO Hour. So there is 
n o  question of everybody putting his point erf 
view. It is within your discrstion to allow a 
discussion on this subject or not

MR. SPEAKER: You convince yourown 
Members first

SHRI LOKANATH CHOUDHURY: So 
far as the subject is concerned. I thinit H is 
something which wh not bring Indiatogether, 
but wil divide India. So it is not for the 
integrity ofthe country. The slogan given that 
article 370 should t>e abrogated is definitely 
against the sentiment, hisloiy and heritage 
of bidia. In view of this, the Government 
shouid-though the Prime Minister had called 
an all-Party meeting yesterday- bring a 
motion, so that the whole House can con- 
demnthisEkta Yatra which win divide India. 
My submission is that there should be a 
motion fiom the Government. If the Govern­
ment is against this Ekta Yatra, they should 
make their position dear in the House. Ithink 
flie whole House wHI stand behind the Gov- 
emment to restrict this and to k ^  India’s 
integrity in tacL

ITiansbSoti

MR. SPEAKER: Please sit down. Mr. 
Joshi, why are you doing so?

SHRI CHANDRA JEET YAOAV: Mr. 
Speaker. Sir, I wrote a letter to you in the 
morning... (IntempUonsH...

SHRI Nm SH KUMAR: Mr. Speaker, 
Sir, Mfhat a nioe pubfidty and he is helping in 
IL

[EngSsli

MR. SPEAKER: I dkl not start It. You

have started it. Th » is very wrong. 

(bitem^hns)

ITianslaSorU

SHRI NITISH K U i^R : You have ac­
cepted it but it Is a feeling of heart... {Inter- 
n^Jthn^...

[EngBsh]

MR. SPEAKER: Sometime human 
beings mistakes.

{Intem^hns)

[Translation]

SHRI SRIKANTA JENA: It’s all due to 
publicity on television.

[Englisn

MR. SPEAKER: Why do you not control 
your own Members than?

[TranslatiorU

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, I had requested you in the 
morning through a letter.

(Intem^^ions)

Please listen to me. It wouM not be a 
good conventnn to alk>w as many as eight 
memtiers of the one party to speak during 
the zero hour. Some arrests were made 
yesterday during the vIsK of Chinese Prime 
Minister to India and it was not appreciated. 
After all we have to folkiw certain rules in the 
House. Three might t>e difference of opinion 
on certain issues in the countiy today be­
cause we are passing through a difficult and 
challenging period and in my opinnn revolu- 
tkinary changes in the work! set up are in the 
offing during this decade. There might be 
difference of opinton about those changes.

Sir, in my letter, I had submitted that the 
hon. Prime Minister had convened an All
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party meeting regarding Ekla Yatra and In 
that context... { I n t e r r u p t i o n s ) . . ,

MR. SPEAKER: We would discuss the 
issue in my chamber. It is wrong to discuss 
the matter in the House for which you have 
given a notice.

SHRI CHANDRA J E E T  YADAV: I had 
given a notice to speak during the zero hour.
I had submitted in that letter that it was clear 
from the Press reports that except B.J.P. all 
the parties are unanimous that this Ekta 
Yatra would provoke communalism, create 
tension and therefore, it should be can­
celled, but even then the B.J.P. remained 
adamant on its decis'ion and the Yatra has 
begun. I am of the opinion that this Yatra 
would spread communalism and weaken 
the country. Our past experience shows that 
when the B.J.P. organised the Rath Yatra it 
fanned communalism and tension through­
out the country. Similarly, this Yatra has 
been deliberately organised, merely to draw 
politk:al mileage and fan communal tension 
in the country. At an hour when our national 
unity and Punjab, Jammu and Kashmir and 
Assam are in danger, the B.J.P. is trying to 
provoke communal tensbn in an organised 
manner determinate to our secularism which 
is the basis of our national unity.

Through this House, I would like to 
appeal once again and submit that BJP 
should cancel this Ekta Yatra in the national- 
interest as such Yatras would lead to com­
munal tension in the country.

[ E n g l i s h ]

MR. SPEAKER: Mr. Paswan of the front 
bench has spoken. I am giving an opportu­
nity to Mr. Paswan of the back bench. Let me 
see how he does.

[ T r a n s l a t i o n ]

SHRI CHHEDI PASWAN: Mr. Speaker, 
you are having a debate on a very cheap 
topic. ( I n t e r r u p t i o n s )  Please listen to me 
first. ( I n t e r r u p t i o n s )

M a  SPEAKER: You must rammiber 
that you are speaking in Pariianiient. ( I n t e r ­

r u p t i o n s )

SHRI CHHEDI PASWAN: Please fisten 
to me first I am astonished to know............**

( I n t e m p t h n s )

SHRI ATAL BIHARI VAJPAYEE: Base­
less aliegatk>ns are being made against a 
person who is not present in the House to 
answer it. This shouki be expunged from the 
proceedings of House.

(Interruptk>ns)

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, these v,/ords should not form 
proceedings of the ^k>use.

MR. SPEAKER: It wouM be very difficult 
if we have to expunge major portbns of the 
proceedings of the House.

SHRI MADAN LAL KHURANA: This is 
against the dignity of the House.

MR. SPEAKER: The words that are 
against the dignity of the House wouki be 
expunged.

( I n t e r r u p t i o n s )

SHRISIVAJIPATNAIK(Bhubaneswar): 
Sir, this y a t r a  of BJP is o b ^ iv e ly  aimed 
against the unity of our country. It has noth­
ing to do with the unity of India. This is in 
reverse directnn. Otherwise, there is no 
purpose for starting the y a t r a  from Kan- 
yakumari to Kashmir, 'this will pass through 
fourteen States. They want to divkle these 
States on communal lines.

I was astonished to hear Mr. Vajpayee 
that the earlier y a t r a  of Mr. Advani dki not 
create communal tensk>n. But really this 
y a t r a  created havoc in the country. ( I n t e r ­

r u p t i o n s )  Now this yafira aims at divkiing our 
country on communal lines. So, I urge upon 
the Government not only to take politbal

**Expunged as ordered by the Chair.



meaeiWBsbulalsoadminisliatiwemeaauies. iilR.SPEAKB):PlaaBeallowMr.Mano> 
nv^an Bhkala to aiieak.

lajOOhrs

[Tianabedii

SHRI MANORANJAN BHAKTA (An­
daman and Nioobar Islands): Mr. Speaker. 
Sir. just fiow Shri Unniaishanafv has raised 
an issue in the house. I wolcoine his senti­
ments, the present oondttion of the country 
Is that the separatist and the Saboteurs are 
trying to divide the people in the name of 
caste, language and refigion.Atthis time the 
Ekta Vaba wH pose a danger to unity of the 
nation. I ImMr that hon. Vaypayaep is a great 
patriot and the vievvs expressed by him be­
fore the house are not of own. This is his 
Party's programme and he has expressed 
these views under compulsion. I would ice 
to submk that we should issue an appeal to 
discontinue the yatra 'nmiediately for the 
s ^  of poor people, forthe sake of urafy and 
integrityofthecounlry. Rwflbeegreatthing 
for the unity of the country. This is not a 
question of prestige of a party and also not a 
question of kwering ttw image of party. AR 
the psoties are free to cany on their political 
activities tMit for tfte sake of urnty of the 
oountiy all of us must do this work unHedly.

I wouki ice to request that the Beta 
Yatra wn do a great hann to ttie country and 
Us uni^. Therefore, I wouM ice to req-jest 
Mr. Vsipayeepthat beingapatrnt he should 
think over it and cfiscontnue the Ekta V'at/a 
forthwfth... (Memption^

[TnmsbOkJrii

SHRI A. CHARLES; Sir. in your wis­
dom, you gavea ruing thatyou wilt call allthe 
party leaders and cSscuss. This is a conect 
rullTQ with whch we agree. Bufortunately or 
unfortunately, you have altowed some 
Memberstospeak. Isharethefeelingsof my 
coBeague lifr. Manorai^ Bfiakta

M a SPEAKER: Are you the leader of 
your par^ or not? I treat you as the leader of 
yourpat^.
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The earier yatra paid them some (fivF 
dends. They thkik that this yafta w l taka 
them to Raf. They are not inetrested in the 
uni^ of the country. They are
interested in Ryeven ithatcreatescommu- 
nal tansfon and bkwdshed.

The Government shouU take both 
adminisliativeandpoiicalmeasurasagainst 
their move. {Manup6oa^

[TnmstiSoili

SHRIBHOGENDRAJHA(Madhubam): 
Mr. Speaker. Sfar, I don not daim to know 
each andeveiy thing.but IwouMlicetoraise 
thispQinL

M a  SPEAKER: You raise very good 
points, but please be brisf.

SHRI »10G ea)R A  JHA: I wouU ice
■ to submit that BJP Preskient Shri JosM has 
invited the Pifane IlirBter to partK îate. in 
Beta Yatia. Just now Shri Vaipayee has also 
mvtedaHpartiestotakepartin ft... (Mtamp- 
tibns) Mr.Speeicer.Sir.IwGukticetouige 
al poWcal parties wlHch harve been mvited 
by Shri Vajpayee to partKipate in the Beta 
Yatratocancelthe proposed yatra today and 
jointiy cSscuss the measures which shouM 
be taken in interest of nattonal unity, other­
wise it wouU fan oommunaEsm throughout 
tfie country. Though theirobiecfives may not 
be bad yetthe cofseciuenoes wouM be bad. 
R wotrid be ice hitting a goad own skte. We 
shouU sS together and-discuss the meas­
ures to strengthen national uni^. {kHamjfh 
tkxis)

lEngHsfi

MR. SPEAKER: I wiH aRow ontf two 
Members.

{Intemjpthns)

MR. SPEAKER; You can deckie who IS 
going to speak.

{MBmipiions)
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'SHRI A. CHARLES: I plead ««kh Itw 
BJP Mambeis that a lage number of people 
sty that ttw B JP . should not oorrtinue the 
ydira and V they ham decided to continue 
the yaha. iwouU ask you one question. Sir. 
are they abiding by the Constitution of this 
countiy under Article370? they arefor abro­
gating that Aitide. Before they proceed fur­
ther writh the yatra. they should give an 
unconditional statement that they respect 
the QmsdMbn of M ia and thay stand tor 
Aiticis370 oftheOonsiaution.lftheygoto 
Kashmir akxigwiU) their demand for abro­
gating tliat Article, than they wM ruin and 
divide the oountiy. {kttanuption^

SHRIE. AHAMED ( M a ^ :  Sir. thanic 
you vary much for providing mean opportu- 
nitytoexpress the views of the people whom 
I represent, namely, the minor^communily 
ofthis country. Imay beperminad toexpress 
here the deep sense of anguteh and resent­
ment against the el(ta yatra which the BJP 
has launched this morning. Sir, may I say 
that it is not ekta yatra but toolna yatra? ft is 
not for the unity of the oountiy but for dis­
unity. The minority community have their ap­
prehension, fear, consternation and a sense 
of insecurity of their life, honour and prop­
erty. We have the bitter experience of what 
Mr. Advani has shown to this oountiy by 
undertaiung the Ayodha yatra. We know 
what happened to iL

Sir, here this yatra has'the ulterior mo­
tive to louse a strong sense of resentment 
against tfie minorfty oommunlfy of this ooun­
tiy describing them as unpatriotk; and anti- 
naiionaL May i say, with all humilly, that 
natiMiaism and pattiolism is not the monop­
oly of any party or any section of the people 
of this country? In the past, the nalKMial flag 
had tteen hoisted many a time in Kashmir. 
Why shouU tftese people go through Iter- 
ala? If it is only to hoist ttie flsQ. they oouU 
have undertaken ttie journey from Jammuto 
Srinagar. Why dU tiiiqr go to Kanyakumari 
and why shouU they pass through a Stale 
■w Kerala where communal harmony has 
been there for decades n  the past? There­

fore, on behalf of 4wininoiiin,lMpnttfny
deep sense of inguidi and mg* upon the 
Govanmient to show their aeQuhr cnden- 
tiabandstap this yatrafortlMMi.

S W « RANGAf^AJAN KUMARAMAN- 
GALAM: Mr. Speaker Sir. Shri UmMahnan 
has raised this issue because he had ex­
pressed certain fears on certain informalfon 
that he has received about this fite  Kate 
being oiganiaad fay the BJP. spacKeUy 
mentfonmg oertm Mbmialion to the extent 
that he had heard that certain people might 
be trained in arms. Shri VisiMqrse has re­
acted to tlut and «*hifo reacting, he was very 
specific in staling that no such plan eodstod. 
That is a daferent queslton.

I wouM Bee to point out that there aro 
reasons why people are a iMe upaet and 
pertuitwd over this Vaira R is not a simple 
00a Yatia where all parlies and al the 
people are involved in tfiis exercise. If it were 
so. I can understand it But that is not their 
intentnn. In interviews, the PreskterMof the 
BJPhasgoneonreconltosayveiycalegori- 
caly what is the objective of this Yaba. He 
has also sakl in categorical tonns that in his 
feeing. natfonaUsm is synonymous with 
Hinduism. He has gone fuithertosay that he 
wouM Hce to create an India whfoh is free 
from appeasement, an Indn whose poKy is 
liased on Ram. So, it is not that this fikta 
raba is t o t ^  secular in character. There is 
such a feeing. This may be wrong reporting 
which I have seen in the interview that has 
appeared in the HndSustan Tinas on 8 De­
cember. It was a huge intorview. covering 
onefuli page, where he has come out dearty 
as to what is the campaign thattheyne 
going to conduct If the campaign was for 
pure nationaism and unHy.thenthereshouU 
lie no problem in aiowing every body and ki- 
viting eveiybody to pamdpala. On the con- 
traiy. yesterday. Shri Advani made K a point 
to make it dear that his poides veiy from 
ours and that Ills kleasvaiyfrom ours and al 
the other parties, insofar as what he consfcf- 
ers is for the unity of the nation and in Itie 
interests of Hw nation. So. ftisveiyGiaarllial 
tliey are going on a poitical campaign. One 
wouU understand k. ffthepoflicaicampeign
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was raafly In the interest of untying the 
courtfry.Thefearsthat haw been expressed 
by the House are that this wotrid divide the 
peopie, create cxxmnunal feefings and pas­
sions. That is why, and appeal has come 
from my friends w t» are on this side. They 
hamto understand and reafity this. We ham 
also heard Shri Ahmed, the hoa Member 
from the Musfim League. Definiteiy tie was 
feeing quite perturbed and he spoke in 
anguish. My request to Shri Vajpayee fe that 
he should raaise that the Vafn is not being 
looked upon by the minorities as wel as a 
numberof people, espeda^rthose who have 
a secular bacfcgiDund. as a yatra which is 
realiy in the Merest of the nidion. I the BJP 
is reafly interaslad in the unity of the nation, 
it should actually witfidtaMr the Ytdia and 
think of a move ^  which al of us, irrespec­
tive of our poGtical colour can work together. 
Let us tw very dear on one thing. When we 
takof natkmalisffl and integrity of our nation, 
we should rise above parties and be non­
partisan and realy wori( to strengthen the 
unity of the country.

SHRI ATAL BMARI VAJPAYEE: Mow 
me to speak Sir.

MR. SPEAKER: Is it necessary?

(Mampdons)

ITmnsbSofi

SHRI ATAL BIHARI VAJPAYEE: Ale- 
gatbns have been made against us so dari- 
ficatbn wH have to be given. I am saying two 
or three things...

lEngSsti

SHRI K.P. UNNIKRISHNAN: WiH you 
extend the same courtesy to everybody ?

ITmnsbtioii

SHRI ATAL BIHARI VAJPAYEE: This 
aflegation is baseless that there is some 
n«ais between BJP and Congress. As a 
member of the main opposMon party, lam

canying out my msponsliiBUas. R has also 
beenaOegedthattheRamTempieinAyodhya 
was opened as a oomequence c< nexus 
between the two parties. It was not the 
decision of the Government but of the court 
to oiien the kxk of the temple. It has also 
been said that the demand to abrogate Ar­
ticle 370 is against patriotism.... {htem p- 
uons)

MR SPEAKER: Why are you going into 
detail ? What is the linic between Article 370 
andtheYatra?

SHRI ATAL BIHARI VAJPAYEE: No, 
They have said...

MR SPEAKER: It is not a detailed dis- 
cussaon.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker. Sir, when Pandit Jawahar Lai Nehru 
was alive and was our Prime Minister then I 
had moved a resolution in this House for 
abrogating the Article 370. That was dis­
cussed in the House and Communist Mem­
bers had also supported it (InterrufxUon^

{EngSsMi

SHRI A. CHARLES: Sir, they have no 
respect for ttie Constitution of India.

SHRI ATAL BIHARI VAJPAYEE; No, I 
am not yieUing.

[T/ansJiation]

Mr. Speaker Sir, PahdH Nehru had said 
that Artkde 370 was tosing its relevance and 
one day it wouk) not have any relevance at 
k  He dM not aafs that Artkde 370 wouM 
continue for ever nor dkl he ssqr that on the 
basis of Artkde 370 Kashmir was a part of 
hKfia. Today, these things are being sakl. 
There may be diference of opinkm. whether 
the demand to abrogate Article 370 shouU 
be raised at this timeor not This may be your 
opinkMt. But in our opinkm by keeping Article 
370in statute bockfor so many years we had 
raised a psychotogical wal between Ka­
shmir and rest of the country. We have seen
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its resuk so you pioase do not abject to the 
aulhenlicily of thisqiioslion. Weare nadyto 
hokidisciisaononArticlBSTOLNaw.iissaid 
that the Yatra should be suspended Mr. 
%3eator Sir. Shri Ram Vilas Pas«*an can go 
on a Nayay Yatra...

mn. SPEAKER: We are discussing ttw 
iarnr and order situation and can also discuss 
it

SHRI ATM. BIHARI VAiff>AYK; But I 
anttogiveapersonalclarfficalion.Ourfri8nd 
Shri Rangrajan has said...

[Engfe/9

SHRIMATi GEETA MUKHERJEE 
(Panskura): ha has rafsrrad to the
Communist Members. So. I have a right to 
reply.

ITransbtion]

MR. SPEAKER; f. by doing so. wraiy 
Member is giran permission, then how ̂  
House wdi run?

(tntemplions)

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir. I was not waiting for any imrita- 
tkxi for tomorrows meeting but I reoaivad a 
phone caH and Mr. Azad, who is silting her. 
toid me that 11 ^  been invited for the meet­
ing so he asked me ff I wouU be coming or 
not I sakl ttiatl h ^  not teceivad the invita- 
tea  Than I wentto see tile hon. Vice Piaei- 
dent since that appointment was already 
fixed. Therefore. I was not wailing for the 
invitatkMi.

Mr. Speaker Sir, I wouM Hw to suggest 
that let us algo together to Srinagar on 26th 
January to hoist the flag. After oompleBng 
the programme here in Delhi on 26th Janu- 
ay, an the leaders o( the political parties can 
go to Srinagar. Ihe Government can make 
this pragramme. We want to go and I  you 
accompany us then we wiU be gladl
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lEngSsli

MR. SPEAKER: Now ps|Mi8 to be bid.

13J04hr*

PAPERS LAID ON THE TABLE

tofA*- jia .. ^port and Annual Aooo 
the Natic-«al CapBal Ragten Pfaaming 

Beard for the year 1990-01

THE MINISTER OF URBAN DEVEL­
OPMENT (SHR»4AT1 SHEILA K/WJL): I beg 
to lay on the table a copy bach o( tfw folow- 
ingpapeis04indiandEngishveisk>ns)under 
section 26 of the National Capital Region 
Planning Board Act. 1985:-

(1) Annud Report of the National 
Capital Regnn f*latwHng Boaid for 
the year 1990-91.

(2) Armual Accounts of ttie Natkmaf 
Capitfll Regkxi Planning Boaid for 
1heyear1990^1togelherwilh Audit 
Report (Plaoed in Ubrary See No. 
LT-918A1]

Annual flaport and review on the Work- 
kig of the Working of the National Co­
operative Consumers federation of India 

Umlted,NewDe8«i

MMIS1ER OF STATE M THE 
MINISTRY OF CIVH. SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KMALUD- 
DM AHMED): I beg to lay on the T^ble-

(1) AcopyoftheAnnualRepoitOfindi 
and English versions) Of the Na­
tional Cooperative Consumers, 
federation of Inda Limiad. New 
OaM, far the y«ar 199M1 akmg 
with Audied Accounts.

^  Aoopy of the raviaw (Hindi and
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English versions) by the Govern­
ment on the ivorking of the National 
Cooperative Consumers’ Federa­
tion of India Limited, New Delhi, for 
the year1990-91. [Placed in Library 
See No. L T -9 ia ^ 1 ]

Annual Report and Review on the 
working of the Indian Academy of 

Sciences, Bangalore for 1990-91 etc.

TH E  MINISTER O F  S TA TE  IN TH E 
M INISTRY O F  PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
M ARGARET ALVA): I beg to lay on the 
Table-

(1) (i) A  copy of the Annual Report
(Hindi and English versbns) 
of the Indian Academy of Sci­
ences. Bangalore, for the year 
1990-91 abng with Audited 
Accounts.

(ii) A  statement (HirKli and Eng­
lish versions) regarding Re­
view by the Govemment on 
the working of the Indian Acad­
emy of Sciences. Bangalore, 
for the year 1990-91. (Placed 
in Ubrary See No. LT-920/91]

(2) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Jawaharlal Nehru Centre 
for Advanced Scientific Re­
search. Bangalore, forthe year 
1990-91 along with Audited 
Accounts.

(ii) A  statemerit (Hindi and Eng­
lish versions) regarding Re­
view by the Govemment on 
the working of the Jawaharlal 
Nehru Centre for Advanced 
Scientific Research, Bangbre, 
lor the year 1990-91. [Placed 
in Library S e e  No. LT-921/91]

(3) CO A  Copy of the Annual Report 
(Hindi and English versions)

of the Wadia Institute of Hima­
layan Geology, Dehradun, for 
the year 1990-91 along with 
Audited Accounts.
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(ii) A  statement (Hindi and Eng­
lish versions) regarding Re­
view by the Government on 
the working of the Wadia Insti­
tute of Himalayan Geology. 
Dehradun, for the year 1990- 
91. [Placed in Library S e e  No. 
LT-922)91]

(4) (i) A Copy of the Annual Report
(Hindi and English versions) 
of the Indian Institute of Tropi­
cal Meterobgy. Pune, for the 
year 1990-91 along with Au­
dited Accounts.

(ii) A statement (Hindi and Eng­
lish versbns) regarding Re- 

‘ view by the Government on 
the working of the Indian Insti­
tute of Tropbal Meteorology, 
Pune, for the year 1990-91.

(ill) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Indian Institute of Tropi­
cal Meteorology, Pune, for the 
year 1990-91 together with 
Audit Report thereon. [Placed 
in Ubrary See No. 923/91]

(5) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Indian National Science 
Academy. New Delhi, for the 
year 1990-91, along with 
Audited Accounts.

(ii) A statement (Hindi and Eng­
lish versbns) regarding Re­
view by the Government on 
the working of the Indian Na­
tional Science Academy. New 
Delhi, for the year 1990-91. 
[Placed in Library S e e  No. LT- 
924/91]
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(6) (i) A copy of the Annual Report
(Hjndi and English versions) 
of the Raman Research Insti­
tute, Bangalore, for the year 
1990-91, along with Audited 
Accounts.

(ii) A statement (Hindi and Eng­
lish versions) regarding Re­
view by the Government on 
the working of the Raman 
Research Instttute, Bangabre, 
for the year 1990-91. [Placed 
in Library See No. LT-925/91]

(7) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Maharashtra Associa­
tion for the Cultivation of Sd- 
enoe, Pune, forthe year 1990- 
91 alongwith Audited Ac­
counts.

(ii) A statement (Hindi and Eng­
lish versions) regarding Re­
view by the Government on 
the working of the Maharash­
tra Assodatton for the Cultiva- 
tk>n of Science, Pune, for the 
year 1990-91. [Placed in 
Library See No. LT-926/91]

(8) (i) A copy of the Annual Report
(Hindi and English versbns) 
oftheTechnok>gy Informatton, 
Forecasting and assenssment 
CouncO, NewDeihi,fortheyear 
1990-91 alongwith Audited 
Accounts.

(ii) A statement (Hindi and Eng­
lish versk>ns) regarding Re­
view by ^  Government on 
the workirig of the Technok>gy 
Inforrnation, Forecasting and 
Assessment Council, New 
Delhi, for the year 1990-91. 
[Placed in Library See No. LT- 
927/91]

(9) (i) A copy of the Annual Report
(Hindi and English versions)<

(10)

(1 1 )

(12)

of the Indian Association for 
the CuHivatkxi of adance. 
Calcutta, for the year 1990-91 
abngwith Aoooums.

(iî  A statement (Hindi and Eng- 
ish versions) regarding Re­
view by the Gpvemmant on 
the working of the ktdian A»- 
sodatkNi forthe CuUvalkm of 
sdenoe, Cakutia, for the year 
199041. [Plaoad in Ubrary 
Se»No.LT-92801]

A copy each of the following 
papsrs (nmai ana cngiisn 
versk)ns)undersub«eclk>n(1) 
ofsection.619Aoftheoompa- 
nies act 1956:-

(i) ReviewbytheGovemmenton 
the w o r l^  of the National 
Research Devetopmert Cor­
poration, New Dehi. forth year 
199041.

(ii) Annual Report of the Nattonal 
Research Devehiptnent Cor­
poration. New DeM. for the 
yev 199041 akmg with Au­
dited Accounts and comments 
of the Comptroler and Auditor 
General thereon. [Plaoad in 
Ubrary See No. 929/91]

(i) A copy of the Annual Report 
(Himfi and Engish vetskms) 
of the Physical Research 
LdDOiSlDfy^ ̂ VlOiiicKlcKKlOy TOT 
the year 1990-91 along witti 
Audited Accounts.

00 A statement (Hindi and Eng- 
Sshversk>ns)regatding review 
by the Govemment on the 
woridng of the PhyskaJ Re­
search Laboratory, Ahme- 
dabad, for the year 199041. 
[Placed in Ubrary See No. 
930/91]

A copy each of the foibwing

Ptpea LaU  616
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NotHications (Hindi and Eng- 
ish versions) under sub-sec­
tion (1) of section 37 of the 
Adfflinistrativa Tribunals Act, 
1985>

(i) The Central Administrative 
Tribunal (Procedure) Second 
Amendment Rules. 1991 pub- 
BshedinNo«ificationNo.G.S.R. 
.57 (e) in Gazette of India 

dated the 4th September, 
1991.

00 The Central Administrative 
Tribunal (Group ‘A' Posts) 
recruitment (Amendment) 
Rules. 1991 published in Noti- 
fication No. G.S.R. 494 in 
Gazette of India djtfed the 7th 
September, 1991. [Placed in 
Ubrary See No. 931/91]

(13) A c ^  of the Indian Forest 
S e r\^  (Appointment kiy Pro­
motion) First-Amendment 
Regulations. 1991 (Hindi and 
English versions) pubVshed in 
Notification No. G.S.R. 704(E) 
in Gazette of India dated the 
28th November. 1991 under 
sub-section (2) of section 3 of 
theANIndiaSenricasAct. 1951. 
[Placed in Ubrary See No. LT- 
932-91]

Annual Report of and Review on the
Working of the National institute of

Design. Ahmedabad for 1989-90

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.
P J.KURIEN): I beg to lay on the TsMe-

(1) (i) A copy d  the Annual Report 
(Hindi and English versions) 
of the National kistituta of 
Design Ahemadabad. for the 
year 1990-91 along with Au­
dited Accounts.

(ii) A statemmt (Hindi and Eng-

(2)

ish versions) regarding review 
by the Government of the 
woitdng on the Nationai Insti­
tute of Design. Ahmedabad, 
for the year 1989-90.

A statement (Hindi and Eng- 
Rsh verstons) showing reasons 
for delay in laying the papers 
mentioned a t . (1) above. 
[Placed in Ubrary SeeNo. LT- 
933/91]
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Report* of tha C&A.a and Appropri- 
ahtlon on Accounte of the Government 
of Union Territory of Goa, Daman and 

Diuete.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Shri 
Dalbir Singh, I beg to lay on the Table:

(1) A copy of the Report (Hindi 
and English versions) of the 
Comptioiler and Auditor Gen­
eral of India for tfie period from 
1st April. 1987 to 29th Ittey. 
1987—  Government of the 
UnionTerritoiy of Goa. Daman 
and Diu under Article 151 (1) 
of the Constitution. [Î laced in 
library See No. LT^934-91]

(2) A copy of the Appropriation 
Accounts of the Government 
of the Union Tenritory of Goa. 
Daman and Diu for the period 
from 1st April. 1987 U> 29th 
May. 1987 (Hindi and English 
versions). [Placed in Ubrary 
SeeNo. LT-935-91]

(3) AcopyoftheFmanceAccounts 
of the Government of the Un­
ion Teiritory of Goa. Daman 
and Diu for the period for 1st 
April. 1987 to 29th May.1987
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(HM i Bnd English version} 
[Placed in library See No. LT- 
936-91]

Aimual Report of Bharat Opthaimic Glass 
Ltd., Ourgapur, Hindustan Salts Ltd., 

Jaipur etc.

THE MINISTER OF STATE IN THE 
MINISTRY O F INDUSTRY (SHRI 
P.K.THUNQON): I beg to lay on the Table a 
copy each of the foUomnng papers (Hindi and 
English versions) under sub-section (1) of 
sectbn619 A of the Companies Act. 1956:-

(i; (i} A statement regarding Re­
viewed by the Government on 
the working of the Bharat 
Ophthalmic Glass Limited, 
DurgafMir, for the year 1990- 
91.

(u) Annual Report of the Bharat 
Ophthalmic Glass Limited 
Durgapur, for the year 1990- 
91 along with Auditor General 
thereon. [Placed in library See 
No. LT-937-911

(2) (i) A statement regarding Re­
view by the Government on 
the working of the Hirtdustan 
Salts Umited, Jaipur, for the 
year 1990-91.

(ii) Annual Report of the Hindus­
tan Salts Limited. Jaipur, for 
the year 1990-91 ak>ng with 
Audited Accounts and com­
ments of the CompatioUer and 
Auditor General thereon, 
placed in Ubrary SeeNo LT- 
938-91]

(3) (i) AstatementregardingReview
by the Govemment on the 
working of the Sambhar Satts 
Limited. Jaipur for the year 
1990-91,

Salts limited, Jaipur, for the 
year 1990-91 atong with Au­
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. [Placed in 
Ubrary See LT-939/91]

Statement of the Action taken or pro­
posed to l>e taken on ILO Con vent kui No.

167

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): I beg to lay on the 
Table a statement (Hindi and English ver­
sons) of the Action taken or proposed to be 
taken on ILO Convention No. 167 and Rec- 
ommenda&in No. 175 adopted by the 75th 
Sessk>n of the lntematk)nal Labour Confer- 
ence-nJune 1988. [Placed in Ubraiy See 
No. LT-940/91]

13.151/2 hrs.

MESSAGE FROM RAJYA SABHA

[EngBsNi

SECRETARY-GENEFtAL: I have to 
report the folbwing message received from 
the Secretary-General of Rajya Sabha;-

*1n accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure arui Conduct of Business in 
the Rajya Sabha, I smn directed to retum 
herewith the Punjab Appropriatbn (No. 
2) BSI, 1991. whk:h was passed tiy the 
Lok Sabha at its sitting heki on the 26th 
flovember, 1991. and transmitted to the 
Rayya Sabha for its recommendations 
and to state that this House has no 
recommendations to make to the Lok 
Sabha in regard to the saki Bill.”

(ii) Annual Report of the Sambhar
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ESTMATES COMMITTEE 

Fourth Report and IlinulM

lEngSsNi

SHRIMANORANJAN BHAKATA(Andaman- 
Nioobar): I beg lo present the Fourth Report 
(Hindi and Engfish versions) of the Es^ 
mates Committee on the Ministry of Conv> 
munications (Department of Teleoommuni- 
cations)- Telecommunications and iyfinis> 
ters of the sidings of the CommMtee relation 
thereto.

13.161/2 hrs.

PUBLIC ACCOUf4TS COMMITTEE 

First Report

{Transla^orii

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker. Sir. I beg to present 
the First repeat (Hindi and English versions) 
of the Public Aooounts Committee on Collec­
tion and Recovery of Tax and Arrears of 
Demands.

13.17 hr^

MATTERS UNDER RULE 377

(i) Need to ensure that goodslrahis 
canying benanas sent from Jul- 
gaon Id Delhi reach In Ume

[EiHfistii

SHRIVUAY NAVAL PATlL(Er»idoO: 
The Banana grovvers of J^dgaon district are

suffering heavy fc>sses due to late running of 
plantatnn special trains. Earfier the goods 
trains used to reach DeBii within 58 hours. 
But of late, tiie trains are umecessarNy de- 
taineden route spedaily al Jhansi Diviskm. 
Though the distance between Tuglakabad 
to N.D.A.Z. is about 32 kms. but running time 
isgeneraily4to7hours. This can definitely 
be brougfit down.

Because of late arrivals, the farmers do 
not get f ^  prk» for barvias, whic  ̂ is a 
perishable comimxfity. Though last year, 
mai^ B.C.N. wagons were supplied, txit tfie 
same fiave nottieen avaSable this year.

Hence. I urge upon ̂  Government to 
kx)k into tfie matter and msure that tfie 
Goods trains carrying bananas reach Delhi 
wnthin 58 hours and also adequate numt>er 
of B.C.N. wagons are supplied.

(IQ Need to review the proposalof 
Government to levy electricity 
fees on small and marginal tem-

SHRI K.V. THANGKABALU (Dhar- 
ipapurl):The Minisler of State for Power was 
recently in Madras and made a statement 
thathe had nvritten to all State Governments 
including tfie Tamil f̂ Jadu Government to 
levy electrcity charges on small and mar- 
gkial farmers presentiy provkled to tfiem on 
freeolfee basts for agricuHuraioperatkMis. It 
may be appreciated thal in TamM Nadu out of 
the total power production 21 per cent is 
consumed agrcutturai sector, 42 per cent
by industry, 20 per cent by domestic users 
and tfie rest is lost in transmtssKHi. pilferages 
eto. I, tiiereiore, stongly urge upon the 
Government tliat higher tariff shouto t>e 
cfiarged on tfie privateî publk: industries for 
power consumptkm and the revenue gap 
may also be made good by grossly cutting 
down the transmission tosses and potfer- 
ages. I urge upon tfie Government to review 
proposal of cfiargir  ̂ electrkaty fees from 
smal and marginal farmers in the country.
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(10) NMdtowisurathatGovwimwiit 
of Maharashtra doaa not taka 
possMslon of land for aatttag 
up proposad Atomic Enargy 
Units of Tarapur baiors i^ l ia -  
kia restttHMMnt Plan

SHRI RAM NAIK (Bombay Noith): Tvvo 
atomic energy into numbers and number 4. 
each with 500 MW capacity are proposed to 
be set up at Tarapur, District Thane which is 
a part of the Nortti Muml>ai parfiamcMntary 
Constitutecy. Two villages, namely, Akkar- 
patti and Pofran will have to be completely 
shifted. More than 2.000 Families will be 
uprooted with their houses, farms, shops, 
etc. However, na specific plan has been 
finalised fortheir shifting so far. The price for 
land has also not been finalised. Theplaceof 
their resettlement is yet to be decided. 
However, the Govemment of Maharashtra 
have issued final notices to the farmers for 
acquiring their land l>efore the end of this 
year.

tors in India. These are all fife saving equ^ 
ment based on modem updatings of the 
medical researches. This will prevent many 
patients from going abroad for seeking 
some specialised treatment and benefit the 
natbnasawhole.

The fibre-optic endoscopes are real life 
saving equipments lieing imported by so 
many institutes and indivkiuals. With the 
reductksn in rupee value, the prkass of im­
ported instruments have already gone high. 
On the top of this, the prevalent excise duty 
makes them unbearable costlier.

I urge upon the Govemment to make 
these fife saving medcal and surgkral equip­
ments free from excise duty to facilitate the 
liberal use of such modem equipments for 
the needy patients.

(V) NeedtoputSaharsa, Bihar on air

[Translaik)fii

The villages desire to cooperate with 
the Government as the atomk: energy plant 
has its natonal importance. However, to 
take forcible possessbn of the land and 
houses without finalising the scheme of 
resettlement is not desirak>le. This wouU 
result in an agitatbn.

1, therefore, request the Central Gov­
emment to direct the autfiorities not to take 
fordble possessnn of the land and houses, 
and also to finanlise the resettlement plan 
without further delay.

(iv) Need to make Imposed lifo sav­
ing medical and su rg l^ 
ments free from excise duty

DR. K.D. JESWANI (Kheda): The Gov­
emment of India is their recent Budget have 
lik>eralised the polcy on imports of some 
essential item's. The excise duty has also 
been reduced or totally scrapped. A tot of 
surgical and medeal instruments are im­
ported bf the institutbns of indivkkial doc­

SHRISURYA NARAIN YADAV (Sahar- 
asa): Mr. Speaker. Sir. I wouM like to submit 
under rule 377that my constituency. Sahar- 
asa is a most k>ackward area of Morthem 
Bihar. There are many Govemment offkres 
in Saharasa as it is a commisstonary. But it 
is very sad that this district remains cut off for 
at least 5-6 months from the other parts of 
the country due to the fkxxis. There are 
noods every year in Northern Bihar due to 
whKh people have to face problems during 
rainy season as they cannot go from going 
one place to another. Moreover, Govem­
ment workers also suffer as result of it This 
area have not yet linked with air with the rest 
of the country. Many small scale Industries 
based on agriculture are also kx:ated in this

Therefore. I request that SaharsashouM 
be connected at least with New Delhi, Patna 
and CakMtta by air. It is a border area so it it 
is finked with VayudootServk» then it wouM 
contribule a kit to the devetopment of this
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(vO Nasd to lay railway Ibw from Mau 
toGhazJpurGhat,UP

SHRI VISHWANATH SHASTRi 
(Gazipur): Mr. Speaker. Sir. I would IStB to 
draMrtiieattetriionaftheGovemmentthiough 
you to Gaojpur. the most backward district of 
Eastern Uttar Pradesh. I wouM Hw to re­
quest the Govemment to lay a new raiway 
ine from MautoGazipurGhat to remove the 
tiacfcwaidness of this area.

(viO NowltodMlaralladhyaPradash 
drought affected state

SHRI BHEEM SMGH PATEL (Rewa): 
Mr.Speaker.Sir.the entire country has tieen 
facing a fierce famine and drought this year 
due to scanty rain. Starvation Kke situation 
has arisen in Madhya Pradesh, manly a hilly 
and forest area. Rewa diviskm and Rewa 
district, which is my constituency, is oom- 
pletely deprived of irrigation facilties. Due to 
scanty rain, inadequate supply of eieciricity 
and lack of irrigation fadities, 3/4 of the 
khari crop has twen distroyed. Now there is 
no tnpe of good Ratii crop. Tons is a big river 
in R o ^  district The errtire regkMi is hilly. 
Small rivers have dried up. The conditkMi 
has deteriorated to the extent of compieto 
famine and starvation. Labourers are mi­
grating from vfllages. The farmers are com- 
pieiely dejected. Therefore. I demand from 
theGovemmentthatMadhyaPradeshshouM 
be declared a drought prone State and relief 
centres should be opened on large scale.

[EngSsli

(vW) NaedtoMcNasiklnMBlMraah-
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Hindustan Aeronautics Ltd. Airstrip i  made 
availabie to Indian Airlines will mt involve 
major financial expenditura Beskles. this 
wiH fadttate tourists visiting pflgrim centres 
H(e Shirdi. Traimbak etc. in and around 
Nask district and aisoconnect this indus- 
trailly growing areato rest of the country. I 
request the Honlile Defence Mnisteras well 
as Civil Aviation Minister to consider the 
above proposal

I. therefore, urge upon the Government 
to link Nasl( with air senrice ad and make 
available HAL airstrip there for the purpose.

HAL ah-strip avaUabte to Indian 
Airlines for tfw propose

DR. VASANT NiWRUTTl PAWER 
(Nask): Ar servk» shouM be made aval- 
able from Naslc to facWtate speedy and 
eassy aocpoft of grapes, sugar and anion 
from there. The airetrip of Hindustan Aero­
nautics Ltd. should be made avaUabie for 
dvian use and cargo facStes. This type of 
facKiy has been given at ijohgaon-FHine.

iS ^ h r s .

The LokSabha than acSoimed tor Lunch 
tU Twantyfive mmutas past Fourteen of 

thaCbck.

The LakS^bhare-assarrMedat^ Lunch 
at MrtymmOas past Fourteen of the 

Ckxk

[MR. DEPUTY-SPEAKER in ttie ChaiJ

DISCUSSION UNDER RULE 193

Detertoration In Law and Order Situ­
ation In Various Parts of ttie Country 

with Reference to Recent Spurt in 
Incidents of Terrorism^ Se^essionlsm 

shd iCMnapphigs — (CQM7Z7.)

IBvSsM

MR. DEPUTY-SPEAKER: We win now 
take upfurther discussion regardii^ general 
deterioration on in law and order situation in 
various points of the country with reference 
to recent spurt in incidents of Terrorism, 
secsskmism and Kicedmnathpings raised 
by Shri Indrajii Gupta on 10th December, 
1991. Shri Pawan Kumar Bansal

SHRIPAWANKUMARBANSAL(Chan- 
digarti): Sir. India has given tothe worid the 
message of peace and non-violence. Our
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ikiM otatkm hUm AOnler

SbmUoninwariom 
pmiscf ^C o u n b y

[Sh.PawanKimiarBansaQ

freedom struggtobecamethesynMofnorh 
yk)totnajBratk}nmovemontsthe¥KHkiovef, 
UnhrtunatBly,kxiay this land of Budha and 
Mahatma 6ar«Mi5bea>mi^ 
viciMn of iavvfessness and vioien^ 
erupts and enguis different parts of the 
country on the slightest pretext and on 
fiknsiest of grounds.

Communal violence has repeatedly 
claimed a heavy tol in terms of human lie 
arMi property, k is a shir on the fair name of 
Bharat where reigious tolerance has been 
preached for ages. Sir» i  vve godeepirlothe 
causes and oonsequences of any commu­
nal flare-up. we find that th poor and the 
nnocent suffer uniold misery, destruction 
and sonrow at Hie hands erf some scheming 
and intriguing persons who bake their poGti- 
calcakeon the fires of communal violence 
and passion. It is distressing to find that at 
times even the official machineiy tiecomes a 
m s ^  ador in such a sonfid drama.

Sir, in a country of India's size and 
dimensions, with immense diversity and 
problems of gigantic magnitude, un^ and 
terriloriai integrity cm be maintained only if 
aR the people irrespective of their religbn, 
caste, language and region are assured an 
ambience of equality. A great responsSxity 
for this does lie wtth the Government but 
governmental action alone cannot achieve 
the desired objective. It iMComes the sacred 
duty of every pollticai party and aH leaders of 
pulific opinion to work for this.

Sir, Ifeelthat communal vk)lenoe-prDne 
areas have to be klentiled and kx:al re­
spectables involved to nip the evi in the bud 
wherever tliere is apprehensnn of such 
breach of peace anywhere in the country. 
Beskies this, a special task toice conssting 
of secular, committed personnel needs to be 
set up to deal firmly with any inckient of 
communal vnlence and Franzy.

To fight Hie soouige of communalism 
leadir^ to vblence, a determined war fias to 
be launched on many fronts, also m the

educalbnalfield. ftislimethatweieviBethe 
tact books and make an endeamir t o ^  
writothahblorym^rightpmpecaifBSoas 
to Ibster the bond of amity and goodwiM 
mongstdgfmnl sections of our peoph.

Sir, pofitcal activi^ also'.as iu Se con­
fined wkhin morally legiti nate imir . For 
immedbleephemersrigakr ,wetendt( > d s s  
these limits sometknes. Ir the morr .ig we 
saw here a kat of acrimony .^!nr ,̂ nerated 
overthe proposed EktaYatraby the Bhartiya 
Janta Party. I dki not real^ want to refer to it 
Butlsi^ppose, itisqufteapertkimtquestion 
associated with the subject very aptly taken 
up by Shri Indrs# Gupta yesterday. I do not 
assume, Idonotarrc^gatehavc any right to 
myselftopassanyjudgerrento' ertheacliv- 
ityofanypoitcalp^.Bu. fdofeet,asljust 
submitted, that whie pursuing our legitknate 
pofitcal activities, we havegottosee that our 
actions do not lead to a situainn whch may 
cause anxiely-and as one ofthehon Mem- 
bers put it ki the morning anguish vi the 
minds of others. Nobc^ for that matter can 
fkid fault with any citizen of tlus country 
embarking upon a programme kickjdkig a 
Rath yaHa to spread the message of good 
willandamityamongstthepeople.But,ifyou 
defiberate  ̂chose a path, cfioose a course, 
chose an objective whk:h creates apprefien- 
sbns Rt the minds of others. I am sure it can 
never senre tlie disordered objective. You 
begin a programme arvd often it is passed 
into the hands of many others who join you 
on the way and probative s to g ^  are 
raised whch create a feeling of insecurity m 
the mindsof the minorities. Asituatbn of that 
type has to be avokied.

Todsy when afestf has been expressed 
aboiA its out come by the majority prepon­
derant majority of the people in the country, 
t^theoppositbn Parties, excepting the party 
whch isundertakingthis Ralh YaDraithink—  
I have no rightto advise on that but I do fed 
wkh aR humility that it wouki have been in the 
fitness of things for the party to give it up for 
the tkne t>eing and to convene a meeting of 
aB the politkal partiestodiscuss and sort out 
tfie matter.
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A refarence madelo Article 370. A
reference was also made to what Pandit 
Jawahar Lai Nehni had said over SOyears 
l>aclL That was said in the particitoenviron> 
merit prevailing at that time. Pandit Nehru 
rightly said that a situation ms^ deirelop, that 
our country may lead to a situation where t he 
people of Kashmir may also say» wel now 
wefeel we are very mudi part of this country. 
Wedo not feel any senseof discrimination at 
any point of time.* Since they do not have 
that perceptiori todsif̂  I humbly submit that 
any appeal to ask for abrogation of Article 
370would only lead to apprehensions in the 
minds of the people.

Ideas have legs. We have paid the price 
for that in the form ctf partition in 1947. We 
have got to see that the ideas that are bom 
in the minds of some people do not lead to 
creation of another situatbn lice that and it is 
with this feeling that I did think of making a 
reference to the Yatrathat has been under­
taken by the President of the B J.P. It is a 
welcome step to say tliat we would hoist the 
national flag. We aB do iL We are all sup­
posed to be doing IL But what goes into it. 
what activities produce that actbn, that has 
to be taken into account. I have only ex­
pressed ttie sentiments of most of the hon. 
Members present in the House today. I also 
join them in making an appeal to the B.J.P. 
leadership to see that a situation as that 
does rK3t develop.

Caste prejudk»s have also led to seri­
ous prot>lems of law and order and so have 
the vast economic disparities. There is no 
dearthof instances where rich people in rural 
aieas still glorifying the feudal arrogance of 
the past, have let loose a reign of terror on 
the poor people belongings to weaker sec­
tions of society. On the other hand, alarge 
msyority of the youth in our country who feel 
d e ^ e d  to access to today’s economic 
progress but who are aware of the demo­
cratic rights, are driven to the path of vio­
lence. This explakis. to a certain extent, the 
violence that stalks different parts of our 
country today. This may not be the only 
cause of tenrorism in Punjab txit undoubt­
edly this is definitely a contributory factor.

The unemployed youth have, over the 
Iasi few years, provkled a fertie recruitment 
ground to tfiere terrorists, to tfie forces of 
secession, aided and atielted from across 
the border. Easy money offered by drug and 
iBdt arm traffkicars has lured many innocent 
youlfis to their ranks. I learn that a persons, 
after takkig to terrorism, leads a life, on an 
average, of about two years. Yet there has 
never t>een any dearth of people jokiing 
those ranks.

Sir, when we refer to violence and ter­
rorism in the context of separatist move­
ments, be it Punjab or in J&K, we must make 
a svicere endeavour to indentity and distin­
guish between a politician and a criminal 
simpBdler. While strict action is called for 
agakist the criminals as such who unleash 
vblence for personal aggrandisement and 
resort to killings and kidnapping only to cre­
ate an atmosphere of fear and chaos condu­
cive for their nefarious activities, we must try 
to understand the view of and taB( to the 
polfticians. He has to be brought to the 
negotiating tsMe despot aH his protesta­
tions.

It was twelve years back that violence 
first erupted in Punjab, and ever since 
then,the situation has been deteriorating 
constantly. You pick up any moming news­
paper, statements about killings or photo­
graphs of those kiKed in acts of mindless 
vblence stare at you mockkigly.

We have tried to pass many stem taws 
iMit the figures prove that we have not sue-' 
ceeded in our struggle against terrorism. We 
are conscbus of the fact that trrorism in 
diferent parts of the country has been akied 
and alMftted by unfriendly neighbors across 
the border. But to keep say so, I think, wouW 
beonly some form of oomplacency. It is high 
time that we tried to go to ttie root of the 
problem, try to see as to wfiat is tfie political 
element in it and then try to as to how we cut 
outthe supply fineofthose people whc spew 
vblence today only because they have got 
sophisticated wveaponry in their hands.

iagreettiatyoucannotplease very inch
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of the land. But we have got to make an 
endeavour to see that the confidence of the 
people is restored in the working of the law 
and order machinery of the country.

MR.DEPUTY SPEAKER: Please wind 
up now.

SHRI PAWAN KUMAR BANSAL Sir, 
tiecause of the warning about time, I woukJ 
be very brief and I wouU only refer to on or 
two points before I conclude. Vblence, 
whether it is in Punjab, J&K Assam. Tamil 
Nadu, North-Eastem parts of the country, 
and for that matter anywhere in the country, 
has to be now tackled serkxjsly.

The dawn of feeling in any section of the 
people that they can go scot-free, they can 
work against natbnal interest with impunity 
gives a sort of encouragement to people 
elsewhere to adopt those means. I feel that, 
in this context, it is absolutely essential that 
beskies strengthening our law and order 
machinery- it is a sort of war what we are 
fighting on many fronts-it wouM kiee k)etter if 
more re^urces are diverted to equip the 
Polk:e. to equip the para-military forces and 
I suppose that in th k>ng run we woukigain a 
k>t on that account

Secondly, it is the intelligence whk:h 
has to tie strengthened in the country. On 
many occasions we find that the intelligence 
network of the terrorists is far superior than 
that of the State. We have gotio do some­
thing about it.

Consckxis of the time again, I wouM 
only referto another lormof v»lence. Imade 
a brief reference to it earlier. The politcal 
parties, the political people-for personal 
gains-either encourage or in any case ac­
cept vk>lence. We have made amendments, 
from time to time, in the electoral laws. But 
again you have got to give afresh kx>klo see 
that the electoral process is completely vk>- 
lenoe-lree: How unfortunate it is that we 
people-who are the product of the electoral 
process, who are the products of the demo­

cratic process-quite often compromise with 
vblence, whbh I wouM say , is the anti­
thesis of democrats fruncttoning d  any 
society.

To conchide Sir, I wouki only say that 
law today has come to mean somethkig only 
for the iaw-abkJIng. Any persons who under­
takes to vnlate, is not really brought to book. 
No deterrent actton whatsoever is taken 
against him. It is this ambience whrich, as I 
said eariier, encourages others.

This is a subject ¥irhbh we have to 
discuss and we have been discusing, cutting 
across party lines. This is a subject whbh 
requires constant delberatfon and I am 
conf klent that may be that this debate works 
as a pre-cursor to further debates-both Par­
liament and outskle-toenatile usto workout 
an agenda of action with aP the democrats 
forces in the country to unite hands and to 
fight the onslaught of terrorism in the coun­
try, to fight the threat t>ased k>y he seoessbn- 
ist forces so that ultimately we can really 
buib a country of the dreams of our forefa­
thers.

SHRI AMAL DATTA piamond Har­
bour): Sit. it is very heartening for us that 
after a bng, bng time of vblence,murder, 
killing, ransom-taking, hostage-taking, kb- 
napping-whbh are taking place and whbh 
are rampant in the country today- Pariiament 
has at last found some tkne to discuss this, 
as if it is a new phenomenon whbh fias 
suddenly sprang up against us.

What we see today is the result of bng 
neglect of the State in India and in this kxith 
the Central Govemment and the State 
Gbvemment are together. They are co-part- 
ners and co-sharers in this neglect of the 
administrative machinery, of the poKce 
machinery and of the judbiary. We are in a 
very funny state of affairs today b  India 
where from a very small Govemment during 
British days, forty years ago, we have sud­
denly expanded the activities of the Govem­
ment beyond the dreams and imaginatbn of 
anybody who were living then or who were
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thinidng then of what is going to happen after 
Independence.

I am sure i was not an adult in those 
days. But, I am sure that the people who 
have been even youths in those days of 
1947or before, had thought that the Govem- 
ment would assume such gigantic propor­
tion that India is today. But what has it 
resulted in? Sir, we have forgotten what the 
basic functions of a State are. I am sure that 
if you were to ask the people, they wilt say, 
it is a provision of education or provisbn of 

.health services or managing the banks or 
insurance companies or putting up steel 
mills collieries and all that kind of things. But. 
Sir, even when we studied politbal science 
in mki-Fifties written by those who have got 
perceptton based on the Forties or before, 
they used to say~l am not sure whether that 
is still not being repeated in the text books—  
that the primary function of the State is to 
secure law and order and administratk>n and 
to have a system of dispensation of justice 
whk:h is accessible, free and fair, and to 
servne the Legislature whk:h must be elected 
in a fair and free election. These were con- 
sklered to k>e the basb. fundamental primary 
functk>ns of the State which must be per­
formed adequately satisfactorily and only 
afterthat the State can go and take up other 
functk>ns. Yes. the States have been taking 
upotherfunctbns even Independence, there 
were schools and colleges, there were hos­
pitals, there were the railways being run by 
the State even in the dependent India in the 
British days, there were certain other Gov- 
emment industries, but not so big as today- 
such things have become totally unmanage­
able to the extent that the bask: and primary 
duties of the States are being neglected and 
have been neglected for the last 40 years.

AN HON. MEMBER: Including West 
Bengal. {InterrufjiUons)

SHRIAMAL DATTA: I have started by 
saying that the Central and State Govern­
ment are together in it If you provkie educa- 
tk>nal services, and we are not providing 
educatbnal services or any health services, 
they will say that Vou f elk>ws are against us.

parts of the Country
They are provkling them, why can’t you 
provMe'We have to do it. ft is a competitbn.

Sir, what has happened is this. In re­
spect of the police system, what we have 
gone on increasing the numbers to a certain 
extent; but to the extent the people of this 
country have more then doubled during these 
forty years, the people of this country have 
become more urbanised because it is the 
urban areas which require the police, the 
rural areas require very little policing and the 
need for the police administration to be 
irnproved quantitatively and qualitatively was 
not examined or nobody was found examin­
ing that nationally at the Central level till 
1977. A Police Commission was appointed 
in 1977, they used to report between 1979 
and 1981 and very very negligible parts of 
that report have so far been taken up for 
implementation. Now. where do we stand? 
In India we have only a polbe force which is 
only adequate to deal with crimes whbh the 
British thought they would have to deal with 
in the Thirties. They are equipped poorly. 
Ijook at the weapons of the polbe even 
standing just outside the Parliament House. 
Can it cope up with anybody wielding AK-47 
gun or an automata revolver or any other 
such modem weapon? I think the main diffi­
culty is that the Indian Adminstration is not 
keeping up the pace with the modern times 
whereas, so far as this parts is concerned, so 
far as enforement of law and order and 
weapons are concerned, from the very 
beginning we have been reading in the 
newspapers every day that militants have 
been caught with AK-47 rifles. What have 
the Indian Polbe got? They have the rifles 
whbh were used in 1920s and this is be­
cause we are notalk)cating enough resources 
fortheadministratbn of law and order. People 
say that a man cannot be prosecuted; if a 
man is caught red-handed committing a 
crime, even then he cannot be brought to 
book in Court of Law. Even if he is brought to 
txK>k, then it takes five years for the trial, five 
years for th first appeal, another five years to 
go to High Court and another five years to go 
to the Supreme Court. I myself had to ap­
pear, on behalf of the State, in some case in 
the Supreme Court where the crime was
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committed 20 years ago by a man of 24 
years then. Now the man is 44 years old and 
main plea is that he is mamed now and got 
four children. The crime had been commit­
ted 20 years ago and punishment is given 20 
years later.

Sir, this position has been quantified by 
a report of the Law Commission which had 
been brought out in 1987 or 1988. The 
Chairman of the Commission was Justice 
Mr. D.A. Desai, a very eminent Judge of the 
Supreme Court. Now, that shows that the 
Indian judicial man power is 7 per million 
compared to 44 In Australia, 51 in United 
Kingdom and 107 in United States of Amer­
ica and these are parliamentary democra­
cies. We may require less or we may require 
less. They have suggested that within 2000
A.D., this figure of 7 should be improved to 
50.1 do not know whether the Home Minister 
knows about that. I do not think he knows 
about that. We have had successive Home 
Minister and Law Ministers and I do not think 
any of those had cared to go through these 
reports which had been brought out by the 
Law Commission. They are not prepared to 
do their duty to the country or to Parliament. 
Therefore, we suffer and the entire nation 
suffers, because there is no consciuosness 
and there is no awareness as to how much 
resources albcation has to be made in fa­
vour of administration, in favour of police, in 
favour of judiciary etc. For that matter, even 
albcation of resources to Parliament is also 
into suffteient. I was in the Budget Commit­
tee of Parliament for two years and at that

* time the altocatton for Lok Sabha was only 
Rs. 15 crores and we had thrown a lot of 
money into the purchase of some arms for 
the. Defence Department. As Chairman of 
the PAC, I submitted a report that the country 
was made to buy Jaguar planes costing 
about Rs. 1500 crores, which were out-, 
dated at the time when the agreement was 
made. But nobody cares. You throw away 
Rs. 1500 crores and you cannot altot Rs. 5 
crores more for Parliament to have a good 
Secretariat to help the Members to under­
stand and supervise and have a proper

oversight of the admlnistralive machinery. 
Everywhere we have neglected. Now, we 
are discussing as to why this is happening 
and that is happening. These are merely 
description of events; newspapers can de- 
saibe the events better that what we can do. 
After today's debate, we will just go home 
and be satisfied that we have debate and 
discussed the matter and the Home Minister 
will be relieved that these people have had 
their say and so now they wouki keep quiet 
for some more time, unless something very 
gravehappens.

15.00 hrs.

The entire State is collapsing. I can see 
it collapsing. I do not know whether many 
people can know about it. There is no aware­
ness of it. That is the pityof it Because there 
is no awareness, no effort is made to keep it 
intact, to improve the machinery. Othenivise 
India will break up. We have the things 
k>efore us. Only yesterday paper carried the 
news how three States of Soviet Russia 
have declared independence. Three smaller 
States have declared independence earlier 
and bigger States have followed it. Are they. 
nbt seeing what is going to happen? We 
have got together against the alien rule. The 
natk>n was in the making. I do not think, the 
leaders of the natbnal movement thought 
they had got a ready made nation. Before 
the British came, Indian were all ruled all 
separately. It is the British who brought us 
together under one rule being subjugated by 
the same foreign power. We came together; 
we became very cbse to each other and we 
fought together. The history of bng fight 
brought us together. But that does not mean 
that we wUI keep together unless a con­
scious effort is made. The framers of the 
Constitutbn is their wisdom have provided 
lor Natk>nal Integration Council. The Oppo­
sition leaders ha^e been harping for many 
times to call the National Integratbn Council 
and to discuss why this is happening in 
Punjab and elsewhere. These are not to­
day's happenings. What is happening in 
Assam today is the repeat of what had hap­
pened in Assam in the 80s. AASU had taken 
up the movement then. Now it is on adiffer-
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ent scale, in a different locality, with a differ­
ent objeckive. But more or less, the same 
kind of things are happening. At that time, 
the people here did not take any steps. 
Nothing has happened; nothing has changed 
in the mean time. There is no qualitative 
improvement in the administration in the 
poFice or in the judkaary.

Where is the intelligence gathering 
machinery? Where is it? Do they not know 
without intelligence you cannot fight terror­
ism? You cannot fight secessionism. But 
there is no proper machinery for that, in 
Kashmir, it has hap^ned because of the 
intelligence mechanism whatever it was, 
had become exposed to those very people 
who ultimately eliminated them. They have 
become exposed because they started play­
ing a part in the political game to keep intact 
a tottering regime has come about. There is 
no intelligence today.

There are many ways of improving the 
intelligence gathering. Some of these have 
been described in one of the report of the 
Police Commission. But nothing has been 
learnt. No lesson has been learnt by the 
rulers who are the rulers all ak>ng except for 
those few months. What is the use of debat­
ing unless Parliament is allowed to have it 
oversight functk>n. Will the Home Minister 
albw it? Will the Home Minster allow a 
committee to be formed consisting of MPs 
who will go into this day in and day out and 
examine the people who are responsible for 
maintaining law and order for their negli­
gence, for their lack of competence, for their 
lack of attentbn to duty. I am sure, he will not 
albw it. I am sû e, there is no such intention 
in the' mind of the ruling people that they will 
albw Parliament to do this. But this is being 
done in many democracies in the worb. This 
is being done even in British Parliament for 
the last 10 years. In Amerba, the jurisdbtlon 
of Parliamentto oversee Police was founded 
100 years ago.This is being done. But here 
those wh capture who are in the seat of 
power, will not allow anybody else to over­
see it, and they will do whatever they like. It 
is the abuse power whbh makes them scary 
of anybody else having oversight into what

they are doing. It is the very attitude of the 
people today which contributed to the situ- 
atbn, added to the situatbn of absolutely 
negligent, absolutely incompetent, ineff bient 
fashbn is whbh the entire social and eco- 
nomb functbn of State is made today.

There is no concern about rising unem- 
pbyment and they come out with a new 
industrial policy and new economic polby. 
The fear is that it will give rise to unemploy­
ment. Come out with a suggestbn as to how 
you will remedy the situatbn. Thera is noth­
ing that the Government is prepared to say 
on that score except going with a begging 
bowl to the Worb Bank and getting 500 
milibn dollars from them as if that is going to 
cure the situatbn and that you will give 
everybody some. dole. .

The State has to be strong in enforcing 
law and order. At the other end. the State has 
to be humane, accessible and responsive. 
This State is now indifferent to the criminals 
being broughtto book. They are being treated 
just like ordir)ary people in their ordinary 
avocations of life. Nobody can go to the 
State and get anything done. It must be done 
through someb^y else's influence. The 
corruptbn has became all-pervasive today 
in all strata of society and this has kept the 
good people out. People who want some­
thing from the State, something to be done, 
to which the are legitimately entitled to. they 
cannot get it. The State is so corrupt and so 
unresponsive. Naturally, it gives rise to griev­
ances and grievances whbh are long nur-  ̂
tured without any redress become disaffec-' 
tion. The easily fall a prey to those who come 
for their royalties. This is what has hap­
pened. This is the sequence of events In 
whbh it happens and the sympathy in some 
quarters of the State, in a large sectbn of the 
State Administration itself, helps to roll those 
matters along, until they get out of hand. 
That happened in Punjab. Kashmir, Assam 
and everywhere. There has been a substan­
tial sectbn of the State Administratbn and 
Police who have sympathised with the aims 
of the militants or secessbnists or whatever 
you call them and they protected them even
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when they indulged in crime for their own. 
personal gain.

What has t>een staled by Shri Pawari 
Kumar Bansal, I support that, to some ex­
tent. Everybody's idea today is that you can 
do any crime and get away with it You can 
do any kind of wrong, any kind of vk>lation 
and get away with it The State is totally 
incompetent, totally inefficient and this is the 
picture. This is a very very wes^ State. It is an 
anrogant State. It is an unresponsive State. It 
is an inaccessible State. It is aconruptState. 
So, you can go on doing anything against it. 
That is the perception that has devek)ped in 
the people and that If not cured quickly and 
adequately, it will give rise to a situatk>n 
where Indian Union will collapse.

So. I am requesting through you the 
Gk>vemment that they k>etter wake up to this. 
There is still time perhaps. I do not know 
whether time is there. But they should take 
some precipitate actbn to improve the qual­
ity of the Policy Administration and to im­
prove the judiciary. Many things have been 
written. I need not go into that. I mentioned 
them. It is all right. The reports are already 
there. They have indicated the ways. The 
Gk)vemment has done nothing or very little 
on those recommendations.

It is necessary today k)ecause other­
wise the example which we have recently 
seen of the State breaking up is already in 
the people's imagination. Already peopled 
are talking about this, that if Soviet Unbn 
which we thought is a monolithic States and 
it can break and k>ecome like this, why not 
India? One of the demands that was made in 
this Parliament is that there must be more 
t>alarK»d growth between the States and 
there must l>e no discriminatk)n. There must 
begrowth between State and State. It should 
not be disharmonkxis as it is now. The 
CentreshouM nottake to itself all the powers 
but the States shoukJ be given more auton­
omy. When they could not resist their de­
mands. they set up a commission, the Sar- 
karla Commissbn whch was appointed in

1983. Of course, that means that the de­
mand was accepted as legitimate. But to 
what extent that autonomy or that Centre-. 
State relatton needed to bechanged?Thatis 
what the Commissbn was to find out. the 
Commission took more than five long years 
and had given its Report tong ago. But what 
has happened to that? That Report has not 
been implemented. No part of it has yet been 
implemented. The very Congress Members 
who used to ridicule us for our demand for 
more power to the States say that the Sar- 
karia Commission Report should be imple­
mented. Yesterday I heard one Congress 
Memk>er saying that the Sarkaria Commis­
sion Report should be implemented. But 
even there this has percolated that this kind 
of feeling of injustice which the people from 
the various States have, should be amelio­
rated. But it is not the feeling of the Govern­
ment. I would like to hear what the Govern­
ment has to say on this score, whether they 
are going to have this report implemented 
quickly or not: What is the machinery for that 
qubk implementation? I would like the Home 
Minister to seriously consider and reply to 
my request for having a Parliamentary 
Commission or a Parliamentary Committee 
on a permanent basis to supervise this law 
and order situation.

Sir. in fact in the Defence Ministry, a 
Natbnal Security Council was set up during 
Shri Vishwanath Pratap Singh's time, that is. 
during 1990. It was in July or August when 
that Council was constituted. It was notified.
I do not know whether it was gazetted. I was 
also selected as one of the Members of the 
National Security Council. But before it could 
meet, that Government had gone. But I do 
not hear anything at all about the National 
Security Council. I mention this in this con­
nection because it would have been con- 
cemed not only with external security but 
also with internal security because a part of 
the functioning of that Council would have 
been to process, to go through the Intelli­
gence Reports and advise the Government 
as to what action they should take with 
regard to intomal security also. But that has 
been made a monument and thrown away 
as a dead-child or something like that. I do
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not knoMf about it. They have no concern at 
aH. They have allowed us to debate this 
subject. I am surprised about it But that is 
only to see that we can get rid of whatever 
ideas we have got in the Parliament and be 
satisfied with that and be happy. But do they 
mean to do anything? I am very keen to hear 
what the Home Minister has to say to all the 
demands which I am raising today and the 
other Memt>ers have raised before me. I 
hope that he will try to find a solution and not 
just give a stereo-type reply as most Minis­
ters always do like that in this House.

MR. DEPUTY SPEAKER: Thank you, 
Now I call Prof. Ummareddy Venkateswarlu.

DR. JAYANTA RONGPI (Autonomous 
District): Sir, this discussk>n on Law and 
Order situatbn is going on since yesterday. 
Tenrorism whk:h is going on In Punjab, Ka­
shmir and Assam has been mentbned. But 
not a single Member of my regk>n has been 
given a chance to speak.

MR. DEPUTY SPEAKER: Dr. Jayanta 
Rongpi. your name is there. You will be 
called upon to speak. You have got a chance. 
Further, my request to the Members is that if 
you just stick to 10 minutes, that woukJ help 
us because there are so many Members 
who want to participate in this discussbn. 
So, my kind request Is stck to the time. Three 
minutes to ten, I will give the first bell.

PROF. UMMAREDDY VENKATES­
WARLU (Tenali):! will confine to the s u k ^  
I will be very brief.

Sir, I thank you very much for having 
given me this opportunity to speak. Fortu­
nately, this august House couU find some 
time to fortunately discuss about these un­
fortunate devebpments that have been tak­
ing place from time to time in this country. 
India, our great country, once went synony­
mous to non-vk)lence and peace. Our coun­
try has also attained its Independence only 
through these powerful weapons of non­
violence and peace. The father of the natbn, 
Mahatma Gandhi, who was the champion of 
this cause, has spread the message of non-

vblence and peace throughout the length 
and breadth of the gtobe. We have Imbibed 
and kiherited our heritage and culture even 
from the message of Lord Buddha that is 
ShantL We have got several excellent mes­
sages and also heritages. But it is really 
unfortunate that is the recent times, the 
country is passing through several types of 
dispersed activities. They have been named 
in several ways such as terrorism, vnlerui^, 
secessk>nist etc. While tracing out some of 
the activities that have been taking place in 
several parts of the country, it was evkient 
that the democrats values and systems are 
getting nullified underthe cruel and iron feet 
of vtoience and terrorism etc. We have to 
analyse the situatbn as to how and why 
these things are growing by leaps and bounds 
in the country. It is unfortunate tiiattent>rism 
has claimed several valuable lives including 
the great sons and daughters of this country, 
right from Mahatma Gandhi. Indira Gandhi 
and in the recent past, the life of Shri Rajiv 
Gandhi. We have been, time and again, 
discussing and thinking about the growing 
terrorism and vk>lence. There must have 
been some root cause. Suddenly, they have 
become the order of the day. As and when 
some inckient takes place in some part of the 
country, it is appearing in newspapers, it is 
being discussed either in the State Assem­
blies or on the fkx>r of the House and a 
statement is being made kiy the concerned 
Minister and on the very next day it is almost 
forgotten. That is the actual situatk>n. A 
serious thought is not being given to it in our 
democratk: system as to why and how the 
so-called anti-social and undemocratk: 
systems and values are getting devebped. I 
may put it this way. The so-called extremism, 
naxalism, they have emanated out of expk>i- 
tatbn in several places. It has been nurtrured 
by the persisting poverty in the country, tt 
has k>een aggravated by the maMistributk>n 
of the economk: power. And it has been 
spearheaded by the youth who were radk:al- 
ist in their views, who do not have the occu- 
patbnal opportunities for their livelihood. 
This activity is culminated in the wide-spread 
disturbances, violence, extremism, terror­
ism. naxalism, secessbnsim and what not. 
The root ca' * for all these aspects are to be
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very carefully analysed and a solutbn to be 
found out. The policies that are being framed 
from time to time should be, to some extent 
at least, satisfying to some of these catego­
ries who have been resorting to this type of 
activities.

It is unfortunate that in my own State o f. 
Andhra Pradesh, when these forces of naxal- 
ism are creating a situation of panic and 
anarchy, even the political will is not there to 
control the situation. Often, even the political 
bosses themselves have been contributing 
for these wicked and wide-spread activities.

To dte an example there were instances 
when even for the change of the political 
leader, that is the Chief Minister of a State, 
these radicals and anti-social elements have 

. been used by political bosses. In Most of 
these anti-social activities there is the hand 
of radical people and naxalites. This is only 
a signal to show and to draw the attention of 
the State and the country that here is a 
problem among one section of the people 
who have been time and again drawing the 
attention of the people and the Government 
to go through their problem and to see that 
their problem is ‘solved.

In our own State it is really unfortunate 
that most of the political leaders were also 
subjected to very brutal killing. Shri Malhar 
Rao, the mandal Praja Parishad Preskient 
was killed. Shri D. Venkata Rao, an Ex-MLA 
was kilted. Shri Chinna Reddy M.LA. was 
also killed in his own house. Very recently 
you are aware that one of our ex-Ministers 
and a very senior polKk:ian Shri Hayagreeva 
Chari, who had t)een spending almost all his 
time in his own house without entering into 
any political controversy was also very 
brutally killed. This is the situation.

Actually even though these events have 
been discussed over here for a day or two, 
no folk)w-up actk)n is taken so that these 
activities are properly counteracted.

In most of these activities serveral public

institutbns likebanks, telephone exchanges, 
railway statk>ns, houses of political leaders 
and public transport vehicles are blasted 
and set on fire. Even trains are blasted. You 
are aware that in one instance one bogie of 
the Kakatiya Express was blasted where 47 
people had perished and huge pubik: prop­
erties were damaged. Even in the other anti­
social activities that eru^ consequential to 
the murder of some polltcal people, the anti­
social elements have entered and damaged 
the properties of several private persons; but 
they have been let scot-free.

In our State, when there were several 
cases that have been filed against these 
anti-sodal elements, the present Govern­
ment in the State have withdrawn all those 
cases pending against them. Instead of 
controlling these forces, which are indulging 
themselves in these activities, the Govern­
ment, in a way, have also been it must be 
sakJ-encouraging them.

While I urge upon this Government to 
have a critk:al analysis, I would say that it is 
not a one day affair and it must be a continu­
ous process. I make a suggestbn to have a 
natbnal level monitoring cell, from time to 
time, to review the situation. At the same 
time, at the tate level also, this monitoring 
should be there. The situation is to be ap­
praised, the situation is to be analysed and 
then soluttons have to be found.

With these words. Ithank you very much 
for the opportunity that is given to me.

DR. JAYANTA RONGPI (Autonomous 
District): Mr. Deputy Speaker, Sir, I stand 
here to raise the voice of millk>ns of people of 
Assam and the North-Eastern regbn. who 
do not subscribe to the very klea of seces- 
sk>nism, who do not belive in terrorism; but at 
the same time who are also disgusted and 
totally disillutbned with the polby adopted 
liy the successive Govemments either at 
Delhi or at Dispur or at other States.

Since yesterday, during the discussbn 
regarding general deterk>ratk>n in law and 
order sHuatbn in the country, with special
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reference to terrorism, secessionism and 
kidnappings, many hon. Members have 
pointed out that the police forcê should be 
strengthened, the help from outside the 
country should be stopped and so many 
other points.

While of course this is an important 
thing, here I want to bring to the notice of the 
Central Government, through you. Sir, the 
basic defects as to why we have been facing 
this problem more and more. It is because of 
the irftrinsic deficiency and basic defect in 
our policy itself. If we study the genesis of 
terrorism and secessionism-specialiy now in 
Kashmir. Punjab. Assarn and the North- 
East-we will see that there are a few basic 
defects in the policy adopted by the succes­
sive Central Governments.

Firstly, the Central Government never 
responded to any genuine demand of the 
people, until and unless it becomes violent. 
Secondly, there has always been a constant 
and persistent interference In the opposition 
led StateGovemments by the Centre. Thirdly, 
and very importantly, the failure of the Cen­
tral Government and also of some of the 
State Governments to implement land re­
forms. Different methods or land reform Acts 
are already there. But I am not satisfied with 
that. There is a need to do more. Even 
whatever has already been done, it Is yet to 
be implemented. Again and again the suc­
cessive Governments have succumbed to 
the pressure of the strong feudal bbby In the 
country. This has worsened the plight of the 
landless agriculturai labour. They are lead­
ing life almost like animals. They have no 
other altemative. They are disgusted. Their 
desperatk>n should riot lead to such sort of 
things. When all the regbnal and natk>nal 
pol(tk:al parties failed to give leadership and 
have failed to show path to the agricultural 
landless labour, they are now facing this 
problem.

The Government has also totally failed 
to check the rise in prices. Can we imagine 
the plight of the common man? Only yester­
day, we had discussed that the edible oil was 
not available in the market. The present

Govemment during the electbn time had 
declared in its manifesto that prk̂ es would be 
brought down in 100 days. According to thef 
present polkry of the Govemment, I am sure, 
they will not be able to check the prk:es in 
hundred years, forget about 100 days.

For the growing unempbyment also, 
we have got bask: causes. These are the 
causes which are, more or less, common to 
other areas where we have now been facing 
the problem of terorism and secesstonism. 
May be in some places there is interference 
of the State Government. But in other places, 
non-fulfilment of the people’s genuine de­
mands may be the main factor. But all these 
factors are there in the genesis of terrorism 
and secessbnism in different parts of the 
country. I am from Assam and North-East. If 
we specifically see the genesis of terrorism 
and the demand of independent Assam, you 
will see that the genesis is not during these 
three or four years, because of the ULFA. 
The genesis had started when even the 
genuine demands of the people of Assam 
and the North-East were neglected. There 
was a single bridge over Brahmaputra. But 
there are dozens of brbges over the Ganges 
and other big rivers in the country. In Assam, 
there was a single bridge. People have been 
demanding a bridge. The representatives of 
the people MPs and MLAs have been 
demanding it. But the Government have not 
responded to their demand. Ultimately, the 
people of Assam resorted to a mass move­
ment. Voluntary organisatbns and social 
organisations took up the issue. Only after 
that, the second bridge over Brahmaputra 
was granted.

Even to extend the broad-gauge line, it 
^should have come in a natural way. If 
Govemment of India thought Assam to be a 
part of India, why should there be a mass 
movement for extensbn of broad gauge line 
to Assam even after 30-35 years of Inde­
pendence? Forthat also, the people of Assam 
had to give their bbod to get the broad- 
gauge line.

It is very shameful that not a single 
metre of railway line is electrified in Assam.
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Assam has got the biggest potentiality of 
water resources and electricity but not a 
single metre of line is electrified there. This is 
the condition of development in the entire 
North-East. These demands have been 
raised by all the political parties whether it is 
the ruling party or in the position. But these 
were never responded. Ultimately, there was 
a movement against the foreign nationals. I 
am not an admirer of that movement nor do 
I support the way at that time the leaders 
were conducting this movement. But we 
have to see as to how the Central Govern­
ment has dealt with this problem. They al- 
bwed the problem to linger on for four to five 
years and after that, an accord was signed 
and that accord was also not implemented 
like that of Longowal’s accord. The very spirit 
of the agreement between Sheikh Abdullah 
and the Government of India was also not 
implemented and we have all k>een seeing it. 
It is not only a particular political party which 
is demanding withdrawal of Artk:le 370 but 
the successive Governments in the Centre 
are opposing the very spirit of Article 370. 
The very spirit of Artk:le 370 is that there 
should not be interference or there shouki be 
less interference so far as Jammu and Ka­
shmir is concemed and that the people of 
Jammu and Kashmir must have a proper 
autonomy. This is the spirit of Article 370.

Now, one political party have clearly 
sakJ that Artk:le370 shouki be withdrawn but 
successive Central Governments have been 
tampering with the spirit of Article 370 kiy 
destabilising the State Government of 
Jammu and Kashmir, whfch we all know.

In that way, the Assam Accord was also 
not implemented. The present Home Minis­
ter was also present when the Assam Ac­
cord was signed. It was signed in his regime. 
There were several controversies. The 
Central Govemment will say that is Assam, 
the Centre's duty has been fulfilled and the 
AGP Government will say that so far as 
Assam Accord is concemed, the State 
Government has done everything but the 
Centre has not done anything. This sort of

debate had been going bn. But the fact isthat 
the people of Assam do feel that tfie Assam 
Accord is not being implemented whk:h has 
given rise to another serious form of skigan. 
name^, independence of Assam or seoces- 
stonism from India. This sk)gan has arisen. 
So. this is the genesis. In these circum­
stances, how is the Govemment of India 
going to tackle this problem?

They are sending the army the way they 
had been sending it in the pre-Assam Accord 
period. In 1983, people of Assam were 
opposing electtons. Electbn was a must in 
the name of some legality and again in 1985, 
that dedsbn was revoked. AGP Govern­
ment was formed. Thus, the Govemment of 
India is dealing the problem of Assam in an 
inconsistent way. It is repreated the same 
way now also. Army has been sent and the 
army intelligence says that so many thou­
sands of people have been arrested. But 
what is the ground reality?

The hon. Home Minister is here. I would 
like to give just an example, as to how 
misleading is the report of the Army. Though 
there is no ULFA and not a single case of 
ULFA has been reported and no killing has 
been reported in the hill distrkn of Assam, 
i.e., my own constituency, that area has a l^  
been declared a disturbed area and army 
was depk>yed. It was shown in all the news­
papers of Assam and even in the TV that 
more than 500 weapons were seized and 
photographs were taken which were flashed 
in the TV in the entire Assam. But the fact is 
that, Mr. Deputy Speaker Sir, ours is a hilly 
regk>n and in almost every alternate house, 
they have a licensed gun to protect their 
paddy fieMs from elephants and will animal 
and also by way of traditk>n, our people keep 
guns. As some areas are very interior, people 
cannot renew their Ibenses. And now, army 
has entered the villages and they have 
confiscated aH those guns and they have 
shown them as weapons seized from the 
ULFA. I have seen this with my own eyes and 
a similar raki was there is my own village 
also. This is just one example on how the 
Intelligence Agencies have been feeding 
information to the Government of India, and
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the Government of India is under the impres- 
son that Operation Rhino was a success. 
Let me Ml you one thing. From Assam 
Accord tin this Operation Rhino, because of 
the wrong policy and wrong methods of 
Govemment of India, you have given per­
manency to the belief of the people that 
Govemment of India will not respond to the 
de/nands raised in a peaceful way. People of 
Assam have rome to k)elieve that Govern­
ment of India will listen only when the lan­
guage of the gun is spoken. Now you are 
giving permanency to the belief that Assam 
can prosper only when it comes out of the 
Indian Union. Because of the wrong policies 
of the Government, because of the Opera­
tion Rhino, the cause of ULFA is going to 
strike permanent roots. This is the most 
harmful thing to happen and every Member, 
cutting across the party lines, shouM raise 
his vok:e against this.

Sir, in Assam, army has been allowed to 
enter houses at mkJnight. The army people 
are not only arresting people, but they are 
ai$o interrogating them. They have even 
constructed torture chambers, what they call 
the Mnterrogating chambers’ in the army 
camps. They have readymade instruments. 
They tie down the vkitims to a fan, upside 
down and then switch on the fan. They have 
special needles which are inserted through 
the vk:tim*sgenetalia and then electricshocks 
are given. This is actually happening in 
Assam. There are a number of cases where 
the High Court gave orders that the vrclims 
should be produced in the court. And the 
vkrtims brought by the army were in such a 
conditbn that they were not able to walk and 
they had to be brought on stretchers. If the 
hon. Minister is interested and if the hon. 
Deputy Speaker albwes me, I can give Innu­
merable cases collected by the Human Rights 
Organisatk>n.

Just to illustrate how the army is tortur­
ing people, I will give you an example of a 
very unfortunate girl, Raju Barua. She was 
hardly 20 years okl and she was studying in 
a college. She had no links at all with the 
ULFA and even the army had had to agree 
with this fact. The army people went and

raped her andthen they killed herandthrown 
her body out. In this %vay, there are so many 
cases of rape and killing. Even a 65 year oM, 
helpless school teacher was murdered. Why 
all this? Even day before yesterday, the 
preskient of the Bar Council of the guwahati 
High Court. Mr. Pachu Gopal Barua was 
badly handled by the amiy. His house was 
raided in the night and nothing was found in 
his house. That is why, the entire bar council 
and all the advocates of the Guwahati High 
Court boycotted the court yesterday. This is 
the plight of people in Guwahati. the heart of 
Assam.

MR. DEPUTY SPEAKER: Please con­
clude.

DR. JAYANTA RONGPI: I will just take 
a few more minutes. This is an important 
matter. There is no representative from 
Punjab and Kashmir in the House. The 
people's representatives of Assam are here. 
You please let me raise my vok:e because 
this is the forum from where people's vbce is 
to be heard.

MR. DEPUTY SPEAKER; There are 
others also who are intimately connected 
with Punjab and they too will express their 
feelings on Punjab.

SHRI CHANDRA JE E T YADAV 
(Azamgarh): Please give him a little more 
time.

DR. JAYANTA RONGPI: Even in the 
interbr areas areas of Assam, people were 
never supporting this demand and I can say 
that with full confkience. Gradually, people 
are drifting towards that. If the army of our 
country behave in this way with what dignity 
and what honour we will live in this country.

There was not a single call given k)y any 
established political party of the country. 
People came out of theri small towns, villag- 
ess sub-divisk>ns numbering 10,000 to
30,000 and gheraed the army camps. In 
some areas people gheraed the army camps 
for three of four days continuously. In this 
way we are alienating the peace toving citi-
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zens of Assam who are with India and who 
are part of India.

Apart from this, there are certain other 
problems in Assam. I would say that most of 
these problems are created because the 
government is not responding to the genuine 
demands of the people of Assam. If this 
attitude of government will continue the peace 
loving people of Assam will become violent.

I have come from the hill district of 
Assam. These two hills, that is Karbialong 
and North Cuchar, have been demanding an 
autonomous state under article244 (a) since 
1971. They have now built up an army case 
there. Now, when everybody, whether it in 
ULFA or some other organisation, is talking 
in terms of guns, these two districts have 
been demanding an autonomous state very 
peacefully. All the assembly seats have gone 
to the representatives of Autonomous State 
Demand Committee. Even this Lok Sabha 
seat whk̂ h I am occupying is because of the 
Autonomous State Demand Committee. In 
the distrk:t council elections, out of 26, 23 
seats have gone to the Autonomous state 
demand comm.ittee. And, all the elected 
representatives have been demanding that 
this should be created. It is within the consti­
tution. It does not require bifurcation of 
Assam. It does not require constitutional 
amendment. Rather, it was a commitment 
given by Parliament to these two hill distrk̂ ts. 
Ail other hiH areas have been upgraded, 
reconstituted into different state units like the 
Meghalaya, Mizoram and Nagaland, these 
are the only two districts whk:h have been 
left out. The Parliament gave a commitment 
to these distrkrts that in future an autono­
mous state whithing the state of Assam will 
be created under article244 (a) of the consti- 
tutbn. in spite of that the government is not 
responding to the genuine democratk: move­
ment of these people.

MR. DEPUTY SPEAKER: There are 
many more speakers who want to speak. 
You have already taken 20 minutes. Many of 
the senior Members were kind enough to

give you more time. Many of the Members 
dkJ not get the ctiance to speak yest^day 
and today also many of them will not get a 
chance.

DR. JAYANTARONGPhSir, I willspeak 
only on two point, apart from the ULFA 
problem-, there is a tribal problem and Bodo 
problem also. Government shouki take 
immediate steps to solve these problems 
othenÂ ise, more organisatbns like ULFA will 
come up. Now, at least you have the tribal 
populatbn with you as they are not subscrib­
ing to the methods of ULFA. If tomorrow 
these people are also drifted away then it will 
create a very dangerous situation for you.

Secondly, Sir, I would suggest that an 
all party delegation comprising of members 
of different politrcal parties should be sent to 
Assam on a fact finding missbn to ascertain 
whether these allegations are correct or not. 
I am not asking the House to accept my 
views without questioning.

Let a delegation comprising of all the 
political parties be sent to Assam to assess 
the situation there and see what further 
steps should be taken.

Now, no organisation will come forward 
immediately and surrender arms and sit for 
negotiations. Unlessthe Government of India 
comes forward and say that they are pre­
pared to talk with them for solving their 
problems within the framework of the Consti- 
tutbn, they will not immediately surrender 
their arms. If the Government of India say 
that they are prepared to talk with them 
provWed they surrender their arms, they 
may do it. So, let us become more practbal.

First, there shouki be a peace missbn. 
We shoub fippeal to the ULFA. other con­
cerned persons, hon. Members, and other 
personalities for negotiations; a peace mis­
sion shoub be started so that normal life is 
returned there; and when the normal life 
returns there, the other things can be taken 
up later on.
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SHRi GEORGE FERNANDES (Muzaf- 
farpur): Mr. Deputy Speaker Sir. I would like 
to rise on a point of order. My reskience 3. 
Krishna Menon Marg is nearthe residence of 
the Minister of Home Affairs. When I was 
coming to attend the House, police directed 
me not to go by that route because a v.I.P. 
was tc pass through that route. When I 
insisted and brought my car outside my 
residence I was again directed to go by right 
skJe and not by left side. VVhile the car of the 
Ministerof Home Affairs w ^  passing through 
that route. He came by that route and at­
tended the House in time but it took me an 
hour to reach here. White both of us left our 
houses at the same time but I reached here 
at half past three.

Mr. Deputy Speaker Sir. everywhere in 
Delhi traffic is bbcked. We are asked not to 
walk even on foot. The presence of Chinese 
Prime Minister does not mean Delhi should 
be converted into a jail. You can*t deprive us 
of our civil rights. Mr. Hassan Wahi the 
former president of Aligarh Muslim Univer­
sity was coming to my home. He sow on the 
way that some Tibetians were stopped and 
dragged out of outo rrckshaw by the police. 
When he interfered in this matter, he was 
also arrested and after repeated requests he 
was released and then he could come to my 
house.

Mr. Deputy Speaker. Sir. there was a 
iathi charge at 12 a.m. at Majnoo ka Tila. 
leargas was also used there at 12.00 a.m. 
Majnoo ka Tila is bcated near the I.S.B.T. 
and that too five kilometres away from Rajghal 
whk:h itself is far away from here. The police 
dki not allow the peo^e who reskie there to 
come out of their houses to earn their liveli­
hood. Polk:e would stop me from coming the 
House from my house. Police would stop 
even the pedestrians. When I reached in the 
House, an hon. Minister sits came here and 
sat beside and I narrated him the whole 
story. He said that he also had faced the 
same situatk)n. When all the police vans and 
V.I.P cars had left. I was albwed to pass 
through that route and it took me an hour to

reach here. Now I am thinking of staying 
here in the House for the next four days. Mr. 
Deputy Speaker Sir. kindly give you ruling on 
it. How can we partk:ipate in the proceedings 
of the House. How can we partk:ipate in the 
proceedings of the House. How will we reach 
home in the evening. Hon. Minister of Home 
Affairs is here and I would like to ask him how 
we will go home. How will we atterKi the 
House tomorrow in morning? Will you con­
vert Delhi into the capital of China merdy 
because the Chinese Prime Minister is here 
visiting India? Will you stop the movement of 
the people? Will you stop me to come out 
from my house? Mr. Deputy Speaker Sir. It 
cannot be tolerated. The hon. Minister of 
Home Affairs should assure that there will 
not be any such traffic restrictbns. Other­
wise we have no alternative but to take some 
actbn inside the House. I want a ruling from 
you in this regard. It is not a matter to raise 
and then sit. This is the matter which needs 
your ruling, otherwise how can I perform my 
duties as a Member of Parliament?

SHRI DAU DAYAL JOSHl (Kota): Mr. 
Deputy Speaker. Sir. 1 also have given a 
notk:e on this issue. I had expressed my 
concern over the arrest of Tibet the day 
before yesterday. Atrocities have been 
committed on large number of Tibetians and 
it is being repeated again. Through you, I 
wouki like to submit to the hon. Minister of 
Home Affairs in this regard......

MR.DEPUTYSPEAKER;No.Mr.Joshi. 
Please sit down. Not in such a manner.

SHRI DAU DAYAL JOSHl: I would like 
that the hon. Ministerof Home affairs shouki 
clarify as to why such atrocities are being 
committed on innocent Tibetans. As Shri 
George Fernandes has mentioned that there 
is a Tibetan locality at Majnoo ka Tila. In that 
locality Lathi charge was made on the people 
only to please some people. Has the Gov­
ernment of India deckied to adopt such a 
polk:y to please some people? Mr. Deputy 
Speaker. Sir. my submissbn is that the 
oppression of Tibetans shouM be stopped 
without any further delay and all the arrested 
Tibetans should be released immediately.
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SHRIRAJNAW SONKAR SHASTRI
(Said^wr):» is an insoftto an hon. Metnberas 
W0ll a$ of the House,

lEngSshJ

MR, DEPUTYSPEAKER: Kindly have 
your seat.

MR. DEPUTYSPEAKER: The question 
is. if something has happened about arrest­
ing of some rik>etans and other things, this is 
not the hour to raise that issue on the floor of 
this House. Here the questbn is. an hon. 
Memk)er was coming to the House. He was 
prevented from participating in the proceed­
ings of the House. So, I wishtohearwhatthe 
Home Minister is telling about it

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): I can well understand 
the feelings of the hon. Members. I will try to 
get the information from the Police. At the 
same time, I would like to inform the House 
that when a foreign dignitary visits this city 
there are certain regulations that we have to 
folbw and if somebody were to insist that" I 
will go only be this route, I will not follow the 
directior̂ c or regulations prescribed by the 
Police’ It is tx)und tecreate difficulties. My 
appeal to you will be not to try to create a 
problem when the foreign dignitary is visiting 
this city. He should not feel as if because of 
him these things are happening. This kind of 
message shouki not go. I will again try to find 
out from the Porice bs to whether it has been 
properly notified and if it was notified, cer­
tainly every-body of us is supposed to foltow 
what the instructions of the Police are.

[Trans/at/on]

SHRI GEORGE FERNANDES: Hon . 
Minister of Home Affairs is speaking in such 
a manner as if I have committed a mistake. 
From the speech of hon. Minister of Home 
Affairs it seems that I have'no right to walk on 
the roads of this dty. Can I not comeout from 
my house. Do \ have no right to walk on the 
road.

SHRI RAJNATH SONKAR SHASTRI: 
Mr, Deputy Speaker, Sir, perhaps the Hon,

Mnister of Horn A M s ooM not under­
stand tfw apM of ivfiaf you Aav» saitf pst
now. Hon. Ubmt9r<^H(m«AHsunt^ihat 
them an certain mbs to bo foBomd at ttio 
time when a person who belongs to other 
country visiis our oourtlty. I woM like to 
know ftom the hon. Minister of Home Affairs 
whether there are certain rules for prevent­
ing an hon. Memtwr of Parliament who is 
coming to the House. Therefore, the quiss- 
tion is not of certain rules and regulations. 
The question is that both the hon. Minister of 
Home Affairs and Shri George Fernandes 
left their houses at the same time. Hon. 
Minister reached here but Shri George 
reached here an hour late due to traffic 
restrictions. Secondly, the hon. Minister of 
Home Affairs is ssying that if some foreign 
dignitaries pass through some routes. We 
have to stop. The question is whether privi­
leges of members of Parliament will be vio­
lated or restrict on the visit of a foreign V.I.P. 
The question is not of the police arrange­
ment and what the police should do when a 
leader visits India. There is a specTK: issue 
which relates to Shri Geoige. We would like 
hon. Minister of Home Affairs to clarify as to 
why such an inckient hafj^ned with Shri 
Geotge Fernandes.

SHRI SURYA NARAYAN YADAV 
(Saharasa); Mr. Deputy Speaker. Sir. it is 
not a new thing. Such incklents are very 
common. In the morning I also faced similar 
shuatnn while qoming to the House.

lEngSshJ

MR. DEPUTY SPEAKER: Now the 
questbn is when the hon. Members are 
coming towards the House to discharge their 
duties, they shouki not be prevented. They 
must be altowed. I think the Government will 
make all necessary anrangement to see that 
no hon. Member is inconvenienced.

SHRI INDRAJIT GUPTA (Mklnapore): 
Mr. Deputy-Speaker, I am not a supporter of 
the same cause whuh Shri Geotge Fernan­
des is supporting.

M a DEPUTY SPEAKER: Thank you 
for it
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SHRI INDRAJIT GUPTA: But i must 

also say that it has taken just over one hour 
for me to reach this place. Ithink perhaps the 
Porice have over-reacted to whatever inci­
dent that has taken place. I do not know that 
happened. AH the roads, round about two to 
three kitometers, all the reads, have been 
completely bkxdced. Nobody is being .al- 
towed. No car is being altowed. I showed my 
pass. Butthe pass does not make any sense 
to the PoKce people.
16.00 hrs.

You see, it has taken me just one hour 
to reach here. I think, they shouki not ever 
react like this.

SHRI S.B. CHAVEN: I wili find out as to 
why this had happened. Normally this should 
not happen. The polrce is supposed to guard 
certain areas. But if there are over reactions, 
I will try to find out.

[7rans/af/o/iJ

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Deputy Speaker, Sir. I think, the Hon. 
Minister of Home Affairs is not aware of the 
real situation of traffk; restrictbns being 
imposed at the time of movement of V.I.Ps. 
If the Prime Minister moves, the traffic can be 
blocked for 5110 minutes on that route but 
on the movement of Prime Minister all the 
routes are being bkx:ked for half an hour. 
You can block such routes for 5>10 minutes 
for security purposes t>ut it is not proper to 
block all the routes and people have to wait 
for an hour. {Interruptions)

16.01 hrs.

DISCUSSION UNDER RULE 1d3

Detertoratkxi In law and order Situation 
In various parts of the Country with refer­
ence to recent spurt In Incidents of terror­
ism, Secesslonism and Kkinapplngs—  

ContxL

[English]

MR. DEPUTY SPEAKER: I requestthe

Members who wish to partkapate in the 
Discussk)n under Rule 193 to strict to the 
timing. If they go on speaking for 20 or 25 
minutes, then they are taking away the time 
of the other Memt>ers. There are Members 
whodkJ not getachance to speak even in the 
last sesston as well as in this sessk>n. They 
feel it absolutely inconvenient. So. I request 
the Members to speak only for 10 minutes.

Now, Shri Kabindra Purkayastha will 
speak.

SHRI KABINDRA PURKAYASTHA 
(Silchar): Sir, I rise to speak on the law and 
order situatk>n partculariy with reference to 
terrorism, secessionism and vk>lence. in the 
North East.

It is a matter os satisfaction that on 11th 
July, 1991, the honourable Preskientof India 
addressing the joint session of Pariiament 
declared that Government will ensure that 
secessk)nist elements of Assam are brought 
back to the mainstream. Genuine grievances 
of the people will be redressed. Steps will 
taken for rapki devebpment of /Usam. It 
was only a matter of satisfaction. I think, 
nothing has yet been done in this regard.

Sir, the law and order situatk)n partk:u> 
tarly in the North East had cropped up from 
these insurgent movements in the North 
East.

In Indo-Burma (Now Myanmar) border­
ing the four outermost States of India on 
North Eastern skle Arunachal, Nagaland, 
Manipur and Mizoram-are witnessing major 
insurgent activities. Numerous tribal groups 
seeking independence and autonomy are 
tightening their belts for a major offence 
against both the Indian and Myanmar forces.

16i)4hrs.

[SHRI P.M. SAYEED m the Chair\

Sir, \ w\\\ \e\\ you the histoiy as to V>ow 
\h\s secessionist movemenlts \n the Uot\h 
Eastem Region grew.
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Since the Unification Agreement was 
signed on May22nd, 1991 at Nupkar (Myan­
mar) which is the tactical head-quaiters of 
NSCN. by Mr. S.S. Khaplang, (NSCN). Mr. 
A. Rajl(howa(ULFA)andMr.R.K.Mehewof 
UNLF of Manipur, the IBRF (Indo Burma 
Ridvolutbnary Front) has been trying to unite 
all these underground'outfits of the North 
East Region and Burma. The IBRF had 
approached PLA and KIA with a request to 
join it. In the meantime ULFA and NSCN 
were declared unlawful and for the time 
being that were obstructed.

An intennationai conspiracy to prove 
adequate assistance to the Indian outlaid 
outfits by the Burmese, Bangladeshi and 
Pakistani authorities have now been con­
firmed following the discbsure made by the 
self-styled captbn German, who is the 
Secretary (Finance) of the Revolutbnary 
People’s Front to the State Police of Manipur 
some months back, in a letter addressed to 
the Secretary General of RPF dated 17 
December, 1990 it was stated; *

"We could establish contact with Bur­
mese, The Burmese Government had 
agreed to extend heki on a large scale. 
There is a possible chace of converting
B.urmese cun'ency to dollars. If this 
Missbn is enough we may earn more 
income...The Burmese Government 
has agreed to patronise our Revolutbn- 
ary Front with all the forces under their 
command to revolt against the Indian 
Government."

In a communrcation t)y a prominent 
Police offcial to his superbr it has been 
mentioned clearly that “the factum of estab­
lishing contact with the Burmese Army by the 
RPF is the most alarming and posing a threat 
not only to the security of the state but to the 
integrity of the country as a whole.

There are some other reports whteh are 
given to the Burmese Government to indi­
cate howthe things are going on in the North- 
East.

Now it is beyond doubt that a sertous 
move is a foot to destabilise India with the 
foreign help and through different insurgent 
groups active In different parts of the country 
such as People’s War Group of Andhra 
Pradesh, JKLF of Jammu & Kashmir. Na- 
tk>nal Socialist Ck)uncilof Nagaland. Peoples 
Liberatton Army of Manipur, Khalistan 
Commando Force of Punjab. Maoist Coordi- 
natk>n Committee of Bihar, United Liberatton 
Front of Assam, etc. They are working in 
coordination and they are waiting for the 
opportune time.

ULFA one of the Powerful, extremist 
groups emerged in Assam during the last 10 
years or more specially during the last three- 
four years, had submitted a memorandum to 
UNO to highlight their case of self-determi- 
natk>n. ULFA submitted this to UNO on 26 
October, 1990for the restoratbn of the rights 
of self-determinatk>n and the creatbn of a 
State of Assam into a separate and distinct 
self determinatbn unit.

ULFA further prayed that the world body 
may be pleased to alk>w a delegation of the 
petitbner’s front to plead the petition before 
the august body.

Ail these terrorist forces rnake their 
contact with the Bangladesh 
Governmen.Pakistani Government and 
Bangladesh Government. These Govern­
ments assured to extend all sorts of help to 
those outfits, partbulariy ULFA of Assam.

Now let us try to analyse the root causes 
of ULFA type insurgency in the North-East 
One argument is that it is not deprivatbn, 
poverty and unemployment abne that have 
driven them to this bbody path, but also their 
genuine ethnb discontents. These genuine 
ethnb discontents can be very well benti- 
fied.

Another argument in support of ULFA is 
given that it is the State vblence perpetrated 
by the para-military forces employed to 
suppress the Assam movement Some 
people say that the failure of the present 
politbal and administrative system to tackle
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the basic problams of the people and uphold 
the tottering social order is also a factor.
These are the messages of ULFA at different 
times. There are some suggestions to tackle 
the insurgency problem.

(1) The Government should be able to 
isolate the ULFA like elements. For 
this, the Govemment must take the 
politbal leaders, sock>-cultural organi- 
satk>ns, intellectuals, writers, educa­
tionists into confidence before taking 
any major decisk>n regarding such 
problems.

(2) An Apex Body to analyse, monitor 
and to implement the decisions re­
garding insurgency be constituted with 
experts from different fields.

(3) People living in Assam or other bor­
der areas must feet that the Central 
Govemment is concerned about the 
overall socio-economic and industrial 
development of the area. Simply 
appointing committees or commis­
sions will not serve the purpose.

(4) Border must be well guarded and 
sealed, if necessary to check further 
infiltration of people, arms and drugs 
as well.

(5) A serious review should be made 
about the role of different security 
agencies working in the Northeast. 
Lam enacted prior to 1947 or post 
47. shouW alTO be reviewed. If neces­
sary, certain amendments be also 
made.

(6) For a long time, the presence of 
Armyor Para-Military Forces, is there 
is all the border States of NE regk>n. 
A serious rethinking about this is 
necessary. Anti-Amiy feeling is not at 
all desirable in the State like Assam. 
At the same time. Army intervention 
to control the civilian disturbances is 
also a matter to be reviewed.

(SAKA) Situation in various 662 
pans of the Country 

Head of the State or for the Prime 
Minister or the Home Minister to pay 
visits to such geographically isolated 
areas of our country to assess the 
prevailing situatbn on their own. This 
will also instill the lost confklence of 
the people living over there. After all, 
itisthecrisisofconfklence which has 
worked as a fuel for this artificially 
created fire in the Northeast.

(8) h is altogether necessary to Hit on the 
roots of the insurgency outside the 
Indian borders. RAW and other such 
intelligence agencies must monitor 
the movement of vulnerable persons, 
especially those who are working in 
so-called ‘Hgman Rights organisa­
tions. Ck)se watch must be kept at 
Geneva, London and New York where 
such bodies generally have their 
consultations.

(9) Amnestry intemational, a London 
based human rights organisation be 
kept out of the trouble areas of our 
country.

.(10) Workof Voluntary Organisatbn work­
ing in the remote tribal areas situated 
in the borders of our country, be 
encouraged fully with whatever as­
sistance they need to increase their 
network. Special prbrity should be 
given to them.

(11) Bk)cking of foreign funding is a must 
in checking the activities of anti-na­
tional elements. Proper scrutiny be 
made of all those organisations who 
get funds from abroad.

(12) All type of vk)lent activities, oiganised 
by insurgents must be dealt with firmly. 
The Government should not allow 
anybody to take law into their own 
hands. While using the force, the 
Govemment must keep restrain. 
Otherwise, anti-Police or anti-army 
feeling is bound to be there.

(7) It is all the time necessary for the (13) Serious thought must be given once
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again to prepare the National Regis­
ter of Citizens (NRC) and publish it to 
check further influx of illegal persons 
from across the borders.

(14) LJaisonCommitteeswithAnnypiaople, 
Civil officials and peoples’ represen­
tatives be formed at the State level to 
dispell the ever-grming suspidon 
about the forces. Close oooperatbn 
of Govemmental agencies and pubik: 
organisations will pave the way to 
buiki up trust.

(15) The Government can invite any or- 
ganisatbn for negotiation but two 
things must be assured- (!) The or- 
ganisatbn must abjure the vblence 
first, (ii) and talks must be heki within 
the framework of the Indian constitu- 
tk>n. Secessk>n of Assam or Nagaland 
cannot be on the agenda at all.

(16) All non-govemmental efforts be made 
to convince the youngsters who have 
taken up arms, about the futility of this 
path. Social workers must take, if 
necessary, initiative in bringing the 
gaps between the Government and 
the detailed youths. In this way. if 
those things are taken up by the 
Govemment. I think the problem in 
the Northeast may be resolved.

SHRISHARAD DIGHE (Bombay North 
Central): Mr. Chairman, Sir, since yesterday 
we have been discussing this subject of 
deteriorating law and order situatk>n in vari­
ous parts of the country. It is not merely this 
subset whk:h is there but it further says that 
this is with reference to recent spurt in inci­
dents of terrorism, secessbnism and kki- 
napping. So, my submissnn is the scope of 
this subject is not the general law and order 
situatbn throughout the country on various 
issues but this has partk:ular reference to the 
terrorist and secessbnist activities of these 
militants as far as certain parts of the country 
are concerned. Othervirise we woukJ be dis- 
cusing several incklents of crimes in differ­

ent States, such as. we can discuss the 
murder of Niyogi in Madhya Pradesh, we 
may discuss the killing of the f=6rest Conser­
vation Offner in Karnataka or the murder of 
twonunsat Jogeshwariin Maharashtra which 
has not been detected though practbally 
one year has passed.

But this suk̂ ect is limited to the seces- 
snnist and tenorist activities in certain parts 
of our country and, therefore, I will confine 
myself to the aspect of the matter only.

Really speaking, law and order is basi­
cally a State subject and the State List itself 
mentk>ns *Publk: Order' and 'Porice' as the 
items which are related to the States. As far 
as the Unbn Government is concerned, the 
Unton List merely, records item 2A which 
refers to depbyment of armed forces or 
other para-military forces in aid of the States. 
But in the Concurrent List, the subjects of 
crimes, including the Indian Penal Code and 
the Criminal Procedure Code and detentbn 
have been included. So, from that aspect, 
the Centre is also responsible. This is not to 
say that the Centre can play an alibi by 
saying that States are merely responsible for 
this law and order situatk>n and the deterb- 
rating part of it. But many of these 
problems... {Interruptions).

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Chairman. Sir, rise on a point of order. Just 
before five minutes when you were in the 
House. I had raised a questbn of security. 
Just now, I telephoned to my house. I was 
informed that my secretary Ms. Jay Jetli, 
who was standing on the gate of my house, 
has been anrested by the Polbe on the plea 
that nobody can stand there. Now she is in 
poUce statbn. If anybody wants to enter my 
house he is stopped the police. Hon. 
Home Mirtister shoukJ state whether I can go 
home or not. {Interruptions)

SHRI RAM VILAS PASWAN: Mr. Chair­
man, Sir, it is most shameful issue that a 
person cani come out from the house of an 
M.P....(ihferrqpfibns)
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MR. CHAIRMAN: Please take your 

seats. Listen to me. You must know about 
decorum of the House that you have to sit 
when Chairman is standing here. Mr. Tirkey 
you are a senior memt>er. Hon. Minister of 
Home Affairs is here and some steps will be 
taken against the problems being faced by 
the hon. Members.

SHRI RAM VILAS PASWAN; It is not an 
issue related to point or order raised by him. 
It IS  an issue relating to the anrest of a person 
who bek>ngs to the family of M.P.

MR. CHARMAN: Nobody shouki be 
an'ested.

SHRI RAM VILAS PASWAN: Has a 
curfew or an emergency been clamped in 
Delhi.

SHRI RAJESH KUMAR (Gaya): ft is a 
matter of regard that a woman has k>een 
prcked upf rom her home. Mr. Chairman, Sir, 
I request you that she may be got released at 
once. It is a serious matter.

MR. CHAIRMAN: Since it is a serious 
matter, I am asking you whether such inci­
dent has taken place in your house as Shri 
George Femandes has narrated? No. So he 
has raised a point of order. It is a serious 
matter. Anyt>^y who is a member of the 
family of an MP or betongs to his secu­
rity......

(Interruptions)

SHRI RAM PRASAD SINGH: We are 
discussing law and order sHuatbn and the 
people responsible for maintaining it are 
vk)lating \i.,\lnterrupltions) ...

MR. CHAIRMAN: You all please take 
your seats. We are discussing law and order 
situatbn. You can raise this matter during 
the discussbn on it. I will ask the Home 
Minister to take note of this particular inci­
dent and make some an̂ angement in this 
regard.

(interrt t̂ions)

MR. CHAIRMAN: You are not listening 
to the Home Minister, It is not good. Please 
listen to the hon. Minister. This is not the way. 
He has raised a question whk̂ h will be re­
plied to by the hon. Minister. If ail of you will 
stand up and start speaking, that will not 
solve the problem? You have to be seated 
when I am standing, you have to be seated, 
that is the practice.

SHRI S. B. CHAVAN: Mr. Chairman. 
Sir. I will go just now and find out the position 
from the police. Mr. George has just now 
complained that the police has taken away a 
girl forcibly from the front side of his house, 
she must have been detained in the police 
station. Sufficient arrangement will be made 
so that you do notface any difficulty, it you go 
there.

SHRI RAJESH KUMAR: It is not the 
questk>n of one Member... {Interruptions)

MR. CHAIRMAN: Please be seated. 
There shouki be some order in the House.

SHRI RAM PRASAD SINGH 
(Bikramganj) Mr. Chairman, Sir, since the 
questk>n has been raised in the House, it has 
ceased to be . his personal matter, it is a 
matter of the House now. When we were 
coming, we too were detained for two hours.

SHRI RAJESH KUMAR: Has emer­
gency has declared in Delhi? Will this Gov- 
emment do something? (Inten-uptions) ...

MR. CHAIRMAN: Will you go on speak­
ing like that?

SHRI RAJESH KUMAR: The Home 
Minister has just now said that he would 
ascertain the position from police. Has Shri 
George given a wrong report?

MR. CHAIRMAN: Are you asking this 
thing from me?

SHRI RAJESH KUMAR: We are asking 
through you.
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SHRI GEORGE FERNANDES: Mr. 
Chabman, Sir. we will go to the Police Sta­
tion and if we are arrested on our way. you 
would be responsMe.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTAhY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF U W , JUSTICE AND COMPANY 
AFFa Ir S (SHRI RANGARAJAN 
KUMARAMANGALAM): What Shri George 
has said may be'true.

[EngSsh]

R is possible that sometimes overzeal­
ousness creates unnecessaiy hurdles.,We 
shall see. Thelmn. Minister has gone to look 
into S. ̂ Ie0se do not play on it. Please wait

[TransbOon]

MR. CHAIRMAN: Home Minister has 
gone tp find out the exKt position. Shri 
Kumiumangalam is sitting in the House. So 
it is good to create fuss. Digheji, ̂  may
continue your speech.

[EngUm • •

MR. C H A IR ^ ^  Now Shri Sharad 
Dighe may continue. '

SHRI S H A ^  DIGHE: Sir̂  as far as 
these tenrorist and secessionist activities are 
doncemed, we wouldJiketo havethe^ures 
from the hon. Minister of Home Affairs him­
self as to whether these mindless and sense- 
leA killings of innocent persons have risen 
since this government has oome into power 
and if it has risen, to what extent it has risen 
and if it has d^eased, then what te the 
proportion to.whRh*it has decreased, we 
woukl Iik9 to loww these*details so that this 
House can fbrm the proper perapective of 

. that situation.
. As we rbad jn the newspapera, the 
senseless killings of innocent people-ara rwt * 
only going on out of the limiteof Punjab, but 
the  ̂ha»«e extended to different other States 
of this country also.

Now, IntheneighboariisStateorHar- 
yanathere hadbeenatSicsadayigMklSngs 
of several people and that has also Jbeen 
brought to the notice of. this House at the 
proper tima It has also mached tto qttier 
States, not only neighbouring State of 
Haryana or UP. between it has gone to 
Maharashtra In Maharashtra also we have 
seen that there was an expbston of bomb in 
the siAuiban local train at Kalyan and re­
cently we have read thekrteUgenoe Report 
appearing in certain,sections of the newspa­
pers that even at Nanded, the home town of 
the Home Minister, there liave l>een also 
certain sctivities of terrorists noticed by the 
Intelligence Department So, we wouU like 
to know exactly what is the posMkm as far as 
the exienskm of the terrorists’activities from 
Punjab to the other States of this country is 
concerned so that we can also get a proper 
assessment of the situatmn.

Now, Sir, I readfrom someof the replies 
given to die stan'ed and Unstarred Ques­
tions either in Lok Sabha or Rajya Sabha 
that in U.P. nine districts are affected by 
terrorists’vnlenoe.This reply hasbemgiven 
on 2Stb November ldg.1.

Similarly, as far as Kashmir is con­
cern^, it has been stated in the Lok Sak>ha 
on 2^h August 1991 that from 1990 up to 
30th June 1991,1.833explosions tookplace 
in'Jammu and Kashmir, S53 temorists were 

‘ killed bn the lx>rder and 299 elsewhere. So. 
prima facie it Bppeaxs that these activities of 
the tenorists are going on weU asfar as even 
different Si^es are concerned.

Now, we bave 9lso seen thatthere have 
k)een certain steps taken by the Govern­
ment For example, as far as Kashmir is 
concerned, ( read that these two actons 
Operatk>n Rush Out and Operatkm Delilm- 
ate— have been taken to achieve success, 
and they hav^ achieved unparallejed suc­
cess. That is the daim of the Government. 
We woukl yke to know the details about 
these actons whjch have been taken. Now, 
Operatbn Rush Out was carried out by the 
Anny in October la round up the temorists 
and unearth thejr arms dumps espedaSly at%
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piaoas Ike Rabtow^ and PaBamaNu and 
dcnm kMwi araa of Srinagar. So. 1 would like 
IheHoineMinistertDi^ details aboutthase 
actions which they have taken in thecases of 
these Operation Flush Out and Operation 
DaHwrattf which is the network of solid 
concrete bunkers espeddHy in vulnerable 
areas there. '

TherefoGB, as far as the Gowemment is 
concerned. It «v)pears that the Government 

. is very m riou^ taking action against the 
militants and tenorists ̂  trying to squeeze 
out aH these activities as far as not only 
Kashmk and Punjjab are concerned, twt- 
even the other States whfch are also d - 
fectsd by the tenorists’ activities. But I need 
not emphasise that really speaking these 
are not the law and problems only. Really 
speaking, ttiese are poTiticai problems. 
Therefore, unless poiticalsoiutionsarefound 
out, We cannot expect these activities to go 
down in a particular way. Therefore, as early 
as possible, the Government shouM work 
out political solutions to Punjab and Kashmir 
problems. Then only we can get the real 
sohMfonasfarastheterrorist^secMskm- 
ist activtties are concerned. That win apply to 
Assam also. My hon. friend has already 
stated m detai11he diffk l̂ties of the Assa­
mese people and from tiiat point of view, 
politk»l solutfon w|ll have to be found out|B 
early as possible in order to meet the situ­
ation that has l)Mn created in Assam due to 
ULFA activities, then. It is also connected 
with the external he^ and therefore, oo the 
diplbn&tk; level, these issues will have to be 
taken up with pur neighbouring countries 
and international pressure wiH have to be 
sufffoiendy brought on Pakistan to dose the 
training camps and also the «ipp^ of arms 
to terrorists. Now, negotiation wUh China 
are also going to take place. There is some 
good response from UK and tfiere aresome 
ho^Mslhat USA win also take some steps to 
stop th^e tracing camps in Pakistan. So, it 
is notonly the job of the iHkxne Ministry abne, 
buttfie Bc|)»mal Affairs Mini^akso'shouM . 
‘take up an these issues «Ah an our n e i^  
bours and try.to grt help from them in order 
to solve all these problems. .

Then,asfaraskkinapping is concerned, 
no doubt there has always been a shift in the 
policy from the very Iwginning til lo d ^ .' 
Therefore, my submissnn 4s that the time 
has come now that weshouW have adefinie 
and firm fx>licy as far as kktfiappings are 
concerned. Kidnapping is done either fbr 
creating ransom or for getting released |he 
convwts of the under-lrial prisoners who ere 
Involved in some heinous dIrimes. Therefore, 
tl)e Govemment shouU ̂  a firm signal to 
the miHtants. They have abeady.given that 
signal in tiie cese of Mr. Radu that hereafter 
we shal not release any convicts who are 
kwolved in some criminal activities. That 
signal was neeessaiy since kmg and I wouM 
congratulaletheGoyenHnentfor having given 
that signal: The mffitants should knowttiat by 
kklnapping somebody, they £annot get their 
telesKlues released from the Government 
of htdia or from any other State. That firm 
signal has beeii given and that shouM be 
continued. In that re s p ^  I would also sug- 
g ^  ttiatkUnapping shouM be made a'prin- 
dpal offence and capital punishmeht must 
be given to the kidnappers. This is a worid 
phencwmnon and throughout the woiM the 
experience is that whenever ani amendment 
is n)ade in the law provkling stem punish­
ment to tto kklnappers, then the crime to 
that extern had gone down. That is tile expe- 

’ rience in USA and UKrSootiand has gotthe 
full recbrd of dealing witti kklnappers and 
they had taken certain steps. We ipust also 
ej^minewhatst^theyhadtakenanyifwe . 
canradopi those steps whkli are appropri^ ' 
to this country, then I tiiink that wiH ato 
create agood atmosphere to solve this prob̂  
lem. Thersfore t̂heGovemment shoald think 
again and examine tiie f easibiKty of bringing 
law by Whkdi kklhapping is made a princtpaT 
offence. I think,.tHiat wil also hejp to reduce 
this menace. ■

k i far as the other actiSitim 'are con­
cern^. name,ly tiie activkiM nvhich amount 
only to crime tMcause of several MKial pipb- 
lems,mcannotd^witti4hdsethk)gsinthis 

' pairtnular discusskxi because as stated in 
' the beginningiihis is confined to sece^nn- 

ist and tenorist activities and kklrufipi^.
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Tharafore, I submit that w» should not 
deal wHh the whola pnblam in this Hous« 
today. That would be going too far because 
then we can discuss atrocities on Harqans, 
atrocities on women. We can discuss sev­
eral other problems and also try to analyse 
and find out the social causes for all of them 
also but today we are confined to other 
aspects. Therefore my submissnn is today 
the Central Government should concentrate 
on the political aspects of those problems 
and also try to see that definite policy is laid 
down as far as kidnapping is concerned and 
if possible, proper, suitable amendments are 
made in the laws so that iudnapping is made 
a principal offence.

SHRI AlblAR ROYPRADHAN (Cooch 
Bihar): Mr. Chairman, Sir, the terrorism, 
secessionlsm and separatism is going on in 
this country unabated. Killings and kidnap­
pings are also going on. I feel 1%  that when 
the discussKHi is going on in this House, the 
Home Minister is really helpless. When I was 
a school student at that time we used to read 
Our ImSa. There was a passage in that 
lxx>k— India’s unity lies in its diversity. From 
Kashmirto Kanya Kumari, that is one natnn. 
But that conce^ has gone an^ it has gone 
when there was a partitnn of India on the 
15th of August, 1947.

I think, my BJP friends will also agree 
with me that the majority fanaticism is more 
dangerous than minority fanatknsm and that 
Hindu fanaticism helps to create the condi- 
tnn to divkle India.

I do not rike to gwe the figures as my 
friend, Shri Sharad Oighe has given just 
now. The killing is going on. We are not 
giving much importance to the fi^jre which 
may lie. 50 or 60 or 100 killings. But we are 
human beings. We have to admit that when 
a chiM is killed, for its father and modwr, it is 
a questkm of toss of their son or daughter. 
When she bses her husband forthe wife t  is 
notaquestionoffigura butitisaquestnnof 
the kiss of her husband as she. in effect, tost 
everything.

k is now crystal dear that the Central 
Govefnment today has oocnpietely failed to 
counter terrorism. It was in the morning in 
just like broad day Hght kklnapping. when the 
Romaniandjptomat, Mr. Radu waskkinapped 
from the crowded street of New Delhi. He 
also returned fay atrain after 48 ds^, whfch 
train was also a crowded one. During those 
48 days, he stayed in Delhi itself for some 
days in some Gkivemment offkaaTs bunga- 
tow and in JuHunder. At that time, your poltoe 
was so helpless and caUous.

I ^  it is the callous attitude of the 
Police. This is the adjective I out put to it. 
They were not able to do anything. The 
release of Mr. Uviu Radu from the dutches 
of the Sikh terrorists will not go to the credit 
of the Indian Government It was the West­
ern powers, l^jmania. England, and Amer­
ica who tried to pressurise Pakistan to re­
lease Mr. Liviu Radu and it is known to us 
thatthe Under-Secretary d  State of USA Mr. 
Iteszinland Berthtomiu had gone to Isla­
mabad and had a talk the Prime Minister 
and with the Presklent of Pakistan on the 
issue of reieaseof Mr. Liviu Radu. Mr. Reszin- 
land Berthtomiu went to Pakistan ̂  he met 
the Director-General of lnter-Sen/k»s Intel­
ligence and particularly he had a tong talk 
with Mr. Afzal and Mr. Sajjad Asraf of ISI. 
Comrade S. Indrsyit Gupta also referred to K 
the dher day while moving 193 motton. K 
was dso a fact that these two persons Mr. 
Afzal and Mr. Sajjad Asraf were the main 
architects to operate terrorism in the terai 
area d  UP and Himachal Pradesh and Bihar 
also writh headquarters at Kathmandu, Ne­
pal My BJPfriends shoukl knowthat there is 
no ethics or morality if a Hindu kingdom 
aNows Muslim terroriststooperate. You boast 
d  Nepal being a Hindu country. But here our 
friend Nepal is giving shelter to Pakistani 
Muslim terrbrisls. In the GuH War, Muslims 
fought against Muslims. But Nepal being a 
Hindu country, it is giving shelter to Muslim 
terrorists. Wedotake intemattonal dedstons 
on economic grounds. They give shelter to 
these Afzal and Ssyjad Asraf. It is also known 
to us how the Congress Chief Minister d  
Assam sakl that the AKa are being trained in 
Bangladesh and Bangladesh Government
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is behind Am  tortorists of Nortli-Eastem 
region.

A few days back there was a Confer­
ence in London on Kashmir issue under the 
indirect initiative of Pakistan. H was held on 
the last 17th November. In that Conference, 
the main speaker was the so called Prime 
Mnister Sardar Abdul Quaim Khan. It was 
also reported that 13 Members of British 
Parliament attended that Mematnnal Con­
ference. It is not a matter of joke when 13 
members attended it They were present 
and naturally they spoke against India.

My friends of the BJP were taMng about 
revocatnn of Artkde 370. What is the posi- 
tton? Withdrawal of Artkde 370 is a danger 
forthe natnn also. R is not only befcwe 1947. 
Now the mjyority communal feeKng is more 
dangerous. R is not the minority f undamen- 
taKsm. tt isthe nuyorily fundamentalism hlindu 
fundamentalism which can destroy thecoun- 
try, and if you move in this way, it will create 
many problems in the future.

Terrorism is not only a nattonal issue. R 
is an intematnnal issue. What is the opinnn 
of the hon. Mmister in this matter? Will the 
hon. Minister please tell us his opinion? 
What is your High Commisskmer’s Offk» 
doing? Are they aware of it? Is ttie High 
Commissnner and tlie Ambassador aware 
of it? The motto of the Foreign Off ice isto eat, 
drink and be merry. I think you wiH never be 
able to counter terrorism if our Embassies 
behave in this fashnn. I have got a newspa- 
percutiing. Itwasput>lishedverymuchinthe 
dailies Anand Bazar PatrSu, the Statesman, 
Bartaman and Aaz Kal. Of course, all these 
are newspapere put>lished from Cakutta. 
The Ban^adesh Deputy High Commisskmer 
Shri Syed Noor Hassain called a Press 
(Conference whwh is beyond the jurisdntnn 
of a diptomaL He caHed that Press Confer­
ence on 3rd December 1991 in Calcutta, in 
that Press Conference he sakJ that R is Shri 
HReshwar Saida who is makbig a luxury of 
polftieal adventurism. He made that a lk ^ - 
tkm. But the Chief Mmister of Assam Shri 
HReshwar Saida made an allegation that 
Bangladesh is aUfaig and provkling training

fadlRies to the insurgent groups Ito the 
UnRed Liberainn Front of Assam. This is an 
allegation made by Shri HReshwar Saikia, 
the Chief Ministar of Assam. On what grounds 
he made such allegation? I am not going Into 
the details. But if Shri HReshwar Saida's 
actMtiesor hisspeedies arecondemnabie, 
we shall condemn them. But what right has 
the Deputy High Commissnner or the 
Ambassador got to make such an allega- 
tkm? Is this a right thing? Who gave him this 
right?

Sir, there are so many diptomatic offi­
cials in this country. But all are not doing like 
that. Regarding the Tm Bigha issue also, he 
made some references. This issue is unnec­
essarily givkig sometroublesomeposRtonto 
the three poOtical parties - the Fbnward Bksc, 
the BJP and a section of the Congress 
people. In that Press Conference the Deputy 
High Commissnner made an allegatnn. He 
sakl in that Press Conference that most of 
the Indian Newspapers are in the habR of 
making false propaganda against Bangla­
desh; the Press Reports are based on un­
scrutinised infonnatbn and most of the 
newspapers are irresponsible. From where 
has he ̂  this right to make such an allega­
tnn?

. I think he has vwlated all the norms, 
decorum, decent of an Ambassador. Al­
ready, the West Bengal Government has 
sent a protest note to the Central Govern­
ment asking R to take up the case wRh the 
Government of Bangladesh. But I thmk this 
Central Government has not done anything 
tangi>le. This is your attitude when Shri 
HReshwar Saida took the posRbn that t h ^  
terrorists are being trained in Bangladmh. 
On that issue, the Bangladesh High. Com­
missnner is makmg such a statement. 
Regarding that statement, the West Bengal 
Government has appealed you to take up 
the case wRh the Bangladesh Government. 
R has sent informatnn to you to start nego- 
tiatnnswRh the Government Bangladesh. 
Why is the diptomat makkig such a state­
ment? But you do not reacttothaL This is the 
posRkxi. This is a very serious matter.
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in 1Mb oomwction I appeal to the hon.
• HomeMhtelertobesinoaratottiisoounttyln 
dealing wrilhthiB matter. Thafundamentafist 
foiees, eapaiatiBt fweee «nd aaceartonht 
tofDesafsapreadingthelrug^headslhreagh- 
outtheooufitiy.Vtehawtotalwaoinestapa 
to stop Ihis. Lstlhe Govemnient ehak out a 
pngrafnnM.ilheGowamment would Nketo 
chalk out the pfbgiamme, that would be 
halpfuL The Government must look into the 
activities of the. fundamentalist foioes. R 
should ban such foices.

ItegaidlfigthesodaliybajBkwafdfiaaple 
ike the Scheduled Castes and the Sched­
uled Tribes, theGowemmentmustfind some 
sohitnn to solve their problems. Land Re- 
formsmustbeimplenieniad infuH sothatthe 
problems can be solvedL The Government 
must come fcMward to do this. Then only you 
can stop terrorism in this counUy.

Wnh these words, I conclude. (Artamp- 
tibns)

MR.CHAHMMI:ShriPk»ritk0y.What 
do you wagt? Shri E. Ahamed, pleaMtake 
your seat Shri Pius Tnkey, what is your point 
ofoidar?

SHRI PIUS T im E Y  (A l^ u a rs ): Vfe 
have got four Membets. There are some 
parties having two Mefribers, one Ittefflber 
eto. But they have so far not been given the 
chancetospeak.ThatBwhy lam asking you 
•Sir, as to what is the order-partywise-toeal 
the Members who wanttospeakon behalf of 
their party?

IffL CHAIRMAN: I am calling accord­
ing to the Older that was already prapand.

SHRI PIUS TRKEY: No, not according 
totheorder.

MR. CHAIRMAN: I have caPed Shri 
Amar Roy Piadhan. who isfiom theFbnvaid 
BkKk.

SHRI PmSTnKEY:Howmaiv Mem- 
bershehadSn?

ftffl CHAIRMAN: Whatever miVbethe 
number, is he not a Member of this Howe? 
\MMMvyou turn comes, I wMcal you. I*lease 
be seated.

(Aitentpljofis)

[riansiUM

SR. S.P. YADAV (SanMfal): f have 
been waHiiq tor my tiim for a tong time.

MR. CHAIRMAN; That wiU not got on 
recoid.

(MenupSonii

MR. CHAIRMAN: Whenever you gat 
the chance, I wiP cafl you.

SHRI E. AHAMED (Manjeri): Sir, the 
country Is passing fliiough a sad and dan­
gerous phase. I wduM llte to pivtiapale in 
this discussion with a mixed feeKng; mixed 
feeling because, on the one hand, we find 
some elements who are on inimical terms 
wKh the peace and tranquiMy of this House 
and on the other hand, the terrorists, mili- 
tante and also criminals, who ar creating not 
only law and order problems but also are 
posing a threat to the veiy unity of the coun­
try. But, unfortunately, they are people who 
al atong the line are fiaving ultra communal 
fadings and propagating a divisbn among 
the people. At the same time glad that, we 
find sobre and* matured elements who want 
peace inthevotmby by even putting upastiff 
oppoaitton to these terrorists, militants and 
the criminals.'*«(ho are creating vtolence, 
kWings and also law and order problems. 
Under these circumstances, we al shouM 
stand as one natkxi to protect the sacred 
vahjes of our founding fattiers of this nation 
and also to protact the very unity and int^- 
rity of this country.

*^racoKled.
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I do nor m m  to take much of iKâ
M b lim a^ Hiie House narrating what the 
hon. Members have said yesterday and 
iDds .̂ I would ll(b to confine mysetf to only 
one or two points namely communal killings 
that haveftieen tiMng placein the 
the last seveial years. I have with me the 
answergivenbythe hon. Minister of State for 
Home. Shri M.M. Jacob to uhstarred ques- 
tk>n Na 566. According to the hon. Minister, 
in 198914communal riots have taken place 
in the country. ki 1.990 it w ^  24. And in the 
riot that took place in 1989. the number of 
people who were killed as a result of this 
communal riots was 915 kiduding 413 per­
sons in Bagalpur. In 1990, inthe24riotstook 
place according to the official reports, the 
people killed ¥vere 692. including 113 in 
Hyderabad and 112 in Algarh. In 1991,24 
riots took place not including the Varanasi 
riot where the death toll has not been shown 
so far.

These killings have been taking place in 
this country, ademocratk:country, acountry 
committed to secularism! This is really rep- 
rehensi>le. The members of the minority 
community feel insecure under the circum­
stances prevalent in the country.

In the recent past there is a sharp de­
cline in the law and order situatk>n. The 
polk̂ e had been used to suit the political 
designs of the mling party In some States - a 
point fiere to mentnn is the case in Uttar 
Pradesh. The recent riots in Varanasi about 
whk:h there were mentbns in through the 
House though not discusised threadbare, 
there were some discussons and opinbns 
expressedonthefkx>roftheHousewhere it 
has t>een menttoned that the killings couM 
have been avokled had the police done their 
duty impartially.

Unfortunately we find, it is very much 
disgraceful for the Government, that the 
State constabulary, the police, had been 
taking part in the killings of innocent people 
on religkNis ground. It is very much disgrace­
ful. Also in Varanasi it has been mentbned in 
the House that while no other political party 
leader was albwed to enter into the curfew

bound areas, only the k>cal MP was alk>wed. 
Such things are happening unfortunately in 
this country. What is Irightening is not just 
the death toll on account of the policebrutal- 
ity which became a common feature, but 
what is frightening is the people’s tosS of 
conf kienca in the Govemment, the Govern­
ment machinery and the impartiality of the 
system. It is a dangerous phenomenon in 
this country.

Therefore I request the hon. Home 
Minister to have a sy^m  by whbh no guilty 
polk» offk:ial or pdk^eman shall escape. 
Otherwise it will be condoning the polk» 
misdeeds, the consequences of whk:h will 
befarfar larger than the death unfortunately 
taken place in Varanasi. Therefore the 
administration shouki behave in an impartial 
way.

Quite unfortunately the menace of 
communal rbts has grown as a cancerous 
disease on the body politic of our country. 
We all should put our heads together to find 
out how we will be able to stop it or atleast to 
prevent it. Perhaps that will be one of the 
greatest services that we people wifi be 
doing for this country.

I am of the view that the propaganda let 
loose by some of the politteal parties or some 
of the people who are on Inimical terms with 
some religk>us groups is one of the reasons 
for this communal riot. A case in point ac­
cording to me is, there are some elements 
and parties whk:h are propagating some 
myths about the minority community andthis 
aroused a strong sense of resentment among 
the common people in the msyority commu­
nity. They will be kx>king down upon the 
members of the minority community as 
unpatriotk: and also as anti-national. Such 
things later goto uncontrollable levels result­
ing in the communal killings in this country.

17i)0 hrs.

It is not con'ect to say-even to maintaln- 
that the Muslims of this country are not part 
of the mainstream. We are and they are. The 
mainstream cannot be monopolised by any
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section of people or any group or any party. 
One cannot distinguish t>etween the relig­
ious identity and the national identity. Jews 
in America had a strong sense of separate 
identity, h is not necessary that a separate 
identity implies a separate national identity. 
Late lamented Maulana Abul Kalam Azad 
was a personificatbn ot both national iden­
tity and religious identity. Therefore, any 
propaganda by any interested element in 
this field should be stopped. The duty of the 
administration is also to ensure the safety 
and security of the minority community. May 
I mention a few words about the speech 
made by my learned friend, Shri Khurana. 
yesterday in the House? During his speech, 
he has criticised some of the views of Shri 
Farooq Abdullah, the son of Kashmir. I am 
not holding any brief for Shri Farooq Abdul­
lah and I am also not in agreement with many 
of the things that he has done during his 
tenure. But one thing we must say and that 
isthis. It was Shri Sheikh Abdullah along with 
great Jawaharlal Nehru who were respon­
sible for the instrument of accession. People 
like Shri Farooq Abdullah had been advocat­
ing continuity and also committed to the 
natbn that Kashmir is an integral part of the 
country. That is our view. We will not alk>w 
anybody to separate Kashmir from the In­
dian Union. That will affect the numerbal 
strength of the Muslim minority in this coun­
try. We will be the first and the last people 
who will oppose any move by anybody to 
separate Kashmir from the Indian Union. 
Kashmir is an integral part of the country. 
But, at the very same time, nobody can make 
the Kashmiris to give up their psyche and 
their kientity. It is a psychok)gical matter. 
They have their psyche and they have their 
kientity. We must also bring them into the 
natbnal mainstream.

In one of the speeches made by senk>r 
colleague of ours in this House, Shri Indrajit 
Gupta, it has been mentbned that - it is a 
quotable quote - 'We have the soil of the 
Kashmir; not the soul of the Kashmir*. I also 
underline that it shoukJ be our endeavour, at 
any cost, to see that we take the soul of

Kashmir with the people of Indian Unk>n. 
That cannot be done with bullets;that can not 
be done by bullying. Therefore, people like 
Shri Farooq Abdullah and the secular, na- 
ttonal elements like him are to be taken into 
confbence. We have also to go and speak to 
the people of Kashmir in their own language. 
We have to use the word to attract their 
hearts. Mere argument and propaganda of 
this kirKi will not do. It is in this context that I 
say the Ekta Yatra taken out today by the 
BJP was quHe unfortunate. It will divMe the 
people. Therefore, it is time for every Indian- 
who tove this country, who has a commit­
ment to this country and who has the na- 
tk>nal commitment to maintain the unity and 
integrity of the country - to join together and 
stand as one man against the fissiparous 
tendencies, against the elements who are 
divkJing our people. That is going on to divide 
.the very hearts of the people. That will be a 
dangerous phenomenon for the country.

So. all of us should stand as one man to 
meet the dangers posed to the country. At 
the very same time, may I say that the 
minority community should be given protec­
tion? They must also feel a sense of security 
of their lives, of their property and honour.

SHRI GEORGE FERNANDES: Does 
the Home Minister intend to tell something?

MR. CHAIRMAN: He might have al­
ready an arrangement.

SHRIS.B.CHAVAN:Actuallylhadgone 
to talk with the PoKice Commissbner Mrs. 
Jetley, who happens to be the Secretary of 
Mr. George Fernandes, was pbked up be­
cause of the fact that some of the Tibetans 
were trying to get very near the area. That is 
why we did not want to take chance. But I 
have asked them to release her immedi­
ately.

Since the House is going to rise at 6 
o’cbck. every arrangement will be made that 
Members reach their houses well in time.

SHRI GEORGE FERNANDES: Have 
you ordered the release of Tibetans?
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MR. CHAIRMAN: He cannot give that 
undertaking.

Now, Dr. S.P. Yadav will speak. Dr. 
Yadav, two Members have already spoken 
from your party. You passed some remarks 
a g a ^  the Chair. That is why I am giving you 
this caution.

SHRI K.P. REDDAIAH YADAV: Out of 
anger......

MR. CHAIRMAN: One shouM know 
where he stands.

ITransbtion]

DR. S.P. YADAV: Mr. Chairman, Sir, 
Under Rule 193 we are discussing the dete­
riorating situatnn of law and order in the 
country with special emphasis on terrorism, 
killings and kkJnapping eta in the country.

Mr. Chaimian, Sir, I feel that terrorist 
activities in North India began with the crea- 
tnnof Bangla Desh in 1971. The fact is that 
regk>nalism, economicdisparities. unempk>y- 
ment favouritism, dishonesty, conuption, 
fanaticism, historic events,politk»l and geo­
graphical reasons, cultural conflicts, laxity 
on the part of judiciary and increasing cor- 
ruptnn, inaction on the part of the Govern­
ment emptoyees all such reasons gave rise 
to terrorist tendencies, killings and kkJnap- 
pings in the countiy.

Mr. Chairman, Sir, I wouki nottak about 
the tenrorists activities In Punjab and Ka­
shmir. as many hon. Members have already 
expressed theirviews inthe House aboutthe 
killings by terrorists in these a r ^ .  But I 
wouM lice to speak, especially about Uttar 
Pradesh as I hail from there. The terrorism 
has spread from Punjab and Kashmir to 
Uttar Pradesh. This way many areas of Uttar 
Pradesh are In the grip of terrorism now. In 
September, 1991 aSDMandaKanoongoof 
VHaspur Tehsll of Rampur district were kkl- 
napped near my constituency and they were 
released inadramatic manner. Nobody knew

iTM h ra .

[MR. DEPUTY SPEAKER in the Ota^

Sim'dariy, on 8th October, 1991 six po­
licemen posted at Police Statton in Dha- 
naura Mandi were killed by tenrorists but till 
now it is not known whether any actnn has 
been taken against the terrorists. RamlMla 
was being organised at Rudrapur in Octo-, 
ber. There was a bomb blast during the 
Ramleela in which 55 persons tost their lives.

This way, terrorism Is rampant in Uttar 
Pradesh in these days. Very recently athreat 
appeared in the *Dabti( Jagran*. Jhansi of 6- 
7 Decemberwhich we read and It was stated 
In that report that the Polk» Chief (Director 
General of Polbe) and the Home Minister of 
Uttar Pradesh won’t be able to see the dawn 
of 1st January, 1992. It Is a vary serious 
situatton, an alarming situatnn of course. It 
Is a matter tot>egivenseriousthoughtbythe 
Central Government but what coukl the 
Central Government think in this matter is 
well known to us. Ninth Lok Sabha was 
dissolved only because of the race for the 
post of the Prime Minister and with the result 
electtons to the Tenth Lok Sabha were heM. 
What was the law and order situatton during 
the etoctions to the Tenth Lok Sabha? What 
to tak of detertorated law and order situatton 
in Punjab. Bengal. Assam. Kashmir and 
Uttar Pradesh, former Prime Minister, Shri 
Rajiv Gandhi was killed in Perumbadur. I 
wonder what the CBI and CID were doing? 
Where was law and order? If at all dkl It exist, 
how was it possible to kill the former Prime 
Minister? He was killed and the entire coun­
try mourned his death but our Chief Electton 
Commisstoner, Shri T.N. Seshan postponed 
the electtons for Legiskrtive Assemtily and 
Partlamem by 25 days. It is not known how 
many candidate suffered financial toss.

It Is no use to discuss tenrorisni and 
kklnappings in our countiy. Is tt possible to 
check such activities? We discuss things in 
this House only under some sectton and 
leave them there in the House and forget.
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Prior to this the Prime Minister was also 
lulled Very recently a freedom fighter, for­
mer Minister and asenidr leader was killed in 
Andhra Pradesh. We pay homage and there 
ends the matter and ho action is taken in the 
matter. I believe that so k>ng as favouritism, 
emptoyment, atrocities on and stippressbn 
of people wiH oontincie . the proverb 'idle 
mind is a deviPs workshop* will continue to 
prove true. There wont be any abatement in 
terrorism, kkinappinp and killings. KkJnap- 
ping has become an industry these days and 
many extremists, politicians and some daco- 
its have joined this industry. Uttar Pradesh is 
on the top in the incklents of kkinappings. 
There were 3878 cases of kklnapping in 
1990. h is foltowed by Bihar, where 2138 
cases of kkinapping took place. Then there 
is Rajasthan where 2107 people were kkJ- 
napp^ and 2681 people wee kidnapped in 
the Unk>n Territory during the past three 
years. The rate of ransom demanded per 
kkinapping in Ghazlabad and Delhi is Rs. 50 
lakh each. Investmentwise it is the cheapest 
industry and no actk>n is going to be taken.

Mr. Chairman. Sir, therefore, keeping in 
view the fast deterbrating situation, it wouki 
be t)etter to call a meeting of the leaders of all 
parties and form late a national polk:y and 
then this poUcy shoukJ be implemented. Then 
atone some solutton of the problem is pos­
sible. Then forces engaged in combating 
terrorism possess inferior weapons. The 
people having indumatton towards terror­
ism are in possesston of the sophisticated 
foreign weapons. When six pbltoemen were 
killed in Dhanaura, they possessed 315 bore 
rifles and the terrorists had A.K.-47 and Ak- 
74 rifles. How unfortunate it is? I wouki like to 
suggest that the respected people of the 
areas where tenxmst activities are on the 
increase shouM be given Itoences for AK-47 
rifles. If Itoences are issued for A.K.-47 and
A.K.-74 rifles, people wouM be able to pro­
tect themselves. Beskies. polke protection 
shouM be provkied to the people livirtg in 
border areas. The most important things is 
that the police itself shouki be brought under 
control. Hon. Home Minister is present here.

I was coming to Delhi oh 22nd df the last 
month to attend the meeting of Public Ac­
counts Committee. My railway seat was 
reserved from Moradabad in the first dass 
compartment t)ut two polcemen entered the 
cabin and started breaking H while uttering 
abuses. Later on both of them placed their 
rifles on the glass panes. In this regard. I had 
sent complaints to the hon. Prime Minister, 
Home Minister and the Railway Mkiteter but 
no action has been taken in this mattersofar. 
The sHuatton abbiA the Police has already 
been made dear tiy the Member who spoke 
before me. If the Polk:e Administration is not 
t>rought under control, the saviours will turn 
devourers. as they are virtually now. This will 
not improve the situatbn in the country. It is 
very necessary to put the under check.

Corruption is at its peak in Police Ad­
ministration. There was a time when police 
was conskiered as the biggest corrective 
department in the society but now it has 
gone other way and the ten̂ orist undendes 
in the sodety are on the increase like any­
thing and there is a nexus between police 
and terrorists. The hon. Home Minister shouki 
attach special importance to this discussion 
with a view to bringing these terrorist tenden­
cies under control. I urge upon the hon. 
Home Minister that the discussion may not 
be reduced to a formal type of discusston. A 
meeting of the leader of all parties should be 
convened and the points whtoh he consklers 
good shouki be discussed in it for finding a 
solution. Otherwise coming days are very 
crucial and it would be very difftoult of solve 
the problem. We will think that if the Con­
gress Gtovemment has failed to save its 
former Prime Ministers, how can it save the 
publto. It is a testimony to their incapability.

With these words, Icondudemy speech. 

lEngUsh]

KUMARISEUA(Sirsa):Therehasbeen 
an increase in tenx>rist acth^es in the coun­
try and especially so in the north, where it 
has spread outward from Punjab. In the past 
two to three years, tenx>rists have gradually 
infiltrated into the States neighbouring
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Punjab̂  viz. Haiyana, Uttar Pradssh and 
FUyasihan.

Thera ham been many serious inci­
dents in Haryana earlier, where the miitants 
have struck with vengeance. Thera was a 
bomb blast ki Kurukshelra. there wera kili- 
bigs in Daiyapur, Panipat. DabwaH, etc. The 
latest incidents in this chain have b ^  at 
SirsaandTohana.

The State Government has ite o«m 
problems, but the Central Government can­
not escape from its rasponsbililies. Thera 
has been a shortcoming on the part of the 
Central Government, where intelligence 
a^ndes are concerned. They have not been 
able to provide timely inteffigenoe informa­
tion to the States.

It is a well-known fact that terrorists 
have better and much nwre saphisticated 
weapons ttian the State police foioe. The 
terrorists do not operate wfth anything less 
than A-12s and A-47S, while our poHce is left 
grouping with 303 riOes. The State Govern­
ment has asked time and again for more 
equipment from the Centre, which includes 
AK-47S, SLRs cart>ines, transmitters, etc.

Till now, the Central Government has 
not even decided as to what kind of weapons 
be provkled to the State Polioe; nor has it 
suppled anything sulistantial. The Central 
Government should deckle what kmd of 
weaponry it should decUe what kind of 
weaponry it shouM give to the State and it 
rnust do so fast

The State polk» does not have proper 
training needed to combat terrorism. They 
need to be given different kind of trainkig to 
face the new challenges. They can only 
wieM stkteover the common man and when 
it comes to facing the tenorists, they do not 
even come out of the poGce statkms. This 
was very much evklent in the recent fawklent 
at Tohana wfiera the terrorists spent about 
45 minutes in the town, killing at will, even 
stopping and toading magazines in their AK- 
47s. They oouM have spent even another 
hour there and nobody WDukI have stopped

parts of thaCouiOiy
them or even challenged them. The people 
are understandably veiy much upset about 
this. This is the resiA of a demoralised force 
whidi is lleqiiipped and 11 trained to face 
such a situation.

The Central Government has admitted 
that with the depk>yment of army in Punjab, 
pressure in the neqhbouring States has 
naturally increased. Haryana itself has more 
than 500 Km. kmg border with Punjab com­
prising six districts of Ambala, Kurukshetra, 
Kaithal, Jind, ffissar and Siisa. We have a 
large Sikh population and people of different 
communities have always lived together in 
peace and harmony hera. The situation is 
stilt very much retrievable because the ter­
rorists do not have sympathisers hera. They 
come and go at wiH because the people fear 
them and the State PoUce is not able to 
provide protectiontothe people. In fact many 
of the people killed or kidnapped have been 
skhs. in these border areas people should 
be given special dvil defence training. Li­
cences for arms shoukIt>egiven much more 
liberally to the people for their self-defence.

As I sakJ, the other day, while Punjab 
has about 400 companies of paramiTitaiy 
forces, Haryana has only three, which I am 
sura you wiH agree is quite negligible. We 
shouM tw given at least 10-15 mora compa­
nies. If we do not hsAre-enough CRPF com­
panies, I think %ve can raise more. It will also 
provkle more empfoyment to the people, if 
we inckide the damage! that lias been done 
in terms of human loss and other property 
loss, it will be much less.

The Central Government should also 
give Rs. SOcrotes moretous, as requested 
by our Government to protect the border 
areas. So that we can have mora pofice 
staUons,check-posts, vans, transmitters, etc, 
in these areas, it shouM also aUow the State 
Government to raise mora force which is 
bettertrakwd,andbetterequippedwithbetler 
weaponry. This eiqpenditura should be met 
by the Centra.

The amiy operatkuis in Punjab atone 
w9l not yieU any tangble results tMcause
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most of the terrorists have already moved 
out to other States. There should be a con­
certed effort by all the affected States to 
combat the problem and the Central Gov- 
emment should act as the modal agency.

The Central Government should face to 
Its responsibilities and as has been said by 
many hon. Members, the problem of tenror- 
ism should be treated as a national problem 
rather than an isolated one confined to the 
State of Punjab alone.

SHRI B.N. REDDY (Miryalguda): Mr. 
Deputy Speaker, Sir, at the very outset. I 
should say that the detorriation of the law 
and order situation is as a matter of fact a 
product of the ruling party, that is the Con­
gress (I). It is the experience of our State of 
Andhra Pradesh that some of the Congress 
(I) ruling groups are in the habit of pursuing 
the politics of murder In order to keep them­
selves in power. In the game of politrcs in 
order to maintain power, they even go to the 
extent of using naxalites for this purpose. 
Many of our party leaders and also the 
Opposition leaders were murdered. Someof 
the leaders who were murdered were S/Shri 
Sundarbassayya and Narsayya Since 1983 
thousands of our party leaders, and recently 
in the last year some nine leaders of Telugu 
Desam Party, in one district of Andhra 
Pradesh, were murdered. In this way, doz­
ens of our workers and prominent party 
leaders were murdered since 1983.

During the last two years, nine Telugu 
Desam leaders in Nalgonda distrbt were 
axed to death and eleven workers of CPI(M) 
and their leaders were murdered in the day 
light by their killer squads. To mentton afew, 
a prominent worker of our Party Shri Luda- 
raiah, Sarpanch of Uppalancha was mur­
dered in the broad day light. Another Sar­
panch of Thakkelapady by name Shri Kishan 
was dragged out of the bus and was axed to 
death.

In the 1989 General Electk>ns - it is a 
histor^al open secret - under the Leadership

of Shri Chenna Reddy, Congress got the 
msyority and that too with the help of naxal­
ites. As a gesture, Shri Chenna Reddy, 
opened all the gates in the name of bringing 
the tenrorist groups to the natk>nal main­
stream. The history proved otherwise. They 
are utilising the offer of Shri Reddy and 
collected crores of rupees for getting arms. 
They have entered the cities from the forest 
area and in a span of three years, thousands 
of killings not only of the Congress, but also 
of our party workers in Nalgonda and War- 
rangal have taken place. They have also 
killed the other oppositton party leaders in 
the name of elimination of caste/class ene­
mies. It also includes the recent murder of an 
ex-Minister. Shri Hygrivachari, a prominent 
leader of the Congress was killed in the city 
of Warrangal. In this w^y, now, the people’s 
war group is actually ruling the northem part 
of Telengana.lt is alsc a fact that some of the 
ruling party leaders are encouraging the 
killing squads to kill people, bebnging to the 
Oppositk>n. So. in this way. it has back-fired 
the Congress (I) ruled State.

There is a proverb in Telugu - Bhasmas- 
ura hastham. The man who benefited from 
Brahma was finished off by Brahma himself. 
So. in this way. the Congress (I) Govern­
ment's polk:ies have backfired. Now. the 
entire State is under terrorists' rule, under 
the gun rule. This is the position.

Thank you.

ITransiathn]

SHRI RAM NAGINA MISHRA (Pa- 
drauna); Mr. Deputy Speaker. Sir. I am thank­
ful to you for giving me an opportunity to 
speak. We are discussing today in the high­
est forum of the country how terrorism can 
be checked. Some of my friends rightly sakJ 
and I wouki also like to do some plain speak­
ing on it, that if a leader of the stature of Indira 
Gandhi who was the Prime Minister of the 
country coukl not check it even after sacrif» -  
ing her life, we shouM be ashamed of it. The 
terrorism has been checked and tenrorists 
are assassinating great men. In fact it in­
creased with each dose of medbine. There
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fsasaying'Jyon Jyon DavaKiTeyonTeyon 
Marz BadhtaGaya”. Terrorism spereadfrom 
Punjab to Kashmir, then to Assam. Madras 
and finally even in Uttar Pradesh.

Sir. the time at my disposal is very short 
Kashmir. Punjab and Uttar Pradesh are most 
afiected by it. Much has been said about 
Kashmir and someof my friends have pointed 
out that the tenorism in the valley is primarily 
because of communalism. I would like to ask 
them, where is the communalism in Ka­
shmir? Some hon. Members sakJ that mi­
norities should be protected. That shouki 
certainly be done. All those who live in this 
country, in'espective of the religbn they may 
profess. bek>ng to this country and shouM 
have equal rights. What crime had the Hin­
dus in Kashmir Valley committed for which 2 
1/2 lakh Hindus were expelled. Nobody is 
bothered for them, is there any past of the 
country where a minority community has 
been forced to migrate, except in Kashmir?

Terrorism is on the increase because 
the Government is silent and ineffective. The 
same is true in Punjab also. Indiraji was 
assassinated because of Punjab problem. 
Even today tenorist activities and terrorism 
is spreading like a wild fire. In fact the entire 
country is burning. Terrorism is spreading in 
Uttar Pradesh also. It is very sertous there. A 
number of killings and murders have taken 
place. It is not within the control of Uttar 
Pradesh Government ak>ne to deal with it 
because terrorism has become a worki wide 
phenomenon. Except afew States terrorism 
has spread throughout the country. If it is net 
dealt with firmly at the national level, terrc:- 
ism woukl engulf the entire country.

I want to draw your attentk>n to my 
constituency, in partk:ular. in this context. 
We often discuss Kashmir. Punjab and Hil- 
libhit here, but the area of Uttar Pradeshf rom 
I come i.e. Deoria is also threateneJ by 
terrorism. The problem is no less serious 
there than in Pilibhit or Kashmir. Everyday 
there are incklents of kklnappings mur­
ders in this area. Terrorism in Punjab and 
Kashmir is on some other issue but in our 
area the Narayani river whk̂ h o::iginates

from Nep^ and flows down to Sonpur and 
Patna in Bihar is causing problem. It is caus­
ing a potential threat to the entire area. Our 
area is on the border of Bihar and Uttar 
Pradesh and is adjacent to Nepal. The name 
of the tenrorist group operating there is the 
'jungle party\ They claim that they will be 
mling that part of the land. They frequently 
come to Uttar Pradesh and Bihar and forcibly 
kkinap people for ransom. Not only this, they 
claim this ransom as levy* and say that they 
are collecting 'levy*.

Sir. I had visited that area bng back with 
the IG and DIG of Uttar Pradesh personally. 
The Chief of Jungle Party had come to the 
border at that time. He kkinapped many 
people of the neighbouring villages. Just 
sheer coinckience they kkinapped one per­
son of thdir own community. When that man 
plaade<hhat he bek>nged to their community 
they ab jLed him and asked him to shall out 
the more/. I would like to submit that these 
terrorist!: («r dacoits do not have any caste or 
religbn. T.ieir aim is to bot and create panb.

About two months back a person was 
kkinapped along with his jeep in a place 
called khac'da. His whereabouts are not 
known ev9r. today. Almost every day there 
are reports o1 kidnappings. Recently, the 
persons vih:) have been kkinapped are 
empbyees of sugar factories, as there are 
many sug&r' actorles In our area. They are 
forced to pay the ransom amount. A man­
ager of a suciar factory gave me a letter 
whbh was wmten by the Jungle Party. They 
have demand:>d Rs. 3 lakh and the dead line 
is 1 S t January. They have also threatened in 
the letter that i. he does not pay the amount 
he cannot survive. What will happen to him 
now? The polba in that area had requested 
the State Adm'nistratbn to provbe river polbe 
i.e. adequate I'lrce to patrol the river bank. 
Sir. the Narayani river is not an ordinary 
river. It is playing havoc with our lives. The 
floods are causing large scale soil erosbn 
whereas it provbes shelter to the Jungle 
Party. A demand was made that river police 
should be provbed in the area whbh coub at 
least do patrolling abng the river banks and
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ksflpavigiL Only then ttmaeouldbeafal in 
such incictonls.

I would like to submit to ths hon. Home 
Minister that this matter does not relate to 
two States only but also to NepaL When the 
police pressure builds upthetenoristsfleeto 
NepaL The cane and khaira wood which is 
pn^uoed in the area is veiy precious. Be- 
skles goods are smuggled from Nepal and 
terrorists get rehige there. The border is a 
few hundred kikmetre king. Uttar Pradesh is 
vexed with problem today just like Punjab. 
The.terrorists from Punjab ara occupying 
Western districts of Uttar Pradesh whereas 
the eastern districts are infested by terrorists 
from NepaL

Vasu Re  ̂Priy Piaja DhtMtari 
SoNripAvasfwaNarakAdhaaui’

You may say anything but I would IB(s 
that people shouM at least heave a sigh of 
reTief. What is happening in Piibhit tods^? 
What happened in Rampur? Probably, the 
Chitf MHnister of Uttar Pradesh has met the 
Hon. Prime Minister and requested him that 
it is beyond his control. I wouM ll<e to sug­
gest that a joint poik» wing of Punjab. Har­
yana. ar^ Uttar Pr^esh shouki be set up so 
that all the States couki coordinate mforma- 
tnn about the terrorists. All these States 
shbuM jointly make efforts to contain tenw- 
ism.

My another suggestton is for Nepal 
because it Is an independent country. IRie 
Government of India shouM hoM talks with 
Government of Nepal and emphasize that if 
terrorists enter Nepal thoy shouki be appre­
hended and handed over to Uttar Pradesh 
Government orthe Central Government H is 
true as one hon. Member has pointed out 
that discussnn on terrorism has be come a 
regular feature every year just like the 
discussbn of fkxxis. I muld like to draw a 
simile ftom Ramayana here. Rawana lived 
near the ocean. He had committed a sin but 
the ocean head not commiQed any sin. In­
spite of that ocean was punished. Some

people siV that Paskistan Is haibourino ter­
rorists and pnvkling them arms. It Is true. 
But It is also true that some elemenls within 
the country are giving raluge to toiTorists. A 
strict watch shouki be kept on them.

Dharo Shathon se shathata sadaira 
Ye ne^ kabhi na bhooto naresh*

■ We shouki firmly deal wfth criminals. 
The tenorists do not kill people betonging to 
one communily ak>ne. K ttie terrorists of 
Kashmir killed Hindus atone orthe terrorists 
of Punjab kifed Hindus ahHie we oouM have 
thought that it is aease of communal frenzy. 
The terrorists of Kashmir kll Musfims also 
and the terrorists of Punjab kfll siths also . 
Enemy does not have any.refignn or caste 
and, therefore, we shouki'deal with them 
courageously and impadiaHy.

I think the greatest threat that thecoun- 
try is fadng today in respect of Kashmir is 
from Pakistan when the credibility of the 
rulers of Pakistan is on the decfine. they start 
a propaganda campaign against India and 
mislead the masses by telling them that they 
have to take revenge from India because it 
has divkJed their country into two parts. The 
terrorists are getting tot of funds beskJes 
training and arms from Pakistan.

I wouki like to sû imit here that the 
enemy cannot even touch us what to talc of 
harming us. Flama would not have been able 
tokillRavanaand WAMsAan not leaked out 
he secrets. That is w(}y I am saying that we 
have to keep a watch over the VbNshans 
within the country. If we are able to check 
their activities only then woukJ «ve be able to 
save the country. Those who are giving 
refuge to. tenwists.'those who hesitate to 
calling jndia as their motherland and those 
who hesitate ih defending its borders, they 
wouM not only lie committing" treachery 
against the-natun t>ut against themselves 
also.

With these words‘,1 appeal to the Gov­
ernment and to the entire natton that people 
of all reiigtore should oom^together to fight 
terrorism and keep the country united. It is
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only thon that we can think of the country's 
welfare.

With this I conclude.

SHRI PIUS TIRKEY (Alipurduars): Mr. 
Deputy Speaker, Sir, I want to draw the 
attention of the House to the wave of terror­
ism and separatism that is lashing the coun­
try. The Government will have to think seri­
ously in this regard. There is escalatk>n in 
terrorism during the recent times not only in 
Punjab but also in Kashmir. There is no let up 
in the deteriorating situatbn and no hope 
also. The problem is worsisning day by day. 
In fact it is spreading from the State to other 
State. So we will have to think where we 
have gone wrong and committed mistake. 
This problem is emerging everywhere. We 
will have to ponder serbusly as to why all this 
is happening? What are the reasons? if we 
do not go into the reasons it will escalate and 
we will not t>e able to contain terrorism.

Even the Scheduled Areas have their 
own demands. It has taken the shape of 
naxalite movement. I mean to say that you 
maybe aware what happened to the move­
ment in Nagaland. How many people were 
killed and how much atrocities were commit­
ted? Now the Govemment wants that after 
15 years they shoukJ be given a small State 
and be £«)peased. Similar movements were 
launched in Meghalaya and Mizoram. 
Beskies,the demands of ULFA there is 
demand for Bodoland. I want to say that 
efforts must t>e made to bring them on the 
negotiating table and solve the problems 
through negotiatk>ns. If the problem of ter­
rorism is not solved, the tenorists wouki 
spread from Punjab to Madras. There are 
reports that tenrorists are present every­
where whether it is Uttar Pradesh, Bihar or 
Delhi. There is nepotism in provkling em- 
pk>y ment Those who have tot of money they , 
are with the terrorists and those who have 
not. they are working for them. We can 
neither give them work no self-respect or a 
reasonable standard of living. On the one 
hand there are 5-star hotels whereas oh the 
other hand there are 5-10 lakh jhuggis in the 
same area. The poltoe is meant forthose

who cannot protect themselves partk»larly, 
the poor masses. But what we see today is 
that on the one hand 300 poficemen are 
protecting and guarding a Minister and the 
bureauaats are also enjoying the servtoes 
of poltoemen for their househokJ vvork, 
whereas on the other hand there is nobody 
to protect the poor massess. The black 
marketeer, shopkeeper, adulteralor and even 
the polk» are looting them. They are t>eing 
removed from pavements and beaten. Will 
this not give rise to terrorism? They have 
also right to live with self-respect but they are 
grouping in the daric. There is no hope for 
them. That is one of the reasons for terror­
ism. Another reason for terrorism is that our 
youth are klle, weak and unempkiyed. There 
are so wkle disparities in our society that on 
the one hand there are people who have 
tons tff money *Whereas on the other hand 
people do not have enough to keep their 
body and.soul together. Th ^  is also one of 
the major reasons for tenorism. Some are 
bathing in Ganga w^er whereas other do 
not have even clean water. Tenrorism is 
increasing because of unemptoyment and 
nepotism. Even for getting a job of a Polk:e 
Constable one has to pay Rs. 10.000 as 
bribe. If tenorism has to be dealt with firmly 
the chiklren of'our country wouki have to be 
given right of ^elf-respek. Their interests 
will have.to be protected.

During the time of Britishers there were 
620 States in the country. But even then 
there was no such piok>lam. Why is it hap­
pening today? You shouM listen to the 
demands of youth. If their demand is not 
genuine, try to make them understand. The 
re^n^'whch have led to tenorism shouki 

Jbe removed. Polce Is primarily responsible 
for increasing tenrorism.Innocent people are 
he\ng killed. I do not want to generalise or 
hpkl all the policemen guilty but in many 

. places there is nexus between the poltoe- 
men and terrorists. The policemen fear that 
if they apprehend tenrorists they may have to 
face serious consequences. They do Dot 
have sufftoient courage today to arrest the 
terrorists.

The hon. Home Minister is sitting here.
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I would like to tell him that the situation in the 
country is not good. The making or unmak­
ing of the country is in his hands. He shouM 
pay urgent attention in this directton be­
cause only then will the situatbn improve. 
They shouki be brought to the negotiating 
table. Their demands and grievances must 
be heard and if they have committed a mis­
take they shouki be made to understand. 
Simply by using force, by sending police or 
putting them in jail will not curb tenrorism. All 
of them arecitizensof thiscountry and if they 
have committed a mistake intentionally or 
unintentionally, they shouki be made to 
understand things. Only then can we find a 
way out and solve the problem. With these 
words, I conclude.

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Speaker. Sir. discusston Is 
being heki in this House on the worsening 
law and order situation in the country. Dis- 
cussbns are being held in every sessbn, but 
what are the reasons behind it. No effective 
suggestions are being given in this 
regard......( Interruptions)......  Mr. Chair­
man, Sir.l was saying that law and order 
situatbn in our country has worsened and 
some effective suggestions should be given 
in this regard. The situation has not wors­
ened in one or two days. It has worsened 
gradually. There are reasons behind it. But 
we hide those reasons. First of all, we 
continued to adopt wrong economb policies, 
whbh increased the economb disparity to 
such an extent that it led to discontent among 
the people and caused unemployment. 
Besbes. there was sharp increase in corrup­
tion. In such a situatbn. the deterioratbn in 
law and order situation was natural.

The polbe administratbn in our country 
is for maintaining the law and order situatbn. 
But from the very beginning, it has been 
used by the Government for its own political 
benefits. The Gbvernment can be of any 
party. I don*t want to say anything on it. But 
the main reason behind the police inactive­
ness is that it has been used to fulfil our own 
politbal interests and it has become a silent

spectator. We may abuse the polbe a lot 
t^ay, but who is responsible for bringing 
them to such a situatbn? How it can be 
improved now. The politbal leaders had 
started taking benefits from the criminals 
and they were trying to get themselves 
elected through their help. If anyone is hon­
est. he shoub accept this fact, so that the 
country coub be saved from danger. They 
are taking help from the criminals, whether 
they.are smugglers or dacoits. These crimi­
nals havegotthe opportunity to enterthe Lok 
Sabha and the State Assemblies also. They 
think that if they can help others, why can’t 
they get themselves elected. The matter has 
reached to this extent. When they become 
elected members, they openly wander be­
fore the same polbe they were once af rab 
of. Can the morale of police be kept high in 
such a situatbn? Who is responsible for 
demoralising the polbe force? We shouki 
not act like this.

Mr. Chairman, Sir,the State Govern­
ment implemented the Land Ceiling Act and 
publbised through Doordarshan that all the 
Govemment land will be given to the lan­
dless. the Scheduled Castes and the back­
ward tribes. But nothing was given to any­
one. This will certainly give way to discon­
tent. The Government made the publicity, 
but no one got a single inch of land. The law 
and order situation in our area is getting 
disturbed due to these land disputes also. 
Until now, this law was not implemented by 
any of the Governments. The present Gov­
ernment shoub be tokJ to do so. Whatever 
may be the reason, but I must say that the 
oppositbn parties are also helping in this 
regard. I will ask the leftist parties to get it 
implemented. Until this law is implemented 
we cannot save the Government by helping 
it from outside. This is the first thing.

Sir, the Issue of intelligence department 
IS being raised. After all, what is this intelli­
gence department? This is a component of 
the police department whbh gives informa­
tion about different happenings in the coun­
try. This department should have been al- 
bwed to play an independent role. The
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capacity of our intelligence department is in 
no way less than that of the intelligence 
departments in other counties of the world. 
But in regard to terrorism, it was never al­
lowed to play an independent role. Devebp- 
ment is being done in this country in the 
name of fon̂ vards and backwards. Is it in the 
interest of the country? There are two Con­
gress M.LAs in my area In a village, there is 
only one drain, which is bcated on the side 
where fonn̂ ards are living. As regards the 
backwards, they are deprived of this facility. 
Can this be called devebpment? But the 
Govemment never paid attentbn to what 
their Members are doing. For the last some 
years.there is sharp increase in extremism 
in my area. Everyday, killings are taking 
place there. Not a single day passes without 
a murder having taken place. Still the Sched­
uled Castes had to dig wells for drinking 
water and in the absence of whbh they are 
lirinking unsafe water. The Bindeshwari 
Dubey Government had impowered the 
M.LAs to make recommendatbns for differ­
ent development works like installation of 
hand pumps and digging up of wells, but all 
this development work is only taking place 
for the forwards. It is they who are behind the 
acts of booth-capturing. On the one hand, 
the poor and the Scheduled Caste are drink­
ing dirty and impure water and on the other 
hand, several pumps and wells are there in 
the areas inhabited by the upper castes. 
Why does not the Government pay attention 
in this regard and why does it not bring a 
land-revolutbn. The entire fault lies with the 
Government, who was not able to bring 
atx)ut proper development and distribute it 
equally among all. The devebpment has 
also been undertaken by keeping in mind the 
caste consideratbn. Won*t the poor raise 
arms in such a situatbn? Today you are 
abusing Pakistan, but you have also helped 
Bangladesh to become free from Pakistan. 
Now Pakistan will also want to create same 
srtuatbn here. You are concerned about it, 
but if you want to save the country, you have 
to be concerned about other things also. 
The electoral system shoub be improved 
and legislatbn to this effect shoub be pro­
duced in the current sessbn itself. Until 
changes are made in the electoral system.

the poor will not be able to caste their vote. 
The results are also before us in the form of 
armed uprising.

The Government talks about providing 
facilities to the Scheduled Castes. But actu­
ally. they do not get any facility. Today, those 
poor and innocent people are taking to ex­
tremism. They have left all hopes of getting 
anything. That is why, they are taking up 
arms. The country whose youth are poor and 
landless can never devebp. I would like to 
suggest you to persuade the State Govern­
ment to implement the land reforms immedi­
ately. You may not remain in power, but the 
country will be saved. You are afraid of being 
out of power if you put stress on them for 
implementing it.

I would request you to bring changes in 
the electoral system. If our hon. Minister has 
respect for the country and wants to save it, 
he should make changes in the electoral 
system in the current sessbn itself so that 
the poor could get the right to vote and real 
representaitves of the people could come to 
this House. If such representatives are 
elected, ail the problems will end.

With these words. I conclude.

[English]

SHRI LAETA UMBREY< (Arunachal 
East): Mr. Deputy Speaker. Sir. Since hon. 
Member Shri Indrajit gupta. while initiating 
the discussion, has sab that it is an impor­
tant subject and this should be discussed 
cutting across party lines and as many other 
leaders from Congress have also stated the 
same thing. I woub like to put forth my 
viewpoint honestly.

Sir, it is a matter of fact that the general 
law and order situatbn in the country is 
deteriorating with every passing day, ft is 
spreading like a wild fire. Terrorist and se- 
cessbnist groups, it seems, are well organ­
ised. It is well accepted that they have better 
and more sophistbated weapons and very 
well organised. They are striking at random 
whenever they want, in spite of the fact that
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the Central Government and various State 
Governments have taken various measures 
to curb them.

ISJMhrs.

It is unfortunate that vra are once again 
discussing this problem here todsy. When 
we tak about general law and order situation 
in the country, I would like to refer to certain 
actnns wheh are going on.

THEMINISTEROFPARLIAMENTARY 
AFFAIRS (SHRIGHULAM NABIAZAD): K/lr. 
Deputy Speaker, Sir, I propose that the sit­
ting of the House be extended by another 
haM-an-hourtoday. We have few more speak­
ers. The reply of the hon. Home Minister can 
be tomonow.

MR. DEPUTYSPEAKER: Isit thepleas- 
ure of the House that the sitting of the House 
b<i extended by half-an-hour?

MANY HON. MEMBERS: Yes.

MR. DEPUTY SPEAKER: The sitting of 
the House is extended by half-an-hour to­
day.

[TranslatiorU

SHRI SURYA NARAYAN YADAV 
(Saharasa): This was very important matter. 
The sitting of the House shouM be extended 
by two-three hours or one more day should 
be given forthis discusston. The hon. Minis­
ter will reply to the debatr tomorrow. There­
fore, extent the sitting by the two-three hours. 
The entire House is in favour of it.

[EngBsh]

MR. DEPUTY SPEAKER: There are 6- 
7 Members who are very much in time and 
are waitii^ to speak. Therefore, it te better 
that we given them an opportunity to speak.

[Transla^orii

SHRI DEVENDRA PRASAD YADAV: 
Please extend the sitting of the House in 
view of the feelings of the hon. Members 
...{Intarrupftion^...

lEngKsm

MR. DEPUTY SPEAKER: Shrl K.P. 
Raddaiah Yadav strongly pleads that we 
shouM sit and complete the discussion to­
day. Is It so?

{biterrupUons)
MR. DEPUTY SPEAKER: Let us seefor 

half-an-hour. Let the hon. Member continue.

[T/ansbtton]

SHRI SURYA NARAYAN YADAV: This 
Is a very important matter. As hon. Minister 
will reptytomonxm, please extend the sitting 
by two hours. Of the extended time, the 
speakers will takeone and half hours andthe 
hon. Minister will take the rest half-an-hour. 
No subject can be more important than this.

[EngSsHi

SHRI GHULAM NABI AZAD: Sir, the 
time altotted for this is four hours. We have 
already completed nine hours.

MR. DEPUTY SPEAKER: Only nine 
hoursi

SHRI GHULAM NABI AZAD: Only nine 
hours. I think, t)y the time it is completed we 
may end up with ten hours.

MR. DEPUTY SPEAKER: We shall just 
try to complete.

[Tran^aHorii

The issue is very important

[EngSsh]

SHRI CHANDRA JEET YADAV: It may 
take another half-an-hour.
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[Translation]

MR. DEPUTY SPEAKER: Let’s see. 
how much can be completed in half-an-hour.

[English]

MR .DEPUTY SPEAKER: The point is 
that some of the hon. Members could not get 
a chance to speak. They may feel rather 
agitated. It is better to give chance to every­
body.

[Translation]

Please also keep it in mind that the time 
is limited.

SHRI LAETA UMBREY: Please don’t 
reduce the time allotted to me.

[English]

MR. DEPUTY SPEAKER: Let Mr. 
Umbrey continue..

SHRI LAETA UMBREY: I was mentton- 
ing that some drastk: amendments need to 
be done in our present democratk: set up.

> am not a constitutional expert. But I 
have seen that the present set up has totally 
and miserably failed. We can judge it by so 
many examples. Many examples are still 
fresh in our minds.

Even if there is a stable Gk>vernment in 
the Centre and a stable Government in the 
States who rally are committed for the devel­
opment. some of the leaders who are aspi­
rants for power-power-mongers-they want 
to raise certain issues- like Bofors. Mandir. 
Rath Yatra, Ekta Yatra etc. They raise 
issues and make hungama in the country. 
They will try to take full advantage of it. We 
must also see the reason behind this Yatra. 
Whenever these people realise that their 
presence are going to be forgotten, they will 
raise certain issues and then they will start 
telling the peopleas if they are the champi­
ons of the masses, poor and down-trodden 
people. And ultimately when they come to

power, they do nothing. I can cite the ex­
ample of Assam. The All Assam Student’s 
Unk>n is A^am picked up the issues which 
the Congress Govt., couki never solve. But 
they themselves also failed miserably in 
solving the problems. What happened dur­
ing their full term five years? They were all 
engaged in grabbing money instead of solv­
ing the problems. When this group of boys 
came to power, they were shifting from the 
hostels of colleges and universities to the 
bungalows of the Ministers. Today they are 
all millbnaires but problems remained un­
solved.

These arethefew instances about whk:h 
I want to remind the hon. Members, specially 
the senbr Members to think over serbusly. 
Today, the way the new political parties are 
coming up, it seems the nubmer of politk:al 
parties will be fragmented to such a large 
extent that in 20-30 years, each Members 
may represent a different party, thereby we 
will never have a stable government in the 
country. The party whfeh will be in power will 
never be able to do anything other than 
depbying armed forces to control increasing 
law and order problem. So, I request the hon. 
Members, partbularly the senk>r Members 
to think very serbusly about the tiexi bitty of 
present set-up.

Sir, I do not want to say such about 
Punjab and Jammu and Kashmir, but I will 
just give a few points about what I have in 
mind. The main reason for the problem in 
Kashmir according to me is that the people 
are fighting for their shelf-respect, dignity 
and honour it is the result of continuous and 
utter negligence on the part of the Central 
Government and mishandling of the minor 
issues of Jammu and Kashmir over many 
years, feeling of insecurity among the Mus­
lim minorities and the most important reason 
behind are continuous Army excesses 
committed on the innocent people of Jammu 
and Kashmir.

Then about Punjab the reasons for the 
problem are their fight for self-respect, dig­
nity and honour the feeling of insecurity and 
klentity of the Sikh minority. Their educatton,
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economy and the hard working race made 
them feel that India is liability to them. That is 
why they are fighting. So,

The Govemmnt he recently deployed 
Army in Punjab. With the deployment of the 
Army you are never going to solve the prob­
lem, you will never be able to conduct elec­
tions peacefully there because I have seen 
the Army excesses myself in Assam Also, I 
apprehend the same in Punjab. You will 
never be able to win the hearts of those 
people who are still on the balance. When 
they are subjected to torture, they will turn 
back towards the militants. That is why what 
I feel is that our approach to the problems 
obattitude towards Punjab and Jammu and 
Kashmir should be different from the pres­
ents the Government at the Centre is very 
much efficient and competent to deal with 
the situation. But my personal request is that 
wehid have a Minister specially assigned for 
Punjab and Jammu and Kashmir because 
our Ministers in the Home Affairs are over­
burdened with so many problems, they do 
not have enough time to devote to the prob­
lems of Punjab and Jammu and Kashmir. 
So, there should be a Minister exclusively in 
charge of Jammu and Kashmir and Punjab.

Then, about N.E. Regbn whenever the 
leaders of the North Eastern States some to 
Delhi to meet the Central leaders, they are 
never given proper attention and whoever 
visits North Eastern region once in life be­
comes the expert of the region. That is the 
most unfortunate thing. That is the most 
unfortunate thing. That Is why we have not 
been able to solve the problems in Nagaland, 
Assam and Tripura, in Arunachal Pradesh, 
we have internatk)nal bordersfor about 1,700 
kms. in three directbns with Burma. China 
and Butan. So the terrotisrts are recruiting 
the youth on a massive scale. This should be 
checked immediately. It is understood that 
the Chief Minister of Arunachal Pradesh has 
also apprised the situation in the State to the 
Home Ministry and requesterd for more help 
but nothing has been done in this direction 
so far. This is very unfortunate. Once the

youth who are in the training camps are out, 
they will strike and it will be too late for us to 
solve these problem at that time. So. the 
government shouki act immediately in this 
respect.

Sir, I therefore, feel the whole approach 
to the North Eastern regk>n problem will 
have to be reviewed and changed. Now, the 
All Bodo Students Unk)n and the Ali Bodo 
problems Action Committee have given an 
ultimatum that if their demands are not met 
by 31st December, 1991, they will resume 
their agitation and Bodo land being the 
gateway to the North Eastern States, if there 
is an agitation in Bodo land, then the supply 
of materials and foodstuffs to all the North 
Eastern region will be stopped. So, I would 
request the hon. Minister to call the Bodo 
Unbn and discuss with them about their 
problems. Then, there are so many demands 
from different corners of the tribal people. I 
hope the hon. Home Miriister who is very 
well experenced will definitely give sympa­
thetic attention to ail these problems.

[Translation]

SHRI SHIBU SOREN (Dumka): Mr. 
Deputy Speaker, Sir. today we are discuss­
ing the law and order situation in the country 
which is continuously woresening. If we go 
deep into it, we will certainly find a reason for 
it. The main reason is the economy dispari­
ties existing in the country. This disparity 
can be of any type. Unemployment is alf̂ o a 
reason behind it. Today, the educated un­
employed and displaced unempbyed are 
asking for a separate State and we take 
actbn against them against them by brand­
ing them as terrorists. We have to find the 
ways to remove this disparity. Even those 
graduates, who appear in a number of inter­
views and even get through in most of them 
do not get the jobs. Laws are enacted everŷ  
day, but they are not implemented.

I am a tribal and I bebng to Jharkhand 
area whatever has been done for the Sched­
uled Castes, Scheduled Tribes and minori­
ties till now, has been done only on paper. If 
actually something has been done, it has



been done for men like me, who have be­
come Members or have become educated 
and got job. Today, we only discuss the 
issue in the Parliament and the matter ends 
there. Why doni we go deep into it. From 
where Punjab problem arose? The people of 
the entire world can never forget the atroci­
ties committed on the Sikhs followi..g the 
assassination of the former Prime Minister, 
Shrimati Indira Gandhi. The Members of 
those families will take to terrorism only. The 
economicdisparcity ha  ̂reached its extreme 
limits. The problem can only be solved if we 
review it deeply. Our Jharkhand is very rich 
in coal, iron and aluminium. The Govern­
ment is acquiring all our land. Our condition 
is even worse than that of Bangladesh refu­
gees. Why such a polrcy is framed? If facto­
ries are to be set up, the reskJents of that 
village shouki also get some benefit from it. 
But I woukJ like to know from the Govern­
ment whether it had constructed houses for 
them anywhere.

You will be surprised to see the condi­
tion of the houses constructed under the 
Indira Awas Yojana. They will collapse in just 
one jerk. Once I had asked the officials to 
stay in these houses for one night. I told them 
that we would not be responsible in the event 
of house collapse. You are only giving ten­
ders, but what is happening behind them. 
There seems to be no limit of economic 
disparity.

Several hon. Members expressed their 
views here. The Government should accept 
the demand for small States. If it does so, 
there will be decentralisatbn of power and it 
will give happiness to the people. We don*t 
want that the Jharkhand agitation should 
take an extremist turn and hope that the 
Government will consider the issue.

Today, extremism has come to every 
home. Rich as well as poor are taking to 
extremism. What can you say to them? The 
sons of the wealthy are committing more 
crimes than extremists themselves. The son 
of a high ranking offk:ial or a Minister can do 
anything and no action is taken against him 
as influence is exerted. At the most he can be
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transfen̂ ed. This is the state of affairs in the 
country and we only talk about poverty. But 
at the some time, we find that five-star hotels 
of the country remain always jam-packed. 
Therefore, I wouki like to submit that the 
formation of small states shouki also be 
ix>nsidered, because this can solve a k>t of 
problems. Regarding unemployment, I wouki 
like to suggest that as there are a number of 
factories in my area, and it is rich in coal, 
besides provkiing jobs, a ni*mber of other 
empk>yment schemes can be started there. 
A cooperative society shouki be formed for 
the unemployed who could get contracts 
from there and can earn Rs.1 thousand to 
Rs. 2 thousand per month. But the millbn- 
aires will also go in for those contracts. If my 
work has to be done in Bokaro or Ranchi, 
contractors from Delhi and Punjab will reach 
there. Such things give rise to terrorism. The 
youth of today understands as to whbh of his 
rights are being snatched away.

Therefore, I think that it is not a very big 
problem, but we make it so by raising it again 
and again. If the youth get empbyment and 
their rightful dues, this problem can be solved. 
The Adivasis and Harijans exploited by High 
castes are now raising their heads. We, the 
down-trodden, have suffered much. We did 
many bwly acts. Time has come to make 
Gandhiji’s dream a reality regarding of the 
k)wer people. Now, they have become quite 
conscbus of their rights. So it should be 
given to them otherwise there will be a clash 
for whbh they are ready to adopt any strat­
egy.

I woukJ like to say further that in the 
industries they shouki also be given partbi- 
patbn. They shouki be given th<»ir due rights. 
And there should not be unnecessary legal 
interference in their affairs. If these things 
are not don>«, extremism will continue to 
grow. The training of the extremism is being 
given in every house*in our Jharkhand area 
also wherebn the lines of Punjab, a ^rson 
is kidnapped and Rs. 10,000 is demanded 
against his release. And he has to pay it even 
by selling his land. There is a wave of ex­
tremism whbh cannot be checked. It seems 
as if there is no law and order in the country.
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Rather, I would like to say that the police 
Itself has become an extremist organisation 
In which there are many who encourage 
such things for making money. Had these 
genuine problems been attended properly, 
the situatbn would have been a bit different. 
But even today, no actbn is being taken in 
that direction and as a result the ten'orism is 
growing everywhere whk:h is a major thereat 
to this country.

Sir, this is an important issue. They are 
fighting for justice. The hon. Minister is pres­
ent here. He has also saki that if we want to 
avoki inckients taking place in Assam, Punjab 
and Kashmir, a separate Jharkhand State 
must be consklered immediately. Sir, you 
have alarmed the bell many times, so I 
conclude now.

SHRI CHHEDI PASWAN (Sasaram): 
Sir, the social, economb and educational 
disparity is the root cause of growing terror­
ism, secessionism and kidnapping tenden­
cies in this country. And a wrong politk:al 
approach taken in 1971 to help in the crea­
tion of Bangladesh which came into exis­
tence after the divisbn of Pakistan in two 
parts gave vent to the rise of these tenden­
cies of ten'orism and secessionist in our own 
country.

Mr. Deputy Speaker, Sir, the seed of 
terrorism, secessionism and kidnapping was 
sown In the country ip 1984 when after the 
assassinatbn of Shrimati Indira Gandhi in 
Delhi, 4 to 5 thousand innocent Sikhs were 
killed in the name of communal riots. And the 
then Prime Minister, Shri Rajiv Gandhi said 
that the ear shakes when a big tree falls. 
Such thinking gave rise to terrorism in the 
country.

Mr. Deputy Speaker, Sir, apart from 
that, our opposKk>n leader, Shri Lai Krishan 
Advani, to whom I hokJ in high esteem, dkJ 
not pay his attentbn to our 14000 square 
kibmeters of land occupied by China, grow­
ing price-rise and unempbyment but he went 
on his Rath-Yatra when the former Prime

Minister. Shri V.P.Singh announced to give 
the backwards their rights, who are down­
trodden for the last two and a half to three 
thousand years. Shri Advani’s main purpose 
was to suppress the very forces that talk of 
secularism and social justbe. The same 
tendeny is discernible even today when the
B.J.P. Presbent is on the Ekta Yatra It is 
surprising and distressing when they daim 
themselves to be the folbwers of the Mary- 
ada Purushottam Rama, the path shown by 
him by his high character. But the person 
whodraws his salary without doing his teach­
ing job in Univers^ is on the Ekta Yatra 
today.

Mr. Deputy Speaker, Sir. it is a matter of 
great concem that the B.J.P. has started this 
Ekta Yatra to divert the people's attentbn 
from its failure to construct the temple, if the 
country’s unity and intgerity could be main­
tained from this Ekta Yatra only, then what is 
the need of this Lok Sabha and Vidhan 
Sabha No need of democratb set up. All of 
us woub proceed on such Yatras. We woub 
not have raised any oli^ectbn if the national 
unity coub have been achieved by taking out 
Yatras. But I woub like to say it frankly that 
they started this Ekta Yatra just to divert the 
pubib attentbn from their failure to construct 
temple in Uttar Pradesh. Their approach is 
like that of the monarch of Nepal which had 
granted liberty to its citizens to drink wine as 
much as they coub so that they coub not be 
enlightened about their rights.

What is needed most in the country 
today is that we will have to pay attention to 
the factors that are responsible for growing 
incbents of terrorism, kbnapping and kill­
ings. Any act of diverting the people's atten­
tion in which media is also playing a great 
role will not be tolarated any bnger. I would 
like to warn even the media that the pubib of 
this country is not going to tolerate it for bng. 
Since media is In the hands of few people- an 
privileged class who have intellect and writ­
ing power, they dominator the Press. So the 
people wiir not even spare the media per­
sons. I woub like to submit to all to be 
cautbus failing whbh the pubib of this 
country woub not spare them.
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Even the Pilibhit incident is responsible 
for growing terrorism in terai region of Uttar 
Pradesh. It is due to the wrong policy of the 
Uttar Pradesh Government. It Is a counter 
actbn against the killings of innocent per­
sons at Pilibhit.

I come from Bihar and Varanasi is ad- 
jacant to my area. What was the reason of 
the riot that tool place there on the 8th? After 
sprinkling oil on the minorities they were 
bumtto death on the road. All this happened 
under police protectk>n. PoFice did not take 
any action. In reactbn to that, the Muslims 
and Sikhs killed some of the Hindus on 13th.
I would like to say it frankly that on the one 
hand the Members of the Rajya Sabha are 
not allowed to visit that place and on the 
other. Shri Shreesh Chandra Dikshit moves 
about in the entire Varanasi chy, gives direc­
tions to the police and Administratbn sug­
gesting them the ways to terrorise the inno­
cent persons and put them into jail. So. 
undersuch circumstances, howcan wecheck 
the terrorism and secessbnism in the coun­
try? .̂ \s bng as the labour and labourers are 
neglected, terrorism will not come to an end.
I submit to all to take every care to solve 
these problems in time.

As far as the problems of Kashmir is 
concerned, it is mainly because of giving all 
the powers in the hands of one family. The 
funds allocated through the budget for the 
development of Kashmir were used merely 
for the devebpment of one partbular family 
and rest of the poor and educated youth 
remained unempbyed. The result is that 
terrorism is on increase in the valleys of 
Kashmir. The hon. Home Minister is present. 
He may pay his attentbn to my views with 
regard to Kashmir if he had an open mind. I 
had inten̂ iewed some of the C.R.P. Jawans 
regarding the measures to check tenrdrism 
in Kashmir. Those Jawans suggested that 
this problem could be solved to a great 
extent if allthe leaders started hokiing corner 
meetings. No matter if it is done in the polbe 
protectbn. So in order to solve that problem 
every effort should be made to hold such 
meetings there. There is hand of politbians 
behind every riot or ten'orist activity in the

country. A poet has sab.

"Jab siyasat ke nigeban ye hawa dete
hain

Aag shahar mein dangai laga dete hain
Aap takb bhi karte hain bach bach ke 

chalen
Aap he rahon mein kante bhi bhchha 

dete hain.”

Bihar is a glaring example where we 
hold the polbe. the S.P. and the D.M. tained 
collectively responsible for controlling riots. 
All of us should learn a lesson from it so that 
riots in the country may be controlled.

I would like to make a suggestbn re­
garding Punjab also. There must be inter­
state transfer of the bcal police personnel of 
Punjab. Only then ten'orism can be con­
tented.

Now I come to the matter of land reform. 
On the one hand there is a person who has 
surplus land in thousand of aerer and on the 
other hand, there is a man who has no land 
even for living. When he tries to make a 
house on a pbt of land, he is driven away by 
the land-brds. As bng as such disparity 
exists, peace in the country is not possible. 
When we were in the Govemment, we had 
attempted to include the need of land re­
forms in the Ninth Schedule of the Constitu­
tion. But in the mean time our Government 
stepped down and we could not implement 
it. though we had already made a provision 
to the effect that the land brds. who have 
land more than the ceiling coub not move 
courts in case their land is distributed among 
the landless. The Government should take 
firm actbn in including that provision in the 
Ninth Schedule of the Constitutbn. Thereaf­
ter only poverty can be eradbated from the 
country. There is a proverb in our Bihar. 
'Khali baitheshaitani sujhe* an empty mind is 
devil's workshop’. A man having no work is 
bound to indulge in wrong-doings. The talk 
about quality Is meaningless unless unem- 
pbyment is there in the country.

Mr. Deputy Speaker. Sir. I would con­
clude after submitting it that the B.J.P. is
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taking out Ekta Yatra tor supressing the 
forces w'lkh taJk of social Justice and secu- 
lamm. It wB! not solve the pnMems of the 
country. With those few words looncluda.

[Engm ]

MR. DEPUTY SPEAKER: There are 
some more people who want to participate in 
the debate. If the House agrees, we shall 
extend the sitting by half-an-hour. If that 
does not happen, then some p.>ople who 
come early tomorrow will take the opprotu- 
nity and those who are waiting now will lose 
their chance of speaking. Therefore, we can 
extend the time now itself.

SOME HON. MEMBERS: Please ad­
journ the House now Sir.

SHRI S.B.CHAVAN: I think the best 
course wouki be, even if you adjourn the 
House now; tomorrow only those names 
which are listed now will be called upon to 
speak and then I will reply. No new names 
shouM be included tomorrow.

SOME HON. MEMBERS: We accept K.

MR.OEPUTY SPEAKER: I shall read 
out the names. If any names are left out, it 
may be pointed out. I will call only the names 
which are listed.

Shri Kirip Chaliha, Dr. K.O. Jeswani, 
ShriBheem Singh Patel, ShriSuKan Salahud- 
dingOwaisi, ShriTej Narayan Singh, Kumari 
Frida Topno, Shri Dharm Pal Singh Malik, 
Shri Anantha Venkata Reddy, Shri Santosh 
Kumar Ganwar, Shri Chandra Jeet Yadav, 
Shri Girdhari Lai Bhargava, Shri Oscar Fern­
andes, Shri Chinnasamy Srinivasan, Shri 
K.P. Raddaiah Yadav, Shri S.S.R. Rajendra 
Kumar and Shrimati Basava Rajeswari.

SHRI S.B.CHAVAN:The list is too k>ng.
I wouU rather writhdraw my suggestion. Let 
the hon. Members sit today and complete 
their speeches.

pwtfo/ fheCotmt^

MR.DEPU rV SPEAKER: Thaw are ie 
names. U each Members speaks hr five 
minutes it will be more than one hour.

SHRI S.B.CHAVAN: Then. I request 
you not to give more than 45 minutes fortdl 
the Members who are going to speak. There­
after, I will reply.

MR. DEPUTY SPEAKER: In this case, 
we shall have to confine ourselves. This is 
not a good president that we have set today.
It is just to aocommodate all the hon. 
Members, though this is much against the 
existing norms. Anyhow, since this happens 
to be an extraordinary cirr*umstance, we are 
doing this.

18.41 hrs.

[MR.SPEAKER in the Chaii)]

MR. SPEAKER: Well . I was hearing 
wh^ you were discussing here, in the House. 
The only problem is that we have decided to 
discuss many other, topics. This is one of the 
topics. Then, we are going to discuss the 
economic situatbn and also about the Exter­
nal Affairs Ministry.lt was decided that this 
topic will be taken up on the day on which it 
was mentioned on the Agenda and it will be 
completed on the same day. Otherwise, we 
would no' be able to go to the other topics. 
Yesterday and today we have discussed it. If 
we continue to discuss It tomon'ow. then 
other topics will not come up. So. my request 
to you is. ket us complete the debate today 
and the hon. Home Minister will reply tomor­
row. then, we will go to the other topics. 
Othen̂ /ise. it would not be possible for us to 
discuss other items, like economic situation. 
External Affairs Ministry and pubik: sector 
undertakings.

SHRI S.B.CHAVAN: There is only one 
request that I have to make. I have called for 
a. meeting of the prominent people from 
Punjab, tomorrow. That meeting is going to 
continue till about 2 o’clock. So, you can 
deckie about the time of my reply, any time 
after2o'ck>ck.

712
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MR. SPEAKER: Okay, that we will do.

SHRI CHANDRA JEETYADAV:Sir,we 
can take it up tomorrow, since the Home 
Minister is saying like this.

MR. SPEAKER: Shri Chandra Jeet 
Yadav, let us do one thing. Today we will sit 
upto 7 o’clock and speak. If there are some 
more hon. Members remaining, then we can 
do It tomorrow. Otherwise, it wouM not be 
possible to discuss it.

(Interrupfib/is)

MR. SPEAKER: I see that you are 
making very good speeches. We would also 
like to hear them, but the time is very limited. 
I was hearing all the speeches from inskie. 
Now, Shri Kirip Chaliha

18.43 hrs.

SHRI KIRIP CHALIHA (Guwahati): Mr. 
Speaker, Sir, I thank hon. Shri Indrajit Gupta 
for initiating this discussion in this House. 
This is a very important subject. This is the 
most vital subject, concerning our future, 
present and the past. It involves not only the 
general law and order situatbn. but also the 
general economic situatbn, the handling of 
the economic situatbn since its beginning 
and the socio-economic and political situ­
ation since independence and even before 
independence.

Many things are inter-related to it and It 
is very difficult to do justice to the whole 
subject. But stiir, something is better than 
nothing.

I feel that certain aspects can be high­
lighted and certain other aspects can be left 
for other speakers. You may take terrorism, 
for example. There are varbus kinds of 
terrorism. We have terrorism in relatbn to 
secessbnist which of course, is the most 
pertinent one today. We havetenx>rism, ̂ a l  
terrorism, as you say, dowry (deaths, mafia, 
dacoitse and gangs like Bombay’s gangster 
terrorism. So, we have so many types of 
terrorism.

Secessbnism itself has got different 
facets. Seccesionist movement in Kashmir 
has got a historical perspective, in Punjab, it 
may have something else.

Secessbnisrn In Assam is different in 
chvacter from the secessionism whbh is 
there in Punjab or in Kashmir. So. each topic 
needs a detailed discussbn. Each topb has 
its own aspects. I think, it is impossible for 
one speaker to do justbe to all the aspects of 
this topb. Naturally, coming from Assam and 
bebnging to the ruling party, I think, I have to 
highlight a little more about Assam and the 
North-East in the general perspective. While 
doing so, I woub not like my maiden speech 
to be an isolated event. I would like to com­
ment here and there on social terrorism also. 
In fact, I had been seeking this opportunity 
whenever there was discussbn. Unfortu­
nately Shri Ram Vilas Paswan is not here. 
But Shri Chandra Jeet Yadav is here. He has 
been a fighter for social justbe ever since 
eariy days. He has been a very senbr Con­
gress leader. Though he left us, and is sitting 
here. It is social tensbn that leads to caste 
conflicts. I think that it is not proper only to 
blame the Government for all the evils that 
are taking place. It is not proper to blame the 
Congress party for all the evils that are taking 
place because these evils are not so simple 
in nature. They are very complbated. They 
are all products of the evolutbnary process 
of devebpment and have vital and intrinsb 
defects right from the beginning. It has 
something to do with our psychology, some­
thing to do with our religbn, something to do 
with our system or society and something to 
do with governance. Somehow or the other, 
we wish to forget it. For example, suddenly 
we find that there is escalation of caste 
conflicts today. The greatest champion in 
these matters is. of course. Shri V.P.Singh. 
After leaving our party, he became totally 
concerned about caste differentiation but 
the simple point the people seem to have 
forgotten, is that.

I have never heard during the discus­
sbn about the caste differences as to. Why 
is it that there is not a single instance of 
vblence in places like Assam and the North-
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East or in Bengal? Have you ever pondered 
over it? Why is if that Bengal or Assam is free 
from lasteism? We have even bitter eco­
nomic exploitation going on there. Even bit­
ter social differences are going on there. 
Why are they not caste-conscious there? 
Not politics but there must be a social revo­
lution. A revolution on social platform may be 
a type of religbus reformation movement 
which Assam witnessed in the 15 th century 
due to which casteism became non-existent.
I am supposed to be product of so called high 
caste or low caste. In our religbus ceremo­
nies, it is the scheduled caste person who 
destributes the prasad. These are the tradi­
tions. These are the rules which we have to 
ponder over to remove the evils of casteism.

Similarly, about Kashmir and Punjab, is 
the situation same in nature as that in Assam 
or in Nagaland? I feel that while talking about 
Kashmir and Punjab, the primary emphasis 
should not be on condemning the Govern­
ment. But the primary emphasis should be 
on the audacity of foreign powers, especially 
Pakistan. It is very sad to hear Members 
saying here that this sHuatbn has started 
because of the Bangladesh War. Bangla­
desh war had a different history of being 
liberated. We should not be blamed for that. 
Indian Government's approach to Bangla­
desh was never wrong. Because of that, we 
justify Pakistan’s actbn today? Pakistan is 
doing something which is worse than a bk>- 
togbal warfare. His unfortunate. I must say 
that our Home Minsters, our Defence Minis­
ters, our Central Ministers have not been 
able to have the guts that are necessary to 
teach Pakistan a lesson and to tell them to 
keep tneir hands off from India. We must 
have a political will as a whole and not only 
as a Congress Government. We shouki not 
find out weaknesses of the supposed minor­
ity Government on such issues. We must 
rise above partisan attitude during our ap­
proach to certain vital social and politbal 
problems problems whbhintrnige upon our 
sense of patrbtism, problems whbh hurt our 
natbnal sentiments, problems whbh spring 
from intematbnal conspiracies, we cannot

justify them by simple blaming a party or a 
Government.

I am not going into the details about the 
North-East I woub like to be as brief as the 
unity of Janata Dal leaders. I will Just finish 
my speech. In the North-East, Nagaland has 
different history of secessbnist. Naga people 
had the sense of isoiatbn. They are getting 
assimilated now. In the process of assimila­
tion, they have yielded. I must tell you that 
the future of India lies not in the process of 
caste differentiatbn or religious differentia­
tion but in the process of assimiliation with 
the national mainstream. Similar must be the 
approach in most of the North-East. When 
Army was bought in, in Assam in this very 
House, I justified the Army going to Assam 
and sab that the Indian Army should never 
be treated as invading Army. Situatbn has 
come to such a pass that sending army has 
become inevitable. There is infiltratbn in the 
administration. There is infiltratbn and ter­
rorism in the administrative machinery due 
to whbh a new situatbn has developed 
whbh the polbe is not able to tackle. But 
seeing today's devebpments taking place in 
Assam and as the Home Minster is present 
here, I would like to point out one thing. 
Exprience shows that in the long run, Indian 
Army has not been suitably trained to tackle 
problems like that of Assam. They have their 
own problems and that creates problems not 
only for the people of Assam but for the 
Government and for all of us. I feal that in the 
light of secessbnism and secessbnist 
movements, the Indian Government must 
realise that separate trained police force is 
needed to deal with the law and order situ­
ation in sensitive areas of the country. Eve­
rybody has pointed out the inadequacies of 
the police system. We know that there are 
inadequacies in the polbe system.

MR. SPEAKER: Please try to ocon- 
clude.

SHRIKIRIP CHALIHA: Sir, as I am from 
Assam, give me liberty to speak for some 
more time.

What is happening today in Assam is of
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a vary serious nature. If you do not realise it, 
then as I said, seoessionism in Assam will 
spread Uke Punjab and Kashmir. If you do 
not take the right decision at the right time, 
then Assam may go lice that of Punjab and 
Kashmir tomorrow. We are all aware of the 
situation in Assam. If you do not get the 
confidence of the people of Assam, then 
Assam may become like Punjab or Kashmir. 
So, this Is the right time fbryoutotakeiK:tion. 
You have to once again review the entire 
policy regarding Assam and take some 
concrete peace initiatives to see that the 
slkie towards secessnnism in Assam dos 
not grow. When Army was sent to Assam, 
there was hardly any resistance. I can still 
say with conf Menoe that hardly two to three 
per cent of the people support the ULFAand 
nobody wants to go out of lndi& I am Assa­
mese first and I am an A^m ese last. I am 
an Indian first and I am an Indian last. I will 
face the bullet to fight for the cause of As­
sam. I represent this State.

I think that there are certain reasons for 
whk:h alienatton of Assam has been taking 
place. This alienation has been there due to 
certain political reasons.

MR. SPEAKER: Kindly conclude. Time 
is short.

SHRI KIRIP CHAUHA: That is why. I 
feel that a certain political initiative in regard 
to Assam should be taken at the right time, 
when opportunity is available, we have to 
seize that opportunity and forthis. I appeal to 
the entire House to find out as to how best 
Assam problem can be solved. Do not leave 
tt to the Government or to any politk»l party. 
How many of you have bothered to go to 
Assam or Punjab or find out what is happing 
there? Piecemeal solutkms to cancer will not 
stop cancer. We have been given dnjgsfor 
diarrhoea viral fever but the disease is can­
cer...(/!ntom4p<mns)...lthankyourgiving me 
an opportuni  ̂and I hope you will convey my 
feeling to the hon. Home Member.

[T/ansMton]

SHRI RAJESH KUMAR (Gaya): Mr.

Speaker. Sir. we are discussing the law and 
order situatbri for the last two days in this 
House. The law and order sttuatnn in the 
whole country is quite embanassing. There 
is social inequality and economk: disparity 
throughout the counfay and I wouki lite to 
say something about it

Harijans are prevented from entering 
the temple in this country. Just take the 
example of Jaganath Temple, no Harijans 
can enter it Once a sentor congress leader 
the late Babu Jagjivan Ram had garlanded 
the statue of Purnananda in Varansi and 
after his departure from there that statue 
was purified. The condition is so worse that 
Harijans are not alk>wed to sit on the same 
cot Would not the kith and kin of a person so 
maltreated be forced to turn towards tenror- 
ism?

People in powerforthe lastforty to forty- 
four years have been foltowing the policy of 
DivkJe and Rule. Laws are enacted for the 
upliftment of Harijans but they are not prop­
erty implemented. The laws meant for the 
welfare of Harijans are not implemented. 
Many types of agitatbns are going on in the 
country. Government does not seem to be 
concerned at aH atiout what is happening in 
various parts of the country, such as l>unjab, 
Assam, Kashmir, Bomt>ay and Terai regkm 
of Uttar Pradesh. It is a matter of deep regret 
that the Ambassador of Romania in India 
was kklnapped in broad-day light in Delhi. 
An atmosphere of murder dacoity tooting 
and kklnapping is prevailing all over the 
country.

I wouM like to draw your attentnn Bihar 
you shouM leam a lesson from Chief Minis­
ter of Bihar. I do not find any difference 
between the people of BJP and ruling party. 
Both of them want to rule the country. Ruts 
do not take place in Bihar but in all States 
where there is Presklenfs rule or where 
Congress is in power, tenwism is gaining 
ground rapidly, is there any hope to end what 
all is happening inPunjab? Where thereis so 
much discriminatnn in the society, there can 
be no law and order. I do not want to go in to 
Govemmenf s economic and industrial poll-
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das. Thsra ara so many reasons for flw 
dismal stataof affairs in the country where 
Incidents of terrorism, murder, kidnapping 
and rape are common.

When Shri VP.Singh was in power he 
had taik^s ^ u t  impiementatton of land 
reforms. ButhisGtovemmentfellsohecoukJ 
not implement it When we want to make 
land reforms so as to distribute land to the 
rural landless people, the landlords taking 
advantage of the defact&in the land refonns 
laws move the court and succeed in staying 
the implementatnn.

Just now, my friend Shri Soren was 
refen-ing to it that half of the total revenue of 
the country comes from South Bihar. Bihar 
produces manganese, coal and steel. But 
what is Govemment’satthude towards Bihar?
No royalty has so for been given to Bihar nor 
Government seems to have any intentton to 
give it Whan there is a propose to set up 
factories in Bihar, contractors from Delhi and 
Cateutta r e ^  thereto expolit the opportuni- 
tis and the people settled there find it difficult 
to even earn their livelihood. In such circum­
stances what wouM they do? They wouM 
definitoiy turn extremists. Therefore, to con­
trol the situations, Government shouU give 
the royalty to Bihar Government which is 
utstnading in crores of rupees against the 
Government so that we are able to provide 
emptoyment and food to the poor people 
who have been displaced and rendered 
jobless.

The most important factor is that the 
defenders are becoming offenders. I wouU 
like to submit that I have been elected from 
Gaya Lok Sabha constituency. I have de­
feated both BJP and Congress candklates.
Mr. Speaker, Sir, I wouM like to submit that 
aD.I.G. in Bihar. Ranjit KumarSinha, IwouM 
conclude my point in a few minutes, was 
involvad in Bihar uniform scandal. During 
Gaya elections the same man misbehaved 
wfth the Muslim women who had come to 
caste their votes.
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SHRI RAJESH KUMAR; He was an 
accused in Bihar uniform scandal and our 
Home Mnisterhas posted Shri Sinhato CBI. 
Does this step not an open invitatfon to 
terrorism? Ranjeet Kumar Sinha.............

[EngBsH

MR. SPEAKER: Jha Officer’s name will 
not go on record.

[Translatiorli

SHRI RAJESH KUMAR: He wasposted 
to CBI and that too in Patna. We demand, 
through you. Sir. that such a corrupt officer 
shouM not be posted to CBI. We also wtote 
letters to Home Minister in this regard but he 
dM not agree.

MR. SPEAKER: The matters concern­
ing transfer and appointment ara not raised 
in the House. We are discussing law and 
order sKuatbn in the country and you are 
talking of transfers.

SHRI RAJESH KUMAR: I am not rais­
ing any issue regarding posting and trans­
fers. I wouki like to know whether the steps 
such as positngs of conrupt officials or prior­
ity basis woukJ not encourage tenY>rism?

MR SPEAKER: This is a big issue. 
Please come to that and do not discuss 
personal things.

SHRI RAJESH KUMAR: Defenders 
have turned offenders. The officers who are 
corrupt have been given high posts. So it has 
become difficult to control terrorism. I am 
going to condude in one minute. All the 
leaders shouki sit together and discuss the 
measures to betaken to improve the law and 
order situatfon, otherwise such discusston in 
the House is of no use.

With these words. I conclude.
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MRSPEAKER:lthinkb«foraw»«djoum 
this House, may I request the Members to 
come prsfMtfed tomorrow ^  that we can 
finishthi8di8cusston.Onthi8pointtt was also 
decided to request the hon.Minister to reply 
to as !Tiany points as is possble and If it is not 
possil)le1he MHnister may cull out the points 
and repfies may tw given by the Ministiy in 
writing.

So, we adjourn now to reassemble 
tomonow at 11.00 A.M.

1«j03hr».
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